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RAJYA SABHA

Monday, the 10th December, 2012/19th Agrahayana, 1934 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR
Anniversary of Human Rights Day

MR. CHAIRMAN : Hon. Members, today, the 10th of December, 2012, marks
the anniversary of adoption of the Universal Declaration of Human Rights in the year
1948. It is a milestone document in the history of human rights and sets out for the first
time fundamental human rights to be universally protected. The day is celebrated the
world over as the Human Rights Day. The anniversary of the Declaration provides an
opportunity to remember the ideals of universality and indivisibility of fundamental
human rights contained in it and to reflect on their application in contemporary human
society.

The day this year focuses on the rights of all the people—women, youth,
minorities, persons with disabilities, indigenous people, the poor and the marginalized—
to make their voices heard in public and be included in political decision-making.

Respect for human dignity and fundamental rights is deeply enshrined in our
Constitution and in our institutionalized mechanisms, legislative measures, and judicial
pronouncements have always reinforced our commitment towards the protection and
promotion of human rights.

India has always condemned in the strongest words any act of violation of human
rights. On this occasion, we rededicate ourselves to our commitment to these ideals
and principles.

MR. CHAIRMAN : Now, Question No. 221 please.
ORAL ANSWERS TO QUESTIONS
Offshore wind power development

*221. SHRIMATI VASANTHI STANLEY : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a)  thecurrent status of implementation of the proposed “Roadmap for offshore
wind power development in the country” that was to be taken up by the Offshore Wind
Energy Steering Committee constituted by the Ministry;
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(b)  whether Government has any plans to install offshore wind demonstration
projects during the Twelfth Five Year Plan period; and

(c) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) to (c) A Statement is laid on the Table of the House.

Statement

(a)  The Ministry has constituted an Offshore Wind Energy Steering Committee.
The Steering committee in its meeting held in March, 2012, decided to constitute a
sub-committee under the chairmanship of Chairman, Tamil Nadu Electricity Board to
suggest draft policy guidelines for development of offshore wind energy activities in
the country. The sub-committee has submitted its report to the Ministry.

(b)and (c) Apart from the presence of a policy, the implementation of offshore
wind energy projects also depends upon firming of the wind resource, oceanographic
studies, environmental impact assessment and various clearances required for such
projects.

SHRIMATI VASANTHI STANLEY : Mr. Chairman, Sir, | thank you for the
opportunity given.

Sir, to my question, the Ministry has answered that there was a Sub-Committee
constituted under the Chairmanship of Chairman, Tamil Nadu Electricity Board and
that they have also drafted the guidelines. But, it is not clearly given as to what the
guidelines are. | would like the Minister to forward us those recommendations.

Sir, there is an unprecedented power cut crisis in Tamil Nadu—to the extent of
16 to 18 hours. Tamil Nadu has a huge potential in generating wind energy. | would
like to know from the Minister whether the Ministry has received any proposal, so far,
from the private sector for establishing off-shore wind power projects in Tamil Nadu.
If so, when can we expect the projects to take off in full swing?

DR. FAROOQ ABDULLAH : Sir, there was an action committee framed by the
Government to look at the off-shore wind energy potentials. This was under the Secretary
of my Ministry. The other members were also taken in because there are other
stakeholders like Ministry of Environment and Forests, Ministry of Shipping, Ministry
of Civil Aviation, Ministry of Defence, Ministry of Petroleum and Natural Gas, Coast
Guards and Maritime Board. The committee had suggested the following measures. It
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had five areas. The Sub-Committee was constituted in 2012 and a report came in
September, 2012.

The areas identified were Rameswaram, Kanyakumari, Maharashtra, Kerala,
Konkan and Gujarat. Phase-I of off-shore wind farms shall be developed within 12
nautical miles from the coast line in shallow water depths. A National Offshore Wind
Energy Authority is proposed for issuing licences to explore wind potentials in specific
blocks and issue licences to establish wind farms. Single window clearance mechanism
suggested in line with oil and gas exploration. As far as Tamil Nadu is concerned, Sir,
there is a huge potential for it. But some of the things that are necessary are, we have
to see the cost factor. Today, the energy developed from off-shore is far more expensive,
and no final figures have yet come up. Secondly, the most important part is that the
power evacuation from there has also to be put on to the developer. That developer is
not yet ready to do so. So, none of the proposals as yet have come from any side to
develop the off-shore wind energy.

SHRIMATI VASANTHI STANLEY : Sir, | would like to know from the hon.
Minister, after hearing his statement about this Sub-Committee’s Report, Denmark
being the pioneer in the field of off-shore wind energy, whether there is any mention
about it, and whether we are going to hire technologies from them. Sir, through you, |
request the hon. Minister to send me a detailed report about the follow up action in this
regard.

Sir, my next question is...

MR. CHAIRMAN : One question only, please. ...(Interruptions)... One at a
time. You are entitled to two. You have asked one; you have asked your second
supplementary just now.

SHRIMATI VASANTHI STANLEY : Sir, I am coming to the second
supplementary only. | just wanted some more replies from him on the first
supplementary, through you; not now, Sir. | am not taking the time of the House on
that.

Sir, there was a high-level Committee set up by the NPCIL-AERB, on the direction
from the hon. Prime Minister, on nuclear disaster after Fukushima. This Committee
has given 17 recommendations. All of us know that the Fukushima disaster was there
because there was no...

MR. CHAIRMAN : How does it relate to this question?
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SHRIMATI VASANTHI STANLEY : Sir, it is related to it. | will relate it to this
question.

MR. CHAIRMAN : No, no. Let the hon. Minister answer your question. But this
is not related to it.

SHRIMATI VASANTHI STANLEY : Sir, | am not asking any question.
MR. CHAIRMAN : Then, why are you making a statement?

SHRIMATI VASANTHI STANLEY : Sir, through you, I request the hon. Minister
to please send these details to me.

MR. CHAIRMAN : No, no; you have to ask a question, not make a statement.

SHRIMATI VASANTHI STANLEY : Yes, Sir, | am asking the question. Sir,
these 17 recommendations were not taken into consideration by the Ministry. | want to
know whether the Ministry will take into consideration these 17 recommendations. |
would like to know from the hon. Minister whether they would take it into consideration
for future projects so that fear of the people can be allayed, and these projects can take
off nicely.

MR. CHAIRMAN : Thank you. But | would request the hon. Members to ask
questions, not make statements.

DR. FAROOQ ABDULLAH : Sir, I would like to request the hon. Member that
since | do not deal with the nuclear side of the problem, this question will have to be
put directly to the Prime Minister who heads that Department.

Secondly, Sir, as far as the off-shore wind projects are concerned, there is no
doubt that Denmark, England and Germany have developed quite a lot off-shore wind
energy, and we are taking help from these countries to understand how to go about
these projects. Anyway, Suzlon, one of the major companies of India, has already
done work in Europe, and we are already looking into one of the projects that they are
suggesting. But no final view has yet been taken. All my people who are dealing with
this seabed and others are looking into these projects. We are already number five in
wind energy in the world, and we are hopeful that more development will take place in
this, and in coming days, Insha Allah, we will become number one in the world.

SHRI V.P. SINGH BADNORE : Sir, the question to the hon. Minister is on
international cooperation. He has mentioned something about it. My question is specific
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in the sense that | want to know what sort of technology transfer we have been able to
get, what sort of funding is there and how they have really come to help us to develop
this wind energy. Is it in the turbines or what is it exactly? | am asking this question
because he did mention the name of Denmark, U.S., and all that. Would the hon.
Minister give some details of it?

DR. FAROOQ ABDULLAH : Thank you for a very straightforward question. |
would like to inform the hon. Member that we have been in discussion with the German
Minister also who came to India and also the British and Scottish Ministers. If you
look at our development of the wind energy machines, we have done very well. We are
now producing most of the components except one or two which are still coming from
outside. Most of the components are now made in our own nation. If you are ever able
to visit Tamil Nadu, you will see some of these companies doing so well in
manufacturing. But all the same, we are already in discussion with the Scottish Minister
also to take up some of these off-shore wind forms they have developed. We are in
discussion with Germany also. Our scientists are in discussion with them and we are
hopeful. We don’t need yet any components from them. We are only discussing at the
present moment. As far as funding is concerned, no funding is coming from any of
these countries. There is a fund that is being talked about which is between Norway,
Britain and India for the development of renewable energy.

But nothing much has happened as far as that fund is concerned. That is still
under discussion with the Finance Ministry. When that is finalized, we will inform the
House about what has happened.

DR. E.M. SUDARSANA NATCHIAPPAN : Sir, | would like to know whether
the Government will think of a pilot project to be implemented in Rameswaram Island
which is a very suitable place in all respects. Shallow water is also available there.
Will it be done within a stipulated time instead of going through the paper work alone?

DR. FAROOQ ABDULLAH : Sir, this is completely new as far as we are
concerned. Therefore, studies will have to be undertaken because each megawatt is
costing at this moment between rupees 10 to 15 crores. That is also not even a final
estimate as yet. Therefore, to start a pilot project, work is being done at this time. Once
that work is finalized, then only we will be able to go into taking up the project at
Rameswaram.

SHRI PREM CHAND GUPTA : Sir, generation of power through wind or solar
is a clean source of power generation. But unfortunately, what is happening is that, as
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far as my information goes, 60 per cent of our projects which are based on wind power
are sick, they are not working. More or less this source of investment has become
depreciation availing source of financial management. What I want to know from you,
Mr. Minister is this. Have you ever given a thought to or studied the real problems of
the operators or the entrepreneurs who are engaged in wind power generation? Thank
you, Sir.

DR. FAROOQ ABDULLAH : Sir, it is a very specific question. There is no
doubt that wind power manufacturers have been going through a rough time. The first
is reason is the payment that is to be paid to them by the State Governments. It is not
the Central Government that pays, but it is the State Governments that pay. In some
States, particularly, Tamil Nadu, for 14 months they did not get the money. This is one.
Secondly, Sir, in some of these States the transmission lines have not been able to keep
up with the machines that have come up. Sir, now we have improved a lot. From 50
millimetres, they have gone to 100 and machines from kilowatts have gone to
megawatts. Now we have got 3.5 MW machines that are operational. But, because
they have not been able to get the transmission lines, we are proposing to the Government
of India that from the Clean Development Fund and the cess from coal that we have,
we should give some money to the Central Government agencies for the development
of these transmission lines, so that it becomes possible for them to evacuate the power.
Thirdly, Sir, the power tariff which is fixed by the States is so low that some of these
companies feel that time has come when the power tariff must be increased so that
they can survive. The fourth reason, | must say; is that earlier they used to get generation-
based incentive as well as depreciation-based incentive. Now, two years before the
Eleventh Plan came to an end, when generation-based incentive came in, they requested
that till the Eleventh Plan is over, they should get depreciation-based incentive and
then let the company decide which of the incentives they want. Now, the position is
that the Twelfth Plan has come; but that has not been approved yet by the National
Development Council and, therefore, the generation-based incentive has also not been
given. So, one of the reasons is also the generation-based incentive not being given,
and we are now hopeful that once it is approved, it will be given. We do feel, many of
them said that it was not their fault that they have not got it from the April fund. They
say they would accept it if we could increase it a little more to start from the time it
was approved. So, these combined factors have made it difficult for these people to
survive. We are hopeful that our Ministry would make it possible for them to do better
and we are hopeful that they will come out of the difficulties they have had all these
months.
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Protection of Majuli Island

*222. SHRI KUMAR DEEPAK DAS : Will the Minister of WATER
RESOURCES be pleased to state:

(a)  whether it is a fact that Majuli Island, the largest river island in the world,
is under threat due to extensive soil erosion on its banks;

(b)  whether Government has taken some positive steps for its protection and
sanctioned crores of rupees for the purpose;

(c)  if so, the details thereof;

(d)  if not, the reasons therefor and the details of future plans for its protection;
and

(e)  whether Government has initiated a high level enquiry on the allegation
of improper utilization of Central funds?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) to
(e) Astatement is laid on the Table of the House.

Statement
(a) and (b) Yes, Sir.

(c)and (d) As per recommendation of the Master Plan of Majuli Island, prepared
by the Brahmaputra Board in the year 2000, a detailed project report for Protection of
Majuli Island from Flood and erosion was Prepared wherein the implementation of
Protection work have been planned in three phases. The works of Phase-1 has been
completed by Brahmaputra Board in April, 2011 for an amount of Rs. 53.40 crores.
The works of Phase-11 and 111 on Protection of Majuli Island are in progress and targeted
to be completed by end of March, 2014.

(e)  Whenever complaints are received, these are examined and action is taken
as per the established procedure.

SHRI KUMAR DEEPAK DAS : Sir, the Majuli Island is the largest river island
in the world. The UNESCO is keen to declare it as a heritage site. The people and
various organizations in Assam are concerned about the development work that is
going on in the Majuli Island. A PIL is pending in the High Court. The hon. Prime
Minister, Dr. Manmohan Singh, had also taken keen interest in it. Right from the days
of Atal Behari Vajpayee, crores of rupees have been released but nothing has been
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done to protect the Majuli Island. That is the main issue, Sir. Crores of rupees have
been spent in the name of protecting the Majuli Island, but every year thousands of
bighas of land get eroded. In the name of protecting the Island, crores of rupees have
been spent, but the money has been spent in the most improper manner. |1 would like to
know from the hon. Minister whether the Government would conduct a high-level
inquiry into the improper utilization of funds there.

it ERIST A : H Al §19 BT GRET & [T H AR GG BT AR BT dTadl g,
ey IR WR AT A A S 916 ARl 8, SWRy g8f & land mass, g8t @ life &R
biodiversity @I ST JHA BT &, W & AW WU F &< €1 596 [ 9RT SRR 71
T 2000 H Al UR FEIYAT dls §RT U ARTY WA TR HRATIT AT, Y 2004 H HIRT ARBR
DI WIPhT el | U TNHT & MR ) & immediate nature & Sit &M 9, 9 dede HRAg
MY | 2004-05 TF F 2005 H WT-1 FCTE G, ST 2011 H Hielic goTT | -2 3R WoT-3 & HH
PG 45% BT BT a1 T | F AT R DT QAR AT AT8dT g P q1h! BT BH 89 2014
TP Pie PR |

AT G & HEIT H H 59 =7 BT WY o1 =rear g % g4 satellite imagery 9 59
I T I ST Bl HIRIET & off b TR ST Tefs WICaR & B 98f W) 9 I 8, STdl B
Ree famarg +ft < a1 2 a1 781 faw@rg < @71 ), 2004 7 987 Sir land mass @ situation o,
98 502.21 square kilometer off, <iféT 2004 & a1 9 98T W regular flood protection
work sfiere Y| S| a1e BTet a9 2011 3 84 Sif satellite imagery report U« g3 2, Sd®
IR 319 land mass @t situation 520.26 square kilometer 1 39 ¥ & 18.05 square
kilometer land mass increase 21T & | $folg 41 WHST ¥ Y8 HET 9gd Sfeadrdl sl fdb i
efforts g8t W fhy <7 32 T, ST@T 15 Ree 21 firer w71 21 8, § a7 S ST ared]
g 5 89 X P I 39 NP & < I8 & | 39 g Central Water Commission & #w%
DI ITEEIAT H Hoilell WX standing committee Ue <17 g8t fafre &l | 8% Uwhed &f a8t T
IR TST B, SHBT IS PR P Y TBIE! Bl Yeb Yaauc Wi $I I8 HM AT T 51 89
IRE IR YT © P 2012 & SRER I &H Ial evaluation report Uret 81 g, e S|
YR WX AT DTS 3R corrective steps IS @ SIwT 81N, @ I corrective steps ¥ 3w
ST |

SHRI KUMAR DEEPAK DAS : Sir, | appreciate the hon. Minister that he has
replied positively, but I must say that the study which has been conducted on
Brahmaputra has not been done in a proper way. That is the main problem. You cannot
control the erosion by doing piecemeal work. We are doing work in piecemeal - one
year in this area and another year, in that area. This way, the work cannot be completed.
That is the main problem. So, we have to make a proper study as to what has to be
done. There is a need for expert officials so that they could take appropriate measures
to protect the Majuli Island. If we go and see Majuli river Island, we will find that, in
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reality, Majuli is going to be the worst river island of Brahmaputra within three-four
years. That is the position now, Sir,

MR. CHAIRMAN : What is your question?
SHRI KUMAR DEEPAK DAS : Sir, | am just making suggestions.
MR. CHAIRMAN : Please don’t make a Statement. Put your question.

SHRI KUMAR DEEPAK DAS : Sir, funds are released during flood season.
Here, for six months, there is flood season. Funds are released during flood season, but
it is not possible to do work during this season. We can work only during non-rainy
season. Sir, | want to make a specific question to the hon. Minister. Sir, you have
mentioned in the reply that the work of Phase-I has been completed by Brahmaputra
Board in April , 2011, for an amount of Rs. 53.40 crores. But if we visit Majuli Island,
it will reveal nothing. Not a single work has been completed by the Brahmaputra
Board. Sir, Brahmaputra Board is not working properly. Every year, Chairman,
Brahmaputra Board, used to change its Chairman. ...(Interruptions)...

MR. CHAIRMAN : Please, don’t go on a wild roving expedition.

SHRI KUMAR DEEPAK DAS : So, I request that the Brahmaputra Board should
be reconstituted.

MR. CHAIRMAN : That’s not related to the question.

SHRI KUMAR DEEPAK DAS : Sir, we have given powers to Brahmaputra
Board for protection work on Majuli. So, I request that the Brahmaputra Board should
be reconstituted and more powers should be given to the Brahmaputra Board so that
the entire soil erosion and flood problem can be resolved in Assam. That is my question.
What is the Government’s response in this regard?

1 ST T AR, F A I B 39 919 I et weHa g & flood protection
@7 B 89 BT non-flood season # &1 =18V iR # wHeiam g fo S technical team =1
B DI carry out IR 8, 98 39 91 DT FASKN 2 IR T I ad I 39 B BT Il © |
...(TTE).... MU T g5 &1 generalized nature @1 a1 ®E & {5 a&T a1 &7 BIg B
&I g, 19 b H HeT &AM I8 a1 X! & b Bor-2 3R 3 T BRI 45 URAS YRT 8T Gebl
2 3R rest 99T &, SW 89 2014 IF GRT ) o | § R & gqmr 9edr § fb S 898
Alsaeg Al & W € SR SrTel sregerdr # g9RY expert team & bRl &, § S g
f T revisit SR o | # mueT ITHT RUE 47 7 AR SR & AT BT WY 497 7 | AT 6+
3T ®rg conflict fE@mRY 7T ar S arer RARIST fAfRex & sreuerdr ¥ 818 UTaR $ad! g,
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IFPI AT gar? A1 89 39 problem @r address &R & fQ IR &, 6T F819T 9IS &
FEY § Y 91T FEl T, T 5 91T B TAHeln ¥ {6 o T TF FEIYT B G T L,
AfPT 31T 89X U regular basis W <RI €1 & IR URew ¢l vacant €, 89 IR-IR
advertise axd €, oifdT i1 response e @Ry, ag & & et ur eT ¥ gafoy '
vacancies @I fill up &l & UT 2 & | 9 39 9ol H e Ta-Hed dl Al Aaq o &1 HIfrer
B T MR TEGT € | S RIapred T 57 IRERT o 8, Tt &, 8 ST [ IRE A
ST & | A yeT #31 Sif e’ 3 @t flood situation & ufer aga dagTeier € iR S8
Py IR 9 AV H SHART ARTERIT AT & Sl S9a! #ag 4 81 89 98d 91N BM carry out &=+
DI PIRET HR 2 & | gAY 89 T b fo 89 F&I1Ya 9IS @I restructure w3 S T
authority & =9 # convert &, T4 TR 3BV U2l & TaHE & B U reservations
T 3Ty 89 I & DT carry out el &R UIT © | T aRIP & 987 P water resources Hbr
TAAT B & oI B9 Tab 37T & Brahmaputra Valley Authority &9+ &1 a1 Wt ®e! 2
IS v § g9 AT 7T 4§, R R85 & 9 § &R 31 A1 uf¥edt derer o fewar
wftfor g, Rifams ff wftnfad 8, gam SRY Wt S 9l ¥ | gafery Ig we % gt @ ww
& URT B9 HdeTeiie 81 8, I8 98d Saradl sl |

PROF. SAIF-UD-DIN SOZ : Sir, the hon. Minister’s response to this important
question has been positive. | am satisfied. But | had the privilege of going to Majuli
myself and | can say that flagship programmes in that area are in jeopardy. It is a
neglected human habitation. | saw the situation myself. Approximately five-and-half
years ago, | visited the Island for the soil erosion programme, and the Press, particularly,
the Assam Press, hailed me as the first Union Minister who had visited Majuli. | say
this because | saw several flagship programmes in jeopardy because the required
attention was not being paid. Soil erosion is a question of life and death for the people
of Majuli, and | wasn’t satisfied that the Ministry had done enough. The file is there.
So, my request to the hon. Minister is that the Brahmaputra Board be reconstituted or
the reform he has promised to the House be done. But, apart from that, | would like the
hon. Minister to visit Majuli because many Ministers don’t go there. Would he agree
with me that he visits Majuli, sits with the people, understands their problem and then
organize the powerful response from the Ministry of Water Resources? The reason
why | am saying it is because the soil erosion programme is a life and death situation
for them, and the people there in Majuli want to cooperate with the Government of
India.

SHRI KUMAR DEEPAK DAS : Sir, visit with a high-powered Committee.
...(Interruptions)...

MR. CHAIRMAN : One minute ...(Interruptions)... Please, Mr. Das.
...(Interruptions)...
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it ERITT A : TR, AP U & IR 9§ U8l 81 $8 a1 & f § b IR o gary
ST Yaaue 818 Urgs <, R 9, dgd ey i & AR € W g 5 I Sg &R S
T IMMA I §, S!S H T ARY 16l BF S | ST AR FTHRAT T, B9 96 fhar Hiew
THaHe g8t uR g9 £ 0T TE ¥ 5 onu @' fQa, &9 e T | o1 U A ey g,
ST SO ST § BRI ®, T SADT YRT AT il |

R, H AT TG DT 9gd g4d1e <A1 d18dl §, 98 Al P By H Ael ¢ AR F 57
I & forg ot eraTe ST ATEdT § Ael! S ST HH SRS §U 9 S9! B FIRE
BV | S9& oIy 98 984 g=9are & U 2 | $9b 918 AT Ua+ §¥9ef Sif A1 A19fell Y o 3R 7
W I ST BT 3IFT GG, ... (TTEH).... H T&T ST | SRIRTT AT S WY 987 1Y, S9!
ff # g=rare <A1 e ) L (SHaE). .

it AraRm AR : 450 qEIey, B9 A ool A1el Arfel! Y o 3R 8 MUY AST YT drst

off gumufe : NIRRT S, @ioT |

it AR AR : Only one small thing, Sir. 3TUe! Uger a8 AT 2 fob ATl BT g

P! BT UICHCS dos 2RSS By Hl |

MR CHAIRMAN : Please, your turn is coming. ...(Interruptions)...
it aRT AR : ar<eT, | am sorry.
it g1 Iad : IR, DT I G

it wuTufer : TE, oMY S 918 H Y, 3Rt T YT A WH HifoTg, difds we go to
the next question.

it T9eT VA : WY, AT GET 59 91 F I8 Well YR I AT © P TegT I T
S 91g M 8, SHHT BRI I8 & fb 39 ST IR TRITST 8§, ST hollsdl 8197 8, d8f
HEYH IS RIS AR e WSS Bl Ui V&<l &, 98 A9 & IR SAIY 89 (U HATeT
HeT & fob I8 oiewe TaRTdiiol BT SXAHT BRdb aRI TRATST & JAfthT ¥ | 5 are @ Jftr
IR I=T, S8R 3R uftad et & 916 & RIgQeM, ST Tl I QRISST 8RiT 8, SHBT bR
Bl ST T T, U Whel W R BT TIRT fHar g |

SHRI BIRENDRA PRASAD BAISHYA : Sir, the world’s largest river island,
Majuli, is under threat today due to flood and erosion. Hon. Minister has given a
detailed reply. In his written reply, the hon. Minister said that the Master Plan is adopted
by the Brahmaputra Board and they have already spent more than Rs. 53 crore and
they are going to spend another Rs. 100 crore in the coming years. Sir, the problem is
not this. The Government of India is giving the money and the Brahmaputra Board is
working on the project. But what is the reality? This is not reflected in your reply. The
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reality is that the Brahmaputra Board is nothing but a white elephant; Brahmaputra
Board is nothing but a corruption factory. Money is being looted like anything.
...(Interruptions)...

MR. CHAIRMAN : What is the question?

SHRI BIRENDRA PRASAD BAISHYA : Sir, | am coming to the question. The
Government of India spent the money. But flood and erosion problem is still there due
to massive failure of Brahmaputra Board. There is a large-scale corruption in
Brahmaputa Board. | am happy to listen from the hon. Minister that he is going to
reconstitute the Brahmaputra Board. But reconstitution of the Board is not enough. |
want to know from the hon. Minister whether the Government of India is going to
initiate an inquiry as to where the money has been spent. What measures is the
Government of India going to take to curb the corruption? Secondly, Sir,
...(Interruptions)...

MR. CHAIRMAN : No, only one question. ...(Interruptions)... Only one question,
Mr. Baishya. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA : What action is being taken by the
Government to protect further erosion? Is Government of India interested to take the
help of any foreign country? Otherwise, the world’s largest river island, Majuli, will
be finished and nobody will be able to protect it.

MR. CHAIRMAN : Please answer one question.

it Fer AT : TR, H AT GG Bl BT BT RN FRAT TR g AR BEAT ATE
fh P& W PRAT U IR IRBR AR T B WBR Al B T hdol ATell 3fgeis & land
mass & & BRI, gfcs S a8l & oIl &, SIP UICa= b W Sod Bl |

3f) MU S peT fb 981 W B BT F81 fhar T, dF 930 & REd I N SR I8
TR © fb S97h gRT S &1 fhar 1T 8, SAHT ¥ 99T G & G § o | 9%, g8
57 AR I IR b, TR 3 49 ARER WIRT HIRT WRBR T HOR Y 3R IS ARBR Pl

...(EFE)...

SHRI BIRENDRA PRASAD BAISHYA : This is only in the papers.
...(Interruptions)...

MR. CHAIRMAN : Mr. Baishya, please do not interrupt.

oY 6T aa : IR ST WRBRI BT A TREX W U U & | T §7dT execute &R g
gl ... ().
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SHRI BIRENDRA PRASAD BAISHYA : Sir, the problem is that everything is
in the papers only. ...(Interruptions)...
MR. CHAIRMAN : Please do not interrupt , Mr. Baishya.

it g¥er W& : 37T 3T general statement ¥ W €, oifhT W WG &I A
AR & oFaY ST STHGRT X URT 2, § SHPT 39S AR =T A8l ¢ |

g2 Ut 9 multi-purpose projects & DPR complete fhT &, ST ot # 3@t Sir
executive agencies o, 3@ ¢ AT Y | I TOF F ST/ ST RIeH o SToT TR &
T 41 T W TESTWHE B, T A 14 WIgTell Bijee o) & T8 T ... (FGEH). ..

SHRI BIRENDRA PRASAD BAISHYA : Sir, | want your protection.
...(Interruptions)...

MR. CHAIRMAN : Please do not interrupt.

it &¥er wad : ¥}, FMP (Flood Management Programme) & d&d S 10
IRBRI I IBFT BHIC BT H 7GE DI & 3R 7 YIS ...(FFEIM)... F Haa BT BT
B fHar T ... (Taes)...

SHRI BIRENDRA PRASAD BAISHYA : Sir, | seek your protection.
...(Interruptions)... Sir, I want your protection. ...(Interruptions)...

MR. CHAIRMAN : Please ...(Interruptions)... Just a minute. ...(Interruptions)...

St TR RMET : IR, ... (FAF).... TR, H MU ST F U AR STHBRT AT P FSTT 7
ST =T8T & | TaUcY &I Sif 89R) Wi AT 8, SU g9 el % oy i 9 a8t fafdie
BHIFTY FAT IET RaX & TAT BT B ATATSST haT WY 3R I forw foe a¥ier 3 guide-bund
1Y ST b, I9 possibility @7 3T examine SIRTT | I 39 possibility T examine
PR P IG5 A1l DI R SRIST B AU 8, P 3T S & & qarerel 9 1 59
I RUIS QN I 89 T aR R A IAD! Yfte dpRar oIl 3R A d1a R J IH gaquc
HHST P AT I, AMMb ¢ R A Al DT g1 F Y 89X ST Bol-1, BoT-2 3R Bol-3
P U €, ST 3R AN I S Feb | 89 R @I P &0 H 39 B Pl il |

SHRI SITARAM YECHURY : Sir, | have also visited the Majuli Island, not in
the capacity of the Chairman of the Parliamentary Standing Committee, but in an
individual capacity, just to find out what the situation is. What our colleagues from
Assam have raised is definitely right. There is no dearth of plans, which have been
made. Money is being sanctioned. But it is actually not finding its way into the actual
protection of this Island, which is technically not only the largest riverine Island of the
world in terms of territory, but is the largest island in terms of population. It should be
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a heritage site and it needs to be protected. So, that is a separate question for a separate
Ministry: Whether the UNESCO has rejected or turned back the Government of India’s
proposal to declare it as a “World Heritage Site’. But if you have any knowledge of
that, please inform the House.

Secondly, the question is ...(Interruptions)...
MR. CHAIRMAN : Only one question please.

SHRI SITARAM YECHURY : Sir, the question is, why all the funds, which have
been allocated, are not being properly supervised. There is an annual erosion in the
Island, which is physically visible. Please remember, it is also the seat of a large
number of religious headquarters of Assam. They keep moving upward and upward
every year because their Satras, which are there, are being destroyed. This has created
a lot of social problems also. So, please take adequate measures in this regard and
please explain to the House as to why the funds are not being effectively utilized.

o} ST VAT : WR, I I IR-9R ISI &, SAT U 8T8 idel TRIUS HifFeRT Had)
ST B TS T TP HWR IJg PreR) A 718 & fF 98 RN sqdT Hifer aY iR swiifere
fAfex &) Iregerar 9 8T8 UTdR HHel H Uh Hicl W constituted

ST § IS Pl YRl QST BT BT BT BNl 8, <lfchT FaT & AGRAT Bl AT
B <Ed Y, H R I 9 AN AMHel I ST | MU ST IRl 2RSS AIge & qursiel &l i
FE! 7, ¢ IS A TN IS a0 3 f$os SThre T8l §, W § SThMHIA ofdx AT

SIESICaECUI

Utilization of funds

*223. DR. JANARDHAN WAGHMARE : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether Government has recently warned the State Governments on
inadequate utilization of funds lying with them under various flagship schemes;

(b)  if so, whether most of the State Governments are not utilizing the Integrated
Watershed Management Programme (IWMP) funds and thereby schemes are mostly
affected;

(c)  ifso, the details of States which are not properly utilizing the funds allocated
under various flagship schemes; and

(d)  the action contemplated by government in this regard?
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THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH) :
(a) to (d) A statement is placed on the table of the house.

Statement

(a) to (d) The State Governments and Union Territory Administrations are
required to utilize the funds as per the Programme Guidelines and the Ministry regularly
monitors utilization and advises State Governments on the need to improve systems
and processes. In order to achieve the programme objectives including the utilization
of funds, the Ministry of Rural Development regularly reviews all the programmes,
including flagship programmes namely the Mahatma Gandhi Rural Employment
Guarantee Act (MGNREGA), Pradhan Mantri Gram Sadak Yojana (PMGSY), and
Indira Aawas Yojana (IAY) through various mechanism such as on-line Progress
Reports, Performance Review Committee (PRC), Area Officer’s Scheme, National
Level Monitors (NLM), National Quality Monitors (NQM), Delivery Monitoring Unit
(DMU), Outcome Budget Monitoring, Monitoring by programme-specific bodies like
Central Employment Guarantee Council and other independent organizations and
Vigilance and Monitoring Committees at the State/District level.

The Department of Land Resources is implementing the Integrated Watershed
Management Programme (IWMP). Utilization of funds and unspent balance under
IWMP is closely monitored through Steering Committee meetings, Regional Review
Meeting, State Ministers conference, Chief Executive Officers Conference of State
Level Nodal Agencies (SLNA), etc. The Operational Guidelines for release of Central
assistance under IWMP has been revised on 13.6.2012 to better tackle the issue of
unspent balances. As per the revised release mechanism, Central assistance is being
released after deducting the unspent balance available with the States.

A Statement showing State-wise unspent balance under Flagship programmes
including IWMP during 2011-12 is given in Statement-I.
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to Questions

State-wise and Programme-wise unspent Balance under flagship Programme and
IWMP during 2011-12

(Rs. in lakhs)

SI. Name of State MGNREGA IAY PMGSY IWMP

No. (Ason (Ason (Ason (Ason
31.03.2012) 31.11.2012) 01.04.2012) 31.10.2012)

1 2 3 4 5 6

1.  Andhra Pradesh 144985.62 0.00 44483.00 13085.00
2. Arunachal Pradesh 748.00 1235.49 6091.00 1925.00
3. Assam 8593.54 53816.06 75119.00 6269.00
4. Bihar 62164.00 170121.24 119742.00 1283.00
5. Chhattisgarh 42698.40 6032.55 82744.00 8852.00
6. Goa 216.56 61.97 468.00 0.00
7. Gujarat 16545.33 32554.72 -1789.00 56054.00
8. Haryana 1873.90 1129.41 4287.00 2617.00
9. Himachal Pradesh 15108.09 394.53 19483.00 10649.00
10. Jammu and Kashmir 12766.48 3149.45 34501.00 1683.00
11. Jharkhand 51801.96 20141.37 81494.00 2843.00
12. Karnataka 39834.39 75550.79 -6660.00 31733.00
13. Kerala 14269.32 13108.10 12409.00 2825.00
14. Madhya Pradesh 193000.00 9424.55 64313.00 19303.00
15. Mabharashtra 16847.00 10089.64 44120.00 98579.00
16. Manipur 2717.00 1298.27 2630.00 4632.00
17. Meghalaya 2210.23 951.33 3731.00 718.00
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1 2 3 4 5 6

18. Mizoram 463.49 500.57 2257.00 130.00
19. Nagaland 2337.36 1820.90 466.00 1127.00
20. Orissa 33800.00 38113.49 109753.00 10625.00
21. Punjab 4296.93 2061.56 15743.00 678.00
22. Rajasthan 190471.00 17605.37 59941.00 95018.00
23.  Sikkim 448.70 348.25 10118.00 273.00
24.  Tamil Nadu 66039.00 17347.41 7657.00 3331.00
25.  Tripura 5616.97 3925.83 -2467.00 2100.00
26. Uttar Pradesh 146898.97 63465.32 30702.00 19890.00
27. Uttarakhand 2291.88 1521.59 3474.00 2439.00
28.  West Bengal 19091.00 39450.71 63645.00 127.00
29. Andaman and Nicobar 211.76 737.26 1033.00 0.00
30. Dadra and Nagar Haveli 14.92 0.00 1384.00 0.00
31. Daman and Diu 0.00 0.00 506.00 0.00
32. Lakshadweep 103.92 0.00 489.00 0.00
33. Pondicherry 900.00 0.00 -430.00 0.00

TotAaL 1099365.72 585955.72 891935.00 398788.00

MR. CHAIRMAN : Are there any supplementaries? Shri Mukhtar Abbas Nagvi.

i} AR ST AHAL : FHIART SN, AR HA St 7 S Stare 2T 7, 98 et R 9
fear &, § ST ol WA FaTel Yo aTedl g | #3201 S 7 SR H a1 & & - fob 1<t
T 5 R ST W @ fBaAr| @3 S 7 gqnr € b e e T 0 wfier @e fdar, fea
T = | S8 AT 81 98 W Fel © & AR & oy it o 8t €, R NLM
P T T, PRC & 91a 2, NQM & 91a7 2, SHP S7=T B FSTAT Tl Ty Jo7 ISR NS
ATSTT 3R eI #31 UM A AT o a1 A1 8, 1 § /=1 #5301 ST I dhael I8 Yo1 ared]
g 5 SBT3 AoMmRil & FIRT & forg, 59 1T 7 I IS aF] 6 81 uT 98] §, IS9P
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1T 1o WR, F7ar WR 3R $ely WR UR 3 TP [hel-il 93 PR1S © AT §s © AR ST 93!
& T F=py Fvar 87 A 241 St 596 R H d1¢ 6 1ot da fobaril 9o 8872

i SR T : GHIURT ST, RIT I8 FaTeT IR T & R 3 gOT T & AT AR < $
IR H YBT T 87

i YEAR AR THhd! : AT YT AR < & IR 4§ 5 |

It STIRT AT : FHTURT ST, H A1 & BT a1 dTadl g (& iy 4T 3R 15§41
F SR & WR R TP 3T IR AffT 8-l §, 396 ofdrar 89 HTerd & giRT W v
R o 8, S99 W Jdd, Ao dldol UY |i=efRT 8l & 1 $9P Tofar TN WK IR 9,
ST @ BIT , B9 XT94T BT JAT-3TeT &5t dTfe=l BRIHAT o fofg SiT UT AT gFRIT o 8, 99
R RIT TEIRT BT T X &, B SMAmRAT 3R A3l & ey 39 uR AT oRd € | A% Ua e
TRIT TRT 2| H T SRR HE FHhdl g ... (TIEH)....

il AR AR THA © MY 7 AR B IR & Y .. (F@e)... Jua! dRe

it STIRTT TR : TST Yo &1 T g8 2| § Fol SIRGE 7 o7 3R IR & 3U =T #41
& RN W Jod g A SR H AUDT YT ¢aeT Wi WOl § df SMUPI TaT Il ST
...(=aET)....

il &R AT AHAT 1 UL SiT, AR HHT ST BT Sael @I T8l a1y ... (aEH). .
ART 98T BICT-AT WiAhd a9 & fb Say Aol & IR & forg &g AT g2

it | : 1T STae G oy |

2} STERTT [ : AUPT YT WA T8l &1 A7 g e & b § by FRE H17 §
YT I IET g b H AT PRI &R g 1§ ST Jag 8l IRES & aN H ... (Faer)....

i AR ST %41 : § Y T § (&b MRa’] AR & 98& 54 g7 ... (FaaM).... I8
AR Ao WfAfhe weaT 7, 73 SN U Sae | gAT 78 T .. (TFEm). ..

it STRIRTT THeT : 9TOf Sff, oFR § |8l 99g] df AFHY 9eR & 9aTd 98 ©
District-level Vigilance Monitoring Committee @I HifcTT & gg? AT AR 31T I8

it YEAR AT bl : FURT Sff, § e ofaad o e, fRgae ofaa @t At sk
Hoe ofad @ HHS & aN H W Y8 8T §, b MU U WY &1 9T U7 IR © ...(Taem)....

it SR T : S 8, oifhT M7 it 3rAelt e W) 37T ¥ ... (Taem)....
it YEAR AT AHA : 89 Y I 81 el G W T
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it SR T AW SfY, s District-level Vigilance Monitoring Committee
@I I8P P IR H U BT &1 &9 AT BT 16T IR © ...(TqEF)...

it YR AT AHAL © 37T TT T8l UT 2 © ...(TIEH).... TS FHT el 7T 8T ©
..(SFEIF).... 3T forg o) AT SIRMT ... (aer)....

MR CHAIRMAN : Stop interrupting please, Mr. Naqvi. & S1sY ...(aem). ..

It STIRT THET 2 3T YT A1 G ... (FAEH).... 96F AT 58 TRBR Bl SR Bl
Tl I 91q 9E ¥ % o ot 7 R afife 6 o T gars 1 ¥ 1 It @Y aR-

St AR G : DIF-DH I I 27 ....(FTEH)....

o SRR W9 : GAT O A L (FERF)... AT BIS I S 7, OE W) GE ET ®
e AT B =1y, 88 & 58 Wl 5T ARBIN Sl 8 | $9H BIg TSI 81 © | Big AT
AT U 159 8l 8, STel W Wl 90 W), Wl & 3 R |fifa & Joa e w) sk =y
R IR §s BT | DS VAT 1S 781 8, IR T 3MYDT HeT & b RRERT el & WR 1R iR 1
P WR TR ST ARBRI SR RTAeroiRar o sl & # aR-aR @ forar 8, #7 IR-aR 17
WHRT & Hel ¢ & T 7 ARl & 3o gon | onft o & T gger #7 a7 fofy ff forr
2 1 $o T SRIPH, FATd & AR U= roig T JEor fRegeieRor Ao, F FRRET | §
SIS ST, TR+ 3BT 1 a1 T 6 PIS 5T ARBR g7 AT & 950 DI TR I T8
A B 1 H e qR R AT BT WIaTRIT DT HeTolR I gY 31TST 81 AN 3227 Gl 3R arior
e AR 9 fiR & e o6 6 Sieg & Sieg 9 AR |fifRlt @ 9e@ gand ok R
A HEN & ofex T 98% el gerrs S, 1 3T B RefioT § 89 9T S faaR 7 < |

MR. CHAIRMAN : Thank you. Now, Shri Derek O’Brien.
it O IR I W, FA g9 < k2 2| Itis a veiled threat. ...(Interruptions)...
MR. CHAIRMAN : Please. ...(Interruptions)...

2 FUg IR T : IR ST T8I g, Al T [GaR HI? .. (FEH).... SHRT U4T
FHGT T T2 T ...(TITIF)... TART T 89D < 32 2| ...(Taem™)....

MR. CHAIRMAN : Please resume your seats. ...(Interruptions)... 77 93 ST |
.. (TGEF)....

2 Y5 IER W : TART AT §FP! § X8 & ...(FIEF).... TRT AT 8HT < % € |
...(=TFE)...

MR. CHAIRMAN : Please sit down. ...(Interruptions)... Allow Mr. O’Brien to
ask his question. ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY : Itis a veiled threat. ...(Interruptions)... He
should not. ...(Interruptions)...

MR. CHAIRMAN : Please go ahead. ...(Interruptions)...

SHRI JAIRAM RAMESH : Sir, this is not a veiled threat. On the one hand,
Members are agitating. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY : Sir, actually, it is not a veiled threat; it isa
direct threat. ...(Interruptions)...

MR. CHAIRMAN : Mr. O’Brien, are you asking your question?
SHRI DEREK O’BRIEN : Yes, Sir.

MR. CHAIRMAN : Please ask the question. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY : It is a direct threat.

SHRI JAIRAM RAMESH : Sir, if States do not perform, the money cannot be
released. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY : It is our money. ...(Interruptions)...

SHRI DEREK O’BRIEN : Sir, before | ask question, | would like to quote just
one line from the answer. “As per the revised release mechanism, Central assistance is
being released after deducting the unspent balance available with the States.”

Sir, whether due to delayed release of funds by the Central Government under
different flagship programmes, the State Government are facing severe constraints on
implementing projects in a definite timeframe, which enables the Central Government
to seemingly make this the lame excuse to cut the allocation on the plea of unspent
balance.

Sir, this is a classic case of a step-motherly attitude being shown to the States for
no fault of the States by the Central Government.

SHRI JAIRAM RAMESH : Sir, when the States do not submit the Utilization
Certificates on time, when the States do not submit Audit Reports on time, the Central
Government cannot overlook these basic requirements and release the funds. The States
are fully aware that before funds are released, the Utilization Certificates have to be
given, and, the Audit Reports have to be submitted. Once the Utilization Certificates
are submitted and the Audit Reports are given, there has been no delay in the release of
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funds. There is a requirement for the second time release that they must spend a
minimum of 60 per cent of the funds that have already been released. The State
Governments are fully aware of all these stipulations and requirements. | can assure
the hon. Member that there has been no delay in the release of funds. Where there has
been time taken in release of funds is when the Utilization Certificates have not been
submitted, when Audit Reports have not been submitted. When all these stipulations
have been met, no State Government has suffered for want of funds including West
Bengal. | would like to inform the hon. Member that if only he takes the trouble of
talking to his own colleague, the Minister of Rural Development in the Government of
West Bengal, he will realize that there has been no delay in the release of Rural
Development funds.

SHRI DEREK O’BRIEN : My question is regarding the States. ...(Interruptions)...

MR. CHAIRMAN : Just a minute. Please. No, no. Mr. O’Brien, that is enough.
...(Interruptions)... Mr. Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN : Sir, it is, indeed, a matter of great concern. The
flagship programmes are particularly meant for improving the quality of life of people
living in the rural India or of people who are in severe distress. It is not just about Roti,
Kapda aur Makaan. It is about Roti, Kapda, Makaan, Sarak, and also about cultivation.
Such a big amount remains unspent. Now, | am not making any politics out of it. There
is a system you have told about, which is being monitored etc. Still that problem
remains. And if you take note of BIMARU States, the amount of unspent money is
much more than others. The people there really need resources. It is not that the people
are having enough jobs, so they need not go in for the MGNREGA. It is not that in
many States roads are very fine and they don’t need your Gram Sadak Yojana. It is not
like that. Despite all the systems in place, this is continuing. Will you go out of the way
to put in some system, which is simplified, and, at the same time, guard against the
misuse or abuse of the funds. | think something else is required to be done after
experiments with the present system, which is in place, and the whole scheme, which
is being developed to benefit the people, are not able to actually spend the money. |
want to know whether the hon. Minister is considering review of the whole procedure
or mechanism only to ensure that the money that goes there is spent and to create a
deterrent against not spending the money.

SHRI JAIRAM RAMESH : Sir, the hon. Member is very well aware that under
the current federal structure, the Central Government provides the funds for rural
development programmes which are broadly defined to include water supply and
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sanitation. In 2012-13, about 99,000 crore rupees are being given to the State
Governments for rural development programmes. The responsibility for spending money
on these programmes is entirely that of the State Governments. This is the federal
structure. Sir, it is true that the ability of the States to spend this amount of money in
the time span in which it is meant for is often not very, very visible. There are very
many reasons for this. They may be administrative capacity, technical capacity, audit
requirements and the need for bringing utilisation certificates. In today’s environment,
one wants to have transparency and accountability. You can’t always allow a single
tender because you can never wish away the possibility of the tender being manipulated.

So, you have to go for competitive bids. There are very many practical problems
in the field. | accept the point that we must work with the State Governments to help
them expand and improve their capacity to spend money. There is no shortage of
money. There is no shortage of resources. But the real problem is in the ability of the
States to spend the money, particularly States like Bihar, Jharkhand, Odisha, Assam,
West Bengal for some programmes, Uttar Pradesh and Madhya Pradesh. Largely in
Central and Eastern India, the administrative and technical capacity to spend money
quickly in a transparent and accountable manner needs to be strengthened. And | am
working with the State Governments to ensure that this happens sooner rather than
later.

Vacancy in Appellate Tribunal for Foreign Exchange

*224. DR. CHANDAN MITRA : Will the Minister of LAW AND JUSTICE be
pleased to state:

(a)  whetheritis afact that the position of Chairperson is vacant at the Appellate
Tribunal for Foreign Exchange;

(b)  if so, the details thereof and the reasons therefor;

(c)  whether Government is aware that no benches of the Tribunal have been
constituted to exercise its jurisdiction;

(d)  whether Government intends to appoint a Chairperson and any other
member to the Tribunal; and

(e)  if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a)
and (e) A Statement is laid on the Table of the House.
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Statement

(a)and (b) Yes, Sir. The post of Chairperson in the Appellate Tribunal for Foreign
Exchange (ATFE), is vacant with effect from 8th April, 2011, consequent upon the
resignation of the last incumbent of the post.

(c)  Thethen Chairperson of the ATFE, in exercise of his powers under Section
20(2)(b) of the Foreign Exchange Management Act, 1999 (FEMA), constituted two
Single Member Benches (one consisting of the Chairperson and the other consisting
of a Member) and one Division Bench consisting of the Chairperson and a Member,
vide the Notification dated 4th April, 2001. The Division Bench hears cases in which
the amount of penalty exceeds Rs. 5 lakhs and all other cases are heard by a Single
Member Bench. Since there is only one full-time Member in ATFE at present, cases in
which amount of penalty is up to Rs. 5 lakhs, are being heard. Section 26 of the Foreign
Exchange Management Act, 1999 (FEMA) provides that in the event of the office of
the Chairperson of ATFE being vacant, the senior-most Member shall act as the
Chairperson.

(d)and (e) Yes, Sir. Action has been initiated to appoint Chairperson and
Members in the ATFE.

DR. CHANDAN MITRA: Sir, it is pathetic acknowledgement of the total policy
failure and the failure on all fronts of the Government. The Minister, by his own
confession, in the reply says that the position of the Chairperson of such an important
Appellate Tribunal is lying vacant since 8th April 2011. Since then, one more member
had left. The Appellate Tribunal, which must have three members, has only one member
at present. And that one member is empowered to hear cases only up to five lakh
rupees. Most FEMA cases are of much higher magnitude. | fail to understand why the
Government has not been able to appoint either the Chairperson or another member in
one year and eight months to break the deadlock. Either the Government is not interested
or it just simply wants the FEMA cases to lapse. Therefore, my first supplementary is
this. What steps has the Government taken to fill the vacancies and appoint the
Chairperson and the Member? The Minister merely says that the action has been initiated
to appoint them. Sir, through you, I would like to know from the Minister as to what
action has been initiated and why nothing has happened so far. Why are these posts
still lying vacant?

SHRI ASHWANI KUMAR : Sir, it is absolutely true that since 8th April, 2011
the Tribunal has been without a Chairman; and the reason was that the person who was
appointed as Chairman, she was to resign post. Now, under the law there is a procedure
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for appointment and there is by a selection committee. It is presided over by a sitting
Judge of the Supreme Court. Sir, two advertisements were given for filling up that post
in June, 2011, and in February, 2012. Pursuant thereto 77 applications in toto were
received. The Selection Committee met on two occasions to select a candidate. On
both the occasions suitable person could not be identified. Today itself, that is, the day
we are speaking today, a third advertisement has been placed inviting applications. In
the meanwhile, another complication occurred. The Supreme Court struck down the
appointment of part time members. Therefore, we are now in the process of amending
the ATFE rules in order to reflect the spirit of the judgement of the Supreme Court. So,
the short answer to my learned friend is that there has been delay, the delay is on
account of the resignation and the inability of a high powered selection board, presided
over by the sitting Judge of the Supreme Court to shortlist and recommend an appropriate
candidate. We can’t have somebody not suitable appointed to this Tribunal. As the
hon. Member said, it is an important Tribunal. Today, we have sent out a third
advertisement and hopefully this time we would be able to find a suitable person. |
would personally monitor this.

DR. CHANDAN MITRA : My second supplementary is this. As per my question
the Government took some action only today. They have issued an advertisement and
timed it with the question in the House. Whether that is true or not that is another
matter. While | accept that the Government has made some effort, | would like to
know that due to this long delay in the process from 8th April to till date, how many
cases have been piled up in the backlog in FEMA courts. Even penalties up to Rs. 5
lakhs are heard in the Tribunal. I am told that the present Member is hearing cases but
not pronouncing any decision on the subject. So, all FEMA cases are in a limbo because
appeals are being heard but no decisions are taken. So, what is the precise figure of
backlog at the moment?

SHRI ASHWANI KUMAR : As per the 2011, the precise figure is 799. Now,
there is another issue. The issue is about pendency. The pendency is on account of
various reasons. Cases involving a penalty of up to Rs. 5 lakh are required to be decided
by the Division Bench of the Tribunal. It is headed by the Chairman. Since we don’t
have a Chairman, we don’t have a Division Bench. Of course, cases involving a penalty
of Rs. 5 lakhs cannot be heard. But there are other cases, where the penalty is below
Rs. 5 lakhs, which are being heard and which are being decided. The only difficulty is
that while we decide some cases, new cases keep coming up. So, there is a need to fill
up all the three or four posts. We have taken steps and we will purposefully do so as
soon as possible.
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Construction of wall along the sea coast in Tamil Nadu

*225. SHRI A.A. JINNAH : Will the Minister of WATER RESOURCES be
pleased to state:

(@)  whether, after the tsunami tragedy hit Tamil Nadu, Government had planned
construction of wall along the sea coast;

(b)  if so, the details thereof;

(c)  whether Government has conducted any study in this regard;
(d)  if so, the details thereof; and

(e)  the present status of this project?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) to
(e) A Statement is laid on the Table of the House.

Statement
(@)  Yes, Sir.

(b)  After the Tsunami tragedy of December, 2004 in Tamil Nadu, the State
Government of Tamil Nadu submitted a project proposal in July, 2008 to the Ministry
of Water Resources for protection of coast line of Tamil Nadu from natural calamities
atacost of Rs. 1012.26 crore, proposing funding under external assistance. The proposal
envisaged construction of Groynes, Rubble Mound Sea Walls (RMS), Training Wall,
Combination of Groyne and RMS, Spurs, Plantation etc. in three regions namely
Chennai, Trichy and Madurai.

(c)  Yes, Sir.

(d)  The State Government of Tamil Nadu has informed that after the impact
of Tsunami, it had appointed Dr. V. Sundar, Professor and Head of Department (Ocean
Engineering), IIT, Chennai as consultant to conduct a study on protection of Tamil
Nadu coast. Dr. V. Sundar prepared a project proposal amounting to Rs. 695.99 crore
for protection of Tamil Nadu coast from natural calamities.

(e)  Asinformed by the State Government of Tamil Nadu, after clearance of
the project by State Technical Advisory Committee for Rs. 666.26 crore, the proposal
for protection of Tamil Nadu coast was recommended to 13th Finance Commission
which had recommended a grant of Rs. 200 crore over a period of 4 years from 2011-
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2015 for coastal protection works in Tamil Nadu towards and the State Government of
Tamil Nadu identified 50 nos. of vulnerable reaches of Tamil Nadu coast for protection
works.

SHRI A.A. JINNAH : Before the Tsunami itself, the State Government of Tamil
Nadu in September, 2002 had sent a proposal for construction of groynes sea wall and
groynes sand nourishment for the protection of 13,824 KM sea coast with an estimated
cost of Rs. 169 crores. But it did not materialise. It changed hands from the CWC to
the National Coastal Protection Programme (NCPP) and to the Flood Management
Programme during the Twelfth Plan of Region Specific Issues.

May | know from the hon. Minister what has been done on the above mentioned
proposal since 2002? If so, details of the year-wise amount sent to the Government of
Tamil Nadu till date? Why were the funds not granted under the National Coastal
Protection Programme? How much fund had been sanctioned by the Working Group
on Flood Management during the Twelfth Plan?

MR. CHAIRMAN : | am afraid, Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Impact of MGNREGS on rural economy

*226. SHRI RAJIV PRATAP RUDY : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether Government has conducted any evaluation study on the impact
of the Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS)
on rural economy;

(b)  if so, the details thereof;

(c)  whether there has been any setback in the scheme due to delay in payments
of wages, irregular maintenance of records, etc.;

(d)  if so, the measures taken by Government in this regard;

(e)  whether Government has taken steps to strengthen the joint work and co-
operation between MGNREGS and agriculture allied sectors; and

(f) if so, the details thereof?



Written Answers to [10 DEC., 2012] Starred Questions 27

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRIPRADEEP JAIN) : (a) and (b) Yes, Sir. Research studies conducted to evaluate
the impact of Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA) have established that this wage employment programme, which
guarantees at least 100 days of wage employment to rural households on demand, has
helped in water and soil conservation, increased cultivable land by enriching waste
lands and has led to improved agricultural productivity. MGNREGA has also led to an
increase in wages of rural workers as well as their bargaining power in other sectors.
The findings also suggest that MGNREGA has enhanced the livelihood security of
rural households to a great extent.

(c) and (d) The scheme has a demand driven framework and demand for
employment depends upon several factors including availability of alternative
employment opportunities. Ministry receives grievances/complaints relating to delay
in payments of wages, irregular maintenance of records etc. As implementation of the
Act is vested with the States/UTs, all complaints received in the Ministry are forwarded
to the State Governments concerned for taking appropriate action, including
investigation, as per law. In cases of complaints and of mismanagement of funds etc.,
enquiries are conducted for fixing responsibility for lapses, if any, and action is initiated
against persons found responsible, by the State Governments concerned. Steps taken
for effective implementation of MGNREGA, inter-alia, are the following:

(i) Keeping in view the challenges in implementation in MGNREGA
permissible administrative expenditure limit was enhanced from
4% to 6% for deployment of dedicated staff for MGNREGA,
strengthening management and administrative support structures
for maintenance of records, social audit, grievance redressal and
Information and Communication Technology (ICT) infrastructure.

(if)  Use of information technology to automate the manual processes
is promoted.

(iii)  Payment of wages in cash has been allowed in IAP districts to
obviate payment delays where outreach of Banks/Post Offices is
inadequate, as an interim arrangement subject to certain conditions.

(iv)  To strengthen the institutional outreach for wage disbursement, it
has been decided that State Governments should roll out the Business
Correspondent Model to make wage payment through Banks with
Bio-metric authentication at village level.
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(v)  States have been instructed to establish State Employment Guarantee
Funds for greater flexibility in management of funds for
MGNREGA.

(vi)  Ministry has initiated an ‘Electronic Fund Management System’
(e-FMS) in four States. The system will be rolled out in a phased
manner across the country.

(vii) Various advisories have been issued to States/UTs to check delays
in payments. A time schedule for payment of wages has been
suggested to the States/UTs to reduce administrative delays.

(e) and (f) The provisions in Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) are effected through Schemes formulated by States under
Section 4(1) of the Act. The Schemes made by the States are required to provide for
the minimum features specified in Schedule | of the Act for which guidelines are
issued by the Central Government. Schedule-1 of MGNREGA as amended from time
to time lists the category of works that any Scheme prepared by a State Government
under Section 4 (1) of MGNREG Act shall focus upon. With the objective of expanding
and deepening the positive synergy between MGNREGA and agriculture, especially
in the context of small and marginal farmers, the Ministry has permitted new works
under MGNREGA relating to expand NADEP composting, vermi-composting and
liquid bio-manures, livestock related works, irrigation command related works
(rehabilitation of minor, sub-minor and field channels), etc.

Lifting of foodgrains in Punjab

*227. SARDAR SUKHDEV SINGH DHINDSA : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether Government has made any arrangements to lift foodgrains in
Punjab which are lying in the open for want of storage capacity; and

(b)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Atotal
of 128.34 lakh tonnes of wheat was procured in Punjab during Rabi Marketing Season
(RMS) 2012-13. At the end of procurement season, on 1.6.2012, 177.67 lakh tonnes of
central pool wheat stock was available in Punjab. Out of this wheat stock, 31.67 lakh
tonnes of wheat was stored in vulnerable Covered and Plinth (CAP) storage points.
The stocks stored in such locations were moved out on priority and till 3.12.2012, a
quantity of 31.34 lakh tonnes of such stocks have been evacuated from these locations.
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Production of ethanol

t*228. SHRI RAM JETHMALANI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether it is a fact that sugar mills in the country have decided to reduce
the production of ethanol during 2012-13 sugarcane crushing season in comparison to
2011-12 season;

(b)  if so, the details in this regard and the quantity of ethanol produced in the
country during 2010-11 and 2011-12;

(c)  the target of production set for 2012-13; and

(d)  whether, along with ethanol, the targets of production for other subsidiary
products, including sugar by sugar mills have also been reduced and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) No, Sir. The
Central Government is not aware that sugar mills in country have decided to reduce
the ethanol production.

(b) and (c) Production of alcohol or ethanol is linked to the production of
molasses which is a by-product during production of sugar. Production of molasses
depends upon the quantity of sugarcane crushed and sugar produced. According to
industry sources, the estimated quantity of alcohol produced during 2010-11 and
2011-12 has been about 2630 million litres and 3070 million litres respectively and the
estimated production of alcohol during 2012-13 sugar season is likely to be about
2590 million litres.

(d)  Sugar production in the current sugar season is estimated to be around 230
lakh tones as against the production of about 263 lakh tones in the last season.
Accordingly, the lower production of sugar would also result in reduced production of
alcohol and other by-products.

Dumping by mining companies outside lease area

*229. SHRI D. BANDYOPADHYAY : Will the Minister of MINES be pleased
to state:

(@)  whether Justice M.B. Shah Commission Report indicted a number of
mining companies for dumping of overburden on lands outside their lease area causing
serious damage to such lands; and

t Original notice of the question was received in Hindi.
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(b)  if so, what action has been taken against the defaulting companies and
what measures are proposed to be taken to restore the original character of such lands?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL) : (a) Justice M.B. Shah
Commission of Inquiry (COI) has submitted a Report on the State of Goa to the
Government. A total of 100 cases of purported encroachments on land outside the
lease area have been observed in the said Report. The Commission has observed that
mining activities as permissible in a mine, as defined in the Mines Act, 1952, were
being undertaken without a mining lease in such areas.

(b)  Theobservations of COI on purported encroachments on land outside lease
area are based on data from hand-held Global geo-positioning system (GPS) correlated
with satellite imagery data. Ground-truthing of this data is essential for ensuring veracity
of observations on encroachments in the Report. As maintenance of land records is a
subject matter pertaining to concerned State Governments, the Report of the COI has
been sent to the State Government of Goa. The State Government of Goa has since
issued show-cause notices to all the lessees mentioned in the Report for encroachments.

Considering the concerns of COI on environmental impact, the Central
Government has:

i issued directions for closure of 5 mines after suspending their
Environmental clearances for violation of environmental clearance
conditions.

il show cause notices have been issued to 49 leases for dump mining within
their leases.

iii.  issued directions to 139 mining lease owners to keep environmental
clearance granted under Section 5 of Environment (Protection) Act, 1986
in abeyance.

Restoration of acquired agricultural land

t*230. DR. PRABHA THAKUR : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether State Government should free agricultural land acquired for public
use in such cases where more than twenty years have elapsed since its acquisition, the
purpose of acquisition no longer existing, farmers declining compensation and still
retaining the possession of the land; and

t Original notice of the question was received in Hindi.
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(b)  if so, whether Government is bringing any Bill in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) and (b) Land Acquisition Act, 1894 has no
provision for return of the unutilized land. However, Clause 95 of the LARR Bill,
2011 provides that “ When any land or part thereof, acquired under this Act remains
unutilised for a period of ten years from the date of taking over the possession, the
same shall return to the Land Bank of the appropriate Government by reversion.” The
Land Acquisition, Rehabilitation and Resettlement (LARR) Bill, 2011 which proposes
to replace the Land Acquisition Act, 1894 was approved by the Cabinet on 5th
September, 2011. It was introduced in the Parliament on 7th September, 2011. The Bill
was referred to the Parliamentary Standing Committee on Rural Development by the
Hon’ble Speaker Lok Sabha on 13th September, 2011. The Committee after detailed
examination has submitted its 31st Report on the above Bill to the Lok Sabha on 17th
May, 2012 which was laid in the Rajya Sabha on the same day. Based on the
recommendations of the Committee or otherwise, the Cabinet Note for the Official
Amendments to the LARR Bill, 2011 was prepared by the Department. It was considered
by the Cabinet in its meeting held on 28th August, 2012. As per the decision of the
Cabinet , the matter was considered by a Group of Ministers (GoM). Based on the
recommendations of the GoM, the Cabinet Note for the Official Amendments to the
LARR Bill, 2011 has been prepared. The said Cabinet Note has been circulated to the
concerned Ministries/Departments for seeking their views/comments. After
consideration of the views/comments received from the Ministries /Departments , the
Cabinet Note will be finalized and placed before the Cabinet for consideration.

Pending cases in the courts

*231. SHRI AVINASH RAI KHANNA : Will the Minister of LAW AND
JUSTICE be pleased to state:

()  the number of cases pending from lower courts up to the Supreme Court,
State-wise;

(b)  the number of cases in which the Central/State Governments are a party;

(c)  what was the intention of law-makers in framing the provision of Section
80 of the Civil Procedure Code (CPC);

(d)  whether Government decides the matter after receipt of notice under
Section 80 of CPC and if so, how many such notices were received by the Central and
State Governments during the last three years; and
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the number of cases decided after the receipt of notices and the number of

cases filed in courts after the receipt of notices?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a)
to (e) 1. The number of cases pending in Supreme Court as on 31.12.2011 is 58519.

2.

As regards State-wise pendency position in the High Courts and District
and Subordinates courts as on 31.12.2011, the same has been given in
Statement-1 and Statement-11.

No data regarding the number of cases pending in various courts in which
the Central/State Governments are a party is available.

Section 80 (1) of the Code requires prior notice of two months to be served
on the Government as a condition for filing a suit except when there is
urgency for interim order in which case the Court may not insist on the
rigid rule of prior notice. The two months period has been provided for so
that the Government shall examine the claim put up in the notice and has
sufficient time to send a suitable reply. The underlying object is to curtail
the litigation. The object also is to curtail the area of dispute and
controversy.

Wherever a notice as a condition precedent for filing of suit is received by
the Government or its department, it is necessary for the Government or
departments or other statutory bodies to deal with all material points and
issues raised in the notice and send a reply to such a notice. And wherever,
after examination of the notice, it is found that the grievance raised is
genuine and the person is entitled to the relief, the grievance is redressed.

Data regarding number of notice under Section 80 CPC received by the
Central and State Governments during the last three years is not available.
Also the data regarding number of cases decided after the receipt of notices
and the number of cases filed in courts after the receipt of notices is not
available.
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Sl.  High Court Case Opening  Institution  Disposal Pendency
No. Type balance as As on
on1.1.2011 31.12.2011

1 2 3 4 5 6 7
1. Allahabad Civil 658892 157920 145685 671127
Criminal 309018 115566 90184 334400
ToTAL 967910 273486 235869 1005527
2. Andhra Pradesh* Civil 171510 55722 50107 171371
Criminal 26574 17173 17615 26843
ToTAL 198084 72895 67722 198214
3. Bombay Civil 305697 116519 105323 316893
Criminal 45600 30579 30187 45992
ToTAaL 351297 147098 135510 362885
4. Calcutta Civil 295184 59259 51068 303375
Criminal 39717 22480 18418 43779
ToTAaL 334901 81739 69486 347154
5. Delhi Civil 52556 28711 33563 47704
Criminal 12463 10721 9676 13508
ToTAaL 65019 39432 43239 61212
6. Gujarat Civil 64187 35414 44394 55207
Criminal 25453 23741 22169 27025
ToTAaL 89640 59155 66563 82232
7. Gauhati Civil 44766 22818 23339 44245
Criminal 8969 10863 10822 9010
TotaL 53735 33681 34161 53255
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1 2 3 4 5 6 7
8. Himachal Pradesh Civil 39544 37218 33169 43593
Criminal 6037 3254 3343 5948
Total 45581 40472 36512 49541
9. Jammu and Kashmir Civil 66377 28639 17319 77697
Criminal 3510 2893 1877 4526
ToTAL 69887 31532 19196 82223
10. Karnataka$ Civil 200842 154626 124086 156461
Criminal 21296 20827 17458 15627
TotaL 222138 175453 141544 172088
11. Kerala Civil 92741 56685 52574 96852
Criminal 30245 22379 20699 31925
ToTAaL 122986 79064 73273 128777
12. Madras Civil 401377 185401 170942 415836
Criminal 46791 80934 69825 57900
ToTAaL 448168 266335 240767 473736
13. Madhya Pradesh Civil 147179 71637 63973 154843
Criminal 69347 45480 40334 74493
ToTAaL 216526 117117 104307 229336
14. Orissa Civil 251656 71814 52228 271242
Criminal 29335 42944 42207 30072
ToTAaL 280991 114758 94435 301314
15. Patna Civil 78623 34321 42221 70723
Criminal 49252 50214 51225 48241

ToTAL 127875 84535 93446 118964
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1 2 3 4 5 6 7

16. Punjab and Haryana#  Civil 186412 62422 56636 192193
Criminal 46507 50308 45342 51473

ToTAL 232919 112730 101978 243666

17. Rajasthan Civil 227827 107145 113074 221898
Criminal 64663 47795 53050 59408

ToTAL 292490 154940 166124 281306

18.  Sikkim Civil 26 93 67 52
Criminal 19 48 52 15

ToTAL 45 141 119 67

19. Uttarakhand Civil 12050 7477 6418 13109
Criminal 6225 4855 4926 6154

ToTAL 18275 12332 11344 19263

20. Chhattisgarh Civil 35116 13053 14994 33175
Criminal 16993 8216 8221 16988

ToTAL 52109 21269 23215 50163

21. Jharkhand Civil 29212 10618 7990 31840
Criminal 28692 18227 17482 29437

ToTAL 57904 28845 25472 61277

ALL HicH Courts ToTaL CiviL 3361774 1317512 1209170 3389436

ALL HicH Courts ToTaL CRIMINAL 886706 629497 575112 932762

GRAND ToTAL oF ALL HicH Courts 4248480 1947009 1784282 4322200

*  After Physical Verification the pendency is reduced from 177125 to 171371 on civil side and on
criminal side increased from 26132 to 26843.

$  The figures do not tally due to deletion of 83959 Misc. Applications.

# Indicates the 5 cases transferred to the concerned district court.
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Statement-11
Pendency position in the subordinate Courts as on 31.12.2011

Sl.  States Case Opening  Institution  Disposal  Pendency

No. Type balance as Ason
onl.1.11 31.12.11

1 2 3 4 5 6 7

1. Andhra Pradesh Civil 456537 267094 273600 450031
Criminal 506653 319849 330796 495706
ToTAL 963190 586943 604396 945737
2. Arunachal Pradesh Civil 999 1140 1209 930
Criminal 5346 6674 6645 5375
ToTAaL 6345 7814 7854 6305
3. Assam Civil 76070 33608 36815 72863
Criminal 167938 192460 173665 186733
ToTAaL 244008 226068 210480 259596
4. Bihar* Civil 252998 54973 49308 258195
Criminal 1287252 301345 238326 1349111
ToTAaL 1540250 356318 287634 1608934
5. Chhattisgarh Civil 54407 25862 23287 56982
Criminal 217151 130895 133622 214424
TotAaL 271558 156757 156909 271406
6. Goa Civil 17073 9153 8389 17837
Criminal 12167 15102 15049 12220
ToTAL 29240 24255 23438 30057
7. Gujarat Civil 685440 189412 197780 677072

Criminal 1492889 850826 837761 1505954

TotaL 2178329 1040238 1035541 2183026
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8. Haryana Civil 223631 192127 174958 240800
Criminal 339310 409838 401136 348012
ToTAL 562941 601965 576094 588812
9. Himachal Pradesh Civil 73299 61543 59628 75214
Criminal 102847 164522 153034 114335
ToTAL 176146 226065 212662 189549
10. Jammu and Kashmir Civil 70344 54685 51128 73901
Criminal 118676 237796 224065 132407
ToTAL 189020 292481 275193 206308
11. Jharkhand Civil 52066 17826 15078 54814
Criminal 234743 102323 99665 237401
ToTAaL 286809 120149 114743 292215
12. Karnataka Civil 551802 297493 288199 561096
Criminal 592040 642982 667122 567900
ToTAaL 1143842 940475 955321 1128996
13. Kerala Civil 360818 264498 244462 380854
Criminal 619604 807510 747912 679202
ToTAaL 980422 1072008 992374 1060056
14. Madhya Pradesh Civil 210482 206934 192966 224450
Criminal 895530 962665 993450 864745
ToTAaL 1106012 1169599 1186416 1089195
15. Mabharashtra Civil 981554 473349 479153 975750
Criminal ~ 2923051 1522928 2145775 2300204
ToTAL 3904605 1996277 2624928 3275954
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16.  Manipur Civil 3973 3222 2854 4341
Criminal 4867 11312 10676 5503
ToTAL 8840 14534 13530 9844
17. Meghalaya Civil 1361 377 405 1333
Criminal 1282 2131 1565 1848
ToTAL 2643 2508 1970 3181
18. Mizoram Civil 1434 2215 2195 1454
Criminal 2759 7048 6849 2958
ToTAL 4193 9263 9044 4412
19. Nagaland Civil 1918 915 1127 1706
Criminal 3142 1409 1852 2699
ToTAaL 5060 2324 2979 4405
20. Orissa Civil 206022 56446 48659 213809
Criminal 905143 304540 269975 939708
ToTAaL 1111165 360986 318634 1153517
21.  Punjab Civil 273777 207912 206267 275422
Criminal 295568 454622 472410 277780
ToTAaL 569345 662534 678677 553202
22. Rajasthan Civil 400026 208520 208434 400112
Criminal 1128292 959122 1036158 1051256
ToTAaL 1528318 1167642 1244592 1451368
23.  Sikkim Civil 357 520 441 436
Criminal 842 1337 1421 758
ToTAL 1199 1857 1862 1194
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24.  Tamil Nadu Civil 750246 929156 963700 715702
Criminal 491124 669013 692590 467547
ToTAaL 1241370 1598169 1656290 1183249
25.  Tripura Civil 6957 5509 5151 7315
Criminal 45713 125643 130420 40936
TotaL 52670 131152 135571 48251
26. Uttar Pradesh Civil 1304645 513910 473532 1345023
Criminal 4348796 2230412 2126183 4453025
ToTAaL 5653441 2744322 2599715 5798048
27. Uttarakhand Civil 32398 28788 29000 32186
Criminal 1231951 157126 166773 113548
ToTAaL 155593 185914 195773 145734
28.  West Bengal ** and Civil 550174 118366 122242 522291
29. Andaman and Criminal 2250180 957156 983125 2122578
Nicobar Island
ToTAaL 2800354 1075522 1105367 2644869
30. Chandigarh Civil 22212 19677 18490 23399
Criminal 58153 121859 143295 36717
TotaL 80365 141536 161785 60116
31. Dadraand Civil 1069 228 455 902
Nagar Haveli
Criminal 2892 1424 1980 2336
ToTAL 3961 1652 2435 3238
32. Daman and Diu Civil 996 388 550 834
Criminal 1017 766 878 905
ToTAaL 2013 1154 1428 1739
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1 2 3 4 5 6 7

33. Delhi# Civil 171505 94877 107467 157607

Criminal 733723 920753 1052078 600871

ToTAL 905228 1015630 1159545 758478
34. Lakshadweep Civil - - - 76
Criminal - - - 163
ToTAL - - - 239
35. Pondicherry Civil 14433 17786 18729 13490
Criminal 11393 26779 24957 13215
ToTAL 25826 44565 43686 26705
GRAND ToTAL oF CiviL CASES IN 7811023 4358509 4305658 7838227
SuBORDINATE COURTS
GRAND ToTAL ofF CRIMINAL CASES 19923278 13620167 14291208 19148080
IN SuBORDINATE COURTS
GRAND TOTAL OF ALL SUBORDINATE 27734301 17978676 18596866 26986307

CouRTS

* 24 civil and 173 criminal cases transferred/amalgamated during the year as well as 444 civil and 987
criminal cases were inadvertently shown in pendency column in one of the judicial districts however.
These cases were actually disposed of.

** after Physical verification the Pendency is reduced from 546298 to 522291 on Civil side and on Criminal
side from 2224211 to 2122578.

# 1308 Civil cases and 1527 Criminal cases has been transferred.

Coal exploration in South East Africa

*232. SHRIMATI KUSUM RAI : Will the Minister of COAL be pleased to
state:

(@)  whether officers of the Coal India Limited (CIL) had been deputed to the
Coal India Africana Limited, a subsidiary of CIL set up to explore and source coal in
the South East Africa;

(b)  if so, the details thereof;

(c)  the reasons why CIL was denied coal blocks in the country and private
players were allocated the same;
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(d)  whether CIL had repeatedly written to the Ministry seeking allocation of
130 odd blocks which were essential for meeting existing commitments; and

(e)  if so the details thereof?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL) : (a) and
(b) Coal India Limited (CIL) has registered a wholly owned subsidiary in Mozambique
namely, Coal India Africana Limited (CIAL) for exploration and development of two
coal blocks allotted by the Government of Mozambique through a bidding process.
CIL has set up an office in the city of Tete. Presently, four executives of CIL are on
deputation to CIAL, The inter-disciplinary team of senior officers of CIL is engaged in
drilling and associated activities which are being carried out in these coal blocks.

(c) to (¢) In order to reverse the declining trend of production as well as to
increase production of CIL, the CIL had requested Ministry of Coal, for allocation of
138 coal blocks for meeting coal demand for future. The Ministry of Coal advised CIL
to indicate coal blocks that would be required by the subsidiary companies of CIL to
fulfill their commitments of achievement of long-term production target of the company.
Based on the requirement of subsidiary companies for meeting production plan/
commitment, CIL in September 2011 requested for allocation of 116 coal blocks. After
examining the proposal of CIL, Ministry of Coal in May 2012 has tentatively assigned
116 coal blocks to CIL. In addition to the above, three de-allocated coal blocks viz.
Brahmini, ChchroPastimal and East of Damogoria from the de-allocated coal blocks
have also been assigned to CIL for undertaking mining on priority basis.

Promotion of young entrepreneurs

*233. SHRINARESH AGRAWAL : Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@)  whether any steps are being taken to encourage and promote young
entrepreneurs;

(b)  if so, the details of such entrepreneurial activities supported by the Ministry
and;

(c)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) Yes, Sir. Ministry of Micro,
Small and Medium Enterprises implements various schemes to encourage and promote
young entrepreneurs.

(b)  Ministry of Micro, Small and Medium Enterprises has been encouraging
and promoting young entrepreneurs by implementing various schemes, such as, Prime
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Minister’s Employment Generation Programme, Credit Linked Capital Subsidy Scheme,
Credit Guarantee Scheme for Micro and Small Enterprises, National Manufacturing
Competitiveness Programme, Cluster Development Programme for MSEs, Assistance
to Training Institutions Scheme, Entrepreneurship Development Programme,
Performance and Credit Rating Scheme, Market Development Assistance Scheme etc.

(c)  Does not arise.
Action on reports of NCM

t*234. SHRI DARSHAN SINGH YADAV : Will the Minister of MINORITY
AFFAIRS be pleased to state:

(@) whether Government has taken or proposes to take any steps for
immediately implementing, after due consideration, the reports of the National
Commission for Minorities presented to Parliament from time to time;

(b)  if so, the details thereof as on date; and
(c)  if not, the reasons therefor?

THE MINISTER OF MINORITY AFFAIRS (SHRI K. RAHMAN KHAN) : (a)
to (c) Yes, Sir. The recommendations contained in the Annual Reports of the National
Commission for Minorities (NCM) concerning the Government are examined and the
Action Taken Reports prepared together with the Annual Reports of the Commission
till the year 2009-10 have been laid on the Table of both Houses of Parliament.

Obstacles in increasing coal production
*235. SHRI C.M. RAMESH : Will the Minister of COAL be pleased to state:

(@)  whether Government is of the view that environment and forest clearances
and land acquisition are two major concerns which hamper coal production in the
country;

(b)  if so, the steps taken by Government to tackle this issue; and
(c)  the details of the outcome of the steps taken by Government, so far?

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL) : (a) It is
mandatory to obtain Environment and Forest clearance (wherever forest land is
involved) and complete the land acquisition process for taking up coal mining projects.
However, the procedural delays in processing of the proposals for Environment

t Original notice of the question was received in Hindi.
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Clearance and Forests Clearance (EC&FC), land acquisition and related Rehabilitation
and Resettlement (R&R) of the Projects Affected Persons (PAPs) are the major reasons
for delay in implementation of the projects which in turn affect the planned production.

(b)

The following steps have been taken/are being taken by Government/Coal

India Limited:

Vi.

©

Vigorous follow up action with land acquisition officials of State
Governments to expedite acquisition proceedings.

Regular meetings with State Authorities viz. Land Revenue Commissioner,
LR Secretary are held to sort out acute problems.

Forest Officials are contacted on regular basis at District and Tehsil levels
to fulfill any shortcomings in the proposals and also to offer clarifications
to the queries, if any. Periodical contacts are done with the Regional Office
of Ministry of Environment and Forests (MOEF)/ MOEF, New Delhi for
expediting clearance of the proposals.

State and MoEF officials are regularly contacted and meetings held at all
levels to expedite environmental clearance proposals especially for seeking
time for holding meeting of Public Hearing (PH) and for proposals pending
for final clearances.

Discussions are held with the land owners/villagers for selection of
rehabilitation site and also to persuade them to shift to the rehabilitation
site.

Ministry of Coal is addressing the issues by taking up the same with
concerned authorities at State level and Central level on regular basis with
a view to expedite pending clearances.

Outcomes of the efforts made by the Government and Coal India Limited/

its subsidiary coal companies are as under:

0)

(ii)

During the X1 Plan 56 forestry clearance proposals have been accorded
final approval, 2 proposals have been accorded forestry clearance during
the current year and another 22 proposals are awaiting for approval in the
final stages.

Similarly, during the XI Plan final approval have been accorded to 122
environmental proposals, 6 proposals have been accorded environmental
clearance during the current year and another 29 proposals are awaiting
for approval in the final stages.
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India’s rank in Global Competitive Index

1t*236. DR. YOGENDRA P. TRIVEDI : Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(@)  whether India’s rank in the Global Competitive Index has fallen to 59th
position; and

(b)  if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRISACHIN PILOT) : (a) and (b) As per the latest Global Competitiveness Report,
2012-13, brought out by World Economic Forum, a Swiss non-profit foundation based
in Geneva, India ranks 59th amongst 144 economies in the Global Competitiveness
Index for 2012-13, as against 56th position out of 142 economies covered in 2011-12.

The Global Competitiveness Index (GCI) measures the competitive performance
of the economies around the world for doing business. It is a composite index that
combines three component indices covering 12 different parameters (termed “pillars’).
The details of the three components along with the weights assigned to them and the
pillars are presented in table below:

Components Weights for India Pillars
Basic requirements (60%) e Institutions
e Infrastructure

¢ Macroeconomic environment

e Health and primary education
Efficiency enhancers (35%) e Higher education and training

e Goods market efficiency

¢ Labour market efficiency

e Financial market development

¢ Technological readiness

e Market size

Innovation and (5%) ¢ Business sophistication
sophistication factors e Innovation

Note: Assigned weights vary from country to country on the basis of their stages of development.

t Original notice of the question was received in Hindi.
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Computation of GCI for the year 2012-13 is based on 113 indicators. As the
indicators vary from year to year a comparison from previous years is not feasible.
However, India’s performance with a GCI score of 4.32 (on a scale of 1-7) in the year
2012-13 isan improvement over last year score of 4.30. This country has also improved
its performance in respect of each individual component of the index.

In the meanwhile, the Ministry has constituted a Committee for Reforming the
Regulatory Environment for Doing Business in India under the chairmanship of Shri
M. Damodaran with the objective of making an in-depth study into the entire gamut of
regulatory framework and come out with a detailed road-map for improving the business
climate in the country that would help improve India’s competitiveness.

Concurrent evaluation of rural schemes

*237. SHRI ARVIND KUMAR SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether Government proposes concurrent evaluation of rural schemes in
view of large scale corruption and mismanagement therein;

(b)  if so, the details thereof;

(c)  whether Government has sent a proposal in this regard to the Concurrent
Evaluation Office (CEO);

(d)  if so, the details thereof;

(e)  whether comments have been received from CEO in this regard;

) if so, the details thereof;

(g)  if not, the time-frame by when they are likely to be received; and

(h) by when concurrent/real time evaluation of rural schemes would be started?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH) :
(a) to (d) The Ministry of Rural Development has finalised a proposal regarding setting
up of a mechanism for Concurrent Evaluation based on management of a Concurrent
Evaluation Network (CENET) to facilitate systematic rapid and rigorous concurrent
evaluation of all the programmes of the Ministry.

(e) to (h) The proposal has been accepted and the management and financing
details are being worked out in consultation with Finance Ministry and Planning
Commission.
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Allocation of additional foodgrains to Karnataka

*238. DR. VIUAY MALLYA : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) the quantum of foodgrains released to Karnataka during 2012-13 for
calamity relief in addition to its regular allocation, in view of the State facing severe
drought conditions, month-wise;

(b)  the details thereof; and

(c)  whether Government intends to continue to allocate additional foodgrains
for the next six months to drought-hit and backward districts of the State?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to
(c) Government of India has made an additional allocation of 3,57,200 tons of
foodgrains to Karnataka in June 2012 for drought relief in addition to its normal
allocation under Targeted Public Distribution System (TPDS). The Government may
consider request of the State Government, if any, for further additional allocation of
foodgrains for drought relief on merits.

Government of India has also made an additional allocation of 31,395 tons of
foodgrains to Karnataka in May 2012 for distribution to additional BPL families in the
poorest districts of the State, on the recommendations of the Committee headed by
Justice (Retd.) D.P. Wadhwa. Further allocation of foodgrains to the poorest districts
of the State may be considered on the recommendations of the Wadhwa Committee on
merits. In addition, Government of India has also made adhoc additional allocation of
2,39,946 tons of foodgrains for additional BPL families in the State.

Action plan to reduce pending cases

*239. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of LAW AND
JUSTICE be pleased to state:

(a)  the reasons for large number of cases pending in different courts;

(b)  whether it is due to the fact that Government is not able to fill up all the
vacancies in Supreme Court, High Courts, lower courts and tribunals or long holidays
in judiciary or repeated deferring the dates of cases by concerned parties; and

(c)  if so, whether Government has any future plan to reduce the number of
pending cases?
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THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a) to
(c) The reason of pendency in court is mainly because the filings of cases have been
either equal or more than the disposal. The other causes of increasing pendency are
number of State and Central legislations, accumulation of first appeals, continuation
of ordinary civil jurisdiction in some of the High Courts, vacancies of Judges, appeals
against orders of quasi-judicial forums going to High Courts, number of revisions/
appeals, adjournments, indiscriminate use of writ jurisdiction in High Courts, lack of
arrangement to monitor, track and bunch cases for hearing, changing pattern of litigation
etc.

The vacancies of Judges in various courts is one of the reasons for continuing of
pendency in the courts. But pursuant to the Supreme Court Judgment of October 6,
1993 read with their Advisory Opinion of October 28, 1998, the process of initiation of
proposal for appointment of a Judge of the Supreme Court rests with Chief Justice of
India and for appointment of a Judge of the High Courts rest with the Chief Justice of
that High Courts. Filling up of the vacancies in the High Courts is a continuous
consultative process among Constitutional authorities to select suitable candidates for
higher judiciary. It is a time consuming process, as it requires consultation and approval
from various Constitutional authorities. While every effort is made to fill up the existing
vacancies expeditious, vacancies do keep on arising on account of retirement,
resignation or elevation of Judges. Under Article 235 of the Constitution of India,
administrative control over the members of subordinate judiciary vests with the
concerned High Courts. The other matters relating to court holidays as well as the day
to day proceedings in court cases, are within the domain of judiciary.

The Government has set up a National Mission for Justice Delivery and Legal
Reforms with the twin objectives of increasing access by reducing delays and arrears
in the system and enhancing accountability through structural changes and by setting
performance standards and capacities. The Mission has been pursuing a coordinated
approach for phased liquidation of arrears and pendency in judicial administration
which, inter-alia, involves better infrastructure for courts including computerisation,
increase in strength of subordinate judiciary, policy and legislative measures in the
areas prone to excessive litigation, re-engineering of court procedure for quick disposal
of cases and emphasis on human resource development. The National Mission has a
time frame of five years (2011-16) to pursue them.

The Mission has taken several steps in the strategic areas towards fulfillment of
its objectives. An Inter-Ministerial Group (IMG) has been constituted to suggest
necessary amendments to the Negotiable Instruments Act, 1881 along with other policy
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and administrative measures to check increasing litigation relating to cheque bounce
cases. For the re-engineering of court procedures and court processes for early disposal
of cases, a National Court Management System has been notified by the Supreme
Court for addressing the issues of case management, court management, setting
measurable standards for performance of the courts and the National System of Judicial
Statistics in the country.

Infrastructure development for the subordinate judiciary is a major thrust area
for the National Mission. With a view to enhancing the resources of the State
Governments, the Government has increased the central share by revising the funding
pattern from 50:50 to 75:25 (for States other than North Eastern States) under modified
Centrally Sponsored Scheme for development of infrastructure facilities for the judiciary
from the year 2011-12 onwards. The funding pattern for North-Eastern States has been
kept as 90:10 with effect from 2010-11.

Rs. 595 crore has been released as central assistance to States/UTs for
infrastructure development of subordinate judiciary during 2011-12. Out of budget of
Rs. 660 crore in the current financial year, Rs. 557 crore has been released to States /
UTs till 30th November, 2012.

A pendency reduction drive was undertaken from July, 2011 to December, 2011
in a campaign mode approach for clearing long pending cases and cases relating to
marginalized sections of the society in High Courts and Subordinate Courts under
their jurisdiction. As per information received from the High Courts, net pendency in
all courts was reduced by over 6 lakh cases. Out of them about 1.36 lakh cases were of
the targeted groups such as senior citizens, disabled, minors and marginalized sections
of society. A similar drive has been launched in this year as well from July, 2012 to
December, 2012. The focus of pendency reduction drive this year is to make our judicial
system “five plus’ free. Simultaneously, emphasis is being laid on increasing the number
of judges in subordinate judiciary by filling the existing vacancies and creating additional
posts so that disposal of cases is expedited by setting up of additional courts.

On the recommendations of 13th Finance Commission, the Government has
sanctioned Rs. 5000 crore as grants to the States for 5 years between 2010-15 for
undertaking various initiatives such as increasing the number of court working hours
using the existing infrastructure by holding morning/evening/shift courts; enhancing
support to Lok Adalats to reduce the pressure on regular courts; providing additional
funds to State Legal Services Authorities to enable them to provide legal aid to the
marginalized and empower them to access justice; promoting the Alternative Dispute
Resolution (ADR) mechanism to resolve part of the disputes outside the court system.
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Implementation of recommendations of JPC on Wakf Board

*240. SHRI SABIR ALI : Will the Minister of MINORITY AFFAIRS be pleased
to state :

(a)  the details of those recommendations of the Joint Parliamentary Committee
(JPC) on the functioning of the Wakf Board made in 2002 which have been implemented
by Government, so far;

(b)  the details of the recommendations not implemented, so far;

(c)  the reasons therefor;

(d) by when all the recommendations are likely to be implemented; and
(e)  the impact of the implementation of the recommendations?

THE MINISTER OF MINORITY AFFAIRS (SHRI K. RAHMAN KHAN) : (a)
to (d) The reports of the Joint Parliamentary Committee (JPC) on the functioning of
Wakf Boards, submitted to the Rajya Sabha in the year 2002 relate to the Pondicherry
Wakf Board, Meghalaya Board of Wakfs, Lakshadweep Wakf Board, Dadra and Nagar
Haveli Wakf Board and Assam Board of Wakfs. The recommendations contained in
these five JPC reports mainly relate to establishment of Wakf Boards, survey of wakfs,
development of wakf properties, creation of wakf funds, registration of wakf properties,
mutawallis, creation of separate departments for wakf matters, framing of Rules and
Regulations by the State Government/Wakf Board, mechanism for removal of
encroachments from wakf properties, leasing of wakf properties, constitution of
Tribunals and appointment of Chief Executive Officers.

The State Wakf Boards are established by the respective State Governments as
provided under Section 13 of the Wakf Act, 1995. As per Section 32 of this Act, the
general superintendence of all the Wakfs in a State vests in the Board established or
the State; and it is the duty of the Board to exercise its powers under this Act and to
ensure that the wakfs under its superintendence are properly maintained, controlled
and administered. Therefore, actions on all the above recommendation of the JPC are
to be taken by the State/UT Waqf Boards as well as the respective State/UT Governments
as contained in the Wakf Act, 1995.

(e)  The implementation of the recommendations of the JPC will bring
improvement in the functioning of the State Wakf Boards and better administration of
wakfs. It will also help in removing encroachments from wakf properties and speedier
redressal of legal cases pertaining to wakf properties.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Coal reserves

1t1706. SHRI RAMCHANDRA PRASAD SINGH : Will the Minister of COAL
be pleased to state:

(a)  whether it is a fact that despite the presence of abundant coal reserves in
the country, the production of coal is not as per the requirement for consumption in the
country;

(b)  if so. Government’s reaction thereto;

(c)  whether it is also a fact that the mining work in many mines could not
start for three to four years because of delay in necessary administrative clearances for
mining; and

(d)  if so. Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COAL ( SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Compared to the current level of production,
the estimated proved coal reserves are always more. In fact the estimated proved
reserves of 118 billion tonnes are expected to last for over hundred years. Coal
production planning closely follows the projected demand for coal. However, in view
of various constraints coming in the way of enhancing coal production during the
Eleventh Five Year Plan, the gap widened between projected demand and domestic
availability.

(c) and (d) The major constraints in expanding the coal production have been
delays in obtaining Environment and Forestry clearances, Land Acquisition and related
R&R issues, Law and Order problems in some of the States and Coal Evacuation
constraints. Government has taken up these issues in consultation with the State and
Central authorities.

Production of coal
1707. SHRI C.M. RAMESH : Will the Minister of COAL be pleased to state:

(a)  whether production of coal from all open cast mines, that were allocated
in 2011 has commenced production within thirty six months, as per guidelines;

t Original notice of the question was received in Hindi.
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(b)  if so, the details thereof; and
(c)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) No coal blocks have come into production
that were allocated in 2011.

(c)  As per the guidelines, coal production from captive coal block should
commence within 36 months (42 months in case the area falls in forest land) in case of
open cast mines and in 48 months (54 months in case the area falls in forest land) in
case of underground mine, from the date of allocation. If the coal block is not explored,
additional two years are allowed for detailed exploration and three months for
preparation of geological report. The allocatees of coal blocks, who have not started
production so far, are in various stages of obtaining statutory clearances and mining
lease, preparing mining plan, acquisition of land, procuring machinery and equipment
etc. for both mining as well as end-use project.

Underground and opencast mining in Patkai

1708. SHRI BHUBANESWAR KALITA: Will the Minister of COAL be pleased
to state :

(a)  the reserve of explorable coal, both underground and opencast mining, in
the Patkai Range of Assam;

(b)  the annual quantity of coal explored by each method, earning as a result
thereof and the amount paid to Assam Government as royalty during the last five
years; and

(c)  the area covered by each of the methods, year-wise, and the area under
reclamation during that period the extent of pollution and pollution control measures
undertaken as well as amount utilized for reclamation, afforestation and pollution control
measures, separately?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) As per the latest National Inventory on Indian Coal
Resources published by Geological Survey of India, as on 01.04.2012, the total coal
resources of Patkai Range of Assam is 506.81 Million Tonnes.

(b)  The quantity of coal exploited by underground and opencast mining during
five years in North Eastern Coalfields (NEC) is as follows :
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(in Tonnes)
Year 2007-08 2008-09 2009-10 2010-11 2011-12
Underground 93738 45002 0 1522 3499
Opencast 1006982 964446 1112566 1098977 598826
TotaL 1100720 1009448 1112566 1100499 602325

The total earning and the amount paid to Assam Government as royalty during
the last five years are as under :

(Rs. in Lakhs)

Year 2007-08 2008-09 2009-10 2010-11 2011-12
Coal Sale 23546.33 28439.26 40318.20 40946.05  41586.11
Royalty 2101.64 2062.07 2825.96 2925.11 2719.33

(c)  The Area covered by underground and opencast mining during last five
years in NEC is as follow:

(Area in Hec.)

Year 2007-08 2008-09 2009-10 2010-11 2011-12
Underground 0.858 0.439 0.343 0.342 0.469
Opencast 276.64 296.29 304.22 311.69 331.90
TotAL 277.498 296.729 304.568 312.032 332.369

The area covered under reclamation during the last five years in NEC is as follow:

(Area in Hec.)

Year 2007-08  2008-09  2009-10 2010-11  2011-12 Total

Underground 0 0 0 0 0 0

Opencast 55 55 55 55 55 275




Written Answers to [10 DEC., 2012] Unstarred Questions 53

NEC undertakes environment monitoring through Assam Pollution Control Board
(APCB) approved environmental laboratory Evirocon, Digboi. Various parameters
prescribed by Central Pollution Control Board (CPCB) are monitored for water, air
and noise pollution. The report is prepared quarterly and submitted to Regional Office,
Ministry of Environment and Forest, Shillong. The report is also uploaded on the website
of NEC. As per all the reports submitted, the value of various polluting parameters are
below the norms prescribed in the CPCB guidelines.

The Pollution control measures undertaken in NEC includes (i) afforestation of
Over-burden dumps and greenbelt development by planting one lakh saplings every
year of native species, (ii) saplings are grown in the NEC nursery at Margherita,
(iii) treatment of effluent mine water at effluent treatment plant of each mine,
(iv) construction of boulder check dam, gully plugging, toe wall, earthen embankments,
garland drains, half-moon terracing at Over-burden dumps to check soil erosion,
(v) barricades and garland drain around coal dumps to stop run off coal particle due to
rain water, (vi) water sprinkling coal dumps, haul roads for dust suppression,
(vii) controlled blasting technology applied to prevent air borne dust generation,
(viii) creation of habitats for wild life such as butterfly park and orchid garden at
Tikak, (ix) transpiration of coal in tarpaulin covered trucks and box wagons to prevent
air borne dust generation, (x) monitoring of occupational health diseases by periodical
medical examination of every worker in every five years, (xi) Provision of ear- plugs,
dust arrestor to field level workers, and (xii) disposal of bio-medical wastages as Bio-
medical Rules, 1998.

The detail of amount utilised for pollution control measures for the last five
years is given below :

(Rs. in Lakhs)

Year 2007-08 2008-09 2009-10 2010-11 2011-12

Amount 19.09 17.55 51.70 81.18 208.36

Fuel supply agreements

1709. SHRIMATI JAYA BACHCHAN : Will the Minister of COAL be pleased
to state:

(@)  whether it is a fact that the Coal India Limited (CIL) has agreed to enter
into Fuel Supply Agreements (FSAs) with power companies even if they do not have
electricity purchase agreements in place;
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(b)  whether it is also a fact that there were many issues relating to the supply
of coal between the Coal Ministry and Power Ministry and the status of the issues as of
now;

(c)  whetheritis also a fact that the southern grid would be connected with the
national grid in near future; and

(d)  the details in this regard and what would be the flow of electricity across
the country?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) Ithasbeen agreed in a meeting that Coal India Limited
(CIL) will sign Fuel Supply Agreements (FSAs) with Power Plants without waiting
for long-term Power Purchase Agreements (PPAs). However only after the plant is
commissioned and long term PPA is signed, supply of coal would commence.

(b) FSA models have been evolved through a process of continuous
consultations between the concerned Ministries and other stake holders. The issues
where there are disagreements are resolved through mutual discussions and
deliberations. Many of such point of concerns have already been addressed and a few
more are in the process of being resolved.

(c) and (d) The Southern Regional Grid is already inter-connected
asynchronously with the Northern-Western-Eastern-North-Eastern (NEW) Grid through
the following High Voltage Direct Current (HVDC) links:

(@) HVDC Talcher-Kolar Bipole;
(b)  HVDC Bhadrawati Back to Back;
(c) HVDC Gazuwaka Back to Back.

Two high capacity Alternating Current (AC) inter-regional links of 765 kV
connecting Raichur (Southern Region) and Sholapur (Western Region) are under
construction. Further, a 765 kV D/C line between Narendra and Kolhapur has also
been taken up for implementation by Power Grid. AC interconnection of Southern
Regional Grid with the NEW Grid will facilitate smooth flow of power in the integrated
grid depending on demand and supply position.
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Allocation of coal blocks

1t1710. SHRI DHARMENDRA PRADHAN : Will the Minister of COAL be
pleased to state:

(@)  whether it is a fact that the Inter-Ministerial Group (IMG) has reviewed
the allocation of coal blocks by Government;

(b)  if so, the details of all such coal blocks reviewed by the said group State-
wise and company-wise;

(c)  whether it is a fact that on the recommendations of the IMG Government
has cancelled allocation of some coal blocks and the bank guarantee of some companies;

(d)  if so, the details thereof and the reasons for cancellation of the allocation
State-wise and company-wise; and

(e)  whether Government is contemplating any action by registering cases
against such companies and their owners?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) In pursuance of the announcement of the
Hon’ble Finance Minister in the budget speech for the year 2012-13, an Inter-Ministerial
Group (IMG) headed by Additional Secretary, Ministry of Coal has been constituted
on 21.06.2012 to undertake periodic review of the development of coal/lignite blocks
allotted by the Government. The Terms of Reference (ToR) of the IMG are:

(1) To undertake periodic review of the progress of the allocated coal blocks
and to recommend action including de-allocation if required.

(if)  To consider replies to show cause notices and recommend action.

(iii)  To make assessment and recommend action as to deduction of Bank
Guarantee.

(iv)  Any matter where a reference is made by the Competent Authority.

The IMG took up for review, the 58 cases where the show cause notices were
issued consequent to the Review/recommendations by the Review Committee held on
11th and 12th January, 2012. In addition the cases where a decision was taken, on the
basis of earlier reviews, to deduct Bank Guarantee (BG) and were pending were also
taken up. The details of the cases taken up by IMG are given in Statement-1 (See
below).

t Original notice of the question was received in Hindi.
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(c) and (d) Based on the recommendations of Inter-Ministerial Group (IMG)
Government has de-allocated 15 coal blocks and issued orders for deduction/forfeiture
of bank guarantee in respect of 13 coal blocks. The details are given in Statement-II

(See below).

(e)  Registration of cases against such companies and their owners has not
been contemplated at this stage. However, Central Bureau of Investigation (CBI) has
registered 3 Preliminary Enquiry cases regarding alleged irregularities in allocation of
coal blocks relating to allocation of coal blocks to private companies during the period
2006-09, relating to allocation of coal blocks to private companies during the period
1993-2004 and relating to allocation of coal blocks to Government companies, as
evidenced by the documents/files and details sought by them from the Ministry. In the
case related to allotments to private companies during 2006-09, 9 FIRs have been
lodged by CBI so far.

Statement-1

Details of coal blocks reviewed by IMG

SI.No. Name of the company Block allocated State
1 2 3 4
1. Hindalco Tubed Jharkhand
Tata Power Ltd. Tubed Jharkhand
2-3.  Fieldmining & Ispat Ltd. Chinora and Warora (West) Maharashtra
Southern Part
4. Monet Ispat & Energy Ltd. Utkal-B2 Orissa
5. DB Power Ltd. Durgapurll/Sarya Chhattisgarh
6. Electrotherm (India) Ltd. Bhaskarpara Chhattisgarh
Grasim Industries Ltd. Bhaskarpara Chhattisgarh
7. Castron Techologies Ltd. Brahmadiha Jharkhand
8.  Domco Smokeless Fuel Pvt. Ltd. Lalgarh (North) Jharkhand
9. Jharkhand Ispat Pvt. Ltd. North Dhadu Jharkhand
Pavanjay Steel & Power North Dhadu Jharkhand

Generation Pvt. Ltd.
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1 2 3 4
Electrosteel Castings Ltd. North Dhadu Jharkhand
Adhunik Alloys and Power Ltd. North Dhadu Jharkhand

10. Jindal Steel & Power Ltd. Jitpur Jharkhand

11.  Arcelor Mittal India Ltd. Seregarha Jharkhand
GVK Power (Govindwal Seregarha Jharkhand
Sahib) Ltd.

12.  Rungta Mines Limited Choritand Tailiaya Jharkhand
Sunflag Iron Steel Ltd. Choritand Tailiaya Jharkhand

13.  Bihar Sponge Iron Ltd. Macherkunda Jharkhand

14. Gupta Metallics & Power Ltd. Nerad Malegaon Maharashtra
Gupta Coalfiels & Washeries Ltd. Nerad Malegaon Maharashtra

15. Maharashtra Seamless Limited Gondkhari Maharashtra
Dhariwal Infrastructure (P) Ltd. Gondkhari Maharashtra
Kesoram Industries Ltd. Gondkhari Maharashtra

16. IST Steel & Power Ltd. Dahegaon/Makardhokra IV Mabharashtra
Gujarat Ambuja Cement Ltd. Dahegaon/Makardhokra IV Mabharashtra ,
Lafarge India Pvt. Ltd. Dahegaon/Makardhokra 1V Maharashtra

17. Bhusan Steel & Strips Ltd. Patrapara Orissa
Adhunik Metaliks Ltd. Patrapara Orissa
Deepak Steel & Power Ltd. Patrapara Orissa
Adhunik Corp. Ltd. Patrapara Orissa
Orissa Sponge Iron Ltd. Patrapara Orissa
SMC Power Generation Ltd. Patrapara Orissa
Sree Metaliks Ltd. Patrapara Orissa
Visa Steel Ltd. Patrapara Orissa
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18. Tata Sponge Iron Ltd. Radhikapur (East) Orissa
Scaw Industries Ltd. Radhikapur (East) Orissa
SPS Sponge Iron Ltd. Radhikapur (East) Orissa
19. Himachal EMTA Power Ltd. Gourangdih ABC West Bengal
JSW Steel Ltd. Gourangdih ABC West Bengal
20-21. Power Finance Corporation Moher & Moher-Amlori Extn. Madhya Pradesh
Sasan UMPP
22. Jayaswal Neco Ltd. Moitra Jharkhand
23.  Usha Martin Lohari Jharkhand
24. Corporate Ispat Ltd. Chitarpur Jharkhand
25.  Nilachal Iron & Power Generation ~ Dumri Jharkhand
Bajrang Ispat Pvt. Ltd. Dumri Jharkhand
26. Madhya Pradesh State Mining Mandla South Madhya Pradesh
Corporation
27. Madhya Pradesh State Mining Semaria/Piparia Madhya Pradesh
Corporation (MPSMC)
28.  SKS Ispat Limited Ravanwara North Madhya Pradesh
29.  Mukund Ltd. Rajhara (North) Jharkhand
30. TISCO Pachmo Jharkhand
31. CESC Ltd. Mahuagarhi Jharkhand
32-34.  Shree Veerangana Steel Limited Marki Mangli-11, 1l and 1V Maharashtra
35. Mahanadi Coalfields Ltd. Utkal-A Gopal Prasad Orissa
JSW Steels Ltd./ Utkal-A Gopal Prasad Orissa
Jindal Thermal Power Ltd.
Jindal Stainless Steel Ltd. Utkal-A Gopal Prasad Orissa
Shyam DRI Ltd. Utkal-A Gopal Prasad Orissa
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1 2 3 4

36. Bhushan Steel & Power Ltd. Bijahan Orissa
Mahaveer Ferro Alloys Ltd. Bijahan Orissa

37. Chhattisgarh Mineral Development Gare Pelma, Sector-I Chhattisgarh
Corporation Limited

38. Maharastra State Mining Corpn. Gare Pelma Sector |1 Chhattisgarh
Tamil Nadu State Electricity Board Gare Pelma Sector 1l Chhattisgarh

39. Chhattisgarh Mineral Development Shankarpur Bht. Il & Extn. Chhattisgarh
Corporation Limited

40. Jharkhand State Mineral Sugia Closed mine Jharkhand
Development Corporation

41. Orissa Mining Corporation Utkal-D Orissa

42. NALCO Utkal ‘E’ Orissa

43. Jharkhand State Mineral Rauta Closed mine Jharkhand
Development Corporation

44.  Jharkhand State Mineral Burakhap small patch Jharkhand
Development Corporation

45. MMTC Gomia Jharkhand

46. Jharkhand State Mineral Pindra-Debipur-Khaowatand  Jharkhand
Development Corporation

47.  Jharkhand State Mineral Latehar Jharkhand
Development Corporation

48. Bihar Rajya Khanij Vikas Nigam Saria Koiyatand Jharkhand

49.  Tenughat Vidyut Nigam Limited Rajbar E&D Jharkhand

50. JSEB Urma Paharitola Jharkhand
BSMDCL Urma Paharitola Jharkhand

51. Jharkhand State Mineral Patratu Jharkhand
Development Corporation

52. Jharkhand State Mineral Rabodih OCP Jharkhand

Development Corporation
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53.  Andhra Pradesh Power Tadicherla-I Andhra Pradesh
Generation Corpn. Ltd.
54-55. GSECL Mahanadi Machhakata Orissa
MSEB Mahanadi Machhakata Orissa
56. Orissa Mining Corporation Nuagaon Telisahi Orissa
Andhra Pradesh Mineral Nuagaon Telisahi Orissa
Development
57-58.  UPRVUNL Chendipada, Chendipada-II Orissa
CMDC Chendipada, Chendipada-I1 Orissa
MAHAGENCO Chendipada, Chendipada-I1 Orissa
59. Kerala State Elec. Board Baitarni West Orissa
Orissa Hydro Power Baitarni West Orissa
Generation Corp.
Gujarat Power Generation Corp. Baitarni West Orissa
60. Assam Mineral Dev. Corp. Mandakini B Orissa
Meghalaya Mineral Dev. Corp. Mandakini B Orissa
Tamil Nadu State Electricity Board Mandakini B Orissa
Orissa Mining Corporation Mandakini B Orissa
61. GMDC Naini Orissa
PIPDICL Naini Orissa
62. West Bengal Mineral Dev. Ichhapur West Bengal
Trading. Corp.
63. West Bengal Mineral Kulti West Bengal
Dev. Trading. Corp.
64. West Bengal Mineral Jaganathpur A West Bengal
Dev. Trading. Corp.
65. West Bengal Mineral Jaganathpur B West Bengal
Dev. Trading. Corp.
66. West Bengal Mineral Sitarampur West Bengal

Dev. Trading Corp.
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Cancellation of coal blocks
1711. SHRI SANJAY RAUT : Will the Minister of COAL be pleased to state:

(@)  whether the Ministry has cancelled coal blocks to various private/public
sector companies during the last three months;

(b)  if so, the details thereof; and
(c)  what penalty has been imposed against them?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (c) During the period of last three months
Government has cancelled allocation of 15 coal blocks and issued orders for deduction/
forfeiture/introduction of bank guarantee in respect of 13 other coal blocks as per the
details given in Statement.
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Selling of coal

t1712. SHRI RAVI SHANKAR PRASAD : Will the Minister of COAL be
pleased to state:

(a)  whether itis a fact that Western Coalfields Ltd. (WCL) a subsidiary of the
Coal India Ltd. (CIL) had demanded that the selling price of the coal produced in new
mines be increased for the existing price;

(b)  if so, the basis of this demand;

(c)  whether the proposal to lower the selling price of coal produced in the old
mines is also under consideration; and

(d)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (d) Coal India Ltd. notifies grade-wise/size-wise
price of coal produced form all the subsidiary companies of Coal India Limited (CIL)
including Western Coalfields Ltd. (WCL). The said price becomes applicable to all
mines for the respective grade and size of coal produced. However, mines which are
financially non-viable, to give 12% internal rate of return (IRR), are required to be
decided on cost plus price, where the selling price is fixed to yield 12% IRR at 85%
Capacity Utilisation, which is more than the notified price of that grade of coal.

Western Coalfields Limited (WCL), a subsidiary of Coal India Limited (CIL),
had represented against the price notification dated 31.1.2012 issued by the CIL vide
which revision of prices of coal were declared on the basis of Gross Calorific Value
(GCV) instead the earlier grading/pricing based on Useful Heat Value (UHV) raising
the issue of adverse impact on the revenue of WCL. The request was considered by the
CIL and prices of coal from WCL were revised with effect from 20.6.2012. There is no
proposal under consideration for reducing the selling price of coal produced from the
old mines of WCL.

Allocation of coal blocks in Goa

1713. SHRI SHANTARAM NAIK : Will the Minister of COAL be pleased to
state:

(@)  whether Goa Government has been allocated any coal blocks;

t Original notice of the question was received in Hindi.
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(b)  when was the same allocated;
(c)  whether the coal blocks has been developed;

(d)  the agency entrusted with task of developing the coal blocks and producing
the power;

(e)  what are the terms and condition for producing power and for developing
the blocks: and

(f)  the details of the legal formalities completed, so far?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Gare Pelma Sector Il coal block in the State
of Chhattisgarh was allocated to M/s. Goa Industrial Development Corporation on
12.11.2008 to meet the coal requirement for their 188 MW thermal power plant to be
set up in Raigarh District in the State of Chhattisgarh.

(c) and (d) The coal bock is at the stage of obtaining statutory clearances and
land acquisition. The responsibility of developing coal block as per the prescribed
guidelines and milestone chart attached with the allocation letter rests with the allocatee
company as per the extant law. Further, the allocatees have to submit Bank Guarantee
which remains valid at all the times till production from the coal block reaches its peak
capacity.

(e)and (f) Coal production from the captive coal block shall commence within
36 months (42 months in case the area is in forest land) in case of open cast mine and
in 48 months (54 months in case the area fall under forest land) in case of underground
mine from the date of preparation of Geological Report.

Development of coal blocks

1t1714. SHRI KAPTAN SINGH SOLANKI : Will the Minister of COAL be
pleased to state:

(@)  whether production of power has been affected due to delay in developing
the coal blocks by coal companies;

t Original notice of the question was received in Hindi.
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(b)  if so, the details thereof;

(c)  whether any action is being taken against those coal companies which are
responsible for the delay; and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (d) 93 coal blocks have so far been allocated to the
companies for production of power. Out of these 15 coal blocks have come into
production and 11 coal blocks have been de-allocated. The progress of development of
the coal blocks allotted is reviewed from time to time. On the basis of such reviews
and otherwise a total of 40 coal blocks have been de-allocated so far and in 13 cases
the Bank Guarantee has been invoked and in one case the Bank Guarantee has been
imposed. In addition to the above advisory/warning/caution letters in suitable cases
have also been issued.

Coal supply and demand
1715. SHRIAJAY SANCHETI : Will the Minister of COAL be pleased to state:

(@)  whether there is a mismatch between coal production and supply especially
to power plants in the country;

(b)  if so, the trends in coal supply and demand during the last five years;
()  how the gap has been filled up;

(d)  whether several States utilities have opposed price-pooling which would
make coal costlier; and

(e)  if not, whether the price pooling concept would benefit the utilities using
coal?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Yes, Sir. The gap between indigenous
availability of coal and All India Coal Demand for various consuming sectors including
Power Utility sector, is increasing over the years. The trend in indigenous coal supply
vis-a-vis demand during the last five years is as under:
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(in million tones)

Particulars 2007-08 2008-09 2009-10 2010-11 2011-12 2012-13
(Supply
Plan)
All India Coal 492.50 550.00 604.33 656.31 696.03 772.84
Demand

Total Supply from 453.567 489.172  513.792 523.465 535.152(P) 580.3

Indigenous Sources

Gap between Demand  38.933 60.828 90.538 132.845 160.878 192.54

and indigenous supply

(c)  Thegap between indigenous availability of coal and All India Coal Demand
is being met through import of coal.

(d)  Some State utilities have opposed the concept of price pooling of domestic
and imported coal.

(e)  All these issues will be addressed when the proposal is finalized and
approved by the competent authority.

Irregularities in allotment of coal blocks

1716. SHRI RAM KIRPAL YADAV : Will the Minister of COAL be pleased to
state:

(@)  whether it is a fact that internal probe committee of coal have found
irregularities into the allotment of coal blocks to private companies between 2005 and
2009;

(b)  whether it is also a fact that many companies allocated coal blocks are not
existing after allotment of blocks as they are sold or merged with other companies;

(c)  whether it is a fact that more than 58 allottees of coal blocks are yet to
start their production even after allotment of more than six years and they have been
issued notice by the Ministry; and

(d)  if so, the action being taken by Government and how much would be the
revenue loss as a result thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) No internal probe was conducted by the Ministry of
Coal regarding the allotment of coal blocks. However, Central Bureau of Investigation
(CBI) has registered 3 Preliminary Enquiry cases regarding alleged irregularities in
allocation of coal blocks-relating to allocation of coal blocks to private companies
during the period 1993-2004 and 2006-2009 and a Preliminary Enquiry relating to
allocation of coal blocks to Government companies, as evidenced by the documents/
files and details sought by them from the Ministry. In the case related to allotments to
private companies during 2006-09, 9 FIRs have been lodged by CBI so far.

(b)  The coal blocks are allotted to the private companies, registered under the
Companies Act, 1956 for the purpose of specified end-uses in pursuance of the Coal
Mines (Nationalisation) Act, 1973. The companies to whom coal blocks have been
allocated are bound by the prevailing statutes/rules/orders. The question of change/
dilution of the ownership stakes is to be viewed with reference to this. The allocation
letters contain a condition that ‘mining of coal from the allocated captive coal block
shall be carried out in accordance with the applicable Statutes/Rules/Orders/Directives
governing the mining of coal in the country’. It is incumbent on the concerned coal
block allocatees to approach the Government as and when required to do so under the
law. In one case where the change of ownership has come to the notice of the Ministry,
the matter is under examination in consultation with the Ministry of Law and Justice.

(c) and (d) The Inter Ministerial Group (IMG) took up review of the 58 cases
where the show cause notices were issued consequent upon the recommendations by
the Review Committee the basis of its meeting held on 11th and 12th January, 2012. In
addition the cases where a decision was taken, on the basis of earlier reviews, to
deduct Bank Guarantee (BG) and were pending were also taken up. The IMG has held
17 meetings so far. With respect to the allocations made to the Private Companies, the
IMG has recommended de-allocation of 13 coal blocks allocated to 29 companies,
deduction of Bank Guarantee in the cases of 14 blocks allocated to 19 companies and
imposition of BG in case of 1 coal block. No action has been recommended in cases of
3 coal blocks allocated to 2 companies. The recommendations of the IMG have been
accepted by the Competent Authority and action is initiated accordingly. Further, the
IMG took up the cases of Public Sector Undertakings and after hearing the allocatees,
the IMG recommended de-allocation of 11 blocks, deduction of BG in 5 cases,
imposition of BG in 11 cases and no action in 6 cases including 3 cases on account of
Court orders.
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Coal reserves in Maharashtra

1717. SHRI RAJKUMAR DHOOQOT : Will the Minister of COAL be pleased to
state :

(a)  the estimated coal reserves in Maharashtra and the number of existing
coal blocks in the State;

(b)  what has been production of coal in the State during the last three years,
year-wise and how much of the coal produced there was consumed in Maharashtra
itself; and

(c)  what action Government proposes to take to increase coal production
substantially in Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) As per the latest National Inventory on Indian Coal
Resources published by Geological Survey of India, as on 01.04.2012, 10882.09 Million
Tonnes of coal resources have been assessed as per the detail given below :

(in Million Tonnes)

State Geological Resources of Coal
Proved Indicated Inferred Total
Maharashtra 5667.48 3104.40 2110.21 10882.09

The total number of existing coal blocks in the State of Maharashtra is 137
including 99 Coal India Ltd. (CIL) blocks and 38 Non-CIL blocks.

(b)  The details of production of coal in the State of Maharashtra and
consumption of coal in the State itself during the last three years is given below :

(i) Production :

(in Million Tonnes)

2009-10 2010-11 2011-12

38.613 36.932 39.158
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(i) Consumption/Despatch :

2009-10 2010-11 2011-12

40.743 38.24 38.107

(c)  The coal production in the State of Maharashtra has increased from 36.22
Million Tonnes in 2006-07, terminal year of the Tenth Plan to 39.158 Million Tonnes
in 2011-12, the terminal year of Eleventh Plan. The Government has taken a series of
steps including expeditious Environment and Forestry clearances, pursuing with
Ministry of Railways for enhancing availability of rail rakes and approaching State
Government for necessary assistance in land acquisition and in problems relating to
law and order. In addition, a series of steps have been taken by Coal India Ltd. and its
subsidiaries for augmenting coal production which include (i) increasing the efficiency
of the equipments, regular monitoring, mechanization as programmed and strict
supervision of the existing mines and ongoing projects, (ii) Capacity addition from
new and future projects, (iii) Consistent efforts for resolving issues of environmental
and forestry clearances, land acquisition and law and order problems.

Allotment of coal blocks

1718. PROF. ANIL KUMAR SAHANI : Will the Minister of COAL be pleased
to state:

(@)  whether the C&AG has accused Government for allocating coal blocks in
an inefficient manner during the period 2004-2009 and whether CBI is inquiring the
allotment of coal blocks;

(b)  whether Government had the authority to allocated coal blocks, natural
resources and public property for commercial purposes without competitive bidding
and if so, the details thereof;

(c)  whether CBI has completed its investigation and if so, the details thereof
and the action taken thereon by Government; and

(d)  the details of the allotment of coal blocks cancelled during 2012 together
with the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) The Comptroller & Auditor General of India (C&AG)
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in its report has stated, “The process of bringing in transparency and objectivity in the
allocation process of coal blocks, which commenced from 28th June, 2004, got delayed
at various stages and the same is yet to materialize (February 2012) even after a lapse
of seven years. In the meantime, 194 net coal blocks with aggregate GR of 44,440
million tonne were allocated to different Government and private parties up to 31
March, 2011. The financial impact of the benefit to the private allottees has been
estimated to the tune of Rs. 1,85,591.34 crore as on 31 March, 2011 for Opencast (OC)
mines/OC reserves of Mixed mines. The Government could have tapped a part of this
financial benefit by expediting decision on competitive bidding for allocation of coal
blocks.”

CBI has registered Preliminary Enquiry cases to investigate the alleged
irregularities in allocation of coal blocks to private companies from 2006 to 2009 and
from 1993 to 2004. In addition, a Preliminary Enquiry has also been registered to
investigate irregularities in allocation of coal blocks to Public Sector Companies. As
informed by CBI, in respect of 9 companies 9 FIRs have been registered. The Ministry
of Coal has also issued show cause notices to 8 companies. In case of one company,
the coal block was already de-allocated.

(b)  The Government have allocated coal blocks to various eligible public and
private companies registered under the Indian Companies Act, 1956 in pursuance of
Section 3 of the Coal Mines (Nationalisation) Act, 1973.

(¢) No, Sir.

(d)  Ason date a total of 15 coal blocks have been de-allocated during 2012
due to not achieving substantial progress in the development of coal block. The details
are given in Statement.
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Corruption and irregularities in coalfields

1719. SHRINATUJI HALAJI THAKOR : Will the Minister of COAL be pleased
to state:

(a)  the details of the cases of alleged corruption and irregularities reported in
various coalfields during the last three years and till date during the current year;

(b)  whether Government has conducted any probe in this regard; and

(c)  if so, the details and the outcome thereof along with the follow up action
taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (c) Information is being collected and will be laid
on the Table of the House.

Amendment in coal distribution policy

1720. SHRI MOHD. ALI KHAN : Will the Minister of COAL be pleased to
state:

(@)  whether CIL seeks amendment in coal distribution policy;
(b)  if so, the details thereof; and

(c)  the present position thereof and views of each State and other experts in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (c) Proposals for amendment of New Coal
Distribution Policy-2007 (NCDP) are received from time to time on which constant
dialogue with Coal India Limited (CIL) and other stakeholders take place with a view
to find solutions for the problems experienced in implementation of the policy. Some
of these proposals relate to the physical verification of the end use of coal by the
erstwhile non-core sector consumers as also modalities for sale of coal to consumers
other than the regulated sector. CIL is also in the process of deliberating such issues
raised in their Board meetings.

Exploration of coal mines

1721. SHRI P. BHATTACHARYA:
DR. JANARDHAN WAGHMARE :

Will the Minister of COAL be pleased to state:

(@)  whether Government has prepared a draft on Public Private Partnership
(PPP) in the form of mining, development and operations agreement for exploration of
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coal mines by private entities in close association with the Coal India Limited to push
up coal production and induct new technology through private sector participation
during the Twelfth Five Year Plan;

(b)  if so, whether the draft prepared by Government has the approval of
Cabinet;

(c)  if so, the details thereof; and

(d)  the details of the modalities worked out for implementation of various
clauses in the draft prepared by Government?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (d) Coal India Limited (CIL), besides taking up
coal production through its own resources, has also outsourced some of its operations
to increase total coal production to meet the present demand.

Under such situation, responsibility of coal production in a few mines of CIL,
have been given to few agencies under long-term contract through open tender like
Bhubaneswari Open-cast Project (OCP) of Mahanadi Coalfields Limited ( MCL) and
Rajmahal OCP of Eastern Coalfields Limited (ECL).

Further CIL is in the process of finalizing document for development of 27
identified projects through outsourcing to enhance coal production capacities during
the Twelfth Five Year Plan.

Altogether, 27 Mines/Blocks so identified have a total capacity of 136.48 million
tonnes per year (MTY). Out of these 27 Mines/Blocks, 12 are Underground mines
having 14.42 MTY Capacity and 15 are Open-cast mines having capacity of 122.06
MTY.

Fuel supply agreement with NTPC

1722. SHRID. RAJA:
SHRI M.P. ACHUTHAN :

Will the Minister of COAL be pleased to state:

(a)  whether it is a fact that the NTPC has complained that the coal being
supplied by the Coal India Ltd. (CIL) has been of adulterated quality;

(b)  if so, the details thereof and the reaction of Government thereto;
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(c)  whetheritis a fact that the CIL had agreed to sign a Fuel Supply Agreement
with its large customers like NTPC; and

(d)  if so, the details of the agreements signed, so far?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) Coal India Limited (CIL) have received
complaints from National Thermal Power Corporation (NTPC) from time to time
regarding quality of coal supplied. As coal is heterogeneous in nature, it is possible
that some extraneous material may go along with the coal, for which a provision for
compensation for stones has been laid down in the Fuel Supply Agreements (FSAS)
under which coal is being supplied to NTPC. As per FSA, joint sampling and analysis
at loading ends is also extended to the power plants like NTPC and other consumers.

(c) and (d) A list of Thermal Power Plants, which have concluded FSA with
CIL sources upto and after 31.3.2009 are given in Statement-1 and Statement-11
respectively.

Statement-1

List of Thermal Power Plants which have concluded FSA with CIL
sources upto and after 31.3.2009

SI.No Name of TPP Name of Utility Capacity (MW)
on 31.3.2009

1 2 3 4

1. Badarpur NTPC 705.0
2. IP DVB 247.5
3. Rajghat DVB 135.0
4, Faridabad HPGCL 120.0
5. Panipat HPGCL 1360.0
6. Yamuna Nagar HPGCL 600.0
7. Bhatinda PSEB 440.0

8. LH Mohabbat PSEB 920.0
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1 2 3 4
9. Ropar PSEB 1260.0

10. Kota RRVUNL 1045.0

11. Suratgarh RRVUNL 1250.0

12. Harduaganj UPRVUNL 225.0

13. Panki UPRVUNL 210.0

14. Paricha UPRVUNL 640.0

15. Obra UPRVUNL 1362.0

16 Anpara UPRVUNL 1630.0

17. Tanda NTPC 440.0

18. Unchahar NTPC 1050.0

19. Dadri NTPC 840.0

20. Rihand NTPC 2000.0

21. Singrauli NTPC 2000.0

22. Gandhinagar GSECL 870.0

23. Ukai GSECL 850.0

24. Wanakbori GSECL 1470.0

25. Sikka GSECL 240.0

26. Amarkantak MPGCL 450.0

27. S. Gandhi MPGCL 1340.0

28. Sarni MPGCL 11425

29. Vindhyachal NTPC 3260.0

30. Korba (E) CSEB 440.0

31 Korba (E) Exp. CSEB 500.0
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1 2 3 4
32. Korba (W) CSEB 840.0
33. Seepat 11 NTPC 1000.0
34. NTPC Korba NTPC 2100.0
35. Bhuswal MAHAGENCO 475.0
36. Chandrapur MAHAGENCO 2340.0
37. Koradih MAHAGENCO 1040.0
38. Kapadkheda MAHAGENCO 840.0
39. Nasik MAHAGENCO 880.0
40. Parli MAHAGENCO 920.0
41. Paras MAHAGENCO 305.0
42. Vijaywada APGENCO 1260.0
43. Muddanur APGENCO 840.0
44. RDM STPS 111 NTPC 500.0
45. Simhadri NTPC 1000.0
46. Raichur KPCL 1470.0
47. Ennore TANGENCO 450.0
48. Tuticorin TANGENCO 1050.0
49. Mettur TANGENCO 840.0
50. N. Chennai TANGENCO 630.0
51. Barauni BSEB 110.0
52. Muzaffarpur BSEB 110.0
53. Patratu JSEB 840.0
54. Tenughat TVNL 420.0
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1 2 3 4
55. Kahalgaon NTPC 1840.0
56. Bokaro DvC 630.0
57. Chandrapura DVvC 750.0
58. Durgapur DVC 340.0
59. Mejia DVC 1340.0
60. OPGC-IB OPGC 420.0
61. Talcher NTPC 470.0
62. Talcher STPS NTPC 3000.0
63. Bandel WBPDCL 450.0
64. Santaldih WBPDCL 730.0
65. Kolaghat WBPDCL 1260.0
66. Sagardighi WBPDCL 600.0
67. Bakreswar WBPDCL 840.0
68. DPL DPL 695.0
69. Farakka NTPC 1600.0
70. Ahmedabad Torrent Power 390.0
71. Dahanu Reliance Power 500.0
72. Budge Budge CESC 500.0
73. Kolkata CESC 160.0
74. S. Gen CESC 135.0
75. Titagarh CESC 240.0

GRAND ToTAL 66192.0
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List of Thermal Power Plants which have concluded FSA with CIL

sources upto and after 31.3-2009

Sl. No. Units Capacity MW
1 2 3
1. Bajaj Energy Private Limited (Khamberkhera Unit-I) 45
2. Bajaj Energy Private Limited (Khamberkhera Unit-I1) 45
3. Bajaj Energy Private Limited (Magsoodpur Unit-1) 45
4, Bajaj Energy Private Limited (Magsoodpur Unit-11) 45
5. Bajaj Energy Private Limited (Barkhera Unit-1) 45
6. Rosa Power Supply Company Limited , Phase-I (Unit-1) 300
7. Rosa Power Supply Company Limited , Phase-I (Unit-11) 300
8. Rosa Power Supply Company Limited , Phase-1I (Unit-111) 300
9. Jhajjar Power Limited (Unit-I) 660

10. Jhajjar Power Limited (Unit-11) 660
11. Rosa TPP II, Unit-1V 300
12. Bajaj Energy Private Limited (Barkhera Unit-11) 45
13. Bajaj Energy Private Limited (Kundarki Unit-1) 45
14. Bajaj Energy Private Limited (Kundarki Unit-11) 45
15. Bajaj Energy Private Limited (Utraula Unit-1) 45
16. Bajaj Energy Private Limited (Utraula Unit- I1) 45
17. Bina TPP U (I-2)/JP Power Venture Ltd. 500
18. Maithon Power Limited , Maithon Right Bank TPS U-II 525
19. Adhunik Power & Natural Resources Limited U-I 270

(Tapering Linkage)
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1 2 3
20. Suratgarh, Unit-VI 250
21. Kota Unit-VII 195
22. Chabra Unit-1 250
23. Chabra Unit-11 250
24, Anapara ‘C” Unit-I 600
25. Anapara ‘C” Unit-11 600
26. Budge Budge I11 Unit-l111 250
27. Maithon Right Bank TPS 525
28. Parichha Extn. Project Unit No.-V 250
29. Parichha Extn. Project Unit No.-VI 250
30. Mundra Adani Phase-111 Unit-I 462
31. Mundra Adani Phase-111 Unit-II 462
32. Mundra Adani Phase-111 Unit-111 462
33. Sterlite Energy Unit-11 600

ToTtAaL 9671

Coal reserves

be pleased to state :

million tonnes of coal production by the year, 2016-17; and

1t1723. SHRI RAMCHANDRA PRASAD SINGH : Will the Minister of COAL

whether it is a fact that so far 286 billion tonnes of coal reserves have been
explored in the country;

if so, the details thereof and whether the requirement of coal for domestic
consumption in the country is going to be 980 million tonnes by the year, 2016-17;

if so, the details thereof and whether Government has set a target of 795

t Original notice of the question was received in Hindi.
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(d)  ifso, the details thereof and the reasons for the said target of coal production
being set lower than the requirement for consumption?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) and (b) As per the latest National Inventory on Indian
Coal Resources published by Geological Survey of India, as on 01.04.2012, the total
coal resources assessed in the country are about 293.497 Billion Tonnes as per the
State-wise details given below :

(in Million Tonnes)

State Geological Resources of Coal
Proved Indicated Inferred Total
1 2 3 4 5

(A) Gondwana coalfields

Andhra Pradesh 9566.61 9553.91 3034.34 22154.86
Assam 0 2.79 0 2.79
Bihar 0 0 160.00 160.00
Chhattisgarh 13987.85 33448.25 3410.05 50846.15
Jharkhand 40163.22 33609.29 6583.69 80356.20
Madhya Pradesh 9308.70 12290.65 2776.91 24376.26
Maharashtra 5667.48 3104.40 2110.21 10882.09
Orissa 25547.66 36465.97 9433.78 71447.41
Sikkim 0 58.25 42.98 101.23
Uttar Pradesh 884.04 177.76 0 1061.80
West Bengal 12425.44 13358.24 4832.04 30615.72

(B) Tertiary coalfields
Arunachal Pradesh 31.23 40.11 18.89 90.23

Assam 464.78 42.72 3.02 510.52
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1 2 3 4 5
Meghalaya 89.04 16.51 470.93 576.48
Nagaland 8.76 0 8.60 315.41
ToTtAL (A+B) 118144.82 142168.85 33183.49 293497.15

The Working Group for Coal & Lignite for formulation of XII Plan has assessed
a coal demand of 980.50 million tonnes in the terminal year of XI1I Plan i.e 2016-17.

©

The details of the coal demand Sector-wise is as under :—

Sector

Projected Demand for 2016-17

(in Million Tonnes)

Steel (Coking) 67.20
Power (U) 682.08
Power (captive) 56.36
Cement 47.31
Steel DRI 50.33
Others 77.22
Total non-Coking 913.30
ToTAaL 980.50
(d)  Atarget of 795 million tonnes of coal production has been set for the year

2016-17 and the company-wise details are furnished in the table below:—

Company

Projected Production Target for 2016-17

(in Million Tonnes)

Coal India Limited 615.00
Singareni Collieries Company Limited 57.00
Captive 100.00
Others 23.00
ALL INDIA 795.00
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In the Eleventh Plan period, coal production could not be achieved as planned
primarily due to restrictions arising out of imposition of Comprehensive Environmental
Pollution Index (CEPI) guidelines and non-availability of forestry clearances in time,
land acquisition being held up due to inconsistent land records, Resettlement &
Rehabilitation issues, frequent stoppage of work by the local people leading to
deteriorated law and order situation mainly in Orissa and Jharkhand. In spite of various
constraints the actual coal production in the terminal year 2011-12 of the Eleventh
Plan has been 539.94 million tonnes implying a compounded average annual growth
(CAGR) of 4.61% in the Eleventh Plan. As against this, the envisaged growth in the
Twelfth Plan is 8.05%. Even with this ambitious growth the gap in demand and domestic
production in 2016-17 is envisaged to be 185.50 million tonnes.

Cancellation of coal blocks

1t1724. SHRI THAAWAR CHAND GEHLOT : Will the Minister of COAL be
pleased to state:

(@)  the number of coal blocks allocations cancelled by Government in the
wake of coal scam;

(b)  the number of coal blocks allocations into which investigation is pending
with Government; and

(c) by when Government would complete the said pending investigations?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (c) On the basis of recommendations of Inter-
Ministerial Group (IMG) constituted to undertake periodic review of the development
of coal/lignite blocks, 15 coal blocks have been de-allocated during the year. Further,
Central Bureau of Investigation (CBI) has registered 3 Preliminary Enquiry cases
regarding alleged irregularities in allocation of coal blocks-relating to allocation of
coal blocks to private companies during the period 1993-2004 and 2006-2009 and a
Preliminary Enquiry relating to allocation of coal blocks to Government companies,
as evidenced by the documents/files and details sought by them from the Ministry. In
the case related to allotments to private companies during 2006-09, 9 FIRs have been
lodged by CBI so far.

t Original notice of the question was received in Hindi.
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Contractual workers in CIL

1725. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of COAL be
pleased to state:

(a)  the number of regular/contract workers working in the Coal India Ltd.
and other coal companies;

(b)  whether these companies are able to reach the target of production of
coal,;

(c)  if not, whether there is any evolution and inquiry for not achieving the
target; and

(d)  whether any responsibility has been fixed on any C.E.O. of any company?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) Contract workers are not engaged by the Coal India
Limited and other coal companies directly. However, certain jobs are outsourced and
the private agencies are deploying their own employees/workers which differ from
time to time as per the requirement of the companies. At present, the number of regular/
contract workers working in Coal India Limited and other coal companies is as

follows :—
Regular employees Contract workers engaged by
(As on 01/10/2012) Contractors
363577 31647

(b)  Subsidiary-wise raw coal production target and achievement of Coal India
Limited during April, 2012 to September, 2012 is given below:

Company Target Actual Achievement
(Million Tonne) (Million Tonne) (%)

1 2 3 4

ECL 13.930 13.728 99

BCCL 14.570 14.031 96

CCL 19.415 17.961 93
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1 2 3 4

NCL 31.411 28.401 90
WCL 20.866 18.394 88
SECL 51.585 53.520 104
MCL 46.502 45.347 98
NEC 0.462 0.185 40
CiL 198.74 191.566 96

Coal India Limited is taking all measures to achieve 464.10 million tonne
production target in the Financial Year, 2012-13 subject to various clearances and
evacuation issues.

(c) and (d) CIL could not achieve target of production mainly due to external
constraints like delay in Forestry and Environmental Clearances, Land acquisition
problem, R & R problem and evacuation problem.

Review meeting for monitoring production of coal is being done at every level
i.e. Ministry level, Coal India Board level, CMDs’ meet, Subsidiary Company
coordination meeting taken by CMD of subsidiary companies and area level
coordination meeting taken by Area General Manager every month.

lllegitimate companies allotted with coal blocks

1726. SHRI RAJIV PRATAP RUDY : Will the Minister of COAL be pleased to
state:

(@)  whether Government has conducted any investigation or received any
information on such illegitimate companies which got coal blocks allocations on the
recommendations of various Ministries like Power, Coal and Steel,

(b)  if so, the details thereof;

(c)  the number of companies which misrepresented their net worth and joint
venture group firms to show that they were eligible; and

(d)  the action taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (d) Central Bureau of Investigation ( CBI) has
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registered three Preliminary Enquiry cases to investigate the alleged irregularities in
allocation of coal blocks to private companies from 2006 to 2009 and from 1993 to
2004 and a Preliminary Enquiry relating to allocation of coal blocks to Government
companies. As informed by CBI, in respect of 9 private companies 9 FIRs have been
registered and investigation of Regular Cases and the Preliminary Enquiry are underway
on priority. Ministry of Coal has also issued Show Cause notices to 8 companies. In
case of one company, the coal block was already de-allocated.

Shortfall of coal
1727. SHRI PANKAJ BORA : Will the Minister of COAL be pleased to state:

(@)  whether Government has any plan to meet the shortfall of coal through
import during the current fiscal; and

(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (b) As per the present import policy of the
Government, coal is placed under Open General License (OGL) and therefore, it can
be imported by any one in the country.

Coal India Limited (CIL) is gearing up to meet any shortfall arising out of
contractual commitment under its supply to coal consumers under Fuel Supply
Agreement with imported coal after getting firm commitment for supply of imported
coal at unload port at the actual price of imported coal plus service charges.

Prevention of coal theft
1728. SHRI PIYUSH GOYAL : Will the Minister of COAL be pleased to state:

(a)  whether it is fact that coal theft is very prominent transit during the last
five years;

(b)  if so, the details thereof;

(c)  the reasons for the same;

(d)  whether Government has taken proactive steps to prevent coal theft;
(e)  if so, the details thereof; and

) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) to (c) Coal India Ltd. (CIL) is selling coal on Free-on-
Rail (FOR) basis at railway sidings & road sale points and the choice of mode of
transport as well as responsibility for coal transportation is that of the purchaser. In
Singareni Collieries Co. Ltd. (SCCL) no instance of large scale theft of coal from
mine and transportation is noticed.

(d) to (f) Theft of coal is a Law & Order problem and primarily, it is the
responsibility of the State/District Administration to take necessary deterrent action to
stop/curb theft. The steps taken by CIL and its subsidiary companies to prevent theft
are as under:

(1) Check posts have been established at vulnerable points.

(i)  Wall fencing, light arrangements and deployment of armed guards round
the clock has been done around the coal dumping yard.

(iti)  Regular patrolling is conducted in and around the mine including OB
dumps.

(iv)  Armed Guards have been deployed at Railway sidings.
(v) Inter-action and liaison with District officials at regular intervals are held.

(vi)  Challans for coal transportation by trucks outside the district are being
issued after fixing hologram and putting signatures of authorized officials
of CISF to check pilferage/theft.

(vii) Regular FIRs are lodged by the Management of the collieries and CISF
with local Thana against the pilferage/theft of coal. A close watch on the
activities of criminals is being maintained by CISF.

(viii) State Governments have been sensitised for immediate action.
Import of edible oils

1729. SHRI SABIR ALI : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a)  the countries from where edible oils are imported, along with the rates at
which these are imported; and

(b)  whether the import of the edible oils has been channelised through
Government agencies and if so, the quantum of edible oils imported during the last
five years, year-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The major
edible oils imported in the country are Crude Palm Oil and Refined Palmolein imported
from Malaysia and Indonesia, Soyabean oil from Argentina and Sunflower oil imported
from Russia and Ukraine. The average wholesale prices of imported edible oils in the
international market during 2012 is given below:—

Name of Qil F.O.B. prices in US$ per ton
Crude Palm Oil 752-1154
Palmolein Oil 813-1172
Soyabean Oil 1079-1238
Sunflower Oil 1100-1211

(b)  Theimport of edible oils is under Open General License (OGL). However,
under the Scheme for distribution of subsidized imported edible oil implemented by
Government for distribution through States/UTs to ration card holders has been
channelized through Central Public Sector Undertakings namely STC, MMTC & PEC
and other agencies NAFED & NCCF for import of upto ten lakh tons of edible oils per
annum. The quantity of edible oils imported by Government agencies under the Scheme
during the last five years is listed below :—

Year (April-March) Qty. in lakh tons
2008-09 2.61
2009-10 1.69
2010-11 4.43
2011-12 5.14
2012-13 (upto Sept., 2012) 1.49

Computerisation of data management system in sugar sector

1730. SHRI NAND KUMAR SAl : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether Government proposes to streamline and computerise the data
management system in sugar sector in the country;
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(b)  if so, the details in this regard;
(c)  the salient features of the said system;

(d)  whether a large number of sugar mills have not furnished the required
data, so far;

(e)  if so, the details thereof, mill-wise; and

(f)  the details of action taken by Government against such sugar mills, so
far?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Yes,
Sir. The Central Government in its endeavor to streamline and computerise the data
management system in sugar sector, has developed a web-based module for collection
of information from the sugar mills in the country regarding sugar production, dispatches
and stock position, etc. on monthly basis. The system has been made operational from
the sugar season 2011 -12 onwards.

(c) The computerised web-based data collection system provides
comprehensive data base on sugar production, dispatches and available stock of levy
and non-levy sugar from the sugar mills. This will also be helpful for taking prompt
and informed policy decisions for better management of sugar sector.

(d)to (f) Most of the sugar mills are submitting online data timely from October,
2011 onwards. However, 52 sugar mills did not furnish data till the month of August,
2012. As such, the District Magistrates concerned were requested to initiate penal
action against them under relevant provisions of the Essential Commodities Act, 1955.
The details are given in Statement-1 (See below). Out of these 52 sugar mills, 23 sugar
mills subsequently submitted the required online data. Therefore, the authorities
concerned have been requested for with-holding the penal action against them. The
details are given in Statement-11.
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Statement-1

Name of the Sugar Mills against whom penal action has been initiated for

non-furnishing of on-line data

SI. No. Code No. Short Name Address

1 2 3 4

1. 05001 Majhola The Kisan Coop. Sugar Factory Ltd.,
Majhola, Distt. Pilibhit, Uttar Pradesh

2. 36101 \Venus Venus Sugar Ltd., Mazhawali (Bhartra),
Teh. Sambnal, Distt. Moradabad, Uttar
Pradesh

3. 48401 Agwanpur Dewan Sugars Ltd., Agwanpur, Distt.-
Mooradabad, Uttar Pradesh

4, 55801 Anandgopi M/s. Anand Agrochem India Limited,
Vill. : Gopi, Ladhua, GT. Road, Distt.
Aligarh, Uttar Pradesh-202 121

5. 07801 Sardarnagar Saraya Sugar Mills Pvt. Ltd.,
Sardarnagar, Distt. Gorakhpur, Uttar
Pradesh

6. 07901 Captainganj The Kanoria Sugar & General Mfg. Co.
Ltd., Captainganj, Distt. Kushinagar,
Uttar Pradesh

7. 08001 Padrauna J. H. V. Distilleries & Sugar Mills Ltd.,
Padrauna, Distt. Kushinagar, Uttar
Pradesh

8. 47601 Oswal Overses Oswal Overseas Ltd. Nawabganj, Distt.
Bareilly-262407, Uttar Pradesh

9. 09601 Dabra The Gwalior Sugar Co. Ltd., Dabra,
Distt. Gwalior, Madhya Pradesh-475110

10. 62401 Baktara Maa Bhagwati Sugar Mill Limited

Baktara, Tq. Budhne, Distt. Shehor,
Madhya Pradesh - 462011
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11. 15901 Nagewadi Yeshwant SSK Ltd., Nagewadi, Taluka
Khanapur, Distt. Sangli Maharashtra

12. 16001 Mahankali Mahankali SSK Ltd., Kavathe
Mahankal, Distt. Sangli, Maharashtra

13. 46301 Sonawade Udaisinghrao Gaikwad SSK Ltd.,
Sonawade, Distt. Kolhapur, Maharashtra

14. 46901 Raigaon Cane Agro Engery ( India) Ltd., Tal.
Kadegaon Distt. Sangli, Maharashtra

15. 53004 Songaon Pratapgarh S. S. K. Ltd.,Tal. Jaoli, Distt.
Satara, Maharashtra - 415514

16. 18501 Paithan Vaidyanath Sant Ek-Nath SSK Ltd.
Paithan, Distt. Aurangabad, Maharashtra

17. 18601 Terna Terna Shetkari SSK Ltd., Ternanagar,
Taluka Dhoki, Distt. Osmanabad,
Maharashtra

18. 18701 Naldurg Tulja Bhawani Shetkari SSK Ltd.,

Naldurg, Tal. Tuljapur, Distt.
Osmanabad, Maharashtra

19. 19101 Satpuda Shree Satpuda Tapi Parisar SSK Ltd.,
Sahada, P.O. Purshottamnagar, Distt.
Nandurbar-425424 , Maharashtra

20. 19701 Ambajogai The Ambajogai SSK Ltd., P.O.
Ambasakhar, Tal. Ambajogai, Distt.
Beed, Maharashtra

21. 19901 Kada Mahesh S. S. K. Ltd., Kada Distt. Beed-
414208, Maharashtra

22, 39701 Ujana Siddhi Sugar Pvt. Ltd., Ujana, Distt.
Latur, Maharashtra
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1 2 3 4
23. 49701 Jawala Bazar Purna S. S. K. Ltd., Jawala Bazar Tk.
Basmathnagar Distt. Hingoli,
Maharashtra
24. 52007 Dindyalnagar Shatrapati Sambhaji Raja Sakhar Udyog

Ltd., Dindyalnagar Chitte pimpalgaon
TK & Distt. Aurangabad. Maharashtra -
431201

25. 54401 Narsinha Narsinha SSK Ltd., Indapur, Tq. Washi,
Distt. Osmanabad, Maharashtra.

26. 55001 Pargaon Bhima Shankar Sugar Mills Ltd.,
Pargaon, Tal. Washi, Distt. Osmanabad.
Distt. Latur, Maharashtra

217. 55201 Dokare Aadiwasi SSP Navapura, Nadurbar
Vibhag Ltd., Dokare, Tal Navapura,
Distt. Nandurbar, Maharashtra

28. 63801 Samrudhi M/s. Samrudhi Sugar Limited, Renuka
Nagar Devidahe, Vill. & Tal.
Ghansawange, Distt. Jalna, Maharashtra

29. 66101 Pratibhanagar Sharad Sahakari Sakhar Karkhana Ltd.,
Pratibhanagar, Vihamandava, Tal-
Paithan Distt. Aurangabad, Maharashtra

30. 67301 Jaishriram Jaishriram Sugar & Agro Products Ltd.,
at Halgaon, Tal-Jamkhed, Distt.
Ahmednagar, Maharashtra

3L 67401 Motoshri Sugar Matoshri Laxmi Sugar Congeneration
Industries Ltd., At Ruddhewadi, Post
Dudhni, Taluka-Akkalkot, District-
Solapur, Maharashtra

32. 11901 Karamveer Karamveer Kakasaheb Wagh SSK Ltd.,
Ranwad, Taluk Niphad, Distt. Nasik,
Maharashtra
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33. 34001 Rajgad Rajgad SSK Ltd., Nigade, Tal. Bhor,
Distt. Pune, Maharashtra

34, 37601 Kaij Padamshree Dr. Vithal Rao Vikhe Patil
SSK Ltd. At Kothi TK. Kaij, Distt Beed,
Maharashtra

35. 38601 Sangola Sangola TK SSK Ltd., Waki (Shivane),
TK Sangola, Distt. Sholapur,
Maharashtra

36. 50901 Lokmangal Lokmangal Agro Industries. Ltd.,
Vill.Bibi Darphal, Tk.-North Solapur,
Distt. Solapur, Maharashtra-413304

37. 61901 Bhandarkavathe M/s. Lokmangal Sugar Ethnol &
Cogeneration  Industries  Ltd.,
Bhandarkavathe, Tal. South Solapur,
Maharashtra.

38. 25101 Jampani/Tenali Krebs Bio Chemicals & Coop. Sugars
Ltd., Tenali, P.O. Jampani, Distt. Guntur-
522261, Andhra Pradesh

39. 25201 Kovur The Kovur Coop. Sugar Factory Ltd.,
Kovur, Distt. Nallore, Andhra Pradesh

40. 42601 Nindra Prudential Corporation Sugars Ltd. At
Nindra Village, Teh. Nindra Mandal,
Distt. Chittoor-517587, Andhra Pradesh

41. 44601 NCS Gayatri Gayatri Sugar Pvt. Ltd., Adluryellareddy,
Teh. Sadashivnagar Distt. Nizamabad,
Andhra Pradesh

42. 59201 MAAGI M/s. Gayatri Sugars Ltd. At. Village

Maggi, Nizamsagar Mandal, Distt.
Nizamabad (Andhra Pradesh-503302)
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43. 54601 Hirebevanur M/s. Dnyanyogi Shri Shiv Kumar
Swamiji Sugars Ltd., Hirebevanur, Distt.
Bijapur, Karnataka. Pin : 586 111

44, 57001 Badagandi M/s. Bilagi Sugar Mill Ltd., Badagandi,
Bilagi, Distt. Bagalkot, Karnataka.Pin :
587 116

45, 59901 SPR Sugars SPR Sugars Private Ltd. At

Kanchugaranahalli, Bidadi Hobli, Taluk
Ramanagaram,Distt Ramnagar Rural,
Karnataka

46. 66301 Shivsagar Sugar Shri Shivsagar Suagr & Agro Product
Ltd., Udapudi, Ramdurg, Distt.
Belgaum, Karnataka

47. 67401 Soubhagya Laxmi  Soubhagya Laxmi Sugar Pvt. Ltd. at
Hirenandhi Village, Taluka-Gokak,
Distt. Belgaum, Karnataka-591233

48. 27401 Bidar Bidar SSK Ltd., Hallikhed, Distt. Bidar
Karnataka
49, 27701 K.R. Nagar Shree Ambika Sugars Ltd., Tal. K. R.

Nagar, P.O Chunchanakatte, Distt.
Maysore, Karnataka

50. 40701 Imampur Naranja SSK Ltd.,Village Chillerai,
Distt. Bidar, Karnataka

51. 55901 Baroor M/s. Bhavani Khandsari Sugars Ltd.,
Vill. Baroor, Talug & Distt. Bidar,
Karnataka - 585 257

52. 32401 Nayagarh Nayagarh Sugar Complex Ltd., P.O
Balugaon Distt. Nayagarh, Orissa
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Statement-11

Name of the Sugar Mills against whom penal action was initiated, but withheld,
consequent upon filing of on-line data by them

SI. No. Code No. Short Name Address
1 2 3 4
1. 48401 Agwanpur Dewan Sugars Ltd., Agwanpur, Distt.

Mooradabad, Uttar Pradesh

2. 62401 Baktara Maa Bhagwati Sugar Mill Limited
Baktara, Tq. Budhne, Distt. Shehor,
Madhya Pradesh -462011

3. 16001 Mahankali Mahankali SSK Ltd., Kavathe
Mahankal, Distt. Sangli, Maharashtra

4, 18501 Paithan Vaidyanath Sant Ek-Nath SSK Ltd.
Paithan, Distt. Aurangabad, Maharashtra

5. 19101 Satpuda Shree Satpuda Tapi Parisar SSK Ltd.,
Sahada, P.O. Purshottamnagar, Distt.
Nandurbar -425424 , Maharashtra

6. 19701 Ambajogai The Ambajogai SSK Ltd., P.O.
Ambasakhar, Tal. Ambajogai, Distt.
Beed, Maharashtra

7. 39701 Ujana Siddhi Sugar Pvt. Ltd., Ujana, Distt.
Latur, Maharashtra

8. 49701 Jawala Bazar Purna S. S. K. Ltd., Jawala Bazar, Tk.
Basmathnagar Distt.  Hingoli,
Maharashtra

9. 52007 Dindyalnagar Shatrapati Sambhaji Raja Sakhar Udyog

Ltd., Dindyalnagar Chitte Pimpalgaon,
TK & Distt. Aurangabad, Maharashtra-
431201
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10. 67301 Jaishriram Jaishriram Sugar & Agro Products
Ltd., at Halgaon, Tal-Jamkhed, Distt.
Ahmednagar, Maharashtra

11. 67401 Motoshri Sugar Matoshri Laxmi Sugar Congeneration
Industries Ltd., At Ruddhewadi, Post
Dudhni, Taluka-Akkalkot, District-
Solapur, Maharashtra

12. 11901 Karamveer Karamveer Kakasaheb Wagh SSK
Ltd., Ranwad, Taluk-Niphad, Distt.
Nasik, Maharashtra

13. 34001 Rajgad Rajgad SSK Ltd., Nigade, Tal. Bhor,
Distt. Pune, Maharashtra

14. 50901 Lokmangal Lokmangal Agro Industries. Ltd. Vill.
Bibi Darphal, Tk.-North Solapur,
Distt. Solapur Maharashtra - 413304

15. 61901 Bhandarkavathe ~ M/s. Lokmangal Sugar Ethnol &
Cogeneration Industries Ltd.,
Bhandarkavathe, Tal. South Solapur,
Maharashtra

16. 44601 NCS Gayatri Gayatri Sugar  Pvt. Ltd.
Adluryellareddy, Teh. Sadashivnagar
Distt. Nizamabad, Andhra Pradesh

17. 59201 MAAGI M/s. Gayatri Sugars Ltd., At. Village
Maggi, Nizamsagar Mandal, Distt.
Nizamabad (Andhra Pradesh 503302)

18. 54601 Hirebevanur M/s. Dnyanyogi Shri Shiv Kumar
Swamiji Sugars Ltd., Hirebevanur,
Distt. Bijapur, Karnataka.
Pin: 586 111
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1 2 3 4

19. 57001 Badagandi M/s. Bilagi Sugar Mill Ltd.,
Badagandi, Bilagi, Distt. Bagalkot,
Karnataka, Pin : 587 116

20. 27401 Bidar Bidar SSK Ltd., Hallikhed, Distt.
Bidar, Karnataka

21. 27701 K.R. Nagar Shree Ambika Sugars Ltd., Tal. K. R.
Nagar, P.O. Chunchanakatte, Distt.-
Maysore, Karnataka

22. 40701 Imampur Naranja SSK Ltd., Village Chillerai,
Distt. Bidar, Karnataka

23. 55901 Baroor M/s. Bhavani Khandsari Sugars Ltd.,
Vill. Baroor, Talug & Distt. Bidar,
Karnataka - 585 257

Poor quality of foodgrains under PDS

1t1731. SHRI VIVEK GUPTA : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether the Public Distribution System (PDS) in the country is on the
verge of collapse;

(b)  whether the quality of foodgrains supplied under PDS is also very poor
and many a times consumers get rotten grains;

(c)  whether despite the implementation of Mid-Day-Meal scheme in the
schools, arrangements are not being made for nutritious meals;

(d)  whether there are laws to put a curb on this but its effects are not being
seen; and

(e)  the plan of the Ministry to prevent this?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) Targeted Public
Distribution System (TPDS) is an important part of Government’s policy for

t Original notice of the question was received in Hindi.
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management of food economy in the country. Evaluation studies on functioning of
TPDS have been got conducted from time to time. These studies have revealed certain
shortcomings/deficiencies in the functioning of TPDS such as inclusion/exclusion errors,
leakages/diversion of foodgrains, etc. Copies of these reports have been forwarded to
the States/UTs concerned for taking necessary remedial measures to remove the
deficiencies noticed in the functioning of TPDS. However, in an independent study on
TPDS conducted by a group of research scholars and student volunteers, including Mr.
Jean Dreze, Reetika Khera and Others (2011) in 9 States, it has been stated that there
has been an impressive revival of PDS across the country during the recent years. The
researchers have brought out that there have been major initiatives in the recent past to
improve PDS and these efforts are showing results. It has been also mentioned that the
days when up to half of the PDS grain was diverted to the open market are gone.

(b)  Three complaints about poor quality of foodgrains issued to State
Governments and distribution under TPDS have been received during 2012-13 in the
Department. On investigation, these complaints were not found to be true.

In order to ensure that only good quality foodgrains conforming to Food Safety
Standards are issued from Food Corporation India (FCI) godowns to the State
Governments for TPDS and other welfare schemes, this Department has issued several
instructions from time to time to Food Secretaries of all State Governments/Union
Territory Administrations and FCI.

(c) to (¢) Under Mid Day Meal Scheme (MDMS) being implemented by the
Ministry of Human Resource Development (Department of School Education and
Literacy), a nutritious hot cooked meal is provided with an energy content of 450
calories and 12 grams of protein, which is derived from 100 gms of foodgrains (rice/
wheat), 20 gms of pulses, 50 gms of vegetables and 5 gms of oil for children studying
in primary classes. At upper primary level, the Scheme provides for an energy content
of 700 calories and 20 grams of protein, which is derived from 150 gms of foodgrains
(rice/wheat), 30 gms of pulses, 75 gms of vegetables and 7.5 gms of oil. Nutrition
content is further improved by using double fortified salt with iron and iodine as well
as green leafy vegetables, as per the MDMS guidelines.

Further, the Government has taken the following steps to ensure serving of quality
and nutritious food under the MDMS:

(1) FCl is responsible for issue of foodgrains of at least Fair Average Quality
(FAQ); the District Collector/CEO of Zila Panchayat ensure that foodgrains
of at least FAQ are lifted after joint inspection by a team consisting of FCI
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and the nominee of the Collector and/or Chief Executive Officer, District
Panchayat, and confirmation by them that the grain conforms to at least
FAQ norms.

(i)  The Government has made elaborate arrangements through MDMS
guidelines to ensure that children get good quality meal to their satisfaction.
As per norms, the food is to be tasted by 2-3 adults, including at least one
teacher, before it is served to children.

(iii)  Representatives of Gram Panchayats/Gram Sabhas, members of Village
Education Committees (VECS), Parent Teacher Associations (PTAS),
School Management & Development Committees (SMDCs) as well as
Mothers’ Committees are required to monitor (a) the regularity and
wholesomeness of the mid day meal served to children, (b) cleanliness in
cooking and serving of the mid day meal, (c) procurement of good quality
ingredients and (d) implementation of a varied menu. Supervisory Officers
are required to inspect about 25% of the schools every quarter.

(iv)  The cooking cost has been increased by 7.5% annually in the last three
years for provision of pulses, vegetables and oils to ensure the nutritive
value of the food.

(v)  Toensure safety and hygiene in the preparation of mid-day-meal, Central
assistance of Rs. 7024.76 Crore has already been released till March, 2012
to States/UTs for construction of 9,60,087 kitchen-cum-stores. Out of
these, 5,60,546 kitchen-cum-stores have been constructed and 95,867 are
under construction.

Production and sale of fake items

1732. DR. T. SUBBARAMI REDDY : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a)  whether Government is aware that the production and sale of fake branded
items have been rising throughout the country;

(b)  ifso, whether any estimate has been made to assess the loss to Government
revenue due to this malpractice;

(c)  if so, the details thereof during each of the last three years; and

(d)  the measures being taken by Government to check such malpractices in
the country?
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (d) The
information is being collected and will be laid down on the table of the House.

Liquidation of stored stocks

1733. SHRI BALWINDER SINGH BHUNDER : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether the Chairman of the Commission on Agricultural Costs and Prices
has gone on record stating that Government should liquidate their storage stock to ease
the prices of foodgrains;

(b)  if so, the details in this regard and the stand of Government in liquidating
its storage of foodgrains; and

(c)  the reasons for keeping storage of such a large stock when prices are on
rise?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) In its non-
price policy recommendations in the Price Policy report for Rabi crops for 2013-14
Rabi marketing season, the Commission for Agricultural Costs and Prices has
recommended the liquidation of stocks of wheat lying with the Food Corporation of
India (FCI).

(b)and (¢) Government has an open ended procurement policy for procurement
of foodgrain in order to provide price support to farmers. The stored stock is liquidated
from time to time by making additional allocation under Targeted Public Distribution
System (TPDS), for calamities/festivals and Other Welfare Schemes. Over and above,
with a view to keep the market process under balance and check price rise Government
also liquidates its stocks from time to time by allocations under Open Market Sale
Scheme (OMSS) and allowing exports.

Roles and objectives of Spot Commodity Exchanges

1734. SHRI SUKHENDU SEKHAR ROY : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a)  whether there is any Spot Commodity Exchange authorised by Government
to operate in the country, if so, the names of such exchanges;
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(b)  the details of the roles of the Exchange;
(c)  the objective of such Exchange; and
(d)  how they are different from Commodity Futures Markets?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The
Government has granted exemption to three electronic Spot Exchanges viz. National
Spot Exchange Ltd., NCDEX Spot Exchange Ltd. and National APMC Ltd. for trading
in one day forward contracts under Section 27 of Forward Contracts (Regulation) Act,
1952,

(b) to (d) The objective of spot exchanges is to provide, inter-alia, a platform
for trading of contracts in various types of goods and thus play an important role in
connecting buyers and sellers from various parts of the country through this platform
whereas the commodity futures Exchanges are the associations concerned with the
regulation and control of forward contracts regulated under the provisions of Forward
Contracts (Regulation) Act, 1952.

Impact of inflation on tribals

1735. SHRI PARIMAL NATHWANI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a)  whether the inflation in the prices of food articles have adversely affected
the tribal people in the country, in general, and Jharkhand in particular; and

(b)  the details of steps taken by Government to protect the tribal people from
the adverse impact of food inflation?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Increase
in the prices of food articles impact the poor including tribal people in the country.
Accordingly, the State of Jharkhand that has about 26 per cent of tribal population of
the total State’s population could also be affected.

In order to insulate the poor including tribal people from the food inflation and to
ensure availability of foodgrains within their reach at affordable prices, Government
is operating the Targeted Public Distribution System (TPDS). Under this, allocation of
foodgrains to 6.52 crore accepted number of Below Poverty Line (BPL) families
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including about 2.43 crore Antyodaya Anna Yojana (AAY) families are made at highly
subsidized prices @ 35 kg. per family per month. Allocation of foodgrains is also
made to Above Poverty Line (APL) families at subsidized prices based on the availability
of foodgrains in the central pool and past offtake. During the current year so far
Government has made a total allocation of about 624 lakh tonnes of foodgrains from
the central pool to the poor which includes tribals. Further, additional allocations of
foodgrains are also made by the Government from time to time depending upon the
availability of stocks and requirements/requests received from States/UTs.

The Government has taken several measures to protect the poor which also
includes tribal people, from the adverse impact of food inflation. Price control measures
like stock holding limits are permitted for pulses, edible oils and edible oilseeds upto
30.9.2013.

Global Food Security Index

1736. SHRI ISHWAR SINGH :
SHRI RAVI SHANKAR PRASAD :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@)  whether the Global Food Security Index (GFSI), 2012 released recently
has ranked India 66th among 105 nations, placing it in a ‘moderate’ category and
citing affordability rather than availability as a key food security threat for the country;

(b)  if so, Government’s reaction thereto;

(c)  whether Government is aware that the rising prices of food are affecting
affordability of nutritious food; and

(d)  if so, the steps Government proposes to take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) As per
Global Food Security Index (GFSI), 2012 brought out by the Economist Intelligence
Unit (EIU) of the news magazine ‘The Economist’, India with an index score of 44.2
out of 100 ranks 66 among 105 countries while United States holds rank#1 with score
of 89 and the Democratic Republic of Congo holds the rank#105 with a score of 18.0.

The Global Food Security Index (GFSI) is an assessment of issues of affordability,
availability and quality and safety constructed from 25 unique indicators, that measures
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the drivers of food security across a set of 105 developing and developed countries
including India. As per the GFSI assessment, India has a score of 36.4 for affordability
and 51.3 for availability indicating affordability as an area for attention towards food
security. The index, however, is subject to updation on quarterly basis to adjust the
impact of fluctuating food prices both on the basis of global & domestic food prices.

The GFSI report has however, not provided the data on indicators used in the
construction of the index. Hence, it is felt that this index did not reflect the actual food
security situation of the country in terms of lack of access to food in the society.
Moreover, methods used for data gathering, its analysis and forecasting are not test
checked/validated by Government of India or any UN agencies. Hence, the position of
the country in the Food Security Index, 2012 may not be justified.

(c)and (d) The production levels of foodgrains in the country are high to meet
the domestic requirement. Government has taken several steps to contain price rise in
essential commaodities, which include reduction of import duties on wheat, onion, pulses,
edible oils, sugar etc.; ban on export of edible oils and certain pulses; imposing stock
limits from time to time in case of select essential commodities; maintaining the stability
of Central Issue Price under the Targeted Public Distribution System (TPDS) for rice
at Rs. 5.65 per kg. and for wheat Rs. 4.15 per kg. for Below Poverty Line (BPL) and
Rs. 3/- per kg. for rice and Rs. 2/- per kg. for Antyodaya Anna Yojana (AAY), suspending
futures trading in specified commodities; restoring levy obligation @10% on sugar
factories for 2011-12 season; allocation of rice and wheat under Open Market Sale
Scheme (OMSS) and resumption of the scheme for subsidized imported pulses through
PDS, which includes a subsidy element to be paid to the designated importing agencies.

The Government of India has accorded high priority to ensure food security in
the country. Government implements other welfare schemes like Integrated Child
Development Service Scheme (ICDS) for pre-school children and pregnant and lactating
mothers through the Ministry of Women and Child Development, National Rural Health
Mission (NRHM) through Ministry of Health & Family Welfare, Mid Day Meal Scheme
(MDM) for primary and upper primary children through Ministry of Human Resource
Development, Annapurna Scheme for the senior citizens, Nutritional Programme for
Adolescent Girls, Emergency Feeding Programme, etc. to ensure further food &
nutrition security in the country. Allocation for Above Poverty Line (APL) families is
also made subject to availability in Central Pool.

To ensure food security in the country, Government has introduced the National
Food Security Bill, 2011 in the Parliament to provide for food and nutritional security
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in human life cycle approach by ensuring access to adequate quantity of quality food
at affordable prices for people to live a life with dignity.

Changes in proposed National Food Security Bill

1737. SHRIMATI KUSUM RAI :
SHRI ARVIND KUMAR SINGH :
SHRI PRABHAT JHA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@) whether the State Governments have sought changes in the proposed
National Food Security Bill, in the month of October, 2012, and have demanded
universal coverage in rural areas;

(b)  if so, the details thereof;
(c)  the response of Government thereto;

(d)  whether Government is aware that States like UP and MP, which have
higher rate of BPL population, would be benefited more in comparison to other States;
and

(e)  if so, Government’s response thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Aletter
dated 24.09.2012 of the Chief Minister of Uttar Pradesh on National Food Security
Bill, 2011 was received in October, 2012, wherein he had inter-alia raised the issue
that if the Bill is uniformly applied to all the States, economically backward States will
have to face difficult situation and in the States like Uttar Pradesh, a large portion of
the population will be deprived of the benefits of the Bill. It was accordingly requested
that Bill may be enacted only after improving the framework of the Bill by covering
the entire rural population and at least 95% of urban population of Uttar Pradesh.

(c)  Sections 3 and 14 of the Bill deal with the extent of coverage under Targeted
Public Distribution System (TPDS). Section 3 provides that entitlements for subsidized
foodgrains under TPDS shall extend upto 75% of the rural population and upto 50% of
urban population. It is further provided that not less than 46% of rural and 28% of
urban population shall be designated as priority households. Section 14 provides that
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subject to this All India coverage, State-wise distribution shall be determined by the
Central Government, from time to time. With regard to the suggestion for coverage of
entire rural population and at least 95% of urban population of Uttar Pradesh, it is
stated that the proposed coverage under TPDS in the Bill is based on current trends in
production and procurement of foodgrains.

(d) and (e) As stated in reply to (c) above, the Bill provides that State-wise
distribution of the coverage under TPDS shall be determined by the Central Government
from time to time. The Bill is presently under consideration of the Parliamentary
Standing Committee on Food, Consumer Affairs and Public Distribution.

Online details of sugar production

1738. SHRI A. ELAVARASAN : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a)  whether Government has taken penal action against 53 sugar mills for not
furnishing online details about sugar production, dispatches and stock position for
2011-12 season to the Ministry;

(b)  if so, the details thereof;

(c)  whether furnishing the details online would help this sector for better
management; and

(d)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) Under
the relevant provisions of the Essential Commaodities Act, 1955, the Central Government
vide circular letter dated 16th April, 2012 directed all the sugar mills to furnish online
details about sugar production, dispatches and stocks etc. in the prescribed format
Proforma-11 from the sugar season, 2011-12 onwards. However, 52 sugar mills did not
furnish the requisite information online upto August, 2012. Therefore, the District
Magistrates concerned were requested to initiate penal action against these 52 sugar
mills under relevant provisions of the Essential Commodities Act, 1955. The details
are given in Statement. Refer to the Statement Appended to the Answer to USQ No:
1730 part (d) of (f). Out of these 52 sugar mills, 23 sugar mills have subsequently
furnished the requisite information and the concerned authorities have been requested
for withholding the penal action against them. The details are given in Statement.
Refer to Statement Appended to the Answer to USQ No: 1730 part (d) to (f).
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(c)and (d) Yes, Sir. The computerised web-based data collection system provides
comprehensive data base on sugar production, dispatches and available stock of levy
and non-levy sugar from the sugar mills which helps Government in taking informed
policy decisions for better management of sugar sector.

Gap between demand and supply of edible oils

1739. SHRI SABIR ALI : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@)  what is the existing gap between demand and supply of edible oils in the
country;

(b)  since when this gap continues; and
(c)  the steps Government has taken to meet the gap?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) At present
there is about 50% gap between the demand and supply of edible oils in the country.

(b)  The gap between demand and supply of edible oils has existed over two
decades but this gap has shown increasing trend since 1992-93.

(c)  Various steps taken by Government to meet the demand of edible oils in
the country are as follows:-

0] The import duty on crude and refined edible oils has been reduced
to zero per cent and 7.5% respectively.

(i)  The Government has allowed State Governments to impose stock
limits on edible oils and oilseeds, upto 30.09.2013.

(iii)  Export of edible oils has been banned except coconut oil (through
Cochin Port) and certain oils produced from minor forest produce
and edible oils in small packs upto 5 kg. subject to limit of 20,000
tonnes per year,

(iv)  The Government have launched a Scheme for distribution of
subsidized imported edible oils to States/UTs since 2008 at a subsidy
@ Rs. 15/kg. The Scheme has been extended in subsequent years
and further extended upto 30.09.2013.
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Release of dues of State procurement agencies of Punjab

1740. SARDAR SUKHDEV SINGH DHINDSA : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a)  whether the Punjab Government has requested the Central Government to
release a sum of Rs. 7,461 crore, recoverable by the State procurement agencies from
FCI at the end of 2011; and

(b)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The
Government of Punjab in November, 2011, had requested the Ministry of Finance,
Government of India for clearance of outstanding dues of Rs. 7461.27 crore of State
procuring agencies against Food Corporation of India (FCI)/Government of India on
accounts of various procurement incidentals for different marketing seasons.

(b)  The details of claim as received from Government of Punjab are given in
Statement.

Statement
Amount recoverable from Government of India/Food Corporation of India by State
procuring agencies

SI.No. Issues Agreed by Government of India Tentative Amount
(Rs. in crore)

1 2 3

1. Non reimbursement of transportation charges for 504.00
paddy beyond 8 kms from mandi to storage point

2. Non recoupment of losses suffered due to disposal 414.55
of damaged wheat

3. Non finalization of incidental charges for KMS 3392.50
2003-04 to 2007-08 and RMS 2003-04 to 2007-08

4, Difference in Rate of Interest in Reimbursement of 115.19
wheat and rice

ToTAL 4426.24
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1 2 3

5. Non reimbursement of transportation charges for 216.08
paddy within 8 kms from mandi to storage point

6. Non reimbursement of losses suffered due to sale 550.95
of paddy crop year 1994-95 in open market

7. Reimbursement of difference between simple 486.57
interest paid by the GOI in incidentals charges but
charged by RBI in CCL accounts in Quarterly/
monthly basis from year 1997-98 to 2000-01

8. Refund of storage gain on wheat deducted by FCI 305.08
from year 1993-94 onwards

9. Not reimbursement if increase in ID cess from 2% to 417.72
3% as per the notification of Punjab Government

10. Non reimbursement of actual establishment charges 1058.63
ToTtaL 3035.03
GRAND TOTAL 7461.27

PDS scam in Arunachal Pradesh

1741. SHRI PRAKASH JAVADEKAR : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

@
(b)
©
(d)

whether Government has started a proble in Arunachal Pradesh PDS scam;

if so, the details thereof;

if not, the reasons therefor; and

the details of PDS bills against various heads cleared for that State, year-
wise, since 2004?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) A
Special Investigation Team (SIT) headed by Superintendent of Police, Special
Investigation Cell (SIC), Itanagar, Arunachal Pradesh investigated six cases registered
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on allegations of irregularity and corruption in distribution of foodgrains in the State
of Arunachal Pradesh under various welfare schemes of the Government of India. The
team carried out and completed investigation under monitoring by the Guwahati High
Court where a public interest litigation case (PIL No. 50 of 2004) was filed by Shri
Bamang Anthony and Shri Dmin Loya of Citizens Rights Group, a Non Government
Organization (NGO) of Arunachal Pradesh. On completion of investigation, charge-
sheets have been filed in all the six cases against 57 accused persons including 24
public servants.

(c)  Does not arise.

(d)  Anamount of Rs. 39.38 crores found to be admissible against the pending
claims of the Government of Arunachal Pradesh for the period from April, 2004 to
March, 2007 was sanctioned subject to adjustment against the amount recoverable
from the State Government on account of excess payment made in the past and found
recoverable by Internal Audit of Food Corporation of India (FCI) and Controller and
Auditor General of India.

Provisional advance of Rs. 45.76 crores has been given to the State Government
towards HTS claims for the period from April, 2007 onwards to be adjusted against
bills submitted by the State Government.

Quality certification of PDS foodgrains

1742. SHRIMATI KANIMOZHI : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a)  whether any measures have been introduced to ensure quality certification
of foodgrains passing through PDS system;

(b)  if so, the details thereof; and
(c)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) Yes, Sir. There
is a system to ensure that only good quality foodgrains are issued under Public
Distribution System (PDS).

(b)  Foodgrains (wheat and rice) are issued to State Governments/Union
Territory Administrations for distribution under PDS and other welfare schemes by
Food Corporation of India (FCI) through a well defined procedure of joint sampling of
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the stock before issue. Only good quality foodgrains, free from insect infestation and
conforming to the Standards of Food Safety and Standards Act/Rules (formerly PFA)
are to be issued under PDS.

Only after satisfaction about quality and quantity, the stock is to be issued to
State Governments/UT Administrations alongwith joint sealed samples. A certificate
duly signed by the representative of State Government/UT Administration about quality
and quantity of the stock is recorded by FCI in respect of the aforesaid foodgrains.

It is the responsibility of the concerned State Government/UT Administration to
ensure that during transportation and storage at different stages in the distribution
chain, the foodgrains retain the required quality specifications.

The State Government, where the decentralized procurement is in operation,
should ensure that the quality of foodgrains issued under TPDS and other welfare
schemes meet the desired standards under the Food Safety and Standards Act.

Regular inspection to check the quality of foodgrains is to be carried out by the
officers of State Government and surprise checks are carried out by the officers of
Quality Control Cell of the Ministry.

Whenever any complaint of issue/distribution of poor quality foodgrains for PDS
is received, it is investigated by the FCI/State Governments and actions are taken by
them against the delinquents.

(c)  Does not arise.
Cash transfer system

1743. SHRIK.N. BALAGOPAL : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether Government is planning to introduce cash transfer system instead
of subsidised PDS throughout the country by the end of December, 2014;

(b)  if so, the details thereof;
(c)  what is the present annual spending on PDS subsidy; and

(d)  what is the expected annual subsidy expenditure after the introduction of
this system?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) The
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Department proposes to introduce a pilot scheme in six Union Territories (UTs), namely
Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar Haveli, Daman and
Diu, Lakshadweep and Puducherry for direct transfer of food subsidy under Targeted
Public Distribution System (TPDS). Under the proposed scheme, foodgrains will be
issued by Food Corporation of India at the economic cost. The cash subsidy equal to
the difference in the economic cost and the present issue price will be credited to the
bank account of the beneficiary in advance to enable the beneficiary to purchase the
foodgrains at this cost. The proposal does not involve dismantling the TPDS as
foodgrains shall continue to be distributed to the beneficiaries under TPDS through
the Fair Price Shops. The scheme details of which will be finalized in consultation
with UTs. etc. is expected to check leakages/diversion of foodgrains under TPDS and
test the feasibility of launch of the scheme in other States.

(c)and (d) The food subsidy released under Targeted Public Distribution System
(TPDS) and Other Welfare Schemes (OWS) during 2011-12 and current year is as
under:

(Rs. in crore)

Year Subsidy released
2011-12 72370.90
2012-13 (up t0 03.12.2012 61243.57

The proposed scheme does not envisage any change in the quantum of food
subsidy being presently paid to the six UTs.

Foodgrains for all

1744. SHRI T.M. SELVAGANAPATHI : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether there has been demand to provide foodgrains to all, instead of
capping it at 67 per cent of the population;

(b)  whether there has been a demand that 8.2 crore metric tonnes of foodgrains
lying in Government storages be distributed through the Public Distribution System;

(c)  if so, the details thereof; and

(d)  whether Government is considering to issue digitalize ration cards with
bar codes in all the districts?
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THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The National
Food Security Bill, 2011, introduced in the Lok Sabha on 22 December, 2011, provides
for coverage of upto 75% of the rural population, with at least 46% population belonging
to priority households and upto 50% of the urban population, with at least 28%
population belonging to priority households for receiving subsidized foodgrains under
Targeted Public Distribution (TPDS). The Bill is presently being examined by the
Parliamentary Standing Committee on Food, Consumer Affairs and Public Distribution.
Requests have been received for Universal Public Distribution System (PDS). However,
Government is not considering to introduce Universal PDS as the focus on poor will
get diluted.

(b)and (c) Ason01.11.2012, the total stocks of foodgrains in Central Pool was
695.29 lakh MTs. Keeping in view the demands from the States/UTs and current surplus
stocks of foodgrains in the Central Pool, Government has been making additional
allocation over and above the normal TPDS allocation. During the current year,
following additional allocations of foodgrains have been made :

() 50 lakh tons for additional BPL families.
(if)  19.42 lakh tons for additional AAY/BPL families in the poorest districts.
(iti)y 7.1 lakh tons for flood, drought, festivals, etc.

In addition, 49 lakh tons of foodgrains have been allocated to Other Welfare
Schemes (OWS). The total allocation during the current year is 624.95 lakh tons taking
into consideration normal TPDS allocation, OWS allocation and above mentioned
additional allocations.

Further, keeping in view the surplus stock available in Central Pool, foodgrains
are also released under Open Market Sale Scheme (OMSS) with a view to moderate
their prices in open market by increasing their availability and are exported also when
the international market is favourable.

(d) All States/UTs have been requested to undertake end-to-end
computerization of TPDS including digitization of ration card/beneficiary data so as
to ensure correct identification of beneficiaries and distribution of TPDS commaodities
to deserving beneficiaries. Fair Price Shop (FPS) automation using bar-coded ration
cards, food coupons, smart cards, Aadhaar based Point of Sale devices, etc. would be
undertaken by States/UTs as per their requirements.
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Warehousing capacity addition for PDS

1745. SHRI PRAKASH JAVADEKAR : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a)  the details of warehousing capacity added for PDS purpose in Central
pool since 2004, year-wise;

(b)  the details of quantity of foodgrains meant for PDS purpose in central
pool, wasted during the above period; and

(c) the details of capacity enhancement planned by Government in
warehousing for PDS in Central pool?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) The details of
storage capacity available with FCI for storage of foodgrains since 2004 are as under:

(Fig. in Lakh MT)

Ason Owned Hired Total

31.03.2004 150.23 122.14 272.37
31.03.2005 151.57 108.74 260.31
30.03.2006 151.42 104.14 255.56
31.03.2007 152.33 99.74 252.07
31.03.2008 151.54 87.40 238.94
31.03.2009 151.40 101.39 252.79
31.03.2010 154.77 133.59 288.36
31.03.2011 156.07 160.03 316.10
31.03.2012 156.40 179.64 336.04
31.10.2012 156.49 218.06 374.55

(b)  No foodgrain is allowed to be wasted in FCI. However, a very small
quantity of foodgrains is damaged due to reasons such as long period of storage, damage
due to cyclones/floods/heavy rains etc.

Accrual of damaged/non-issuable foodgrains with FCI w.e.f. 2004-05 to 2012-13
is as under:
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Year Accured Quantity of damaged foodgrains
(in lakh MTs)

2004-05 0.97
2005-06 0.95
2006-07 0.25
2007-08 0.340
2008-09 0.200
2009-10 0.070
2010-11 0.060
2011-12 0.033
2012-13 (upto 01.11.2012) 0.014

(c) Due to the increased procurement of foodgrains, the Government has
formulated the Private Entrepreneurs Guarantee (PEG) Scheme for construction of
covered storage godowns through private entrepreneurs, Central Warehousing
Corporation (CWC) and State Warehousing Corporations (SWCs). Under the PEG
Scheme, FCI gives guarantee for the storage charges to the private investors for 10
years. A capacity of 181.08 lakh MTs has been approved for construction of godowns
in 19 States under PEG Scheme. A capacity of 20 lakh MTs will also be constructed in
Silos within the overall storage requirements of FCI. Besides the PEG Scheme, there
is a Plan scheme for creation of total additional storage capacity of 5.40 lakh MTs in
the North Eastern States through FCI under which during Eleventh Five Year Plan
some other deficit States have also been covered. The FCI has also finalised a scheme
for hiring of private godowns through open tenders for one year extendable for another
one year, to take care of the short term hiring needs.

Growth of sugar industry in Haryana

1746. SHRI AVINASH PANDE : Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@)  whether Government is aware of the higher growth of Haryana sugar
industry, as found by the Directorate General of Commercial Intelligence and Statistics
for 2011-12;
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(b)  the reasons this growth could be attributed to;

(c)  whether Government has taken any steps towards public-private
partnerships in the sugar sector;

(d)  if so, the details thereof; and
(e)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) The
State Government of Haryana has reported that the sugar industry in Haryana has
grown by 11-15% in the year 2011-12 and this is mainly due to remunerative sugarcane
prices in the State.

(c)to(e) The sugar mills in the country are either in the private or co-operative/
public sector and the State Governments are having stake in the cooperative and public
sector mills. As such, it is for the State Governments/UT’s concerned to initiate steps
towards public-private partnership in these mills.

Action against real estate companies

t1747. SHRI RASHEED MASOOD : Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(a)  the names of real estate companies against whom Competition Commission
of India (CCI) the organisation which oversees the competition related matters, has
initiated probe;

(b)  the details thereof;
(c)  the names of the companies which have been found guilty; and
(d)  the details of the penalties imposed thereon?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT) : (a) and (b) The Competition Commission of India has
initiated probe against M/s. DLF Ltd., M/s. Larsen & Toubro Ltd., M/s. Tulip Infratech
Pvt. Ltd., M/s. JP Associates Ltd. and M/s. Omaxe Ltd. based on 23 cases filed against
the above Companies.

t Original notice of the question was received in Hindi.
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(c)and (d) 15 cases against M/s. DLF Ltd., have been decided. The Commission
has imposed a penalty of Rs. 630 crore on M/s. DLF Ltd. and has also passed a ‘Cease
& Desist’ order regarding anti-competitive practices adopted by it.

Changes in Companies Act

1748. DR. PRADEEP KUMAR BALMUCHU : Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(@)  whether Government is planning to make changes and amendments to the
Companies Act to make it powerful to undertake more CSR activities;

(b)  if so, the details thereof; and
(c)  the other changes proposed to be incorporated in the Act?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT) : (a) to (c) Clause 135 of the Companies Bill, 2011 inter-
alia, provides for the specified companies to spend atleast 2% of the average net profits
(of last 3 years) in pursuance of the company’s Corporate Social Responsibilities (CSR)
policy and in case of failure, to specify the reasons for not spending such amount in the
Board’s Report. In case the disclosure about such reasons in the Board’s report is not
made, the specified class of companies shall be liable for action under the provisions
of the Companies Bill, 2011 which require disclosures to be made in the Board’s report.
CSR policy is to be undertaken by the companies as specified in Schedule VI of the
Companies Bill, 2011.

Violation of accounting principles and financial irregularities by companies

1749. DR. T.N. SEEMA : Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@)  whether Government is aware that violation of accounting principles and
financial irregularities are being carried out by large corporate groups and their audit
firms;

(b)  if so, the details thereof;

(c)  the number of companies and audit firms found guilty of such violations
and irregularities during the last three years;

(d)  the details of the losses suffered by the exchequer due to such irregularities;
and
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(e)  the action taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT) : (a) to (c) Yes, Sir. As per the latest information available,
427 companies and 104 audit firms were found guilty of violating the accounting
principles and financial irregularities.

(d)  Such details are not required to be maintained by this Ministry under the
provisions of the Companies Act, 1956.

(e)  Penal action has been initiated against such companies and audit firms,
under Section 211 and Section 227 read with Section 233 respectively of the Companies
Act, 1956 for such violations.

Changes in Companies Bill

1750. DR. E.M. SUDARSANA NATCHIAPPAN : Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a)  whether Government has received proposals to accommodate amendments
suggested by the Department related Parliamentary Standing Committee on Finance
and reintroduce the Companies Bill; and

(b)  if so, whether the provisions of the Bill would be looked into in the case of
false addresses and nomination of bogus persons in the Board of Directors of the
company so that the accountability of the entire board is fixed for violations?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT) : (a) to (b) Yes, Sir. The recommendations made by the
Hon’ble Parliamentary Standing Committee on Finance in its report to the Parliament,
dated 13th August, 2012, have been examined and it has been decided to move official
amendments to the Companies Bill, 2011 in the current session of Parliament to
incorporate most of these recommendations in the Bill.

Toilets in rural areas in Assam

1751. SHRIMATI NAZNIN FARUQUE : Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a)  the details of the steps taken by Government for construction of toilets in
rural areas in Assam;
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(b)  whether the funds allocated for construction of rural toilets are sufficient
to meet the challenges in specified time;

(c)  the number of Non-Governmental Organisations (NGOs) working in this
field and the co-operation extended by the Ministry; and

(d) by when Government is likely to meet the target of 100 per cent toilets in
villages of the State?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) To accelerate the progress of
sanitation in rural areas of the country including in Assam, Government of India has
designed a paradigm shift in Total Sanitation Campaign (TSC) which is now called the
Nirmal Bharat Abhiyan (NBA), in the Twelfth Five Year Plan. The objective of NBA
is to achieve sustainable behaviour change with provision of sanitary facilities in entire
communities in a phased, saturation mode with ‘Nirmal Grams’ as outcomes. The new
strategy is to transform rural India into ‘Nirmal Bharat’ by adopting community
saturation approach. The provision of incentive for individual household latrine units
has been widened to cover all APL households who belong to SCs, STs, small and
marginal farmers, landless labourers with homesteads, physically challenged and
women headed households along-with all BPL households. Financial incentive for
construction of toilets has been raised for all eligible beneficiaries to Rs. 4600 under
NBA. In addition upto Rs. 4500 to be booked under Mahatma Gandhi National Rural
Employment Guarantee Scheme for construction of the toilet is permitted and a
beneficiary contribution of Rs. 900, taking the total unit cost of toilet to Rs. 10000/-.
Conjoint approach with the scheme of National Rural Drinking Water Programme
(NRDWP) has been adopted to address the issue of availability of water in the Gram
Panchayats for sustaining sanitation facilities created. Funds for capacity building of
all stakeholders including Panchayati Raj Institutions (PRIs) and field level
implementers have been earmarked under the revised strategy. Convergence with other
State Departments like Health, Women & Child Development and Panchayati Raj is
being focused upon. Provision has been made for incentivizing Accredited Social Health
Activists (ASHAs) and Anganwadi workers for promoting sanitation. Self Help Groups,
Women’s Groups and Non Government Organisations of repute are to be encouraged
by States to participate in sanitation promotion.

The following funds have been released by the Government of India to Assam to
accelerate the pace of sanitation in rural areas during the last 3 years:
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Year Funds released
2009-2010 Rs. 67.29 crore
2010-2011 Rs. 94.37 crore
2011-2012 Rs. 122.51 crore

(b)  YesSir, Allocation for the NBA has been increased from Rs. 1500 crore in
2011-12 (Revised Estimate) to Rs. 3500 crore in 2012-13 (Budget Estimate) an increase
of 133.33%. Further under NBA, in 12th Plan, Ministry of Drinking Water and Sanitation
has demanded Rs. 44116 crore for creation of sanitation facilities in rural areas of all
States to meet the challenges in specified time frame.

(c)  Asper NBA Guidelines, NGOs can assist Panchayati Raj Institution (PRIs)
in Information, Education and Communication (IEC) and Capacity Building activities
leading to demand generation, construction and use of sanitation facility. No list is
maintained of such NGOs at Central level.

(d)  NBA goal is to achieve 100% access to sanitation for all rural households
in all States, including Assam, by 2022.

Construction of bath-cum-toilet facilities in rural areas

1752. SHRI DILIPBHAI PANDYA : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@)  whether Government is willing to support construction of bath-cum-toilet
facilities for improving personal hygiene and sanitation, particularly for rural women;
and

(b)  if not, how does the Total Sanitation Campaign (TSC) intends to achieve
its objectives?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (@) Government has initiated the
programme of Total Sanitation Campaign (TSC)/Nirmal Bharat Abhiyan (NBA) to
incentivize the construction of toilets in rural areas to eligible categories of households.

(b)  Toaccelerate the progress of sanitation in rural areas, Government of India
has designed a paradigm shift in TSC which is now called the NBA, in the Twelfth
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Five Year Plan. The objective of NBA is to achieve sustainable behaviour change with
provision of sanitary facilities in entire communities in a phased, saturation mode with
‘Nirmal Grams’ as outcomes. The new strategy is to transform rural India into “‘Nirmal
Bharat’ by adopting community saturation approach. NBA goal is to achieve 100%
access to sanitation for all rural households by 2022.

To achieve the objective under NBA, the provision of incentive for individual
household latrine units has been widened to cover all APL households who belong to
SCs, STs, small and marginal farmers, landless labourers with homesteads, physically
challenged and women headed households along-with all BPL households. Financial
incentive for construction of toilets has been raised for all eligible beneficiaries to Rs.
4600 under NBA. In addition upto Rs. 4500 to be booked under Mahatma Gandhi
National Rural Employment Guarantee Scheme for construction of the toilet is permitted
and a beneficiary contribution of Rs. 900, taking the total unit cost of toilet to Rs.
10000/-. Conjoint approach with the scheme of National Rural Drinking Water
Programme (NRDWP) has been adopted to address the issue of availability of water
in the Gram Panchayats for sustaining sanitation facilities created. Funds for capacity
building of all stakeholders including Panchayati Raj Institutions (PRIs) and field level
implementers have been earmarked under the revised strategy. Convergence with other
State Departments like Health, Women & Child Development and Panchayati Raj is
being focused upon. Provision has been made for incentivizing Accredited Social Health
Activists (ASHAs) and Anganwadi workers for promoting sanitation. Self Help Groups,
Women’s Groups and Non Government Organisations of repute are to be encouraged
by States to participate in sanitation promotion. The component of Solid and Liquid
Waste Management (SLWM) has also been prioritized through focussed funding.

Allocation for the NBA has been increased from Rs. 1500 crore in 2011-12
(Revised Estimate) to Rs. 3500 crore in 2012-13 (Budget Estimate) an increase of
133.33%. Further under NBA, in the 12th Plan, Ministry of Drinking Water and
Sanitation has demanded Rs. 44116 crore for creation of sanitation facilities in rural
areas of all States to achieve the objectives.

Toilets in rural houses

1753. SHRIMATI JAYA BACHCHAN : Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@)  whether Government is promoting/encouraging to construct toilets in every
house in the villages all over the country;
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(b)  the amount of assistance, aid, loan, etc. given by Government to construct
toilets in the villages across the country;

(c)  whether any survey has been conducted in the country to ascertain the
number of households that have toilets; and

(d)  if the answer to part (b) above be in affirmative, the amount given and if
not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) Yes, Sir. The Government of
India administers the Nirmal Bharat Abhiyan (NBA), a comprehensive programme to
ensure sanitation facilities in rural areas with the main goal of eradicating the practice
of open defecation and ensuring clean environment. The objective of NBA is to achieve
sustainable behaviour change with provision of sanitary facilities in entire communities
in a phased, saturation mode with “Nirmal Grams’ as outcomes. The new strategy is to
transform rural India into ‘Nirmal Bharat” by adopting community saturation approach.
NBA goal is to achieve 100% access to sanitation for all rural households by 2022.
NBA is operated in a project mode taking district as a unit. The NBA projects at
present cover 607 rural districts of the country. Under NBA, the provision of incentive
for individual household latrine units has been widened to cover identified APL
households who are SC/ST, small and marginal farmers, landless labourers with
homesteads, physically challenged and women headed households along-with all BPL
households. The main components under the programme are provision of incentives
for Individual Household Latrines (IHHL), School Sanitation and Hygiene Education
(SSHE), financial assistance for Community Sanitary Complex, Anganwadi toilets
and Solid and Liquid Waste Management (SLWM).

(b)  Anincentive of Rs. 4600 (Rs. 5100 for difficult and hilly areas) consisting
of central share of Rs. 3200 (Rs. 3700 in case of hilly and difficult areas) and State
Government share of Rs. 1400 is given with effect from 1.4.2012 to households
belonging to BPL and Identified APL categories for construction of individual household
toilets. In addition assistance upto Rs. 4500 is permitted under Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS) for construction of the
toilet. Under NBA Guideline, there is also provision for a loan from revolving fund for
APL households, not covered by incentive for construction of toilets.

(c)  YesSir, Census 2011 has data on number of households with toilets.
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(d)  Till date a total of Rs. 9553.39 crore have been released for implementation
of Nirmal Bharat Abhiyan (NBA) [Earlier known as Total Sanitation Campaign (TSC)]
to State Governments. A Budget provision of Rs. 3500 crore has been made for NBA
in 2012-13.

Construction of toilets in rural areas

1754. SHRIAJAY SANCHET]I : Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@)  whether as per the census 2011, 49.8 per cent households have no toilet
facilities and people defecate in the open;

(b)  ifso, the details of the measures taken by Government to end this practice;

(c)  whether any time-bound programme involving private sector participation
is under consideration of Government to construct mass toilets especially in rural areas;
and

(d)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) Yes Sir, 49.8 per cent
households in urban plus rural areas have no toilet facilities and defecate in the open
as per Census 2011 figures.

(b)  Toaccelerate the progress of sanitation in rural areas, Government of India
has designed a paradigm shift in Total Sanitation Campaign (TSC) which is now called
the Nirmal Bharat Abhiyan (NBA), in the Twelfth Five Year Plan. The objective of
NBA is to achieve sustainable behaviour change with provision of sanitary facilities in
entire communities in a phased, saturation mode with ‘Nirmal Grams’ as outcomes.
The new strategy is to transform rural India into “‘Nirmal Bharat’ by adopting community
saturation approach. NBA goal is to achieve 100% access to sanitation for all rural
households by 2022. The provision of incentive for individual household latrine units
has been widened to cover identified APL households who belong to SCs, STs, small
and marginal farmers, landless labourers with homesteads, physically challenged and
women headed households along-with all BPL households. Financial incentive for
construction of toilets has been raised for all eligible beneficiaries to Rs. 4600 under
NBA. In addition upto Rs. 4500 to be booked under Mahatma Gandhi National Rural
Employment Guarantee Scheme for construction of the toilet is permitted and a
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beneficiary contribution of Rs. 900, taking the total unit cost of toilet to Rs. 10000/-.
Conjoint approach with the scheme of National Rural Drinking Water Programme
(NRDWP) has been adopted to address the issue of availability of water in the Gram
Panchayats for sustaining sanitation facilities created. Funds for capacity building of
all stakeholders including Panchayati Raj Institutions (PRIs) and field level
implementers have been earmarked under the revised strategy. Convergence with other
State Departments like Health, Women & Child Development and Panchayati Raj is
being focused upon. Provision has been made for incentivizing Accredited Social Health
Activists (ASHASs) and Anganwadi workers for promoting sanitation. Self Help Groups,
Women’s Groups and Non Government Organisations of repute are to be encouraged
by States to participate in sanitation promotion.

Allocation for the NBA has been increased from Rs. 1500 crore in 2011-12
(Revised Estimate) to Rs 3500 crore in 2012-13 (Budget Estimate) an increase of
133.33%.

(c) and (d) No, Sir. However, as per NBA Guidelines, corporate houses are
encouraged to participate in the NBA as a part of their Corporate Social Responsibility
(CSR).

Arsenic contaminated water

1755. SHRI D. BANDYOPADHYAY : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a)  whether ground water contaminated in the arsenic has been a serious
concern in Uttar Pradesh, Bihar, Jharkhand, West Bengal and Assam;

(b)  if so, whether Government has any estimate of the number of persons
suffering from the ill effects of arsenic poisoning; and

(c)  theactioninitiated by Government to counter the adverse effects of arsenic
poisoning and to provide safe drinking water to the population in the affected area?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) and (b) As reported in the
Integrated Management Information System (IMIS) of the Ministry as on 1.4.2012,
the status of arsenic affected habitations in Uttar Pradesh, Bihar, Jharkhand, West
Bengal and Assam is given below:
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SI. No.  Name of the Arsenic affected Population residing in arsenic
State habitations @ affected habitations @
1. Uttar Pradesh 9 7073
2. Bihar 1004 710566
3. Jharkhand 1 233
4, West Bengal 2119 3526452
5. Assam 1157 362402

@ Habitations in which one or more drinking water sources are contaminated with excess arsenic and not

covered with supply of safe drinking water.

Besides as per IMIS report, Karnataka has 19 habitations affected with Arsenic
in which the population affected is 26612.

(c)  Rural water supply is a State subject. This Ministry supplements the efforts
of the States by providing them with technical and financial assistance under the
centrally sponsored National Rural Drinking Water Programme (NRDWP) for providing
safe drinking water facilities in rural areas of the country. A budgetary allocation of
Rs. 10,500 crore has been made for the NRDWP in 2012-13. Up to 67 per cent of the
NRDWP funds allocated to States can be utilized for tackling water quality problems
in rural areas of the country. In addition, 5% of the NRDWP allocation is provided to
States with habitations affected by chemical contamination, including arsenic affected
habitations and to States with high priority districts affected by Japanese Encephalitis/
Acute Encephalitis Syndrome cases. Government of India also provides 3 per cent
NRDWP funds on 100 per cent central assistance basis to States for water quality
monitoring and surveillance, which inter-alia include taking up works relating to setting
up of new or up-gradation of district/sub-district water quality testing laboratories,
providing chemicals and consumables to laboratories, hiring of trained manpower for
the laboratories and providing field test kits/refills to Gram Panchayats. Further up to
10 per cent of NRDWP funds allocated to States could be utilized for sustainability of
drinking water sources through artificial recharge of ground water and other methods,
which inter-alia may also dilute the level of contamination in aquifers.

Piped drinking water supply

1756. SHRI DEVENDER GOUD T. : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a)  the reasons for providing piped drinking water supply in only 5.5 lakh
habitations so far out of 16.66 lakh habitations in the country;
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(b)  the manner in which the Ministry is supplementing the efforts of the States
to increase the number of habitations with piped drinking water supply, with a particular
reference to Andhra pradesh;

(c)  whether any special scheme/programme has been envisaged in the Twelfth
Five Year Plan for this purpose;

(d)  if so, the details thereof; and
(e)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) The main reasons for low
coverage of habitations with piped water supply is higher cost of piped water schemes,
longer gestation period in the execution of piped water supply schemes, non-availability
or irregular supply of electricity for pumping of water, large number of small and
remote rural habitations etc.

(b)  The Ministry of Drinking Water and Sanitation provides financial and
technical assistance to the States under the centrally sponsored scheme, National Rural
Drinking Water Programme (NRDWP) to supplement their efforts to provide drinking
water including through piped drinking water supply schemes to rural households.

The State Governments are vested with powers to select piped water supply
schemes and plan, execute and implement them under the NRDWP to cover more
habitations with piped water supply. Upto 67% of the funds allocated to States under
NRDWP can be utilized for taking up schemes including for providing piped water

supply.

(c)to(e) Under the NRDWP, during the Twelfth Five Year Plan (2012-17), the
focus shall be on :

(1) increasing the service levels in rural areas from 40 litres per capita per
day (Ipcd) to 55 Ipcd,

(i)  providing drinking water through piped water supply systems,

(iii)  Priority has also been given to Operation and Maintenance of water supply
systems by allocating 15% of NRDWP funds for the same.
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Bio-digester toilets

1757. SHRI PALVAI GOVARDHAN REDDY : Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a)  the details of the efforts made/proposed to be made by the Ministry to
popularize bio-digester toilets developed by Defence Research and Development
Organisation;

(b)  to what extent these toilets would help in reducing the 60 per cent of
people in the world who defecate in open and are from India;

(c)  what would be the expenditure involved in constructing these toilets; and
(d)  how the Ministry would help people in construction of these toilets?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) The Ministry of Drinking Water
and Sanitation (MDWS) has signed a Memorandum of Understanding (MoU) with
Defence Research and Development Organisation (DRDO) for implementation of bio-
digester/bio-tank based eco-friendly toilets developed by DRDO, in Gram Panchayats.
It has been decided at present that willing States may implement the projects with
technical assistance from DRDO.

(b)  The extent of adoption of bio-digester toilets cannot be ascertained at this
stage.

(c)and (d) Nirmal Bharat Abhiyan (NBA) guidelines shall form the basis for
the project for construction of bio-digester toilets, including the financial incentive
that would be the same for the bio-digester toilets as provided for in the NBA guidelines.
Additional cost over and above that fixed under NBA guidelines plus that allowed
under Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS)
would be met by the State Government/beneficiaries.

Achievement of Millennium Development Goals in Sanitation

1758. SHRIMATI KANIMOZHI : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@)  whether, according to the Joint Monitoring Programme of the UNICEF
and WHO, India has not been able to meet the targets under Millennium Development
Goals (MDGs) Sanitation;
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(b)  if so, the details thereof and the reasons therefor; and

(c)  whether there are new schemes proposed by Government to meet the MDGs
in sanitation by 2015 and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) and (b) According to the
information presented in the WHO/UNICEF report on ‘Progress on sanitation and
drinking water 2012 update’ the use of sanitation facilities as a percentage of population
was 33% in rural areas of the country. Under Millennium Development Goals (MDGSs)
a target of 54.5% rural population access to sanitation by 2015 has been set.

(c)  To accelerate the progress of sanitation in rural areas and also meet the
MDGs in sanitation, Government of India has designed a paradigm shift in Total
Sanitation Campaign (TSC) which is now called the Nirmal Bharat Abhiyan (NBA),
in the Twelfth Five Year Plan. The objective of NBA is to achieve sustainable behaviour
change with provision of sanitary facilities in entire communities in a phased, saturation
mode with “‘Nirmal Grams’ as outcomes. The new strategy is to transform rural India
into ‘Nirmal Bharat’ by adopting community saturation approach. NBA strategy includes
(a) provision of higher incentive per toilet, (b) widening the eligible categories for
provision of incentive for toilet construction to include identified Above Poverty Line
(APL) categories like Scheduled Caste (SC), Scheduled Tribe (ST) households, small
and marginal farmers, landless labourers with homesteads, physically handicapped
and women headed households and (c) convergence with Mahatma Gandhi National
Rural Employment Guarantee Scheme ( MGNREGS) to provide additional assistance
of upto Rs. 4500 for toilet construction to eligible beneficiaries. NBA goal is to achieve
100% access to sanitation for all rural households by 2022.

Special package for drinking water supply

t1759. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of
DRINKING WATER AND SANITATION be pleased to state:

(@)  whether people in most of the States are facing acute shortage of drinking
water during the current year;

(b)  if so, whether Central Government is taking any appropriate measures/
formulating any schemes for the States facing problem of drinking water which is
worsening;

t Original notice of the question was received in Hindi.
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(c)  ifso, whether Government proposes to give any additional package/funds
to State Governments for making drinking water available to people;

(d)  whether State Governments have sent any proposal to Government in this
regard;

(e)  if so, the details thereof; and

(f)  the details of areas facing drinking water problem in the States, district-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) No, Sir. However States that
have reported facing drought like situation and problem in supplying drinking water to
some rural areas are Karnataka, Maharashtra, Gujarat, Rajasthan, Haryana and Punjab.

(b)  The Ministry had written to all State Governments in June, 2012 informing
them about the forecast by India Meteorological Department (IMD) and advising them
to take steps for preparedness and response in order to tackle drought like situation in
States that may develop during South-West Monsoon, 2012. The States were requested
to prepare a Contingency Plan for the same. As per Standard Operating Procedure,
States have prepared Contingency Plans which include activities like deepening of
wells; rejuvenation, repair, replacement of pumping machinery including handpumps;
augmentation of source; construction of new wells, re-boring of old tube wells, hydro-
fracturing and water supply through tankers. The Ministry had also requested the States
to send regular reports on the various activities taken up by them to mitigate drinking
water problems. Minister of Agriculture and Food Processing Industries and Minister
of Rural Development and Drinking Water and Sanitation along with a team of Central
officials visited the affected States in August, 2012, to assess the drought situation
including scarcity of drinking water.

(c)  Assistance in the form of additional funds have been given to States who
have requested for the same. The Ministry has, after obtaining approval from the
Empowered Group of Ministers (EGOM) on drought, released funds under the National
Rural Drinking Water Programme NRDWP (calamity component) to the States of
Karnataka, Maharashtra and Rajasthan and preponed the release of the 2nd instalment
of NRDWP funds for 2012-13, to the States of Karnataka, Gujarat, Punjab, Haryana,
Maharashtra. The details of the funds released to the affected States under NRDWP
for rural water supply in 2012-13, are as below :
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(In Rs. crores)

State NRDWP (Program) NRDWP (Calamity) Total
Component Component Release
Release Release
Maharashtra 459.42 15.00 474.423
Gujarat 381.62 0.0 381.62
Karnataka 563.24 24.00 587.24
Rajasthan 650.41 11.00 661.41
Haryana 230.95 0.0 230.95
Punjab 90.33 0.0 90.33

(d) and (e) The States of Karnataka, Maharashtra, Gujarat, Punjab, Haryana
and Rajasthan had submitted requests for additional financial assistance for water
supply for Rs. 397.98 crore, Rs. 206 crore, Rs. 478.63 crore, Rs. 26 crore, Rs. 43.24
crore and Rs. 819.11 crore respectively to tackle the drinking water problems due to
drought like situation in 2012.

(f)  Thedetails of districts declared as drought affected by the States and facing
drinking water problems district-wise is given in Statement.

Statement

Names of districts declared drought affected by State Governments in 2012-13 as
informed by State Governments

SI.No. Name of States Name of affected Districts
1 2 3
1. Rajasthan 1. Nagaur
2. Barmer
3. Bikaner
4. Jaisalmer

5. Banswara
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1 2 3
6. Dungarpur
7. Jaipur
8. Ajmer
9. Churu
10. Pratapgarh
11. Dausa
2. Karnataka 1. Chitradurga
2. Banglore Rural
3. Dharwad
4, Gadag
5. Haveri
6. Belgaum
7. Bijapur
8. Bagalkot
9. Raichur
10. Koppal
11. Bellary
12. Gulbarga
13. Ramnagar
14. Kolar
15. Chikkaballapur
16. Mandya
17. Mysore
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1 2 3
18. Tumkur
19. Chamarajnagar
20. Devengere
21. Hassan
22. Yadgir
23. Chikkamagalore
24, Bidar
3. Maharashtra 1. Nashik
2. Dhule
3. Nandurbar
4. Ahmednagar
5. Latur
6. Osmanabad
7. Pune
8. Satara
9. Sangli
10. Solapur
11. Nagpur
12. Gondia
13. Gadchiroli
14. Amravati
15. Buldhana
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Bio-digester toilets in rural India

1760. SHRI BAISHNAB PARIDA : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@)  whether Defence Research and Development Organisation proposes to
come forward to develop bio-digester toilets in the rural areas;

(b)  if so, the details thereof; and

(c)  the details of action plan to provide such toilets in all the girls schools in
the rural areas to control drop-outs?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (a) and (b) The Ministry of
Drinking Water and Sanitation (MDWS) has signed a Memorandum of Understanding
(MoU) with Defence Research and Development Organisation (DRDO) for
implementation of bio-digester/bio-tank based eco-friendly toilets developed by DRDO,
in Gram Panchayats.

(c)  No proposal has been submitted by DRDO or by State Governments for
construction of such toilets in all the girls schools in the rural areas.

Shortage of drinking water

t1761. SHRIRAM VILAS PASWAN : Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@)  whether itis a fact that even after 65 years of independence there is a huge
shortage of safe drinking water in rural areas;

(b)  whether it is also a fact that the water being supplied in many cities
including Delhi is not safe for drinking and is injurious to health; and

(c)  if so, whether Government has made any scheme for supplying safe
drinking tap water in the entire country?

THE MINISTER OF STATE OF THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI BHARATSINH SOLANKI) : (@) No, Sir. As per the data entered
by the States on the Integrated Management Information System (IMIS) of the Ministry,
the coverage of rural habitations with adequate safe drinking water supply as on 1.4.2012
is given in Statement (See below).

t Original notice of the question was received in Hindi.
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(b)  Water supply in Urban and Rural areas is a State subject as per List Il
(State List) in the Seventh Schedule of the Constitution of India. The drinking water
quality standards as per IS: 10500-2012 have to be followed by the State Governments
and Local Bodies providing drinking water supply.

(c)  Ministry of Drinking Water and Sanitation, Government of India provides
financial and technical assistance to States under the centrally sponsored National
Rural Drinking Water Programme (NRDWP) to supplement their efforts to provide
adequate safe drinking water through schemes like handpumps and piped water supply
schemes to the rural population.

The State Governments are vested with powers to select piped water supply
schemes and to plan, execute and implement them under the NRDWP to cover more
habitations with piped water supply.

Statement

Status of Rural Habitation with Respect to Drinking Water Supply (as on 1.4.2012)

Sl.  State/UT Total Habitations
No. Habitations Fully Partially Quality
Covered Covered Affected

1 2 3 4 5 6
1. AndhraPradesh 72387 44463 27528 396
2. Bihar 107642 82203 10859 14580
3. Chhattisgarh 72231 36801 26615 8815
4. Goa 347 302 45 0
5. Gujarat 34415 33127 1014 274
6. Haryana 7385 5893 1475 17
7. Himachal Pradesh 53201 42476 10725 0
8. Jammu and Kashmir 13938 6062 7846 30
9. Jharkhand 119191 114308 4471 412
10. Karnataka 59575 21333 32367 5875

11. Kerala 11883 10949 0 934
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1 2 3 4 5 6
12. Madhya Pradesh 127197 83565 40843 2789
13. Mabharashtra 100683 87448 11564 1671
14. Orissa 141928 73988 55475 12465
15. Punjab 15170 12316 2821 33
16. Rajasthan 121133 70876 23528 26729
17. Tamil Nadu 94614 84115 9971 528
18. Uttar Pradesh 260110 245390 13838 882
19. Uttarakhand 39142 26997 12128 17
20. West Bengal 95395 86205 3742 5448
21. Arunachal Pradesh 5612 2630 2867 115
22. Assam 86976 47220 23777 15979
23.  Manipur 2870 1589 1281 0
24. Meghalaya 9326 4903 4326 97
25. Mizoram 77 711 66 0
26. Nagaland 1460 1015 315 130
27. Sikkim 2498 1805 693 0
28. Tripura 8132 2032 165 5935
29. Andaman and Nicobar 491 434 57 0
30. Chandigarh 18 18 0 0
31. Dadra and Nagar Haveli 70 0 70 0
32. Daman and Diu 21 0 21 0
33. Delhi 0 0 0 0
34. Lakshadweep 9 0 9 0

35. Puducherry 248 237 2 9
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Impact of rising sea level

1762. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of EARTH
SCIENCES be pleased to state:

(@)  whether it is a fact that rising sea levels have adversely affected many
coastal areas in Karnataka and other parts of the country;

(b)  if so, the details thereof; and
(c)  the details of Government’s action taken in this regard?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY) : (a) No,
Sir. Analysis of past tide gauge records for the Indian coastline regions including
Karnataka gives an estimated sea level rise of 1.29 mm/year for the last 40 years that
is as per global mean sea level change.

(b)  Does not arise.

(c)  Sealevelriseisarelatively slow phenomenon occurring in the background
of more dramatic manifestations like storm surges and tidal variations, normal deltaic
subsidence, coastal erosion and siltation of river channels along the coastline. Many
parts of the Indian coastline is facing coastal erosion and river mouths are experiencing
deltaic subsidence. However, it has not been established that these manifestations are
only due to rise in sea level.

In order to continuously monitor the pattern of sea level changes all along the
Indian coastline, Government of India has established 26 tide gauges. All of these tide
gauge stations are transmitting data in real time to the Earth System Science
Organization—Indian National Centre for Ocean Information Services (ESSO-
INCOIS), Hyderabad under the Ministry of Earth Sciences (MoES). Appropriate
protection measures arising out of the above manifestations are addressed jointly by
respective State Governments and the Central Water Commission. Multi-hazard
approach that fully accounts for holistic coastal vulnerability arising from Earthquake,
Cyclones, Flood, Storm Surge and Tsunami etc. is considered for developing hazard
resistant design criteria for construction of on-shore infrastructure viz. houses, buildings,
special economic zones (SEZs), ports, construction of bridges for evacuation of habitats
in low lying zones like Sundarbans, Bay Islands etc., Industrial and Infrastructure
Corridors.
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Underground lake in Antarctica

t1763. SHRI DARSHAN SINGH YADAV : Will the Minister of EARTH
SCIENCES be pleased to stale:

(a)  whether alake has been discovered 2300 feet below the compressed snow
in Antarctica;

(b)  if so, the details thereof;

(c)  whether Government has conducted or proposes to conduct any study about
the impact of global warming on Antarctica and the entire world;

(d)  if so, the details thereof; and
(e)  the steps taken by Government in this regard?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPALREDDY) : (a) Yes,
Sir.

(b)  Till date more than 150 lakes have been identified beneath the thick
Antarctic ice sheet and are termed as sub-glacial lakes i.e. discrete bodies of water that
lie at the base of an ice sheet. Lake Vostok (location: 107.5°E, 88.5°S) which is the
largest among these lakes, occupies an area of the about 14,000 km? and lies beneath
about 4 km of ice. The water depth of the lake is over 900 m.

(c)  Regular monitoring of meteorological and environmental parameters
including the tropospheric 0zone measurements are carried out by our scientific teams
at our permanent station in Antarctica since 1984.

(d)  Monitoring of Antarctic ozone hole area has led scientists to infer drop in
the ozone levels of the Antarctic stratosphere to as low as 33% in the recent past of
their pre-1975 values. The ozone hole occurs during the Antarctic spring, from
September to early December, as strong westerly winds start lo circulate around the
continent and create an atmospheric container. It is considered by scientists that over
50% of the lower stratospheric ozone is destroyed during the Antarctic spring.

Reduced ozone causes the stratosphere to absorb less solar radiation, thus cooling
the stratosphere while warming the troposphere. The resulting colder stratosphere emits
less long-wave radiation downward, thus cooling the troposphere. Overall, the cooling
dominates and the IPCC-AR4 reporl suggests stratospheric O, losses over the past two

t Original notice of the question was received in Hindi.
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decades that have caused a negative forcing of the surface-troposphere system of about
-0.15 £ 0.10 watts per square meter (W/m?). Lowest level of stratospheric ozone over
Antarctica was 73 Dobsun Units in 1994 (Spring) and current levels are measured at
124 Dobson Units (October 2012).

(e) Indiaisthe signatory to the Montreal Protocol that phases out the production
of ozone-depleting substances (ODS) globally and Government has effectively
responded to the phasing out of ODS.

Prediction of cyclones

1764. DR.T. SUBBARAMI REDDY : Will the Minister of EARTH SCIENCES
be pleased to state:

(@)  whether there is any mechanism to predict cyclones in coastal areas;
(b)  if so, the details thereof; and
(c)  the extent to which it has been proved useful to the coastal population?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPALREDDY): (a) Yes,
Sir.

(b)  India Meteorological Department (IMD-ESSO) operates 24x7 monitoring
of satellite based weather monitoring over the potential cyclogenic zones of Bay of
Bengal and Arabian Sea for delecting the cyclogenesis. Commissioning of the high
performance computing (HPC) system during the X1 Plan has provided opportunity to
assimilate satellite radiance, Doppler Weather Radar (DWR), OCEANSAT
(scatterometer, total precipitable water content) data etc. of global oceans in to the
global (22 km grid scale)/meso-scale (9 km grid scale) forecast systems. The
performance evaluation of the updated global/meso-seale forecast systems in
continuation with adoption of improved regional scale (27 km grid scale) forecast
systems for the past 5-7 years have demonstrated enhanced forecast skill by about
18% quantitatively as far as the track and landfall forecasts of the tropical cyclones are
concerned.

As and when the cyclone systems move in to the 500 km surveillance range of
DWRs, identification of strong wind zones and pockets of heavy rainfall within the
core cyclone area is carried out and their rapid changes are monitored on continuous
basis. IMD-ESSO currently operates 5-Doppler Weather Radars (DWR) at Chennai,
Machilipatnam, Visakhapatnam, Kolkata, Sriharikota on the east coast. 679 Automatic
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Weather Stations (AWS) and 843 Automatic Rain Gauges (ARC) have been
commissioned covering all districts of India. With the commissioning of the state-of-
the-art observing, monitoring/early warning and data visualization/information
processing and communication technologies, several manual operations have been
fully automated.

(¢) In an independent survey conducted by National Council of Applied
Economic Research (NCAER), New Delhi in 2010 about the utilization, appropriateness
and usefulness of the cyclone warning by the general public, it is found that 98% of the
households, who were aware of cyclone warning, felt that the warning message is
appropriate in terms of language and timing and is simple, relevant and concise. 97%
of those heads of households who received cyclone alert and warning message fell
that the information is reliable. More than half of those heads of households reported
that early warning information on cyclone helps in saving their life and properly
including food stock, utensils and live stocks.

Schemes and study programmes conducted in Gujarat

1765. SHRI MANSUKH L. MANDAVIYA:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of EARTH SCIENCES be pleased to state:

(a)  the number of schemes and study programmes conducted by the Ministry
in Gujarat during last three years;

(b)  the details of the funds allocated in this regard: and

(c)  whether the Ministry has approached or going to approach the Gujarat
Government for collaborative research work in the State?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL REDDY) : (a) The
Ministry has taken up the following initiatives in Gujarat during the last three years
though the Earth System Science Organization (ESSO) of this Ministry doesn’t have
any specific Centrally Sponsored Scheme (CSS) for implementation in Gujarat:

0] Established an Earth Science and Technology Centre (ESTC) in Bhavnagar
University to expand focused R&D activities in Marine Coastal Ecology.

(if)  Varahamihira Chair Professor and Young Fellow in the Indian Institute of
Technology, Gandhinagar.
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(iif)

(iv)

V)

(vi)

(vii)

(viii)

(i)

*)

(b)

A project to study climate change impacts on human, natural and spatial
environment to the Centre for Environmental Planning and Technology
(CEPT) University, Ahmedabad.

A project on Bio-fuel granted to Central Salt and Marine Chemicals
Research Institute (CSMCRI), Bhavnagar (cost sharing by the Ministry of
Earth Sciences and Council of Scientific and Industrial Research).

Projects to Sardar Patel University and Gujarat University in focused areas
of earth sciences.

Paleo-tsunami studies along the Gujarat Coast being carried out by M.S.
University, Baroda.

Crustal deformations studies in Kutch and West Narmada by the Institute
of Seismological Research, Gandhinagar.

Engineering site investigations for dam axis selection in the Gulf of
Khambhat under the Kalpasagar Project.

Setting up of 8 Electronic Display boards at Bhadreshwar; Jakhao, Juna
Bander, Mandvi, Nanalaija, Diu, Porbandar and Veraval of Gujarat for
dissemination of information to fisherman community.

Monitoring of marine pollution at three locations at Vadinar, Veraval and
Hazira.

The Quantum of fund allocated for implementation of the above projects

in Gujarat was Rs. 18.48 crore for the last 3 years, which has been built in the respective
national programmes of the ESSO of this Ministry.

©

1766.

No Sir.
Earthquake prone States

SHRIMATI NAZNIN FARUQUE : Will the Minister of EARTH

SCIENCES be pleased to state:

@

zone;
(b)
(©)

whether a number of States in the country which fall in the earthquake

if so, the details thereof, district-wise;

whether Government agencies have predicted earthquakes early;
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(d)  if so, the details thereof; and

(e)  whether there is any further possibility of earthquakes in the immediate
future in Assam?

THE MINISTER OF EARTH SCIENCES (SHRI S. JAIPALREDDY) : (a) Yes,
Sir.

(b)  Bureau of Indian Standards [1S-1893 (Part-1): 2002], based on the past
seismic history, grouped the country into four seismic zones, viz. Zones-IlI, 111, IV and
V. Of these, Zone V is the most seismically active region, while Zone Il is the least.
The Modified Mercalli (MM) intensity, which measures the impact of the earthquakes
on the surface of the earth, broadly associated with various zones, is as follows:

Seismic Zone Intensity on MM scale
1 (Low intensity zone) 6 (or less)

11 (Moderate intensity zone) 7

IV (Severe intensity zone) 8

\Y (Very severe intensity zone) 9 (and above)

Broadly, Zone-V comprises of entire north-eastern India, parts of Jammu and
Kashmir, Himachal Pradesh, Uttarakhand, Rann of Kutch in Gujarat, parts of North
Bihar and Andaman and Nicobar Islands. Zone-1V covers remaining parts of Jammu
and Kashmir and Himachal Pradesh, Union Territory of Delhi, Sikkim, northern parts
of Uttar Pradesh, Bihar and West Bengal, parts of Gujarat and small portions of
Maharashtra near the west coast and Rajasthan. Zone-I11 comprises of Kerala, Goa,
Lakshadweep Islands, remaining parts of Uttar Pradesh, Gujarat and West Bengal,
parts of Punjab, Rajasthan, Madhya Pradesh, Bihar, Jharkhand, Chhattisgarh,
Maharashtra, Orissa, Andhra Pradesh, Tamil Nadu and Karnataka. Zone-Il covers
remaining parts of the country.

(c)  No technology/Science exists for prediction of earthquakes anywhere in
the globe.

(d)  Does not arise.

(e) Inview of (c) above, pre-emptive actions are not possible to put in place
in respect of dealing with earthquakes in general.
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News readers on contract

t1767. SHRI JAl PRAKASH NARAYAN SINGH : Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a)  whether it is a fact that some new Hindi-English news readers have been
recruited in All India Radio on contractual basis from different institutes:

(b)  if so, the criteria adopted to judge the quality of their news reading: and

(c)  whether any type of training was given to these news readers recruited on
contractual basis, and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) No, Sir.

(b) and (c) Do not arise. However, in so far as news readers in general are
concerned, their voice quality and clarity, pronunciation and general awareness are
monitored by the supervising officials. There is no formal and institutionalized system
of training of news readers.

Neglect of DD (Urdu)

1768. SHRI MOHAMMED ADEEB : Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a)  whether it is a fact that DD (Urdu) is being neglected;
(b)  if so, the reasons therefor; and
(c)  if not, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) to (c) Prasar Bharati has informed
that a number of steps have been taken to promote Urdu language and culture on DD
(Urdu) Channel. In order to have fresh software on DD (Urdu), proposals were invited
from private producers. Out of 1047 proposals received, 580 proposals have been
recommended by Evaluation Committee for commissioning. As of now 163 proposals
are under process in various genres/categories like literature, Urdu Classics, Urdu
Poetry, Urdu Journalism, Devotional Music etc. as per immediate requirement of the
channel and final sanctions/approvals are being issued. Proposals on Urdu classics,
Urdu novels and Urdu poetry have been included in the recommended list.

t Original notice of the question was received in Hindi.
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Digitization of cable TV networks

1t1769. SHRI MOHAN SINGH : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a)  whether a decision has been taken for mandatory digital connection by
terminating cable connections on television sets in the metropolitan cities;

(b)  if so, the number of employees engaged in cable connection who would
become jobless;

(c) by whendigital connections would be implemented throughout the country
and how the consumers would be benefited thereby;

(d)  whether Government is considering to make the digital connections cheaper
by putting pressure on some of the big companies; and

(e)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) to (c) Based on the
recommendations of Telecom Regulatory Authority of India (TRAI), the Ministry of
Information and Broadcasting has taken necessary steps to implement Digital
Addressable Systems (DAS) in the Cable TV sector. The Ministry vide its notification
S.0 No. 2534(E), dated 11.11.2011 has notified dates for implementation of DAS in
four phases. Implementation of DAS was completed in 3 out of the planned 4 metros
of Delhi, Mumbai and Kolkata by the mandated time line of 31st October, 2012. In
Chennai the matter is sub-judice in the High Court of Madras. In the second phase, 38
cities with a population more than one million will be covered by 31st March, 2013.
All other urban areas (Municipal Corporations/Municipalities) will undertake digital
transition by 30th September, 2014 and the rest of India by 31st December, 2014.
Digitization would benefit all stakeholders, including the cable operators and consumers.
The implementation of DAS would enable cable operators to re-design their business
and be more competitive. They would be able to effectively compete with DTH service
providers and retain business. Moreover, the cable operators would be able to provide
consumers with advanced high quality services, improved picture and sound quality,
multiple choices of channels, movies and games on demand etc. It would enable them
to provide broadband services. Digitisation would also entail improved consumer
services through setting up of Toll Free numbers and consumer grievance redressal
mechanisms by service providers.

t Original notice of the question was received in Hindi.
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(d) and () TRAI’s Telecommunication (Broadcasting and Cable) Services
(Fourth) (Addressable Systems) Tariff Order, 2010, dated 21st July, 2010, as amended
on 30.4.2012, regulates tariff and pricing for the digital cable TV Systems. The said
tariff order, inter-alia, provides that the operators of digital addressable cable TV systems
would offer to the consumers a Basic-Service-Tier (BST) comprising of minimum
100 free-to-air (FTA) channels at a maximum charge of Rs. 100/- (excluding taxes)
per subscriber per month.

Digital addressable system in Maharashtra

1770. DR. BHARAT KUMAR RAUT: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a)  whether Government is planning to focus predominantly on Maharashtra
to shift from analog to digital addressable system after the digitization of TV signals in
four metropolitan cities;

(b)  the details of cities which would primarily be chosen for digital system in
that State;

(c)  whether any deadline has been fixed for digitization in those cities; and
(d)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) to (d) Based on the
recommendations of Telecom Regulatory Authority of India (TRAI), the Ministry of
Information and Broadcasting has taken necessary steps to implement Digital
Addressable Systems (DAS) in the Cable TV sector in four phases in the entire country.
The first phase of implementation of DAS has been completed. In the second phase,
38 cities with a population more than one million will be covered by 31st March, 2013.
Out of these 38 cities, nine cities, namely, Aurangabad, Kalyan Dumbivli, Nagpur,
Nashik, Navi Mumbai, Pimpri Chinchward, Pune, Sholapur and Thane are in the State
of Maharashtra. Since DAS is being implemented in the entire country, there is no
predominant focus on a particular State. The objective of the Ministry is to implement
DAS in the entire country within mandated timeline. The implementation of DAS in
the third and fourth phase would comprise all other urban areas (Municipal Corporations/
Municipalities) of the country by 30th September, 2014 and the rest of India by 31st
December, 2014.
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Monopoly of cable TV sector

1771. SHRI SANJAY RAUT : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@)  whether the Ministry has asked the Telecom Regulatory Authority of India
(TRAI) to suggest measures to check monopoly of cable TV sector;

(b)  if so, the details thereof;

(c)  whether the Ministry would clip the wings of certain players who are
dominating in the Multi System Operators in various States;

(d)  whether any time-frame has been set for TRAI to submit the report; and
(e)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) to (e) The Ministry is seized of
the issue of monopolistic practices in the various segments of broadcasting sector and
accordingly a reference to the Telecom Regulatory Authority of India (TRAI) was
made on 16.5.2012 to examine the entire gamut of media ownership issues. The Ministry
has requested TRAI to provide recommendations on specific issues of vertical
integration within the various segments in the Broadcasting Sector as in the present
scenario more and more broadcasting companies owning television channels are
venturing into various distribution platforms, namely cable TV distribution, DTH, and
IPTV etc. and similarly many companies owning distribution platforms are also entering
into television broadcasting. TRAI has also been asked to look into the issue of horizontal
integration wherein companies have controls/ownerships across print, TV and Radio.
TRAI recommendations are awaited. The Ministry is also in the process of making a
reference to the TRAI to examine the spectre of alleged monopolistic practices in the
distribution segment of the Broadcasting Sector.

TRP system

1772. SHRIAAYANUR MANJUNATHA : Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a)  whether Government proposes to examine the Television Rating Points
(TRP) system in the country;

(b)  if so, the details thereof;
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(c)  the reliability of the present system in vogue;

(d)  whether Government has asked the Telecom Regulatory Authority of India
(TRAI) to give its suggestions;

(e)  if so, the details thereof;

(f)  the details of progress made by Government to implement the new TRP
system; and

(g) by when the new TRP system is likely to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) and (b) Keeping in view certain
deficiencies in the existing system of generation of Television Rating Points (TRP),
Government had constituted a Committee under the chairmanship of the former
Secretary General of FICCI, Dr. Amit Mitra, to review the existing Television Rating
Points System (TRP) in India and suggest measures to bring in place an effective
mechanism for a transparent Television Rating Points System. The Committee submitted
its report to the Ministry in November, 2010. In its report, the Committee has, inter-
alia, recommended self-regulation of TRPs through an industry led body, i.e. Broadcast
Audience Research Council (BARC).

(c)  The existing system of generation of Television Rating Points (TRP) has
certain deficiencies with regard to the adequacy of sample size, accuracy of viewing
habits of people, coverage of people in rural areas, North Eastern States and J&K etc.

(d) and (e) The Ministry has made a reference to the Telecom Regulatory
Authority of India (TRAI) to recommend comprehensive guidelines/accreditation
mechanism with TRAI as accrediting agency for TRP rating agencies in India to ensure
fair competition, better standards and quality of services by TRP rating agencies. A
comprehensive accreditation system, inter-alia, should have the following:

0] Well represented and statistically valid sample size of TV homes giving
adequate representation to both urban and rural areas.

(ii)  Coverage of all States in the country.
(iti)  Third party audit of the data.

(iv)  Transparency in the selection of people meter homes.
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(v)  Secrecy of people meter homes on the panel.
(vi)  Public grievance redressal mechanism.

TRAI has also been requested to recommend specific guidelines for regulating
cross-holdings in those companies which are involved in the generation of television
viewership measurement in India.

(f)and (g) Ministry has been regularly reviewing the progress made by BARC
towards setting up of a transparent and credible TRP measurement system in India. As
the recommendations of Dr. Mitra’s Committee were to be acted upon by the Indian
Broadcasting Foundation (IBF), the report was sent to them in January 2011. BARC
has recently informed the Ministry that action has been taken by them to constitute a
BARC Advisory High Table. They have also intimated that it has been decided by
them to appoint a Technical Committee to proceed with the operational tasks for putting
up a TRP measurement mechanism.

Business opportunities due to digitization of cable TVs

11773. SHRIRAM JETHMALANI : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@)  whether it is a fact that a lot of business opportunities are expected to be
created as a result of digitization of cable television in the country;

(b)  if so, the details in this regard and whether huge amount of investment
would be required in this industry to utilize these opportunities;

(c)  if so, Government’s reaction in this regard; and

(d)  whether Government has paved the way for the entry of foreign companies
into India by promoting foreign investment for this purpose?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI) : (a) to (d) The Ministry is
implementing digitalization with addressability in the cable TV sector in a phased
time bound manner with sunset date for complete switch over of analogue services to
digital addressable system by December, 2014. Digitisation of Cable TV will
revolutionize the broadcasting industry as it would make the broadcasting sector
dynamic, transparent and accountable. Digitization will result in overall economic

t Original notice of the question was received in Hindi.
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advantage to the country and propel indigenous manufacturing of Set Top Boxes to
meet the huge demand arising out of the mandatory implementation of digitization
across the entire country.

The TRAI, in its recommendations on “Foreign Investment Limits for
Broadcasting Sector” dated 30.6.2010, has stated that Digitalization of Cable TV is a
capital intensive programme and requires heavy investment not only to upgrade the
cable headend but also the cable network and supply of digital Set-Top-Boxes (STBS).
This will require investment for the digitization of Cable TV systems in a big way. The
foreign investments can be a source to supplement the capital requirements of the
cable industry.

The Ministry, in consultation with TRAI, had accordingly proposed enhancement
in Foreign Investment limits in the Cable TV sector for Multi System Operators (MSOSs)
who are taking up digitalization with addressability from the existing 49% to 74 %.
For other MSOs and Local Cable Operators, the existing FDI limit of 49% would
continue to exist. This has since been notified by the Department of Industrial and
Policy and Promotion through its Press Note 7 ( 2012 Series) dated 20th September,
2012.

Outdated laws

1774. SHRI BALWINDER SINGH BHUNDER :
SHRI RAJEEV CHANDRASEKHAR :

Will the Minister of LAW AND JUSTICE be pleased to state:

(a)  the number of Acts inherited from British period when the country got
independence and thereafter enacted its own Constitution;

(b)  the number of those Acts which have become, irrelevant and those which
have been repealed;

(c)  the number of Acts of pre-independence era still on the statute books and
whether any review of these Acts has been contemplated in view of the passage of
time and changes in socio-economic scenario; and

(d)  if so, the details thereof along with the name of the Acts?

THE MINISTER OF LAW AND JUSTICE (SHRIASHWANI KUMAR) : (a) to
(d) The requisite information is being collected and will be laid on the Table of the
House.
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Undertrials in Assam

1775. SHRI BHUBANESWAR KALITA : Will the Minister of LAW AND
JUSTICE be pleased to state:

(@)  whether it is a fact that hundreds of undertrials in Assam have been
incarcerated in various jails for the periods exceeding the term of their probable sentence;

(b)  if so, the number of such undertrials in various jails;

(c)  whether it is also a fact that various pronouncements of the High Courts
and the Supreme Court on this issue have not been found effective in reducing the
number of undertrials in jails; and

(d)  if so, the details thereof and the reasons for the failure in the matter and
what new measures are proposed to be taken to reduce the number of undertrials in
various jails in the State?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a)
and (b) The Statement showing the number of undertrials by period of detention in
various jails of Assam at the end of 2011, is given in Statement (See below).

(c) and (d) Undertrial prisoners are generally illiterate and unaware of their
rights. They are at times neither aware of the charges levelled against them nor are
able to access the documents relating to the case. Provision exists in the Criminal
Procedure Code under Section 436 for release of an indigent person on personal bond,
in bailable offences within seven (7) days of arrest. Further Section 436A has been
added in 2005 providing for a right to the undertrial to seek bail once he/she has served
one half of the maximum sentence. Section 167 provides for the release of the undertrial
on bail in case the investigation is not completed within the stipulated time of sixty
(60) or ninety (90) days. Besides generating awareness among the undertrials about
their rights, there is a need to ensure that the statutory provisions are followed by
judiciary and the police so that the undertrials do not languish in jails. The Ministry of
Law and Justice has requested Chief Justices of all the High Courts as well as the
Chief Ministers in 2010 to undertake a programme in Mission Mode for reducing the
number of undertrials cases and to ease congestion in jails. During the campaign for
pendency reduction in a mission mode approach from July, 2012 to December, 2012,
one of the thrust areas is disposal of cases of undertrial prisoners.
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Statement

Number of undertrial prisoners by period of detention in Assam jails

at the end of 2011

SI. No.  Period of Detention Male Female Total
1. Upto 3 months 3174 112 3286
2. 3-6 months 731 30 761
3. 6-12 months 386 33 419
4, 1-2 years 260 24 284
5. 2-3 years 158 8 166
6. 3-5 years 93 0 93
7. Above 5 years 57 0 57
ToTtAL 4859 207 5066

Pending cases

1t1776. SHRI RAGHUNANDAN SHARMA : Will the Minister of LAW AND
JUSTICE be pleased to state:

(a)  the reasons for pendency of cases in the courts of the country;
(b)  the efforts being made by Government to dispose pending cases; and

(c)  the number of judges required to dispose of pending cases keeping in
view the current population and the details of the efforts being made by Government
to increase the number of judges?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a) to
(c) The reason of pendency in court is mainly because the filings of cases have been
either equal or more than the disposal. The other causes of increasing pendency are
number of State and Central legislations, accumulation of first appeals, continuation
of ordinary civil jurisdiction in some of the High Courts, vacancies of Judges, appeals
against orders of quasi-judicial forums going to High Courts, number of revisions/

t Original notice of the question was received in Hindi.
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appeals, adjournments, indiscriminate use of writ jurisdiction in High Courts, lack of
arrangement to monitor, track and bunch cases for hearing, changing pattern of litigation
etc.

The Government has set up a National Mission for Justice Delivery and Legal
Reforms with the twin objectives of increasing access by reducing delays and arrears
in the system and enhancing accountability through structural changes and by setting
performance standards and capacities. The Mission has been pursuing a coordinated
approach for phased liquidation of arrears and pendency in judicial administration
which, inter-alia, involves better infrastructure for courts including computerisation,
increase in strength of subordinate judiciary, policy and legislative measures in the
areas prone to excessive litigation, re-engineering of court procedure for quick disposal
of cases and emphasis on human resource development. The National Mission has a
time-frame of five years (2011-16) to pursue them.

The Mission has taken several steps in the strategic areas towards fulfilment of
its objectives. An Inter-Ministerial Group (IMG) has been constituted to suggest
necessary amendments to the Negotiable Instruments Act, 1881 along with other policy
and administrative measures to check increasing litigation relating to cheque bounce
cases. For the re-engineering of court procedures and court processes for early disposal
of cases, a National Court Management System has been notified by the Supreme
Court for addressing the issues of case management, court management, setting
measurable standards for performance of the courts and the National System of Judicial
Statistics in the country.

Infrastructure development for the subordinate judiciary is a major thrust area
for the National Mission. With a view to enhancing the resources of the State
Governments, the Government has increased the central share by revising the funding
pattern from 50:50 to 75:25 (for States other than North Eastern States) under modified
Centrally Sponsored Scheme for development of infrastructure facilities for the judiciary
from the year 2011-12 onwards. The funding pattern for North-Eastern States has been
kept as 90:10 with effect from 2010-11.

Rs. 595 crore has been released as central assistance to States/UTs for
infrastructure development of subordinate judiciary during 2011-12. Out of budget of
Rs. 660 crore in the current financial year, Rs. 557 crore has been released to States/
UTs till 30th November, 2012.

The Advisory Council of the National Mission for Justice Delivery and Legal
Reforms has decided that the judge-population ratio cannot be sole criterion for
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determining the additional number of judges required. There are other criteria such as
docket-ratio and population-filing ratio which are more potent for determining the
requirement of judges. The Law Commission is working on it and collecting information
on various parameters with a view to arrive at a scientific and rational criteria for
determination of requirement of additional Judges/Courts in the country.

A pendency reduction drive was undertaken from July, 2011 to December, 2011
in a campaign mode approach for clearing long pending cases and cases relating to
marginalized sections of the society in High Courts and Subordinate Courts under
their jurisdiction. As per information received from the High Courts, net pendency in
all courts was reduced by over 6 lakh cases. Out of them about 1.36 lakh cases were of
the targeted groups such as senior citizens, disabled, minors and marginalized sections
of society. A similar drive has been launched in this year as well from July, 2012 to
December, 2012. The focus of pendency reduction drive this year is to make our judicial
system “five plus’ free. Simultaneously, emphasis is being laid on increasing the number
of judges in subordinate judiciary by filling the existing vacancies and creating additional
posts so that disposal of cases is expedited by setting up of additional courts.

On the recommendations of 13th Finance Commission, the Government has
sanctioned Rs. 5000 crore as grants to the States for 5 years between 2010-15 for
undertaking various initiatives such as increasing the number of court working hours
using the existing infrastructure by holding morning/evening/shift courts; enhancing
support to Lok Adalats to reduce the pressure on regular courts; providing additional
funds to State Legal Services Authorities to enable them to provide legal aid to the
marginalized and empower them to access justice; promoting the Alternative Dispute
Resolution (ADR) mechanism to resolve part of the disputes outside the court system.

Ban on entry of businessmen into politics

1777. SHRIANIL DESAI : Will the Minister of LAW AND JUSTICE be pleased
to state:

(a)  whether inview of conflict of interest between public service and business
interests of the persons entering into politics, Government is considering amendment
to laws to prevent businessmen from entering into politics;

(b)  if so, the details of the steps taken or contemplated in this regard; and

(c)  if not, the reasons therefor?
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THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) :
(a) No, Sir.

(b)  Does not arise.

(c)  Thereisnoempirical study to suggest or presume as a general proposition
that there is conflict of interest between public service and business interests of the
persons entering into politics.

Disposal of pending cases

1778. SHRIA.V. SWAMY : Will the Minister of LAW AND JUSTICE be pleased
to state:

(@)  whether Government has taken steps to identify the reasons causing
increase in number of pending cases in courts;

(b)  if so, the details thereof;

(c)  theestimated number of cases pending in the Supreme Court and the High
Courts of each of the States/UTs;

(d)  the estimated number of cases pending in the Supreme Court and the High
Courts of States/UTs for over 5 and 10 years;

(e)  whether Government has taken or proposed any steps for speedy disposal
of pending cases; and

) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a) to
(f) The reason of pendency in court is mainly because the filings of cases have been
either equal or more than the disposal. The other causes of increasing pendency are
number of State and Central legislations, accumulation of first appeals, continuation
of ordinary civil jurisdiction in some of the High Courts, vacancies of Judges, appeals
against orders of quasi-judicial forums going to High Courts, number of revisions/
appeals, adjournments, indiscriminate use of writ jurisdiction in High Courts, lack of
arrangement to monitor, track and bunch cases for hearing, changing pattern of litigation
etc.

As per the information available on the website of the Supreme Court, there
were a total of 65,703 cases pending in the Supreme Court as on 30.11.2012. Out of
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them 22,133 matters were upto one year and not in arrears. If connected matters were
excluded, the pendency was only 37, 230 cases as on 30.11.2012.

As per information available, there were 6,445 cases pending for more than 5
years and 52,074 cases were pending for less than 5 years as on 31.12.2011 in Supreme
Court.

As per the information made available by High Courts, number of cases pending
in various High Courts and age-wise pendency from 5 to 10 years and above 10 years,
ason 31.12.2011 given in the Statement.

The Government has set up a National Mission for Justice Delivery and Legal
Reforms with the twin objectives of increasing access by reducing delays and arrears
in the system and enhancing accountability through structural changes and by setting
performance standards and capacities. The Mission has been pursuing a coordinated
approach for phased liquidation of arrears and pendency in judicial administration
which, inter-alia, involves better infrastructure for courts including computerisation,
increase in strength of subordinate judiciary, policy and legislative measures in the
areas prone to excessive litigation, re-engineering of court procedure for quick disposal
of cases and emphasis on human resource development. The National Mission has a
time-frame of five years (2011-16) to pursue them.

The Mission has taken several steps in the strategic areas towards fulfilment of
its objectives. An Inter-Ministerial Group (IMG) has been constituted to suggest
necessary amendments to the Negotiable Instruments Act, 1881 along with other policy
and administrative measures to check increasing litigation relating to cheque bounce
cases. For the re-engineering of court procedures and court processes for early disposal
of cases, a National Court Management System has been notified by the Supreme
Court for addressing the issues of case management, court management, setting
measurable standards for performance of the courts and the National System of Judicial
Statistics in the country.

Infrastructure development for the subordinate judiciary is a major thrust area
for the National Mission. With a view to enhancing the resources of the State
Governments, the Government has increased the central share by revising the funding
pattern from 50:50 to 75:25 (for States other than North Eastern States) under modified
Centrally Sponsored Scheme for development of infrastructure facilities for the judiciary
from the year 2011-12 onwards. The funding pattern for North-Eastern States has been
kept as 90:10 with effect from 2010-11.
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Rs. 595 crore has been released as central assistance to States/UTs for
infrastructure development of subordinate judiciary during 2011-12. Out of budget of
Rs. 660 crore in the current financial year, Rs. 557 crore has been released to States/
UTs till 30th November, 2012.

A pendency reduction drive was undertaken from July, 2011 to December, 2011
in a campaign mode approach for clearing long pending cases and cases relating to
marginalized sections of the society in High Courts and Subordinate Courts under
their jurisdiction. As per information received from the High Courts, net pendency in
all courts was reduced by over 6 lakh cases. Out of them about 1.36 lakh cases were of
the targeted groups such as senior citizens, disabled, minors and marginalized sections
of society. A similar drive has been launched in this year as well from July, 2012 to
December, 2012. The focus of pendency reduction drive this year is to make our judicial
system “five plus’ free. Simultaneously, emphasis is being laid on increasing the number
of judges in subordinate judiciary by filling the existing vacancies and creating additional
posts so that disposal of cases is expedited by setting up of additional courts.

On the recommendations of 13th Finance Commission, the Government has
sanctioned Rs. 5000 crore as grants to the States for 5 years between 2010-15 for
undertaking various initiatives such as increasing the number of court working hours
using the existing infrastructure by holding morning/evening/shift courts; enhancing
support to Lok Adalats to reduce the pressure on regular courts; providing additional
funds to State Legal Services Authorities to enable them to provide legal aid to the
marginalized and empower them to access justice; promoting the Alternative Dispute
Resolution (ADR) mechanism to resolve part of the disputes outside the court system.

Statement

The number of cases pending in various High Courts and age-wise pendency from 5
to 10 years and above 10 years as on 31.12.2011

SI. Name of High Number of cases pending Age-wise pendency
No. Court in High Courts 5to 10 above 10
ason 31.12.2011 years years
1 2 3 4 5
1. Allahabad 10,05,527 2,40,713 2,94,613
2. Andhra Pradesh 1,98,214 42,675 6,007

3. Bombay 3,62,885 80,853 73,142
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1 2 3 4 5
4. Calcutta 3,47,154 80,428 1,84,583
5. Delhi 61,212 12,665 5,189
6. Gujarat 82,232 22,500 13,521
7. Gaubhati 53,255 10,044 97
8. Himachal Pradesh 49,541 4,800 812
9. Jammu and Kashmir 82,223 13,521 1,358
10. Karnataka 1,72,088 9,470 218
11. Kerala 1,28,777 18,255 2,527
12. Madras 4,73,736 80,536 12,619
13. Madhya Pradesh 2,29,336 42,694 12,649
14. Orissa 3,01,314 1,12,583 26,505
15. Patna 1,18,964 10,670 14,217
16. Punjab and Haryana 2,43,666 56,580 57,542
17. Rajasthan 2,81,306 65,604 30,160
18. Sikkim 67 0 0
19. Uttarakhand 19,263 3,556 747
20. Chhattisgarh 50,163 16,269 9,345
21. Jharkhand 61,277 12,226 3,584
ToTAaL 43,22,200 9,36,642 7,49,433

Donation to political parties

1779. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of LAWAND

JUSTICE be pleased to state:

(@)  whether overseas investment in Indian companies is steadily increasing;
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(b)  ifso, whether the Foreign Contribution (Regulation) Act, 2010 (FCRA) is
unduly restrictive on the scope of donations to political parties; and

(c)  whether amendments to the Representation of People Act and the FCRA
would be considered keeping in view the changing pattern of Indian Industry?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a) to
(c) The information is being collected and will be laid on the Table of the House.

Delivering of justice within time-frame

1t1780. DR. PRABHATHAKUR : Will the Minister of LAW AND JUSTICE be
pleased to state:

(a)  whether framing of one stringent law after another to prevent many other
heinous crimes, increasing due to sexual crimes, murder, terrorism and naxalism is
enough for delivering justice;

(b)  whether the number of such crimes has declined due to framing of stringent
laws;

(c)  whether Government has formulated any action plan to fix the responsibility
of concerned officers and the time-limit for delivering justice in serious crimes; and

(d)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI ASHWANI KUMAR) : (a) to
(d) The information is being collected and will be laid on the Table of the House.

Establishment of industrial groups for SSI

1781. SHRIMATI JHARNA DAS BAIDYA : Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(@)  whether Government proposes to establish industrial groups for expansion
and development of small scale industries in the country;

(b)  if so, the details thereof, State-wise;
(c) by when the industrial groups are likely to be established; and

(d)  the estimated amount likely to be incurred thereon?

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) Sir, Ministry of Micro,
Small and Medium Enterprises (MSME) has no proposal for establishing industrial
groups.

(b) to (d) Do not arise.
Successful SME

1t1782. SHRIBHUSHAN LAL JANGDE : Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a)  the percentage of successful Small and Medium Enterprises (SMES) in
the country;

(b)  whether Government has tried to find out the factors responsible for
unsuccessful entrepreneurs;

(c)  if so, the percentage of entrepreneurs motivated to restart enterprises, if
not, the reasons therefor;

(d)  whether Government is concerned over the fact that presently big
industrialists are being encouraged for disinvestment as a result of which the failure of
SMEs is natural; and

(e)  whether itis a fact that the way retail traders are bound to be wiped out by
FDI, similarly the SMEs are also bound to be affected thereby?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) Sir, as per the data furnished
by the Reserve Bank of India (RBI), there were 100.08 lakh accounts of Micro, Small
and Medium Enterprises (MSMES) who availed loans from Scheduled Commercial
Banks at the end of March, 2012. The data on sick MSMEs in respect of these banks,
indicate that there were 89,642 sick enterprises at the end of March, 2012.

(b)  Yes Sir. The factors responsible for unsuccessful entrepreneurs include
“Marketing Problem”, “Finance Problem”, “Could not survive competition” etc. The
potentially viable sick units are encouraged to revive their activities by way of providing
rehabilitation package as announced by RBI. Financial assistance, by way of debt
restructuring, including fresh loans for rehabilitation of MSEs is provided by primary
lending institutions, including commercial banks, which provide credit to the MSEs.

RBI has issued following guidelines/instructions to banks in this respect :

t Original notice of the question was received in Hindi.
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0] Rehabilitation of sick MSEs (January, 2002)

(il)  Debtrestructuring mechanism relating to viability criteria, prudential norms
for restructured accounts, provision of additional finance and time-frame
for restructuring package (September, 2005); and

(iii)  Restructuring/rehabilitation policy with non-discretionary one-time
settlement scheme for MSE sector (May, 2009).

(c)  AsperRBI data, out of 89,642 sick enterprises at the end of March, 2012,
6751 were put under nursing for rehabilitation.

(d)and (¢) Do not arise.
Decline in growth rate of Small and Medium Enterprises

1t1783. SHRI DHARMENDRA PRADHAN : Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a)  whether it is a fact that growth rate of Small and Medium Enterprises in
the country is continuously declining;

(b)  if so, the details of the growth rate of Small and Medium Enterprises
during the last three years, State-wise;

(c)  whether Government has fixed any target for accelerating the growth rate
of such enterprises during the Twelfth Five Year Plan period; and

(d)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) No Sir. The Government
monitors growth of Micro, Small and Medium Enterprises (MSMES) in the country by
conducting All India Census of the sector, periodically. The latest Census (Fourth
Census) was conducted with reference year 2006-07, wherein the data was collected
till 2009 and results published in 2011-12. As per Third All India Census of Small
Scale Industries (SSls) with reference year 2001-02 and Fourth All India Census of
MSMEs 2006-2007 and data extracted from Economic Census, 2005 conducted by
Central Statistics Office, Ministry of Statistics and Programme Implementation (for
activities excluded from Fourth All India Census of MSMEs: 2006-07, the number of
working MSMEs increased from 105.21 lakhs to 361.76 lakhs, recording annual
compound growth rate of 28.02% during the period from 2001-02 to 2006-07.

t Original notice of the question was received in Hindi.
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(b)  In the last three years, the data shows increase in the number of those
units who obtained Entrepreneurs Memorandum (Part-11) at All India level. The State-
wise details are given in Statement.

(c)and (d) Micro, Small and Medium Enterprises (MSMES) are highly diverse
in their nature of activity and operate across the non-agricultural segment of the
economy. The growth rate targeted for MSMEs during the Twelfth Five Year Plan is
likely to be on par with that of the National Economy;, as these enterprises are dependent
on macro economic factors influencing industry and the economy of the country. The
National Manufacturing Policy envisages share of manufacturing in the country to rise
to 25% of Gross Domestic Product from the present 16% by the year 2022.

Statement

Number of Entrepreneurs Memorandum (Part-11) filed by the Micro, Small and
Medium Enterprises with District Industries Centres under various State/UT
Directorates of Industries during 2009-10 to 2011-12

SI. No.  Name of the State/Union 2009-10 2010-11 2011-12
Territory

1 2 3 4 5

1. Jammu and Kashmir 1,192 914 1,170
2. Himachal Pradesh 1,053 942 856
3. Punjab 2,189 2,988 3,087
4, Chandigarh 255 174 259
5. Uttarakhand 1,871 1,973 2,121
6. Haryana 2,357® 2,707® 2,759M
7. Delhi 165 199 345
8. Rajasthan 14,630 14,904 14,678
9. Uttar Pradesh 33,479 33,027 33,568

10. Bihar 4,010 4,302 4,108
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1 2 3 4 5
11. Sikkim 18 40 30
12. Arunachal Pradesh 111 500 36®
13. Nagaland 1,445 141® -
14. Manipur 81 122 120
15. Mizoram 500 198 131
16. Tripura 218 218 205
17. Meghalaya 1,040 748 573
18. Assam 1,678 1,506® 1,218
19. West Bengal 11,685 10,109 13,470
20. Jharkhand 669 690 939
21. Odisha 1,758 1,657 2,155
22. Chhattisgarh 1,089 1,206 1,741
23. Madhya Pradesh 19,748 19,704 20,104
24. Gujarat 19,992 27,939 51,781
25. Daman and Diu 107 126 83
26. Dadra and Nagar Haveli 104 74 106
27. Maharashtra 11,896 14,496 15,606
28. Andhra Pradesh 9,144 9,204 9,260
29. Karnataka 17,195 18,434 21,021
30. Goa 112 88 97
31 Lakshadweep 23 24 8
32. Kerala 12,013 10,194 10,020

33. Tamil Nadu 41,799 57,902 70,639
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1 2 3 4 5
34. Puducherry 200 186 120
35. Andaman and Nicobar Islands 68 77 82

ALL INDIA 213,894 237,263 282,496

Source : The States/UTs Commissionerate/Directorate of Industries.

Note : (P) - Provisional : Information not received

Scheme for assistance to training institutions

1784. SHRI PIYUSH GOYAL : Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@)  whether Government has undertaken performance audit of the scheme for
assistance to training institutions;

(b)  if so, the outcome thereof;
(c)  the details for the Maharashtra State, district-wise;

(d)  the actions proposed to be taken by Government based on these findings;
and

(e)  the details of steps taken to improve the performance of the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) Yes, Sir.

(b)  The central sector “Assistance to Training Institutions” (ATI) Scheme is
implemented on all India basis by the Ministry of Micro, Small and Medium Enterprises
(MSME), through its three National level Entrepreneurship Development Institutes
(EDISs) viz., National Institute of Micro, Small and Medium Enterprises (Ni-MSME),
Hyderabad, National Institute of Entrepreneurship and Small Business Development
(NIESBUD), Noida, Indian Institute of Entrepreneurship (I1E), Guwahati and also
through National Small Industries Corporation (NSIC) (a Public Sector Undertaking
under the Ministry of MSME), Central Tool Rooms (under Office of the Development
Commissioner, M/o. MSME) and their Franchisees/Partner Institutions. The Ministry
has got this Scheme evaluated by an independent agency. The evaluation report has
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observed that the catalytic role played by the Central Government [Ministry of MSME]
in creation of Training Infrastructure and employment generation under the AT I scheme
has been highly beneficial and cost effective. The evaluation has further stated that the
scheme assumes national importance as it is contributing towards rapid escalation of
training and skill development and hence should be extended in the XII Five Year
Plan. It has also recommended for marginal increase in the limits of financial assistance
for creation/strengthening of infrastructure and per hour per trainee rate for conducting
training programmes.

(c)  The evaluation was with reference to the performance of the scheme as a
whole and hence, there was no specific observation with reference to any particular
State. Under the ATI Scheme, 84 programmes were conducted in Maharashtra to train
2270 persons at a cost of Rs. 1.98 crore during 2011-12. During the current year 152
programmes to train 4200 persons at a cost of Rs. 4.04 crore have been allocated. The
training programmes covered/cover Amravati, Akola, Ahmednagar, Aurangabad,
Buldhana, Bhandara, Beed, Chandrapur, Dhule, Gadchiroli, Kolhapur, Latur, Mumbai
City, Mumbai Suburban, Nagpur, Nanded, Nandurbar, Nasik, Osmanabad, Parbhani,
Pune, Ratnagiri, Raigad, Sangli, Satara, Solapur, Sindhudurg, Thane and Yavatmal
districts of Maharashtra.

(d) and (¢) The Ministry has decided to continue the ATl scheme during XII
Plan, 2012-17 with suitable improvements.

Craftsmanship in NER

1785. SHRI KUMAR DEEPAK DAS : Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@)  whether Government is aware of the fact that the North Eastern Region
has a larger and vigorous crafts tradition and all tribes in the region except in
craftsmanship;

(b)  whether itis also a fact that they are facing problems of lack of technology,
infrastructure, quality raw material; and

(c)  if so, the details of the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) to (c) The Khadi and Village
Industries Commission (KVIC) and the Coir Board are implementing various schemes
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for the development and promotion of khadi and village industries and coir sector in
the country including North Eastern Region, which include: (i) Market Development
Assistance (MDA), (ii) Interest Subsidy Eligibility Certificate (ISEC), (iii) Workshed
Scheme for Khadi Artisans and (iv) Rejuvenation, Modernisation and Technology
Upgradation of Coir Industry (REMOT).

Khadi and Village Industries Commission (KVIC) is also implementing a credit-
linked subsidy programme named Prime Minister’s Employment Generation
Programme (PMEGP) from 2008-09 for generating self-employment through
establishment of micro-enterprises in the non-farm sector in the country including
North Eastern Region. General category beneficiaries can avail of margin money
subsidy of 25% of the project cost in rural areas and 15% in urban areas. For beneficiaries
belonging to special categories such as Scheduled Castes, Scheduled Tribes, OBCs,
minorities, women, ex-servicemen, physically handicapped, beneficiaries belonging
to North Eastern Region, hill and border areas, etc., the margin money subsidy is 35%
in rural areas and 25% in urban areas. The maximum cost of project is Rs. 25 lakh in
the manufacturing sector and Rs. 10 lakh in the service sector. The State-wise margin
money subsidy provided and number of units assisted under PMEGP during each of
the last three years and the current year is given in Statement (See below).

Further, KVIC and Coir Board are implementing a cluster-based scheme named
Scheme of Fund for Regeneration of Traditional Industries (SFURT]I) since 2005-06
for inter-alia promotion of local crafts, under which 2 khadi, 11 village industries and
2 coir clusters have been made functional in the North Eastern Region by providing
them with improved equipment, common facilities centres, business development
services, training, capacity building and design and marketing support, etc.

The Mahatma Gandbhi Institute for Rural Industrialization (MGIRI) has also been
positioned as a national-level institute for research, design and extension activities in
the rural industrial sector.



Unstarred Questions

[RAJYA SABHA]

Written Answers to

174

144 67'6¢ S6T 69'63T 67T 2¢L'60T S8 00°09 iyea -2
eve 89°L.¢ 98/ 6,°€SET ST6 799887 GGS TV LVET eueAreq 9
16 G6'98 768 29'690T 7.6 9¢'06TT 168 LE'G0TT pueydesenn g
0 000 8¢ 86'6€ o€ 96'8¢ 9e €9°0v yrebipueyd 1N v
€ee 18'09¢ 668 76'9G.T €¢8 90'GS.T 986 11.'90T¢ gefund ¢
8G¢ vy 608 TS'CSTT T96 ZL'6EET a8y 0219 ysspeld [eydewiH ¢
9/, YNAVISTA) 0¢6T Zv'e86e 0¢6T 6¢'T6C 28.T 76°€08T Jluysex| pue nwwer T
0T 6 8 L 9 S 1% € Z T
(el (el (el (el
sy un) 'sy un) 'sy ul) 'sy ul)
papinoid papinoid papinoid papinoid
pajsisse Apisgns palsisse Apisgng palsisse Apisgng palsisse Apisgng
suun AsuolN suun AsuolN sjun AsuoN sjun Asuon
10 'ON uibaey JO 'ON uibre J0 'ON uibre J0 ON uibre "ON
©ET-2T0C ZT-T10C TT-0TOC 0T-6002 1n/res IS

dO3INd Japun paisisse s1un Jo JaquinN pue papiaoid Apisqns Asuol UlBaepy asim-a1els

luswalels



175

Unstarred Questions

[10 DEC., 2012]

Written Answers to

900T

Z88

5123

616

96t

L9T

G¢

00€

0€

cst

€cae

1%%

€8°€CaT

T9'v08T

00'%09

€6'99.

11918

G¥'89€

0S°€e

000

T¢ovy

S0'T9

000

000

vv'cGse

0€'8189

08°'€6

0147

65¢¢

¢lee

9089

08¢S

[4%2

[4%:]

8Ty

795

949

G.E

79

188Y

6959

G.0¢

¢1'90€ee

TSv61Y

€E°981€

L9°'T8SG

66595

€1'8¢¢T

SP'6€SC

LS€CL

16698

¥6'SSTT

€9'TEY

L8ETT

€.°€/86

€V'6658T

62'815€E

9/4T

184¢

L0LT

6199

94.y

S0€

€EL

08¢

¥0¢

cve

cee

8.

8¢rt

vy

181¢

G9E€V9E

L6°€86Y

89'6¢t7¢C

90'6T.9

01'808Y

00'¥.S

9/'860T

19915

SG'v0€

GE9VS

14&4%>

1Z2%)

0¢'20¢E

8G'09€ET

€6'706¢

14514

Geet

€GE

L6T.

0cve

66E

vse

94T

T1¢

LT

84T

09

788

19Ty

8ErT

G0'¢89T

¢e'188¢

9€'6..

¥8°G506

9€'668T

9¢'0€9

0’65y

T1°95¢

G9€8T

96°€E

¢0'€6

18°0¢T

09°€CTT

86'89TET

€¢'9¢€6¢

yrebsieyyo
BUSIPO
pueyreyr
[eBuag 159\
Wwessy
eAeleyban
eindu
wielozin
Indiuelp
puejebeN
Uysapeld [eyoeuniy
wBpIS

leyig
ysapeld fenn

ueyiseley

¢¢

'T¢

‘0¢

61

81

LT

91

a1

Vi

€1

4’

T

01



Unstarred Questions

[RAJYA SABHA]

Written Answers to

176

‘zrozoTIe oidn @
‘II9neH JefeN pue eipeq BuIpnpoul
‘ni@ pue ueweq Buipnpur
898€ET G1°G¢c6e GETAS 99°€8.G0T 79061 9¢'81168 81607 QL EVZ9L V101
Spue|s| JeqodIN
19 LL°0E 70¢ LV 9TT €8t 90°T0T ceT 88'¢. pue uewepuy  "€g
T €96 ¢l [AAYA 9T¢ ¥Z'€0T €L €8¢ Auayonpnd  ‘zg
60T 06°99T€E 8¢¢ceE STv9TL Lvic v0'SLvY A% 6¢°LL9G npeN [lwel 1¢
69T 0€'999 6291 G8'8¢6¢ o1 TCTYIE ¢9T¢ 9'8VEE eleloy  '0€
0 000 0 ¢S'0T 43 80°9¢ Vi 819 deampeysxe ‘62
0T 86 qqT ¢1°96¢ eeT 6L'v6¢ 68 68897 B0 '8¢
9.S 0€°099T ¢S8T1 €1'¢/8¢ T/81 L2'T89¢E 60ST 18°000€ eyeleuley /¢
[Ar4 82°000T ¢L9T LE'L6VS evic ¥Z'0G.. G66¢ ¥1°9568 ysapeld eJypuy  "9¢
86T 69°GTEE S0.L¢ S6°87SY T8y 91°'0€¢CS 96¢2¢€ 96'7¢99 xxBIYSeleyelN  "G¢
S6S ¥0°'TOEC €987 SE V19 12514 ¢0'6¢ce TEET TLv8.¢ »erens g
168 G2'89¢€¢ EveT Tr'61vS 08TT 8T°'96TS 8ETT 18'G6¢€ ysapeid eAupeiN  "€¢
0T 6 8 L 9 S 14 € [4 T




Written Answers to [10 DEC., 2012] Unstarred Questions 177

Import of cheap goods from China

1786. SHRI HUSAIN DALWAI : Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@)  whether a large number of items reserved for small scale industry have
been removed from the list of reserved items;

(b)  if so, the details thereof and the reasons therefor; and

()  how far the small and medium industries are able to face imports of cheap
goods from China?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) and (b) Policy of reservation
was initiated in the year 1967. Since then 887 items have been de-reserved from time
to time. With the latest deletion, in 2010, the number of items in the list has been
brought down to 20 at present is given in Statement (See below).

Review of the list of items reserved for Micro and Small Enterprises (MSEs) is a
continuous process. Items are de-reserved by the Government based on the
recommendations of the Advisory Committee constituted under Industries
(Development and Regulation) Act, 1951. The issue of inclusion or exclusion of items
under the reserved list is guided by considerations such as scope for economics of
scale, technology upgradation, export etc.

(c)  Inthe wake of liberalization, the inherent resilience of MSMEs as well as
the policy measures taken by the Government have helped the sector to meet external
challenges including imports from China. The Government has been focusing on
enhancing competitiveness of Micro, Small and Medium Enterprises (MSMES) by
implementation of schemes and programmes such as National Manufacturing
Competitiveness Programme, Credit Guarantee Scheme, Credit Linked Capital Subsidy
Scheme, Cluster Development Programme, Skill Development Programme, etc. The
Government has also provision for imposing anti-dumping duties and safeguard duties,
for restricting unfair imports.
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Statement

List of items reserved for exclusive manufacture by Micro and Small Enterprise
Sector (as on 30 July, 2010)

Sl SI. No. Product Name of the Product
No. (As per Code
Gazette

Notification)

1 2 3 4
20-21 FOOD AND ALLIED INDUSTRIES
1. 3 202501 Pickles & chutneys
2. 7 205101 Bread
3. 11 21100102 Mustard Oil (except solvent extracted)
4. 13 21100104 Ground nut oil (except solvent extracted)
27 WOOD AND WOOD PRODUCTS
5. 47 276001 Wooden furniture and fixtures
28 PAPER PRODUCTS
6. 79 285002 Exercise books and registers

OTHER CHEMICALS AND
CHEMICAL PRODUCTS

7. 253 305301 Wax candles
8. 308 314201 Laundry soap —
9. 313 317001 Safety matches

10. 314 318401 Fire works

11. 319 319902 Agarbatties -

GLASS AND CERAMICS

12. 335 321701 Glass bangles
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33-35 MECHANICAL ENCG. EXCLUDING
TRANSPORT EQUIPMENT

13. 364 340101 Steel almirah

14. 394 341004 Rolling shutters

15. 402 34200602 Steel chairs-All types

16. 404 34200702 Steel tables-All other types
17. 409 342099 Steel furniture-All other types
18. 428 343302 Padlocks

19. 447A 345207 Stainless steel utensils

20. 474 345202 Domestic utensils-Aluminium

Fund for Regeneration of Traditional Industries

1t1787. SHRI MAHENDRA SINGH MAHRA : Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(@)  whether Scheme of Fund for Regeneration of Traditional Industries
(SFURT]I) programmes being run by Khadi and Village Industries under the Ministry
has been discontinued,

(b)  if not, the places where these programmes are being run;

(c)  the places where SFURTI programmes would be run in future and the
funds likely to be allocated for the purpose;

(d)  whether for the successful operation of new programmes, trained CDE
employee’s services would be regularized; and

(e)  if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) No, Sir.

t Original notice of the question was received in Hindi.
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(b) 29 khadi, 47 village industries and 20 coir clusters have been developed
so far by Khadi and Village Industries Commission (KVIC) and Coir Board under the
Scheme of Fund for Regeneration of Traditional Industries (SFURT]I). A list of these
clusters indicating their location is given in Statement.

(c)  SFURTI for khadi and village industries and coir is proposed to be
continued in the XII Plan (2012-17). In 2012-13 allocation for SFURTI is Rs. 55.42
crore. ldentification of new clusters for development is a continuous process.

(d) and (e) Cluster Development Executives (CDEs) are appointed by the
Implementing Agencies (IAs) on contract basis for specific clusters for specific periods.
These CDEs are not employees of KVVIC/Coir Board or Government of India.

Statement

Khadi, Village Industries and Coir clusters developed under SFURTI

Sl. No. Clusters and their location

Khadi Clusters
1. Bandipora Woollen Khadi Cluster, Bandipora, Jammu and Kashmir
2. Gudura Woollen Khadi Cluster, Pulwama, Jammu and Kashmir
3. Kurukshetra Khadi Cluster, Kurukshetra, Haryana
4. Amritsar Khadi Cluster, Amritsar, Punjab
5. Bassi Khadi Cluster Bassi, Jaipur, Rajasthan
6. Jhalawar Khadi Cluster, Jhalawar, Rajasthan
7. Haldwani Khadi Cluster, Nainital, Uttarakhand

8. Tikarmafi (Sultanpur) Woolen & Cotton Khadi Cluster, Sultanpur,
Uttar Pradesh

9. Gorakhpur Cotton Khadi Cluster, Gorakhpur, Uttar Pradesh
10. Raebareli Khadi Cluster, Raebareli, Uttar Pradesh

11. Sitapur Khadi Cluster, Sitapur, Uttar Pradesh
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12. Swami Ramanand Tirth Khadi Cluster, Latur, Maharashtra
13. Saurashtra Cotton Khadi Cluster, Surendranagar, Gujarat
14, Sircilla Khadi Cluster, Sircilla, Karimnagar, Andhra Pradesh
15. Srikakulam Cotton Khadi Cluster, Srikakulam, Andhra Pradesh
16. Belur Khadi Cluster, Bagalkot, Karnataka
17. Hebbally Cotton Khadi Cluster, Dharwad, Karnataka
18. Thallapalli Cotton Khadi Cluster, Trissur, Kerala
19. Thiruvanthapuram Khadi Cluster, Thiruvananthapuram, Kerala
20. Sulur Khadi Cluster, Tirupur, Tamil Nadu
21. Puducherry Khadi Cluster, Puducherry (UT), Puducherry
22. Karaikudi Khadi Cluster, Sivaganga, Tamil Nadu
23. Coimbatore Khadi Cluster, Coimbatore, Tamil Nadu
24, Berhampore-Jangipur Cotton Khadi Cluster, Murshidabad, West Bengal
25. Malda Khadi Cluster, Malda, West Bengal
26. Nawada Khadi Cluster, Nawada, Bihar
27. Palamu Khadi Cluster, Palamu, Jharkhand
28. Mukalmua Silk Khadi Cluster (Barkhetri) , Nalbari, Assam
29. Dimapur Khadi Cluster, Dimapur, Nagaland

Village Industries Clusters

1.

2.

Baramulla A M G Embroidery Cluster, Bandipura, Jammu and Kashmir

Leh Berry Cluster, Leh, Jammu and Kashmir

Kathua Beekeeping & Processing Cluster, Samba, Jammu and Kashmir

Una Plant Fiber Cluster, Una, Himachal Pradesh
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1 2
5. Handmade Paper Cluster, Yamunanagar, Haryana
6. Wooden Beads Cluster, Bhiwani, Haryana

7. Patilala Phulkari Cluster, Patiala, Punjab
8. Hoshiarpur Wooden Handicrafts Cluster, Hoshiarpur, Punjab
9. Punjabi Desi Juti Cluster, Fazilka, Punjab
10. Dausa Pottery Cluster, Dausa, Rajasthan
11. Ektal Bell Metal Cluster, Raigarh, Chhattisgarh.
12. Balaghat Bamboo Crafts Cluster, Balaghat, Madhya Pradesh
13. Lac Cluster , Hoshangabad, Madhya Pradesh
14, Chamoli Bee Keeping Cluster , Chamoli, Uttarakhand
15. Kannauj Agarbatti Cluster, Kannauj, Uttar Pradesh
16. Horns & Bone Products Cluster, Moradabad, Uttar Pradesh
17. Amla Processing Cluster, Pradapgarh, Uttar Pradesh
18. Gadchiroli Pottery Cluster, Chandrapur, Maharashtra
19. Food Processing Cluster, Sindhudurg, Maharashtra
20. Umergaon Neera Cluster, Valsad, Gujarat
21. Amaravathi-Wardha Beekeeping Cluster, Amaravathi, Maharashtra
22. Coorg Beekeeping Cluster, Coorg, Karnataka
23. Hindupur Agarbatti Cluster, Anantapur, Andhra Pradesh
24, Wood Carving Craft Cluster, Chittoor, Andhra Pradesh
25. Devarakonda Tribal Jewellery Cluster, Nalgonda, Andhra Pradesh
26. Kalpetta Bamboo Craft Cluster, Wayanad, Kerala

27. Beekeeping Cluster, Kozhikode, Kerala
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28. Nachyarkoil Brass Metal Cluster, Thanjavur, Tamil Nadu
29. Siddha & Ayurveda Cluster, Dindigul, Tamil Nadu
30. Arikorna Bamboo Cluster, Khurda, Odisha
31. Luburising Palm Jaggery (Gur) Cluster, Gajapati, Odisha
32. Murshidabad Cane & Bamboo Cluster, Murshidabad, West Bengal
33. Beekeeping Cluster, North 24 Paraganas, West Bengal
34. Beekeeping Cluster, Muzaffarpur, Bihar
35. Mehsi River Shell Button Cluster, East Champaran, Bihar
36. Beekeeping Cluster, Chaibasa, Jharkhand
37. Barpeta Cane & Bamboo Crafts Cluster, Barpeta, Assam
38. Cane & Bamboo Cluster, Dhubri, Assam
39. Gandhigram Crafts Processing Cluster, Tripura (West), Tripura
40. Tripura Beekeeping Cluster, Tripura (\West), Tripura
41. Carpentry Cluster, Thoubal, Manipur
42. Cane & Bamboo Cluster, Pallel, Manipur
43. Cane and Bamboo Cluster, Aizawl, Mizoram
44, Bamboo & Handicrafts Cluster, Jaintia Hills, Meghalaya
45, Traditional Dress Making Cluster, Lower Subansiri, Arunachal Pradesh
46. Mon Beads Making Cluster, Mon, Nagaland
47. Sikkim Beekeeping Cluster, South Sikkim, Sikkim

Coir Clusters

1.

2.

Chirayinkeezhu Coir Cluster, Thiruvanthapuram, Kerala

Beypore Coir Cluster, Kozhikode, Kerala
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3. Mangad Coir Cluster, Kollam, Kerala
4, Vaikom Coir Cluster, Kottayam, Kerala
5. Salem Coir Cluster, Salem, Tamil Nadu
6. Singampunery Coir Cluster, Sivaganga, Tamil Nadu
7. Periyakulam Coir Cluster, Theni, Tamil Nadu
8. Gudiyatham Coir Cluster, Vellore, Tamil Nadu
9. Pattukottai Coir Cluster, Thanjavur, Tamil Nadu
10. Cudallore Coir Cluster, Cudallore, Tamil Nadu
11. Chennapatna Coir Cluster, Ramanagara, Karnataka
12. Hassan Coir Cluster, Hassan, Karnataka
13. Gubbi Coir Cluster, Tumkur, Karnataka
14. Arsikere Coir Cluster, Hassan, Karnataka
15. Rajahmundry Coir Cluster, Rajahmundry, Andhra Pradesh
16. Srikakulam Coir Cluster, Srikakulam, Andhra Pradesh
17. Puducherry Coir Cluster, Puducherry
18. Dhancheberia Coir Cluster, 24 South Parganas, West Bengal
19. Manas Coir Cluster, Nalbari, Assam
20. Indranagar Coir Cluster, West Tripura (West), Tripura

Growth in MSME Sector

1788. SHRI T.M. SELVAGANAPATHI : Will the Minister of MICRO, SMALL

AND MEDIUM ENTERPRISES be pleased to state:

whether it is a fact that the Micro, Small and Medium Enterprises (MSME)

sector has maintained a steady growth in times of global economic distress which is
evident by the increase in per capita employment in the sector over the last one decade;
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(b)  if so, the details thereof;

(c)  whether it is also a fact that 95 per cent of MSME are micro enterprises;
and

(d)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : (a) and (b) Sir, The
Government monitors growth of Micro, Small and Medium Enterprises (MSMES) in
the country by conducting All India Census of the sector, periodically. The latest Census
(Fourth Census) was conducted with reference year 2006-07, wherein the data was
collected till 2009 and results published in 2011-12. As per Third All India Census of
Small Scale Industries (SSlIs) with reference year 2001-02 and Fourth All India Census
of MSMEs 2006-2007 and data extracted from Economic Census, 2005 conducted by
Central Statistics Office, Ministry of Statistics and Programme Implementation for
activities excluded from Fourth All India Census of MSMEs employment in MSMESs
increased from 249.33 lakhs to 805.24 lakhs during the period, 2001-02 till 2006-07.
The number of MSMEs increased from 105.21 lakhs to 361.76 lakhs during this period.
Per unit employment for registered units increased from 4.48 to 5.95 during the period.
MSME Sector has shown steady growth over the last decade.

(c)and (d) Sir, as per the results of the Fourth Census for MSMEs, about 95 %
of registered MSMEs are micro enterprises while about 99.5% of unregistered MSMEs
are micro enterprises.

Manufacturing and industrialization in Bihar
1789. SHRI N.K. SINGH : Will the Minister of MINES be pleased to state:

(@)  whether itisa factthat in the process of bifurcation of the undivided Bihar
State into Bihar and Jharkhand has resulted in nearly the whole of the mineral-producing
region becoming a part of Jharkhand;

(b)  whether this has resulted into limitation on the level of manufacturing and
industrialization in the State;

(c)  if so, the details thereof;

(d)  whether Government proposes any measures to improve the level of
manufacturing and industrialization in Bihar; and

(e)  if so, the details thereof?
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THE MINISTER OF MINES (SHRI DINSHA J. PATEL) : (a) As per available
information, the undivided Bihar State had 24 mineral producing districts. After
bifurcation, the Bihar State has only 9 mineral producing districts whereas the rest 15
mineral producing districts have gone to Jharkhand State.

(b)  Manufacturing and industrialization activities are dependent on a host of
factors, of which the availability of the main raw material is only one. Other factors
that are vital include assured and reasonably priced availability of power, other physical
and social infrastructure, proximity to markets, and skilled manpower.

(c)to (e) Do notarise in view of (b) above.
Re-structuring and modernization of Geological Survey of India

1790. SHRI HUSAIN DALWAI : Will the Minister of MINES be pleased to
state:

(a)  whether the Eleventh Five Year Plan proposed to restructure and modernize
the Geological Survey of India;

(b)  if so, the details thereof; and
(c)  thestepstaken in this direction during the Eleventh Five Year Plan period?
THE MINISTER OF MINES (SHRI DINSHA J. PATEL) : (a) Yes, Sir.

(b)  The Eleventh Five Year Plan Document envisaged restructuring and
modernization in Geological Survey of India (GSI) in the areas of instrumentation for
ground and airborne surveys, and acquisition of state-of-the-art laboratory facilities
with high-precision capabilities and establishment of a comprehensive portal for
dissemination of metadata. The details in this regard are given in Statement-1 (See
below).

(c)  The details of steps taken for re-structuring and modernization of the
Geological Survey of India are given in Statement-11.

Statement-1

Details regarding re-structuring and modernization of the Geological Survey of
India during the Eleventh Five Year Plan are as under:

1. Chemical laboratories were to be modernized for precision analyses with
expanded analytical facilities for undertaking samples generated during
geochemical mapping and other investigations;
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Acquisition of Ocean Going Research Vessel (OGRV) fitted with modern
equipments for carrying out various types of marine geosurveys and exploration
in deep marine waters;

Acquisition of geotechnical vessel for GSI’s Marine and Coastal Survey
Division;

Modernization of airborne geophysical surveys by procuring heliborne aero-
geophysical survey system that can help in locating concealed mineral deposits;
and

Establishment of comprehensive portal for dissemination of metadata in respect
of geological mapping and regional exploration.

Statement-11

The steps taken for re-structuring and modernization of the Geological Survey of

India during the Eleventh Five Year Plan are as under:

0)

(ii)

(iif)

(iv)

)

The GSI chemical laboratories attained capability to analyze 59 elements with
expanded instrumentation facilities in the form of induction of Inductively
Coupled Plasma Mass Spectrometer (ICPMS) and X-Ray Fluorescence (XRF)
machines. Electron Probe Micro-Analyzer (EPMA) machines have been
installed at GSI Hyderabad and Bangalore for GSI’s research activities.

The acquisition of the Ocean Going Research Vessel is in the advanced stage
of procurement for GSI. Three installments in respect of procurement have
already been paid to M/s. Hyundai Heavy Industries, South Korea. Expected
time of delivery of the OGRV is in FY 2013-2014. It is state-of-the-art ship
that can undertake survey and exploration in blue marine waters. This ship
would replace the aging RV Samundra Manthan, which was commissioned in
1983.

Procurement of geotechnical vessel is in progress. Request for Proposal (RFP)
has been supplied by four shortlisted shipyards. The processing of documents
is continuing for the procurement of the geotechnical vessel.

The aero-geophysical sensors in respect of ‘Dhruv’ helicopter have been
received and the process of installation of the same is in progress.

The GSI has proceeded to install a robust Online Core Business Integrated
System (OCBIS) for its portal. It would be a GIS compatible system with
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expanded facility for simultaneous access for data entry, management and
dissemination. Expression of Interest (EOI) in this regard has been floated.

Allocation of Chrome ore mines to private companies

1791. SHRI RAM KRIPAL YADAV : Will the Minister of MINES be pleased to
state:

(@)  whether Government has allocated any Chrome ore mines to private
companies in the past, the details thereof, year-wise;

(b)  if so, which are those mines and how much revenue is generated from
those companies;

(c)  whether these Chrome ore mines allocated to private companies on
preferential basis or auction basis; and

(d)  if so, the details thereof?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL) : (a) As per the
information furnished by the Indian Bureau of Mines (IBM), the details of the mining
leases for Chrome ore granted to private companies in the past is given in Statement
(See below).

(b)  The information regarding revenue generated from mines is not centrally
maintained. However, as per the information furnished by the State Governments to
the IBM, State-wise royalty collected for Chrome ore (public as well as private sector)
during 2008-09 to 2010-11 is given below:—

(in Rupees Lakh)

Year Karnataka Odisha Maharashtra
2008-09 26.24 20735.11 0.35
2009-10 11.44 12729.74 0.07
2010-11 16.93 21969.41 -

(c) and (d) There is no provision for auction in the Mines and Minerals
(Development and Regulation) Act, 1957 in respect of non-coal minerals. The mining
leases are granted by the State Governments under the MMDR Act, 1957.
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Curb on illegal mining

1792. DR. PRADEEP KUMAR BALMUCHU : Will the Minister of MINES be
pleased to state:

(@)  whether Government is concerned about the illegal mining being carried
out all over the country;

(b)  If so, the details thereof;
(c)  the places where illegal mining is being carried out;

(d)  whether Government has set up committee under Justice MB Shah to probe
into the facts about illegal mining activities in the country;

(e)  whether the committee has submitted its report to Government;

) if so, the details of the findings of the committee and the recommendations
made therein; and

(g) thesteps being taken by Government to curb illegal mining in the country?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL) : (a) to (c) Yes, Sir.
However State Governments have been empowered in terms of Section 23C of Mines
and Minerals (Development and Regulation) Act, 1957 to deal with cases of illegal
mining, therefore specific details are not centrally maintained in the Ministry. Year-
wise details of cases of illegal mining for all minerals including minor minerals detected
and action taken by State Governments till June, 2012, as reported by the State
Governments are given in Statement (See below).

(d)to (f) The Government has appointed Shri Justice M. B. Shah Commission
of Inquiry (COI) under the Commissions of Inquiry Act, 1952 to inquire into the large
scale mining of iron ore and manganese ore without lawful authority in several States
vide notification No. S.0.2817, dated 22.11.2010. The COI has submitted an Interim
Report and a Report on mining in State of Goa. The Interim Report recommends,
inter-alia:

0] amendment in Section 24 of the Mines and Minerals (Development and
Regulation) Act, 1957;

(i)  amendments in Rules 24A of Mineral Concession Rules (MCR), 1960
regarding deemed extension of mining leases, in Rule 26 and Rule 27 of
MCR restricting persons convicted for illegal mining from renewal of
mining lease and cancellation of mining lease;
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(iif)

(iv)
)

amendments in field circulars issued by Indian Bureau of Mines for
stringent regulation of boundary pillars of mining leases;

ban on export of iron ore and manganese ore; and

measures to be taken by State Governments for improving regulation by:

. introducing Computerized weigh bridges;

. installing Check Posts at exit points;

. proper maintenance of roads and collection of toll tax; and
. providing adequate staff for regulatory purposes in State.

Further, the COI has submitted its Report on illegal mining of iron ore and
manganese ore in the State of Goa on 15th March, 2012 (Parts | and 11) and 25th April,
2012 (Part I11). The important observations and recommendations of the COI in its
Report on the State of Goa, inter-alia, are:

0

(i)
(iii)

(iv)

)
(@)

punitive action for allowing mining in eco-sensitive areas without proper
renewal of leases, or statutory clearances under Forest (Conservation) Act,
1980 and The Indian Wildlife (Protection) Act, 1972;

punitive action for poor quality of inspections on the basis of mining plan;

cancellation of iron ore mining leases in Goa for irregularities in renewal
of mining leases;

grant of mining leases by public auction;
regulation of removal of dumps outside the mining lease.

The Central Government has taken the following steps to curb and check

illegal mining in the country:

0

(i)

(iii)

State Governments were asked to frame rules to control illegal mining as
per Section 23 C of MMDR Act (so far 18 States have framed Rules).

State Governments were requested to set up Task Forces at State and
District level to control illegal mining since the year, 2005 (so far 21 States
have reported to have set up Task Forces).

State Governments were advised to set up State Coordination-cum-
Empowered Committee (SCEC) to coordinate efforts to control illegal
mining by including representatives of Railways, Customs and Port
authorities (13 State Governments have set up such Committees).
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(iv)

v)

(vi)

(vii)

(viii)

(i)

)

All State Governments advised to adopt an Action Plan with specific
measures to detect and control illegal mining including, use of remote
sensing, control on traffic, gather market intelligence, registration of end-
users and setting up of special cells etc.

Ministry of Mines has so far held five meetings with the State Governments
to specifically review the action taken by the State Governments on illegal
mining on 3.8.2009, 27.11.2009, 22.2.2010, 16.4.2010 and 21.9.2010. This
periodical review has been dovetailed in the meeting of Central
Coordination-cum-Empowered Committee meetings.

A Central Coordination-cum-Empowered Committee set up under
Secretary (Mines) on 4.3.2009 has held ten meetings on 24.7.2009,
22.12.2009, 18.6.2010, 22.12.2010, 3.5.2011, 20.9.2011, 16.1.2012,
27.3.2012, 28.6.2012 and 21.9.2012 to consider all mining related issues,
including matters relating to coordination of activities to combat illegal
mining.

Railways have instituted a mechanism to allow transportation of iron ore
only against permits issued rake-wise and verified by State Government,
apart from taking measures to fence and set up check post at the railway
sidings.

Customs Department has issued instructions to all its field units to share
information on ore export with State Governments.

Ministry of Shipping has issued a direction to all major Ports to streamline
the verification procedures for movement of consignment by road and rail
to Ports for exports.

Government has notified amendment in Rule 45 of Mineral Conservation
and Development Rules, 1988, on 9.2.2011 making it mandatory for all
miners, traders, stockist, exporters and end-users to register with IBM
and report their transaction in minerals on monthly basis for a proper end-
to-end accounting of minerals. As on 11.6.2012, out of 9409 mining leases
in the country, 8027 mining leases have registered online with the IBM.
The IBM has suspended 1587 mines for non-compliance and initiated
prosecution in 4 cases and recommended 21 cases to State Governments
for termination. IBM has also requested the State Governments not to
issue transit passes for movement of minerals to unregistered operators.
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(xi) Indian Bureau Mines had constituted Special Task Forces for inspection
of mines in endemic areas by taking the help of Satellite imageries. Special
Task Force conducted inspections in a total of 454 mines in the States of
Karnataka, Andhra Pradesh, Orissa, Jharkhand and Gujarat and suspended
155 mines under Rule 13(2) of Mineral Conservation and Development
Rules, 1988 due to serious violations. Further, the Indian Bureau of Mines
have recommended for termination of eight leases.

(xii) In so far as the online approval of mining plans and display of approved
mining plans in the public domain is concerned, it is submitted that the
Ministry is developing ‘Mining Tenement System (MTS)’ to automate the
various processes associated with the mineral concession regime with
features also to reflect the information which will be available on the public
domain.

(xiii) The Central Government has set up Justice M. B. Shah Commission of
Inquiry (COI) to inquire into large scale illegal mining of iron ore and
manganese ore in the country. The tenure of the COI has been extended
till 16th July, 2013 by the Government. COI has so far visited Andhra
Pradesh, Goa, Jharkhand, Karnataka and Odisha.

Statement

Details of State-wise illegal mining cases

Sl.  State Details of State-wise Illegal mining cases Action taken upto June, 2012
No.
2009-10 2010-11 2011-12 2012-13 FIR  Court Fine
(tin Lodged Cases realized

June (Nos.) Filed by State
(Nos.) Governments
(Rs. Lakh)

1 2 3 4 5 6 7 8 9

1 Andhra Pradesh 15530 13939 19913 5227 18 537 9304.313

2. Chhattisgarh 2606 2017 2946 868 88 6961 1896.6047
3. Goa 12 13 1 - 0 0 3.33799
4. Gujarat 4020 2184 3485 1607 215 4 6961.062

5. Haryana 1437 3446 2022 1419 438 19 890.91445
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1 2 3 4 5 6 7 8 9

6. Himachal Pradesh 1398 1213 1289 - 186 1189 97.1162
7. Jharkhand 15 199 364 - 285 30 46.8607
8. Karnataka 4692 6476 6691 1837 488 175 5223.086
9. Kerala 1847 2028 3175 - 0 0 698.33956

10. Madhya Pradesh 5782 4245 7147 1634 2741 18562 8510.0997

11. Maharashtra 26283 34265 40642 7721 0 1 13143.323
12.  Odisha 487 420 309 65 11 36 4339.34
13.  Punjab 131 754 314 - 67 0 382.525
14.  Rajasthan 4690 1833 1201 1719 1236 53 1725.2944
15.  Tamil Nadu 273 277 123 64 1528 561 6573.9309
16.  Uttar Pradesh - 4641 4708 3266 0 0 2433.03
17.  West Bengal 113 239 269 92 824 128 0

TotaL 69316 78189 94599 25519 8125 28256 62229.178

Source: Indian Bureau of Mines, Government of India.
Funds for SCSP and TSP

1793. SHRI AMBETH RAJAN : Will the Minister of MINES be pleased to
state:

(a)  the details of the funds earmarked for Scheduled Caste Sub Plan (SCSP)
and Tribal Sub Plan (TSP) during the last five financial years as per the guidelines
issued by Planning Commission vide its letter dated 26 December, 2006;

(b)  if no, such funds were earmarked during the last five years, the reasons
therefor;

(c)  whether a separate Budget Head has been opened for SCSP and TSP for
Financial Year, 2011-12 as mandated by the Department of Expenditure; and

(d)  if so, the details thereof?

THE MINISTER OF MINES (SHRI DINSHA J. PATEL) : (a) and (b) For the
first time, on the basis of recommendations of a Task Force, the Planning Commission



196  Written Answers to

[RAJYA SABHA] Unstarred Questions

earmarked 4% of plan funds under TSP for the Ministry of Mines for the Annual Plan,
2011-12 during the Eleventh Five Year Plan. No amount was earmarked under SCSP.
Thus the scheme was introduced from 2011-12 onwards for TSP only, in the Ministry.
The break-up of allocations is as under:

(Rs. in Crore)

SINo.  Name of the Organisation 2011-12 2012-13
1. Geological Survey of India (GSI) 7.24 7.76
2. Indian Bureau of Mines (IBM) 0.88 0.96

ToTtAL 8.12 8.72
(c)  Yes, Sir.
(d)  The details of Budget Heads are as under:

0]
2853

01
01.796

01

01.00.50
2853.01.796
(if)

2853

02

01.796

01

01.00.50
2853.02.104.01.796

Geological Survey of India (GSI):

Non-ferrous Mining and Metallurgical Industries
(Major Head) (Contd.)

Geological Survey of India (Sub-Major Head)
Tribal Area Sub-Plans

Tribal Welfare

Other Charges

Total- Tribal Area Sub-Plans.

Indian Bureau of Mines (IBM):

Non-ferrous Mining and Metallurgical Industries
(Major Head) (Contd.)

Regulation and Development of Mines (Sub-Major
Head) (Contd.)

Tribal Area Sub-Plans
Tribal Welfare
Other Charges

Total-Tribal Area Sub-Plans
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Exploration of mineral reserves

1794. SHRI DHIRAJPRASAD SAHU : Will the Minister of MINES be pleased
to state:

(@)  whether the Geological Survey of India (GSI) has conducted any survey
to explore new mineral resources in Jharkhand during the last three years;

(b)  if so, the details thereof, year-wise;

(c)  the places where minerals have been found and the details of these minerals
along with the estimated quantum thereof;

(d) by when Government proposes to exploit these minerals;

(e)  whether Government proposes to invite private participation in this work;
and

) if so, the details thereof?
THE MINISTER OF MINES (SHRI DINSHA J. PATEL) : (a) Yes, Sir.
(b)  The details of surveys are given in the Statement (See below).

(c)  The following are the details of places, minerals and their estimated
guantum thereof:

. Coal: Muditoli block, East Bokaro Coalfield: 61.472 million ton.
Binja block, South Karanpura Coalfield : 126.76 million ton.

. Gold: An inferred resource of 3.15 million tonnes of gold ore with
average grade of 1.526 g/t gold has been estimated from Sindauri
East Block, Ranchi District.

(d) to (f) Asregards the exploitation of these minerals it is stated that with the
liberalization of mining sector in the year 1993, exploration and mining of minerals is
open to private sector. State Governments, as the owners of minerals, grant mineral
concessions. In case of some minerals listed in the First Schedule of the Mines and
Minerals (Development & Regulation) Act, prior approval of the Central Government
is necessary. Further, mineral exploitation is a function of demand of a particular mineral
subject to grant of mineral concessions by the State Governments.
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Statement

Details of surveys carried out by Geological Survey of India during the field seasons
from 2008-09 to 2010-12 in the State of Jharkhand are as follows:

Field Mineral Area of investigation
Season Commaodity
Year
1 2 3
2008-2009 Coal 1. Muditoli block, East Bokaro Coalfield.
2. Binja block, South Karanpura Coalfield.
Gold 1. East of Sinduari to Urmal area in Ranchi and
Saraikela-Kharswan District.
2. Sindauri East block, Ranchi District.
2009-10 Gold 1. Sindauri East Block, Ranchi District.
2. Tilaitanr-Sobhapur area, East & West Singhbhum
District.
2010-12 Iron and Silpunji-Kantoria Block, West Singhbhum District.
Manganese
Gold 1. Rudia-Largadih-Balidih Block-Saraikela-
Kharswan, Jharkhand.
2. Sindauri-Ghanshyampur Block, Ranchi District.
3. Tilaitanr-Sobhapur area, East and West
Singhbhum Districts, Jharkhand to assess the
gold, nickel and chromium potentiality.
Raremetal Kotam-Kutru area, Ranchi District.

The details of investigation being carried out by GSI during the current field season

2012-13:-

2012-13

Gold

1. Sindauri-Ghanshyampur Block in Ranchi District.
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2. Largardih-Balidih Block, Saraikela-Kharswan
District

Iron and Area between Kotgarh and Lokesai.West Singhbhum
Manganese District.

Rare earths Dublaberatoli-Sundil area, Ranchi District.

PGE Ranrokocha-Janoa-Jojohatu-Tonto area, West
Singhbhum District.

Human resources in the Ministry

1795. DR. E.M. SUDARSANA NATCHIAPPAN : Will the Minister of
MINORITY AFFAIRS be pleased to state:

(@)  whether the Ministry is having sufficient human resources to handle the
issue of minorities i.e. religious, linguistic and ethnic minorities in such a large country;
and

(b)  if so, how many staff are working in the Ministry and to what extent the
modern technological support has been provided to them?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING) : (a) and (b) Ministry of Minority Affairs has the working
strength of 69 regular officers and staff against the sanctioned strength of 98. Attempts
are being made to fill up vacant posts. However, to augment the manpower on need
basis, personnel are engaged on contract basis. The computers, printers, fax machines
and internet connections have been provided to the officers and staff of the Ministry
along with back-up support from NIC.

Judicial power to National Commission for Minorities

t1796. SHRI RAM VILAS PASWAN : Will the Minister of MINORITY
AFFAIRS be pleased to state:

(@)  whether it is a fact that National Commission for Minorities (NCM) does
not have judicial powers;

t Original notice of the question was received in Hindi.
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(b)  if so, the reasons therefor;
(c)  whether Government will provide judicial powers to NCM; and
(d)  if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRININONG ERING) : (a) and (b) As per the National Commission for Minorities
Act, 1992 under Section 9(4), the Commission while performing any of the functions
mentioned in sub-Clauses (a), (b) and (d) of sub-section (), have all the powers of a
civil court trying a suit.

(c)to (d) The Commission has sought that police and investigation powers be
given to it. This matter is under examination and as the powers sought for will entail
consultations and amendments of the National Commission for Minorities Act, 1992,
no time-frame can be fixed for completing the exercise.

Eligibility for scholarship

1797. SHRI MOHAMMED ADEEB : Will the Minister of MINORITY AFFAIRS
be pleased to state:

(a)  whether poor students of general category are eligible for scholarships for
minority communities;

(b)  if so, the details in this regard; and
(c)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI NINONG ERING) : (a) No, Sir.

(b)  Does not arise in view of (a) above.

(c)  Only students belonging to the notified Minority Communities as per
Section 2 (c) of NCM Act, 1992 are eligible for Scholarships.

Availability of sunny days

1798. SHRI C.M. RAMESH : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a)  the number of clear sunny days available in the country to tap solar energy;
and
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(b)  whether any innovating technology is on the anvil to increase the
availability of clear sunny days?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) The number of clear sunny days in a year are 300 to 330 days in
most parts of the country.

(b)  No, Sir.
Grid connectivity

1799. SHRIMATI VASANTHI STANLEY : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a)  whether adequate grid connectivity is being provided to the power being
generated by renewable energy sources in the country;

(b)  if so, the details thereof;

(c)  whether Government plans to take up new initiatives/programmes for
ensuring grid availability for power generated from renewable energy in future; and

(d)  if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) Power generated from grid connected renewable power
projects is currently evacuated through existing grid system in the respective states.

(c)and (d) The grid connectivity of renewable power projects is part of overall
evacuation and transmission plan of the State. At this stage, no separate programme is
envisaged for grid connectivity of renewable energy based power projects.

Penalties on companies for RPOS

1800. SHRIA. ELAVARASAN : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@)  whether the Ministry has asked the power sector regulator to impose
penalties on the companies, failing to comply with the renewable purchase obligation;

(b)  if so, the details thereof;

(c)  whether it is a fact that a number large companies like SAIL, have failed
to fulfil their obligations as per the Electricity Act, 2003; and
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(d)  if so, the action taken on this issue?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) The Forum of Regulators (A forum comprising of
Chairperson of the Central Electricity Regulatory Commission and Chairpersons of
the State Electricity Regulatory Commissions) has approved a Model Regulation for
State Electricity Regulatory Commissions (SERCs) on Renewable Purchase Obligation
(RPO) and its compliance, wherein there is a provision for levy of compliance charge
on the basis of the shortfall in units of RPO at the forbearance price decided by the
Central Commission, in event of obligated entities not fulfilling the renewable purchase
obligation.

(c)and (d) The Electricity Act, 2003 mandates SERCs to specify a percentage
of total power consumed by the obligated entities from renewable energy in their States.
The responsibility of monitoring and also ensuring its compliance lies with the concerned
SERCs.

Power plants in rural areas

1801. SHRIMATI VASANTHI STANLEY : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a)  the current status of the proposal of making power plants in rural areas
eligible for renewable energy certificate;

(b)  whether the utilities as well as captive consumers would be allowed by
RECs from such projects to meet their RPO;

(c)  whether provisions for simplifying implementation issues like metering,
sale of RECs for the rural entrepreneurs are being taken into account; and

(d)  if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) A power generating plant based on renewable energy,
irrespective of its location, is eligible for Renewable Energy Certificate (REC) if it
meets the eligibility criteria provided in the Central Electricity Regulatory Commission
(Terms and Conditions for recognition and issuance of Renewable Energy Certificate
for Renewable Energy Generation) Regulations, 2010.

(c) and (d) No Sir, REC norms are uniformly applicable to eligible power
generating plants based on renewable energy.



Written Answers to [10 DEC., 2012] Unstarred Questions 203

Installation of lanterns/lamps at heritage sites

11802. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state:

(@)  whether Government proposes to install lanterns/lamps at all the religious
and historical heritage sites of the country;

(b)  if so, the details thereof;

(c)  whether Government has installed lanterns/lamps at any of the religious
and historical sites so far;

(d)  if so, the details thereof;

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) The Ministry of New and Renewable Energy is
implementing a Scheme on Special Area Demonstration Projects to demonstrate various
Renewable Energy (RE) Systems including solar lights at places of National and
International importance including religious and historical heritage sites in the country.
Under the Scheme, Central Financial Assistance (CFA) is provided to meet the full
cost of RE Systems for World Heritage Sites and 50 to 100 per cent cost of procurement
and installation of RE Systems for religious places depending on the number of devotees/
visitors annually.

(c) and (d) Yes, Sir. So far 29 religious and historical heritage sites have been
covered under this programme in 12 States. List of sites where Renewable Energy
Systems including solar lights have been supported is given in Statement.

Statement

List of Religious and Heritage sites where Renewable Energy Systems/Devices have
been supported

State Projects Sites
1 2
Delhi Jantar Mantar, New Delhi

Safdarjung Tomb, New Delhi
Swaminarayan Akshardham Temple, New Delhi

Gujarat Saifee Villa, Dandi

t Original notice of the question was received in Hindi.
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Jammu and Kashmir Sri Mata Vaishnodevi Shrine, Katra
Ziyarat Sharif Dargah, Hazratbal, Srinagar

Ziyarat Sharief of Hazrat Noor Din Wali Chrar-e-Sharief,

Srinagar
Karnataka Group of Monuments at Hampi, WHS, Hampi
Maharashtra Bibi Ka Magbara, Aurangabad

Daulatabad Fort, Daulatabad, Aurangabad

Pandulena Caves, Nashik

Siddhi Vinayak Temple, Mumbai

Vitthal Rukmani Temple, Pandharpur, Solapur

Yogeshwari Devasthan, Ambajoi, Beed

Tulja Bhawani Temple, Tulja, Osmanabad
Madhya Pradesh Gwalior Fort, Gwalior

Raani Roopmati Pavallion, Mandu

Osisha Shri Jagan Nath Shrine, Puri
Punjab World Sikh Heritage Centre, Takht Anandpur Sahib, Roop
Nagar (Ropar)

DurgianaTirath Temple, Amritsar
Anandpur Sahib Fort, Roop Nagar (Ropar)
Golden Temple, Amritsar
Rajasthan Keoladeo National Park, WHS, Bharatpur
Hazarat Kwaja Moinuddin Hasan Chisti Dargah, Ajmer
Chittorgarh Fort, Chittorgarh
Tamil Nadu Rameshwaram Shrine, Ramanathapuram
Uttarakhand Badrinath Shrine, Chamoli
Kedarnath Shrine, Kedarnath Town, Rudraprayag
West Bengal Shanti Niketan, Birbhum
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Manufacturing of solar power equipment

1803. SHRI K.N. BALAGOPAL : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@)  whether Government has evolved any policy to promote the manufacturing
of solar power equipments in the country;

(b)  if so, the details thereof; and
(c) the percentage of domestic production of equipments to total usage?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) Yes, Sir.

(b)  The Government has announced a National Manufacturing Policy which
recognizes the need to launch programmes to build national capabilities in sectors of
strategic significance that include solar energy. The Government has already launched
the Jawaharlal Nehru National Solar Mission (JNNSM) in January 2010 for rapid
diffusion of solar energy across the country through various measures that include
creation of favourable conditions for developing solar manufacturing capability. Benefit
of excise duty exemption is being provided for most renewable energy equipment
including solar. The Government has also stipulated that Solar PV Cells/modules used
in grid connected solar power projects taken up under Phase-1 of the JINNSM, should
be manufactured in the country if based on crystalline silicon technology.

(c)  As per available information, domestic production of solar PV modules
based on crystalline silicon technology during the year, 2011 was around 300 MW,_.
Further, a total capacity of 268 MW, of Grid- connected Solar PV power plants have
been set up under INNSM so far (as on 31.10.2012), of which plants with 120 MW,
aggregate capacity are using domestically produced module, which corresponds to
about 40% of the domestic production. Off-grid solar PV systems with aggregate
capacity of 31 MW/ have also been deployed under JNNSM so far (as on 31.10.2012),
of which 99% are using domestically produced modules.

Generation of solar power

1804. SHRI BASAWARAJ PATIL : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@)  how much solar power is being currently generated in the country;

(b)  the estimated generation of solar power during the next three years;
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(c)  the measures Government is taking to increase the share of solar power in
the Power Grids; and

(d)  the details of status of Golapalli hydro-electricity project in Raichur District
of Karnataka?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) As per the monthly generation report compiled by Central
Electricity Authority, 83.483 MU of grid solar power was produced during August,
2012 and 539.205 MU during the period April, 2012 to August, 2012.

(b)  Acapacity of 10,000 MW (cumulative) is envisaged by March, 2017 (end
of Phase-Il) under INNSM. The year-wise estimated capacity addition is given in
Statement (See below).

(c)  Measures taken to increase the share of solar power in the Power Grids
are as under:

0] Government of India has launched Jawaharlal Nehru National Solar
Mission (JNNSM) on 11th January, 2010. The Mission targets
deployment of 20,000 MW of grid connected solar power by 2022
in three phases.

(if)  Provision for renewable purchase obligation for solar has been made
in the National Tariff Policy.

(iii)  Concessional Import duty and excise duty exemption for setting up
of solar power plants.

(iv)  Generation based incentive and facility for bundled power for Grid
connected Solar Power Projects through various interventions
announced from time to time.

(v)  Awareness programmes such as exhibitions, training workshops
etc. are being conducted.

(vi)  Several R&D efforts have been initiated for new technologies and
improvement in efficiency.

(d)  Golapalli hydro electricity project, capacity 2 MW, across Hatti Hole
Stream, near Golapalli Village, Lingasugar Taluk, Raichur District was allotted to
M/s Balaji Biomass Power (P) Limited vide GO No. EN-328 NCE 2007 dated 17-2-
2012. The present status of the project is as follows:
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)] The company has paid the DPR Processing Fees of Rs. 2,20,000/-
vide their letter reference No. GEPL/KREDL/Balaji/12-13/181012
dated 18-10-2012.

(i)  The agreement is to be executed

Statement

Year-wise estimated capacity addition

As on March, March, March, March, March,
November, 2013 2014 2015 2016 2017
2012

1047 MW 1500 MW 1700 MW 2000 MW 2300 MW 2500 MW

(Cumulative)  (Cumulative  (Cumulative  (Cumulative) (Cumulative)
3200 MW) 5200 MW) 7500 MW) 10000 MW)

Funds to States for power generation

1805. SHRI OM PRAKASH MATHUR : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a)  the funds provided by the Central Government to various States including
Rajasthan for generating power through new and renewable energy sources during the
last three years and the current year, year-wise, till date;

(b)  whether Government has ensured proper utilization of the funds provided
to various States;

(c)  if so, the details thereof; and
(d)  if not, the reasons therefor?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) The funds released by the Government to various States/UTs
including Rajasthan during the last three years and current year (as on 31.10.2012),
year-wise, for development of various renewable energy sources including power
generation are given in Statement (See below).

(b)  Yes, Sir.

(c)and (d) The utilization of funds is an ongoing process. Mostly the funds are
released to project developers only after the completion of projects to ensure complete
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utilization. Some funds are released to developers through State Nodal Agencies (SNASs)/
State Departments and the instalments are linked with projects progress and further
releases are made after utilization of the instalments released earlier. To ensure proper
utilization of the funds, the Ministry obtains periodic physical and financial progress
reports, utilization certificates and audited statements of expenditure. The Ministry
also holds periodic meetings with implementing agencies to review the progress of
projects and the pace of utilization of funds and undertakes random inspection visits to
project sites to ascertain the quantity and quality or project implementation and systems
deployed, etc. In addition, periodic audit of the State Nodal Agencies (SNAs) is also
undertaken.

Statement

State-wise details of funds provided (Rs. in crore) under various renewable energy
programmes including power generation during, 2009-10, 2010-11, 2011-12 and
2012-13 (as on 31.10.2012)

Ellé States 2009-10 2010-11 2011-12 2012-13

| Amount Amount Amount Amount

released released released released

1 2 3 4 5 6

1. Andhra Pradesh 14.22 38.91 45.61 9.66
2. Andaman and Nicobar 0.02 0.02 0.02 0.01
3. Arunachal Pradesh 53.67 68.52 66.62 20.19
4. Assam 23.29 10.51 18.37 8.13
5. Bihar 3.99 7.75 7.29 0.51
6. Chandigarh 24.12 34.71 51.27 11.57
7. Chhattisgarh 21.51 36.19 52.54 31.21
8. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
9. Daman and Diu 0.00 0.02 0.00 0.00
10. Delhi 11.13 34.16 79.98 76.51

11. Goa 0.55 0.17 141 0.00
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1 2 3 4 5 6
12. Gujarat 12.89 21.19 18.14 8.17
13. Haryana 2.63 5.71 491 2.60
14. Himachal Pradesh 7.21 15.46 16.55 2.12
15. Jammu and Kashmir 10.49 55.80 102.48 40.69
16. Jharkhand 7.40 1.99 17.90 1.83
17. Karnataka 21.74 30.41 51.20 40.78
18. Kerala 4.66 16.10 13.96 4.44
19. Lakshadweep 0.00 13.89 8.76 0.00
20. Madhya Pradesh 19.26 36.28 38.13 9.66
21. Maharashtra 65.90 142.37 200.21 84.04
22.  Manipur 2.09 3.43 3.85 14.94
23. Meghalaya 3.19 7.68 5.84 1.78
24. Mizoram 1.62 3.54 1.24 5.72
25. Nagaland 0.62 1.93 11.53 11.54
26. Orissa 21.63 9.16 35.32 6.16
27. Puducherry 0.20 0.12 2.04 0.01
28. Punjab 9.49 9.95 14.92 131
29. Rajasthan 13.64 42.84 78.48 39.38
30. Sikkim 5.41 4.22 10.50 4.99
31. Tamil Nadu 18.72 29.43 54.24 29.2
33. Tripura 11.90 1.99 5.04 0.42
34. Uttar Pradesh 24.20 68.83 71.91 28.24
35. Uttarakhand 19.95 39.57 22.54 22.99

36. West Bengal 36.22 41.11 41.23 19.52
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Electrification of rural villages in Odisha

1806. SHRIMATI RENUBALA PRADHAN : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a)  the number of villages proposed to be electrified through renewable energy
in Odisha during the current year;

(b)  the progress made so far;
(c)  the sources of the renewable energy identified for this purpose;

(d)  the potential of wind energy in the State and whether there is any plan to
establish the wind energy plant in the State; and

(e)  if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) During the current year, 937 number of villages out of sanctioned
projects of 2010-11 and 2011-12 under the Remote Village Electrification (RVE)
Programme have been proposed to be covered using renewable energy in Odisha. As
per definition, they cannot however be declared as electrified.

(b)  Sofar 376 numbers of villages have been covered using renewable energy
during current year.

(c) Inall the villages, solar energy has been identified as the source for the
purpose of electrification.

(d)and (¢) The potential of wind power in the State of Odisha has been
estimated as 910 MW. There are six locations of the State viz. Chandipur, Chatrapur,
Damanjodi, Gopalpur, Paradeep and Puri where wind resource assessment has been
completed. Private sector has not taken interest in investing in the State of Odisha so
far. However, the State Government has announced an attractive tariff and it is expected
that the wind power projects may come in Odisha with private sector investment.

Targets under INNSM

1807. SHRI NARESH AGRAWAL : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a)  what is the target for first phase of the Jawaharlal Nehru National Solar
Mission (JNNSM);
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(b)  the details of the subsidies and benefits being provided under the JNNSM
for installation of new solar plants; and

(c)  the details of capacity added till date, State-wise?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) The target for the first phase of Jawaharlal Nehru National Solar
Mission (JNNSM) is given in Statement-1 (See below).

(b)  The details of the subsidies and benefits being provided under the INNSM
for installation of solar plants are given in Statement-11 (See below).

(c)  Thedetails of the capacity added till date, State-wise are given in Statement-
M.

Statement-1

The details of target for the first phase of Jawaharlal Nehru National Solar Mission

Application Segment Target for Phase | (2010-13)

Grid Solar Power (large plants, rooftop & 1,100 MW
distribution grid plants)

Off-grid Solar Applications 200 MW

Solar Thermal Collectors (SWHs, solar 7 million sq. meters
cooking, solar cooling, Industrial process
heat applications, etc.)

Statement-11
Subsidy and Other Benefits being provided for Grid & Off-grid Solar Power Plants

(i)  Concessional Import duty excise duty exemption, accelerated depreciation and
tax holiday.

(i)  Generation based incentive and facility for bundled power for Grid connected
Solar Power Projects through various interventions announced from time to time.
Under the Rooftop and other Small Solar Power Generation Programme
(RPSSGP) scheme which was initiated in June, 2010 a fixed Generation Based
Incentive (GBI) is provided to the developers of the eligible projects through
concerned State utilities at a rate equal to the difference between the CERC
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tariff for 2010-11 (Rs. 17.91/unit) or SERC tariff, whichever is lower and a
reference rate of Rs. 5.50/unit, with annual escalation @ 3%, for 25 years.

(iti) Following capital subsidy for Off-Grid Solar Applications is provided:

. 90% subsidy for Government projects in special category States and other
difficult areas.

e 30% subsidy for Government Projects in General category States.
Statement-111

Details of Capacity Added till Date, State-wise

SI. No. State Solar PV capacity actually
commissioned (MW)

1 2 3

(a) Rooftop PV and Small Solar Power Generation Programme (RPSSGP)

1. Andhra Pradesh 9.75
2. Chhattisgarh 4
3. Haryana 7.8
4. Maharashtra 5
5. Odisha 7
6. Punjab 6
7. Rajasthan 11
8. Tamil Nadu 5
9. Uttarakhand 5
10. Uttar Pradesh 7
11. Jharkhand 16
12. Madhya Pradesh 5.25
TotaL 88.80
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(b) Grid Solar PV Projects under Migration Scheme

1. Maharashtra 11
2. Punjab 02
3. Rajasthan 35

ToTAL 48

(c) Grid Solar Thermal Projects under Migration Scheme

1. Rajasthan 25

ToTAL 2.5

(d) Grid Solar PV Projects under Batch-1, Phase-1 of INNSM

1. Odisha 5
2. Rajasthan 100
3. Tamil Nadu 5
4, Uttar Pradesh 5
5. Maharashtra 0
6. Karnataka 5
7. Andhra Pradesh 10

ToTAL 130
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(e) State-wise Installation of SPV Systems during the last 3 years and 2012-13
(31.10.2012)

Sl.  State/UT Solar Photovoltaic Systems Power Plants
No.
Lanterns Home Street Pumps Stand Grid
Lights Light alone  Connected
Nos. Nos. kWp MW
1 2 3 4 5 6 7 8
1. Andaman and 0 63 32 0 0 0
Nicobar
2. Andhra Pradesh 6208 5927 2540 0 759.935 21.65
3. Arunanchal Pradesh 496 10302 183 17 9.2 0
4. Assam 0 0 0 0 802.5 0
5.  Bihar 0 3799 265 0 775.6 0
6. Chandigarh 0 0 898 0 0 0
7. Chhattisgarh 119 226 633 147 7132.72 4
8. Delhi 54 0 0 1 52 2.5255
9. Goa 181 71 312 0 0 0
10. Guijarat 0 0 0 0 344.7 690
11. Haryana 48893 26155 15493 0 391.35 7.8
12.  Himachal Pradesh 939 5746 5064 0 600 0
13.  Jammu and Kashmir 15813 26364 310 0 133.25 0
14.  Jharkhand 7000 3277 0 0 480.9 16
15. Karnataka 0 19701 423 19 225 14
16. Kerala 13186 25 645 0 13 0
17.  Lakshwadeep 5289 0 1725 0 15 0
18. Madhya Pradesh 35 1025 3144 0 1060.6 7.25

19. Mabharashtra 60000 2617 4929 11 907.26 20
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1 2 3 4 5 6 7 8

20.  Manipur 904 1015 558 28 188 0
21. Meghalaya 0 0 0 0 0 0
22.  Mizoram 3777 3756 116 0 132 0
23.  Nagaland 1361 365 0 0 374 0
24.  Orissa 0 0 15 0 10 13
25.  Puducherry 0 0 0 0 0 0
26.  Punjab 0 0 1296 7 210 9
27. Rajasthan 0 57109 220 1418 3987.2 201
28.  Sikkim 19550 5653 277 0 20.3 0
29. Tamil Nadu 0 6309 3678 0 579.72 17
30.  Tripura 21922 29023 426 126 10.43 0
31.  Uttar Pradesh 10332 137561 113463 4 3341.26 12
32.  Uttarakhand 0 0 5679 0 100 5
33.  West Bengal 14000 45981 6475 0 154 2
34.  Others 0 15463 0 0 2830 0.81

ToTAL 230059 407533 168799 1778  25639.925 1043.0355

Financial closure for solar projects

1808. SHRI D.P. TRIPATHI : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a)  whether it is a fact that half of the firms awarded solar power projects are
yet to achieve financial closure;

(b)  if so, what are the reasons for not achieving the targets;

(c)  whether Government would provide them some more time for making
arrangements; and

(d)  if not, the reasons therefor?
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THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) No, Sir. All firms which have been awarded solar power projects
under Jawaharlal Nehru National Solar Mission (JNNSM) and have signed Power
Purchase Agreements with the NTPC Vidyut \Wapaar Nigam have achieved financial
closure.

(b)  Does not arise.
(c)  Does not arise.
(d)  Does not arise.
World Bank report of renewable energy generation

1809. DR. GYAN PRAKASH PILANIA : Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a)  whether a report prepared by a World Bank team has stated that India
could generate about 68,000 MW of power from wind, bio-mass and small hydro-
power resources at a cost less than Rs. 6 per unit;

(b)  if so, the roadmap suggested thereof;
(c)  the Government’s reaction regarding feasibility thereof; and
(d)  the follow up action taken by Government?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) The report prepared by a World Bank team in the year,
2010 had stated that India could produce about 68,000 MW of power from wind, bio-
mass and small hydro power resources at a cost less than Rs. 6/- unit. The report had
also brought out barriers and gave suggestions for tapping renewable energy potential
in India. These suggestions include setting up of short and long-term targets, breaking
down of national Renewable Purchase Obligation (RPO) targets into State-wise RPOs
and making them mandatory, introduction of technology neutral feed-in tariff based
on avoided cost of power generation etc.

(c) and (d) The Government has taken cognizance of the suggestions made in
this report in addition to other inputs while formulating the Twelfth Five Year Plan for
the renewable energy sector. Renewable energy is promoted by giving a mix of fiscal
and financial incentives. Preferential tariffs are given to renewable power generation
by most potential states. State specific RPOs are also declared by them. A total power
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generation capacity of around 26,267 MW from renewables has been set-up in the
country ason 31.10.2012. A target of adding about 30,000 MW from various renewable
energy sources has been fixed for the Twelfth Plan period.

Land acquisition by Governments

1810. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI :
SHRI ARVIND KUMAR SINGH :

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  the details of agricultural land acquired by Central and State Governments
during last three years, year-wise and State-wise;

(b)  the details of compensation announced and paid to farmers for the said
land during the above period, State-wise;

(c)  the details of agricultural land acquired for Government projects but was
diverted to private projects during the above period, State-wise;

(d)  whether Government would completely ban acquisition of agricultural
lands for private projects;

(e)  if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) to (f) The Land and its management falls within
the legislative and administrative jurisdiction of the States as provided under Entry
No. 18 of the State List (List Il) of the Seventh Schedule to the Constitution. The
acquisition of land for various projects is done by the concerned State Government’s/
UT Administrations under the provisions of the Land Acquisition Act, 1894. The data
regarding agricultural land acquired by the State Governments for the requirement of
Central Government & their own requirement, compensation announced and paid to
the farmers and use of the acquired land for various purposes is not being maintained
at the Central level. Further, to address various issues related to land acquisition and
rehabilitation & resettlement, this Department has prepared the National Rehabilitation
& Resettlement Policy, 2007 which was notified in the Official Gazette on 31st October,
2007. The Policy provides that “as far as possible, project may be set-up on wastelands,
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degraded land or un-irrigated land”. Acquisition of agricultural land for non-agricultural
use in the project may be kept to the minimum; multi-cropped land may be avoided to
the extent possible for such purposes, and acquisition of irrigated land if unavoidable,
may be kept to the minimum. To give legal backing to the aforesaid policy, this
Department has prepared “The Land Acquisition, Rehabilitation & Resettlement
(LARR) Bill, 2011” The LARR Bill, 2011 was approved by the Cabinet on 5th
September, 2011 and was introduced in the Parliament on 7th September, 2011.

Land held by Government agencies

1811. DR. PRABHAKAR KORE : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether Government has any estimation on the idle and underutilized land
held by PSUs, Railways and other Government agencies;

(b)  if so, the details thereof;

(c)  whether Government has taken/is taking steps to make utilize to such huge
land for the growth of the country;

(d)  if so, the details thereof; and
(e)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : () and (b) Land and its management falls within
the exclusive legislative and administrative jurisdiction of the States as provided under
Entry No. 18 of List 11 (State List) of the Seventh Schedule to the Constitution. Further,
the Central Government has not made any estimate on the idle and underutilized land
held by PSUs, Railways and other Government agencies.

(c) to (e) The Central Government vide its order No. 483/11/2011-Cab, dated
31st January, 2011 constituted a Committee on Allocation of Natural Resources which
inter-alia considered the issue of land and its alienation. The Committee in its report
has recommended that a transparent and uniform policy be framed with respect to
alienation of land, which is followed by all the Government Ministries/Organizations
including Government Controlled Statutory Authorities. Similarly, all housing boards
under the control of the Union Government should have a broad uniformity in their
policies and with the presence of a Regulatory Body, it is hoped that sufficient housing
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at reasonable cost shall become a reality with Government also realising its true value
for money.

Assistance for water bodies

1812. DR. NAJMA A. HEPTULLA : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether any criteria/yardsticks/norms have been fixed for availing Central
assistance/grant for irrigation projects under the Desert Development Programme
(DDP), Drought Prone Area Programme (DPAP) and the Tribal Areas (TA), etc.;

(b)  if so, the details thereof;

(c)  the details of proposals sent for Government’s assistance regarding repair,
renovation and restoration of water bodies by various States including Madhya Pradesh
during the last three years and the current year, State-wise and year-wise; and

(d)  the follow-up action taken including the quantum of assistance provided
and progress of such water bodies during the above period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) and (b) Yes, Sir. Irrigation projects in DDP,
DPAP and Tribal Areas are being implemented by the Ministry of Water Resources.
As per information provided by the Ministry of Water Resources, the criteria/yardsticks/
norms fixed for availing central grant for irrigation projects under DDP, DPAP and
Tribal Areas etc. under three State sector schemes namely Accelerated Irrigation Benefit
Programme (AIBP), Repair, Renovation and Restoration (RRR) of Water Bodies with
domestic support during XI Plan and Command Area Development and Water
Management (CADWM) Programme are given in Statement-1 (See below).

(c)  The State-wise and year-wise details of proposals received from various
States including Madhya Pradesh during the last three years and current year under
RRR of water bodies are given in Statement-11 (See below).

(d)  State-wise details of number of water bodies taken up, amount of grant
provided and progress of water bodies under RRR during the above period are given in
Statement-111.
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Statement-1

Criteria/Yardsticks/norms fixed for availing central assistance under Desert
Development Programme (DDP), Drought Prone Area Programme (DPAP) and
Tribal Areas (TAs) under three State Sector Schemes, namely Accelerated Irrigation
Benefit Programme (AIBP), RRR of Water Bodies with domestic support during
Eleventh Plan and Command Area Development and Water Management (CADWM)
Programme

The details of Criteria/Yardsticks/norms fixed for availing central assistance under
Desert Development Programme (DDP), Drought Prone Area Programme (DPAP)
and Tribal Areas (TAs) under three State Sector Schemes, namely Accelerated Irrigation
Benefit Programme (AIBP), RRR of Water Bodies with domestic support during
Eleventh Plan and Command Area Development and Water Management (CADWM)
Programme are given below:

1. Accelerated Irrigation Benefits Programme (AIBP)

As per guidelines of the Accelerated Irrigation Benefits Programme (AIBP),
Major/medium lift irrigation projects are eligible for inclusion in the Programme. The
eligibility criteria for inclusion of project for assistance under the Programme are as
follows:

For Major/medium projects:
1. Having investment clearance of the Planning Commission,

2. Project is in advanced stage of construction and could be completed in
next 4 financial years, and

3. Project or component of the project proposed for AIBP is not receiving
any other form of financial assistance.

New major/medium project can be included in AIBP:

1. On completion of an ongoing project under AIBP on one to one basis.
However, following category of projects could be included in AIBP in
relaxation of one to one criteria stated above:

1. Projects benefiting drought prone/tribal areas,

2. Projects in States having irrigation development below national
average,
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3. Projects in the districts under Prime Minister’s package for agrarian
distress.

Major/medium Lift Irrigation projects are eligible for 90% grant assistance under
AIBP if they provides irrigation benefits to the drought prone/tribal areas, undivided
Koraput Bolangir Kalahandi (KBK) districts of Orissa and projects of North-East,
Hilly States (Himachal Pradesh, Sikkim, Jammu and Kashmir and Uttarakhand). The
projects of other areas are eligible for 25% grant assistance under AIBP.

Surface Minor Irrigation (SMI) schemes of Special Category States (North-Eastern
States, Hilly States i.e. Himachal Pradesh, Jammu & Kashmir and Uttarakhand and
undivided Koraput Bolangir Kalahandi (KBK) districts of Orissa) are eligible for
consideration for assistance under AIBP provided that:

1. Each individual scheme has irrigation potential of at least 20 hectares, OR

2. Group of schemes (within a radius of 5 km) has total ultimate irrigation
potential of 50 ha, and

3. The proposed scheme has benefit-cost ratio greater than 1, and

4. Development cost of the scheme per hectare is upto Rs. 2 lakh with the
condition that wherever the estimated cost of the project is more than
Rs. 1.50 lakh per hectare, the AIBP assistance would be limited to cost
norm of Rs. 1.5 lakh per hectare only, and

5. Maximum time period within which they are to be completed is 2 years
excluding the year of their inclusion under AIBP.

SMI schemes of non-special category States (all other States not covered in special
category States) are eligible for consideration for assistance under AIBP provided that:

1. Each individual scheme has irrigation potential of more than 50 hectares;
and
2. Located in drought prone/tribal area (as decided in consultation with the

Planning Commission); and
3. Proposed scheme has benefit-cost ration of greater than 1;

4. Development cost of the scheme per hectare is upto Rs. 2 lakh with the
condition that wherever the estimated cost of the project is more than
Rs. 1.50 lakh per hectare, the AIBP assistance would be limited to cost
norm of Rs. 1.5 lakh per hectare only; and
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5. Maximum time period within which they are to be completed is 2 years
excluding the year of their inclusion under AIBP.

SMI schemes included in the programme are eligible for 90% grant assistance of
the cost of the scheme.

2. Repair, Renovation and Restoration of Water Bodies with domestic support
during Eleventh Plan

A project may be prepared with an individual water body or for a group of water
bodies with sub-basin approach. All public and community owned water bodies may
be covered under the project. All water bodies included in the project will be given a
unique code number. States will accordingly undertake census of these water bodies
and get complete list of water bodies along with unique code in the first stage:

0] The States may take up the repair, renovation and restoration of water
bodies having original irrigation culturable command area up to 2000
hectare or less, for drinking water, irrigation, pisciculture, tourism, ground
water recharge or any other purposes;

(ii)  Private owned water bodies are not to be considered for funding under
this scheme.

2. The funding pattern for the scheme is given below:-

(1) For Special Category States [North-Eastern States including Sikkim,
Himachal Pradesh, Jammu & Kashmir, Uttarakhand and undivided
Koraput, Bolangir and Kalahandi (KBK) districts of Orissa] as well as
projects benefiting drought prone/tribal/naxal-affected areas, 90% of the
project cost will be provided as Central Assistance (grant) by the
Government of India and 10% of the cost by State Governments;

(if)  For non-special category States 25% of the cost will be provided as Central
Assistance (grant) by Government of India and 75% by State Governments;

(iii)  10% of the project cost will be earmarked by the State Governments for
capacity building, awareness and institutional strengthening;

(iv)  Out of the Central Plan, outlay of Rs. 1250 crore available for the scheme
during the Eleventh Plan, 5% of the central share shall be made for
strengthening of implementation mechanism, concurrent evaluation and
impact assessment to be carried out by the independent agencies identified
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by the Ministry of Water Resources and will be released on the
recommendation of the Ministry.

3. Command Area Development and Water Management (CADWM) Programme

Project proposals received in the Ministry of Water Resources are to be examined
by an Inter Ministerial Sanctioning Committee (IMSC) constituted by the Ministry of
Water Resources (MOWR) for inclusion/deletion under CAD&WM Programme. At
the time of inclusion of new project under the programme, the State Governments will
have to submit a Detailed Project Report (DPR) in the prescribed proforma including
techno-economic evaluation. Any new project having investment clearance by the
Planning Commission and having provision in the State Budget will be included under
the Programme only in lieu of completion of an on-going project in a particular State
on the basis of completion certificate of Central Water Commission (CWC) approved
by IMSC. However, exemption from the stipulation of inclusion of one new project
against completion of one ongoing Project under CADWM Programme is given to the
projects included in the Prime Minister’s package for agrarian distress districts, projects
benefiting the drought prone/tribal areas, projects in the States having irrigation
development below the national average and projects located in Special Category States,
namely, NE States, Uttarakhand, Himachal Pradesh, Jammu and Kashmir and
Kalahandi-Bolangir-Koraput (KBK) districts of Orissa. Planning Commission has
envisaged implementation of the Command Area Development and Water Management
(CADWM) works along with the irrigation projects. No project which is receiving
Central assistance under CADWM Programme will be allowed to be discontinued
abruptly without its completion.

Funding Pattern:

The following components under CADWM Programme may be undertaken by
the States :

SI.No.  Components Cost sharing between
Centre and States

1 2 3
1. CAD Establishment 50:50
2 Survey Planning and Design 50:50

3. On-Farm-Development (OFD) Works 50:50
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1 2 3

4. Construction of Field, Intermediate and Link Drains 50:50

5. Reclamation of Waterlogged Areas 50:50

6. Correction of System Deficiencies 50:50

7. Adaptive Trials and Demonstrations 75:25

8. Training 75:25
Statement-11

Details of RRR proposals received from various States including Madhya Pradesh in
respect of Water Bodies during last three years and current year

Sl. Name of State Proposals received
No.

2009-10 2010-11 2011-12 2012-13

1. Orissa 1761

2. Karnataka 1980 75
3. Andhra Pradesh 1029

4. Bihar 15 39
5. U.P. (Bundelkhand) 40

6. M.P. (Bundelkhand) 78 371

7. Meghalaya Umiam 1 10

Lake (cost related
to irrigation only)

8. Maharashtra 258 703
9. Gujarat 34

10. Chhattisgarh 177

11. Rajasthan 40 45

12. Haryana 3
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Statement-111

State-wise details of water bodies taken up, funds released and water bodies
completed under RRR with domestic support during the last three years and current

year

(Rs. in crore)

Sl. Name of State No. of Fund Fund Fund Fund No. of No. of
No. Water released released released released  water water

Bodies during during during during bodies bodies in
2009-10 2010-11 2011-112 2012-13 completed progress

1 2 3 4 5 6 7 8 9
1. Odisha 1321 72.12 75 70.33 1044 277
2. Karnataka 427 74.04 47.47 77.51 402 25
3. Andhra Pradesh 1029 189 0 1029
4. Bihar 15 25 27.54 0 15
5. U.P. (Bundelkhand) 28 29.08 10.3790 17 11
6.  M.P. (Bundelkhand) 78 7.33 2.62 72 6
7. Meghalaya 1 1.78 0.64 0 1
8.  Maharashtra 258 80.53 0 258
9. Gujarat 34 10.61 0 34
10.  Chhattisgarh 131 34.68 16 115
11. Rajasthan 16 7.07 10 6
12. Haryana 3 7.04 2.52 1 2

Houses constructed under IAY in Uttar Pradesh

t1813. SHRI JUGUL KISHORE : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  the number of houses proposed to be constructed under Indira Awas Yojana
(IAY) in Uttar Pradesh;

t Original notice of the question was received in Hindi.
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(b)  whether the number of beneficiaries identified so far and the targets set
for this purpose; and

(c)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) to (c) Under Indira Awas Yojana (1AY), funds/
physical targets are allocated to the States/UTs in accordance with pre-determined
criteria giving 75% weightage to housing shortage and 25% weightage to poverty
ratio. Beneficiaries are already identified and listed in Permanent |AY Waitlists prepared
at Gram Panchayat level. Allocation and target varies from year to year depending
upon the overall allocation of Budget for IAY. During the current financial year, the
physical target for Uttar Pradesh is for construction of 368116 houses.

Wages under MGNREGA

1814. SHRIMATI JHARNA DAS BAIDYA : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether Government has taken any plan to raise the Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA) wage rates by linking them
to the Consumer Price Index for Agricultural Labour;

(b)  whether existing wage rates varies from State to State; and
(c)  whether Government proposes to make it uniform?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) : (a) To ensure that (Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) workers’ wages are protected against
inflation, the Central Government decided to index the MGNREGA wage rate with
the Consumer Price Index for Agricultural Labour (CPI-AL). The wages were last
revised with effect from 1.4.2012. As per the extant policy in this regard, the wages
are to be revised each financial year, based on indexation with the Consumer Price
Index for Agricultural Labour (CPI-AL).

(b) and (c) Under Section 6 of the MGNREG Act, different wage rates are
fixed in respect of States/Union Territories, as the MGNREG scheme for implementation
of the Act, is prepared and implemented by the States. Hence, there is no fixation of a
uniform national level MGNREGA wage rate. The wage rate fixed on 01.12.2008 by
the States for unskilled agriculture labourers under the Minimum Wages Act, 1948,
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was adopted and notified as the wage rate under Section 6(1) of the Mahatma Gandhi
NREG Act vide Government of India Notification dated 1st January, 2009. Subsequently,
the wage rate in respect of all State Governments/Union Territories have been revised
under a settled wage policy of the Government of India based on inputs received from
the State Governments.

Houses provided under Indira Awas Yojana

1815. SHRI DILIPBHAI PANDYA : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  the total number of persons eligible under the Indira Awas Yojana (IAY)
in Patan, Mehsana and Banaskantha districts of Gujarat;

(b)  the number of beneficiaries who have been provided houses during 2011-
12 and as on date; and

(c) by when the remaining persons are likely to be provided with houses?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) As per the information received from State
Government of Gujarat 3193, 3131 and 15628 number of persons respectively are
eligible under the Indira Awas Yojana (IAY) in Patan, Mehsana and Banaskantha districts
of Gujarat.

(b)  During the year 2011-12 and 2012-13, the number of beneficiaries allotted
houses in Patan, Mehsana and Banaskantha districts of Gujarat are as under:

No. of houses constructed/allotted under Indira Awas Yojana

District/State 2011-12 2012-13*
Gujarat 111999 38156
Patan 1711 1482
Mahsana 8756 1814
Banaskantha 7912 6160

Total of three districts 9456 9456
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(c)  Targets under IAY are fixed on year to year basis depending upon the
availability of funds. Within the financial resources available, efforts are made to cover
all intending beneficiaries under IAY as early as possible.

Integrated development of rural infrastructure

1816. SHRI RAJ KUMAR DHOOT : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether Government has prepared any roadmap for the Twelfth Five Year
Plan for the integrated development of rural infrastructure in the country with particular
reference to Maharashtra;

(b) if so, the details thereof;

(c)  whether the Planning Commission has approved the roadmap and allocated
funds for its implementation during the Plan period; and

(d)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRIPRADEEP JAIN) : (a) to (d) Approach paper to the Twelfth Five Year Plan has
proposed various initiatives for the development of rural infrastructure in the country
including Maharashtra. Ministry of Rural Development is implementing Indira Awas
Yojana (IAY), Pradhan Mantri Gram Sadak Yojana (PMGSY)) and Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS) which contribute towards
the development of rural infrastructure in the country including Maharashtra. Under
IAY financial assistance is provided to the rural BPL households for construction of
dwelling units. PMGSY provides for all weather road connectivity to all unconnected
rural habitations having population of 500 or more persons in plain areas and 250 or
more persons in the hill States, tribal and desert areas. Besides, the activities undertaken
under MGNREGS also significantly contribute towards the development of rural
infrastructure. Schedule-1 (Para 1B) of MGNREG Act, inter-alia, include water
conservation and water harvesting; drought proofing, construction of irrigation canals
including micro and minor irrigation works; renovation of traditional water bodies
including desilting of tanks; rural connectivity to provide all weather access;
construction of Bharat Nirman Rajiv Gandhi Sewa Kendra as Knowledge Resource
Centre at the Block level and as Gram Panchayat Bhawan at the Gram Panchayat
level; rural drinking water related works and rural sanitation related works among
permissible activities under MGNREGA.
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Irregularities in MGNREGA

1t1817. SHRI KAPTAN SINGH SOLANKI : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether it is a fact that construction material has not been utilised in 99
per cent of projects under the Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) whereas 37 per cent of the budget has already been used;

(b)  if so, the details thereof;
(c)  whether Government has fixed any responsibility for this dereliction; and
(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) : (a) to (d) No, Sir. The primary objective of Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) is to enhance the
livelihood security of the rural households, by providing on demand up to 100 days of
guaranteed wage employment in a year to every rural household for doing unskilled
manual work. Creation of durable assets and strengthening the livelihood resource
base of the rural poor is an important objective of the Act. Schedule-1 of MGNREGA
as amended from time to time, lists the category of works on which the Schemes
formulated by State Governments under Section 4(1) of the Act for giving effect to the
provisions of the Act shall focus upon. Gram Panchayats, in meetings of the Gram
Sabha and Ward Sabha are to determine the order of priority of works to be taken up
under MGNREGA.. As per para 9 of Schedule-1, the cost of material component of
projects including the wages of the skilled and semi-skilled workers taken up under
MGNREG scheme shall not exceed forty per cent, of the total project costs at the level
of each Gram Panchayat. In the works permissible in Schedule-I such as Contour
Trench, Contour Bund, Boulder Check, Farm Bunding, Underground Dyke, Earthen
Dam, Dugout Farm Ponds, Spring Shed Development, Belt Vegetation, Deepening
and Repair of flood channels, Chaur Renovation etc. the indicative cost of labour
component varies from 70-100%. During 2010-11, about 68% expenditure was incurred
on unskilled wages and the remaining on material component. This figure was about
69% during the year 2011-12.

t Original notice of the question was received in Hindi.
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Impact of MGNREGA on employment

1818. SHRI D. BANDYOPADHYAY : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether it is a fact that the estimated aggregate unemployment figure of
8.28 on a current daily status basis for 2004-05 has gone up to 9.4 in 2009-10;

(b)  ifso, why did the average person days of employment under the Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) showed a declining
trend from 39.06 person days in 2009-10 to 30.63 in 2011-12;

(c)  whether the Ministry has conducted any independent evaluation study to
detect the reasons for this unsatisfactory performance of this flagship programme; and

(d)  if so, what are its finding?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRIPRADEEP JAIN) : (a) No, Sir. As per 66th Round of National Sample Survey
Organisation Employment and Unemployment survey, the Unemployment Rate, as
per Current Daily Status, has reduced from 8.2 in 2004-05 to 6.6 in 2009-10.

(b) to (d) The details of average persondays of employment generated State-
wise from FY 2009-10 to 2011-12, as reported by States/UTs, are given in Statement
(See below). Mahatma Gandhi National Employment Guarantee Act (MGNREGA) is
a demand driven programme. Para 1 of Schedule Il of MGNREGA stipulates that
adult members of every household who reside in rural areas and are willing to do
unskilled manual work may apply for registration of their household for issuance of a
job card to be eligible to apply for work. However, under the Act, mere issuance of a
job card does not entitle a household to receive employment. Under Para 9 of Schedule
Il of the Act, the household also has to submit application for work to be entitled to
receive employment and employment is provided on demand. As reported by States/
UTs, 5.04 crore households were provided employment under MGNREGA during
2011-12. As per Section 3(1) of the Act, it is for the concerned State Government to
provide to every household whose adult members volunteer to do unskilled manual
work, up to one hundred days of such work in a financial year in accordance with the
Scheme made under the Act. Demand for employment under MGNREGA is dependent
upon several external factors including availability of alternate employment
opportunities. The Ministry has not conducted any independent evaluation study in
this regard.
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Sl.  State Average days of employment per household
e 2009-10 2010-11 2011-12
(Provisional)
1 2 3 4 5
1. Andhra Pradesh 66 54 58
2. Arunachal Pradesh 25 23 16
3. Assam 34 26 26
4. Bihar 28 34 38
5. Chhattisgarh 51 45 44
6. Gujarat 37 45 38
7. Haryana 38 36 39
8. Himachal Pradesh 57 49 53
9. Jammu and Kashmir 38 43 48
10. Jharkhand 49 42 39
11. Karnataka 57 49 42
12. Kerala 36 41 45
13. Madhya Pradesh 56 50 43
14. Maharashtra 46 44 50
15.  Manipur 73 68 63
16. Meghalaya 49 58 50
17. Mizoram 95 97 74
18. Nagaland 87 95 71
19. Odisha 40 49 33
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1 2 3 4 5
20. Punjab 28 27 26
21. Rajasthan 69 52 47
22.  Sikkim 80 85 60
23. Tamil Nadu 55 54 48
24. Tripura 80 67 86
25. Uttar Pradesh 65 52 36
26. Uttarakhand 35 42 42
27. West Bengal 45 31 27
28. Andaman and Nicobar 29 23 43
29. Dadra and Nagar Haveli 19 21 NR
30. Daman and Diu NR NR NR
31. Goa 28 27 28
32. Lakshadweep 27 30 43
33.  Puducherry 22 30 25
34. Chandigarh NR NR NR

AVERAGE 54 47 43

NR-Not reported.

Old age pension

1819. SHRI DEVENDER GOUD T. : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  whether it is a fact that the Cabinet has recently lowered the age limit for
Indira Gandhi National Old Age Pension Scheme;

(b)  if so, the number of additional beneficiaries that would be added to the
Scheme;
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(c)  the details of the additional outflow; and

(d)  the details of the beneficiaries from Andhra Pradesh during the last five
years, year-wise and district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) to (c) Government has lowered the age limit
under Indira Gandhi National Old Age Pension Scheme (IGNOAPS) from 65 years to
60 years w.e.f. 1.4.2011. As a result it is estimated that additional 72.32 lakh persons
belonging to households living below poverty line (BPL) would benefit from the
decision. The financial implication is Rs. 1736 crore @ Rs. 200/- p.m. per beneficiary.

(d) IGNOAPS is a component of National Social Assistance Programme
(NSAP) which is under State Plan. Identification of beneficiaries, sanction and
disbursement of benefits under NSAP are done by the State Governments. District-
wise details of beneficiaries are not maintained by this Ministry. The number of
IGNOAPS beneficiaries reported by Andhra Pradesh for the last five years and current
year are 919230 (2007-08), 919230 (2008-09), 919230 (2009-10), 971709 (2010-11),
1386401 (2011-12) and 1587813 (2012-13) respectively.

Maintenance of rural roads in Madhya Pradesh

1820. SHRI RAGHUNANDAN SHARMA : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether any proposal from the State Government of Madhya Pradesh
regarding repair/renewal/upgradation of rural roads in the State is under Government’s
consideration;

(b)  if so, the considered view of Government in this regard; and

(c)  the quantum of funds provided by the Central Government to the State for
the above purposes during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) and (b)

0] Pradhan Mantri Gram Sadak Yojana (PMGSY) is a Centrally Sponsored
Scheme with the objective to provide all-weather road connectivity to all
eligible unconnected habitations, existing in the core-network, in rural
areas of country. The programme envisages connecting all eligible
unconnected habitations with a population of 500 persons and above in
plain areas and 250 persons and above in Hill States, Tribal (Schedule V)
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areas, the Desert Areas (as identified in Desert Development Programme)
and in 82 Selected Tribal and Backward Districts under Integrated Action
Plan (IAP) as identified by the Ministry of Home Affairs/Planning
Commission. Upgradation of selected Rural Roads to provide full farm to
market connectivity is also an objective of the scheme, though not central
to it.

(if)  Inorder to give priority to connectivity of eligible habitations, the Ministry
was considering proposals only for new connectivity as per advisory issued
on 12th June, 2009. However, above advisory was relaxed on 19th July,
2012. Accordingly, Ministry is considering proposals of upgradation in
respect of States who have awarded at least 80% of the new connectivity
road works for execution to connect the eligible unconnected habitations
in the State and have completed all works awarded more than two years
earlier.

(iti)  Further as per PMGSY Programme Guidelines, all sanctioned road works
are covered by initial five years maintenance contracts to be entered into
along with the construction contract with the same contractor as per the
Standard Bidding Document. Maintenance fund to service the contract is
to be budgeted by the State Government and placed at the disposal of
State Rural Roads Development Agency (SRRDA) in a separate
maintenance account. After initial five years maintenance period, the
renewal/repair of these roads is the sole responsibility of the concerned
State.

(iv) At present, no proposal of upgradation is under consideration with the
Ministry for the State of Madhya Pradesh.

(c)  The amount of fund released to State of Madhya Pradesh during the last
three financial years including for ongoing upgradation works, under PMGSY is as
under:—

(Rs. in crore)

Financial Year Amount released
2009-2010 2,111
2010-2011 1,966

2011-2012 1,138
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Extra days of employment in monsoon deficient areas

1821. SHRIMATI T. RATNA BAI :
SHRI MOHD. ALI KHAN :

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@)  whether there would be a hike in MGNREGA funds if poor monsoon
leads to higher job demand; and

(b)  if so, the details thereof and the views of each State in this regard for the
current year?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) : (a) and (b) Keeping in view the deficient rainfall pattern in
some parts of the country and as per the provisions of Section 22 of the Mahatma
Gandhi National Rural Employment Guarantee Act, 2005 (MGNREGA, 2005), the
Union Rural Development Ministry had decided to fund the State Governments for
providing up to an additional 50 days of employment, during the current Financial
Year (2012-13), to households in notified drought affected Talukas/Blocks, upon
completion of 100 days of employment. MGNREGA is a demand driven wage
employment programme where no State/UT-wise allocation of funds is made. On the
basis of the labour demand pattern and the proposals of the implementing States, Central
share of funds would be released to the States to meet the additional requirements due
to drought.

MGNREGA in Uttarakhand

11822. SHRI MAHENDRA SINGH MAHRA : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  the number of persons who were registered for employment under the
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) in
Uttarakhand during 2010-11 and 2011-12, district-wise;

(b)  whether all such persons have been provided employment;

(c)  ifnot, whether Government would consider increasing the number of man
days in the State;

t Original notice of the question was received in Hindi.



236 Written Answers to [RAJYA SABHA] Unstarred Questions

(d)  the amount of wages paid to the persons working under MGNREGA and
in what form the wages are paid;

(e)  whether any complaints regarding payment of wages under MGNREGA
has been received; and

) if so, the details of the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRIPRADEEP JAIN) : (a) to (d) The Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA\) guarantees at least 100 days of wage employment in a
financial year to every rural household whose adult members volunteer to do unskilled
manual work on demand. The details regarding number of households issued job cards
(district-wise) in Uttarakhand during the year 2010-11 and 2011-12 and the cumulative
figure till 2011-12, number of households provided employment during 2010-11 and
2011-12 and the expenditure incurred on wages for these years are given in Statement
(See below). As all the registered households may not demand work, it is not necessary
that all the registered households should be provided employment. The payments of
wages are made through the individual or joint savings account of the workers in the
banks or post office, opened in accordance with the directions of the Central
Government.

(e) and (f) The Ministry receives a large number of complaints about
implementation of MGNREGA in the country. The complaints also relate to under-
payment of wages, non-payment of wages, delay in payments etc. As regard to the
State of Uttrakhand, this Ministry has received 2 complaints of underpayment of wages,
5 complaints of non-payment of wages and 2 complaints of delay in payment of wages
as on 23.08.2012. As implementation of the Act is done by the State Government in
accordance with the Schemes formulated by them as per the provisions of the Act, all
complaints including those related to disbursement of wages received in the Ministry
have been forwarded to the concerned State Governments for taking appropriate action,
including investigation, as per law.
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Funds to Maharashtra under MGNREGA

1823. DR. JANARDHAN WAGHMARE : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  the details of funds given to Maharashtra for MGNREGA during the last
five years;

(b)  whether the Maharashtra Government has fully utilized the funds;
(c)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) : (a) and (b) The details of Central fund released to
Maharashtra and utilized by the State under MGNREGA during last five years are as

follows:

(Rs. in Crore)
Year Central fund released Utilisation*
2007-08 29.23 189.07
2008-09 187.56 361.54
2009-10 249.65 321.09
2010-11 204.71 358.11
2011-12 1040.43 1619.57**

Notes: * as reported by the State.
** Provisional.
Utilisation is made out of total funds available with the State and includes unspent

balance of the previous financial year, Central share, matching State share and
Miscellaneous receipts.

(c) MGNREGA isademand driven legislation and utilization of funds depends
on the actual demand for works.
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Implementation of special projects under SGSY in Karnataka

1824. DR. VIJAY MALLYA : Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@)  whetheritis a fact that a proposal for implementation of special project to
train 1,630 people under Swarnjayanti Gram Swarozgar Yojana (SGSY) by
M/s. Karnataka State Textile Infrastructure Development Corporation Limited is
pending with the Ministry;

(b)  if so, the details thereof along with the date of receipt;
(c)  the reasons for the delay in giving the approval; and
(d) by when it would the cleared?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRIPRADEEP JAIN): (a) to (d) The proposal for implementation of special project
to train 1,630 people under Swarnjayanti Gram Swarozgar Yojana (SGSY) was received
in the Ministry of Rural Development on 2nd April, 2012. The proposal was examined
as per the criteria prescribed in the Guidelines of “Placement Linked Skill Development”
component of SGSY. However, the proposal was not found to meet the basic criteria
such as the details pertaining to course curriculum, tie up for placements, third party
certification, training capacity details etc. In view of this, the proposal was not
considered further and the same was communicated to the Government of Karnataka
vide letter dated 9th November, 2012.

Implementation of MKSP in Karnataka

1825. DR. VIJAY MALLYA : Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a)  whether it is a fact that a proposal for implementation of Mahila Kisan
Sashakthikaran Pariyojana (MKSP) in Chikkaballapura district in Karnataka is pending
with the Ministry;

(b)  if so, the details thereof along with the date of receipt;
(c)  the reasons for the delay in getting approval; and
(d) by when it would cleared?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) : (a) to (d) A Project Proposal under Mahila Kisan
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Sashaktikaran Pariyojana (MKSP) for strengthening women power Strengthening
Agriculture, strengthening women farmers through capacity building and participatory
development strategies has been received on 28th February, 2012 in this Ministry from
the State Government of Karnataka for consideration. The project is proposed to be
implemented by the University of Agriculture Sciences (UAS), Bangalore covering
the area of Chikkaballapura district of Karnataka. The desk appraisal and field appraisal
have already been conducted for the evaluation of the project proposal. UAS was
informed by this Ministry vide communication dated 24th September, 2012 that the
Project Proposal was deficient on account of non-negotiable of MKSP such as
inadequate experience in social mobilization of women. It was also suggested that
UAS may form a consortium with an organization which has proven experience in
mobilizing women around Self Help Groups over a period of 5-7 years in Karnataka
State. The revised Project Proposal has not been submitted by UAS.

Increase in the pension amount under IGNWPS

1826. SHRIMATI GUNDU SUDHARANI : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@)  whether itis a fact that under the Indira Gandhi National Widow Pension
Scheme (IGNWPS), the Ministry provides just Rs. 200 per month to a widow in the
age group of 40-59;

(b) if so, how the Ministry thinks that this amount would be enough for
sustenances of any widow;

(c)  whether it is also a fact that there are many demands for increasing the
pension; and

(d)  if so, the reasons for not increasing the same?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) and (b) No, Sir. The Government has increased
Central assistance under Indira Gandhi National Widow Pension Scheme (IGNWPS)
from Rs. 200/- to Rs. 300/- per month, w.e.f. 01.10.2012. The upper age limit has also
been revised to 79 years from the existing 59 years. Hence, IGNWPS now is applicable
for widow in the age group of 40-79 years and belonging to household living below
poverty line (BPL) as per the criteria prescribed by the Government of India. Further,
States have been recommended to contribute at least an equal amount from their own
resources.
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(c)and (d) The amount of Central assistance under pension schemes are revised
from time to time depending upon availability of resources.

Irregularities in MGNREGA

1827. SHRI ANIL DESAI : Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@)  the number of irregularities detected in distribution of funds related to the
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) during
2010, 2011 and 2012, State-wise; and

(b)  the details of the appropriate action taken against errant officials and
deterrent punishment meted out to them?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRIPRADEEP JAIN) : (a) Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) is a demand driven wage employment programme and Central funds
are released to the States/UTs/Districts on the basis of agreed to Labour Budget and
taking into consideration the performance and utilization of available funds. 1st tranche
of Central share under MGNREGA is released to States/UTs/Districts taking into
account availability and requirement of funds as per agreed to labour budget subject to
settlement of accounts of the financial year before last and 2nd tranche is released
provided Utilization Certificates of previous year and current year are submitted. No
irregularities have been detected in the release of central share of funds to States/UTs/
Districts during 2010, 2011, 2012.

(b)  Does not arise.
Agreement with leaders of Jan Satyagraha Yatra

1828. SHRI M.P. ACHUTHAN :
SHRI D. RAJA:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  whether Government has signed an agreement with the leaders of the Jan
Satyagraha Yatra conducted from Gwalior to Delhi demanding land reforms and other
problems being faced by the landless people in the country; and

(b)  if so, the details of the agreement and the steps being taken to implement
the same?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) and (b) Yes, Sir. Acopy of the agreement signed
is given in Statement (See below).

As per the agreement, a Task Force on land reforms has been constituted under
the Chairmanship of Hon’ble Minister of Rural Development.

Statement

Agreement on land reforms between the Ministry of Rural Development (GOI) and
Jan Satyagraha

1. National Land Reforms Policy: While land reforms is clearly a State subject
under the Constitution, the MoRD acknowledges that a National Land Reforms Policy
announced by the Central Government could have its own importance. The MoRD
will initiate a dialogue with States immediately and put out a draft of this policy for
public debate and discussion in the next 4-6 months and to be finalized soon thereafter.
The draft Land Reforms Policy prepared by the Jan Satyagraha organized by Ekta
Parishad will be an important input into the preparation of this draft. Civil Society
Organization will also be actively involved in this exercise.

2. Statutory backing to the provision of agricultural land and Homestead
Land: MoRD will proactively initiate dialogue process with States to take up steps on
the issue of giving statutory backing (like MGNREGA and FRA) to (a) provision of
agricultural land to the landless poor in the backward districts; and (b) provision of
Homestead Right to the landless and shelter less poor of rural areas, all over the contrary,
so as to guarantee 10 cents of homestead to every landless and shelter less rural poor
household.

3. Homestead Land: MoRD will propose doubling the unit cost to enable
provision of 10 cents of land as homestead for every landless and shelter less poor
family as a component of the Indira Awas Yojana (1AY).

4. Enhanced Land Access and Land rights for the poor, marginalized and
deprived Landless: The MoRD agrees to issue to detailed advisories in the next two
months exhorting the States to focus on the effective implementation of various laws
enacted by legislatures aimed at protecting the land rights of dalits, adivasis and all
other weaker and marginalized sections of society. Details of these advisories will be
worked out in consultation with civil society organizations active on this issue. MoRD
will also, through a set of advisories exhort and support the State Governments to take
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up a time-bound Programme, for securing access to land to specific categories of
marginalized and deprived landless families.

5. Fast Track Land Tribunals: The MoRD agrees to initiate a dialogue with
States to establish Fast Track Land Tribunals/Courts for speedy disposal of the cases
pending in revenue and judicial courts. In addition to the Central Scheme for legal aid,
States too will be exhorted to extend legal aid to all the persons belonging to socially
deprived sections, whose lands are involved in litigation, particularly dalits and tribal
communities.

6. Effective Implementation of Panchayats (Extension to Scheduled Areas )
Act, 1996 (PESA): MoRD will work with the Ministries of Tribal Affairs and Panchayati
Raj to complete stakeholder consultations over the next four months so that detailed
circulars to States could be issued for ensuring effective implementation of PESA by
empowering the Gram Sabhas to exercise the powers given to them under the Act.

7. Effective implementation of Forest Rights Act: Ministry of Tribal Affairs
have issued comprehensive set of revised rules on 13th September, 2012 under the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Right)
Act, 2006. States will be actively exhorted and supported for effective implementation
of the Forest Rights Act in the light of the revised rules and directives issued by the
Ministry of Tribal Affairs and in light of suggestions received from civil society
organisations.

8. Forest and Revenue Boundary Disputes: MoRD agrees to issue an advisory
to States to set up joint teams of Forest and Revenue Departments to undertake a
thorough survey of the forest and revenue boundaries to resolve disputes. The Grams
Panchayats and Gram Sabhas will be fully involved in the survey and settlement process.

9. Survey, updating of records and governing Common Property Resources:
The MoRD will exhort and support the States to carry out survey of Common Property
Resources (CPRs) with the direct involvement of the Gram Sabha and the Gram
Panchayats concerned. The States will also be advised to ensure full implementation
of recent Supreme Courts’ directions on this matter.

10. Task Force on Land Reforms: The MoRD will immediately set up a Task
Force on Land Reforms headed by the Union Minister for Rural Development to
implement the above agenda. Members of the Task Force will include representatives
of MoRD, State Governments, civil society organisations working on land reform
issues and all stakeholders concerned.
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In light of this Agreement, Jan Satyagraha agrees to discontinue its present march
and work with the MoRD to carry forward this agenda.

Sd/-
PV Rajagopal
Jan Satyagraha

Sd/-

Jairam Ramesh

Minister for Rural Development,
Drinking Water and Sanitation,
Government of India

Dated: October 11th, 2012
Agra

Identification of BPL families

1829. PROF. ANIL KUMAR SAHANI : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) thedetails of norms laid down by the Government to identify BPL families;
(b)  the total population of BPL families, State/UT-wise;

(c)  the quantum of foodgrains supplied to State Governments for distribution
amongst BPL families and how many BPL families have benefitted therefrom during
the last three years, State/UT-wise;

(d)  details of the schemes/programmes formulated and implemented for the
welfare and upliftment of BPL families; and

(e) how many BPL families have benefitted from those schemes and
programmes?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) : (a) and (b) The Ministry of Rural Development provides
financial and technical support to the States/UTs for conducting the BPL Census to
identify the families living below the poverty line in the rural areas who could be
targeted under it programmes. The last BPL Census was conducted in 2002 using the
methodology of score based ranking of rural households for which 13 socio-economic
parameters were used on the recommendation of an Expert Group constituted by the
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Ministry of Rural Development. These are size of land holding, type of houses, clothing,
food security, sanitation, ownership of consumer durables, literacy status, household
labour force, means of livelihood, status of children, type of indebtedness, migration
and preference of assistance. The State/UT-wise details of BPL Households identified
by the States/UTs are given in Statement-I (See below).

(c)  Under Targeted Public Distribution System (TPDS), Government of India
makes allocation of foodgrains (rice/wheat) to States/UTs at highly subsidized Central
Issues Prices (CIPs) @ 35 kg per family per month for 6.52 crore Below Poverty Line
(BPL) families, including 2.43 crores Antyodaya Anna Yojana (AAY) households.
The Government also allocates substantial quantity of additional foodgrains for
distribution to BPL families from time to time over and above normal TPDS allocation
to BPL/AAY families. Details of State-wise allocation made during the last three years
are given in Statement 11, 111 and IV (See below).

(d)and (e) The Ministry of Rural Development has been implementing poverty
alleviation programs/schemes in rural areas of the country through State Governments
and UT Administrations. The programmes namely Indira Awaas Yojana, Swarnjayanti
Gram Swarozgar (SGSY)/National Rural Livelihoods Mission (NRLM) and National
Social Assistance Programme (NSAP) are for the benefit of the person living below
poverty line. The total beneficiaries during the last three years under SGSY/NRLM is
5872280 and under 1AY is 8566905 respectively. With respect to NSAP, 21606106,
22506613 and 26433949 nos. of beneficiaries were assisted respectively during the
year 2009-2010, 2010-2011 and 2011-2012.

Statement-1

BPL families identified by the States/UTs under BPL Census, 2002

SI. No.  States/UTs No. of BPL families identified (in lakhs)
1 2 3
1. Andhra Pradesh 29.893
2. Arunachal Pradesh 0.830
3. Assam 18.728
4, Bihar 113.410

5. Chhattisgarh 17.892
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1 2 3

6. Delhi RD Programmes are not implemented

7. Goa 0.071

8. Gujarat 14.512

9. Haryana 8.583
10. Himachal Pradesh 2.823
11. Jammu and Kashmir 6.179
12. Jharkhand 25.480
13. Karnataka 19.190
14. Kerala Not Available
15. Madhya Pradesh 40.842
16. Maharashtra 45.025
17. Manipur 1.693
18. Meghalaya 2.052
19. Mizoram 0.374
20. Nagaland 1.558
21, Orissa Not Available
22. Punjab 3.445
23. Rajasthan 17.362
24, Sikkim Not Available
25. Tamil Nadu 34.848
26. Tripura Not Available
27. Uttar Pradesh 100.271
28. Uttarakhand 6.238

Unstarred Questions
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1 2 3
29. West Bengal 39.250
30. Andaman and Nicobar Island* 0.107
31 Chandigarh RD Programmes are not implemented
32. Dadra and Nagar Haveli 0.160
33. Daman and Diu 0.005
34. Lakshadweep Not Available
35. Puducherry Not Available
TotaL 550.821

* For Andaman only.

Statement-11

Allocation of foodgrains for BPL+AAY under TPDS during the last three years,

2009-10, 2010-11, 2011-12

(Quantity in thousand tons)

Sl.  States/UTs 2009-10 2010-11 2011-12
No. Allocation Allocation Allocation
BPL+AAY BPL+AAY BPL+AAY

1 2 3 4 5
1. Andhra Pradesh 1706.376 1706.376 1706.376
2. Arunachal Pradesh 41.496 41.496 41.496
3. Assam 770.916 770.916 770.916
4. Bihar 2739.792 2739.792 2739.792
5. Chhattisgarh 787.632 787.632 787.632
6. Delhi 171.78 171.78 171.78
7. Goa 11.568 11.568 11.64
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1 2 3 4 5

8. Gujarat 822.048 890.448 890.448

9. Haryana 331.392 331.392 331.392
10. Himachal Pradesh 215.88 215.88 215.88
11. Jammu and Kashmir 309.084 309.084 309.084
12. Jharkhand 1005.492 1005.492 1005.492
13. Karnataka 1314.276 1314.276 1314.276
14. Kerala 652.608 652.608 652.608
15. Madhya Pradesh 1732.476 1732.476 1732.476
16. Maharashtra 2744.304 2744.304 2744.304
17. Manipur 69.732 69.732 69.732
18. Meghalaya 76.86 76.86 76.86
19. Mizoram 28.56 28.56 28.56
20. Nagaland 52.08 52.08 52.08
21. Orissa 1696.692 1696.692 1696.692
22. Punjab 196.536 196.536 196.536
23. Rajasthan 1021.02 1021.02 1021.02
24. Sikkim 18.24 18.24 18.24
25. Tamil Nadu 2042.376 2042.376 2042.376
26. Tripura 123.9 123.9 123.9
27. Uttar Pradesh 4485.18 4485.18 4485.18
28. Uttarakhand 209.172 209.172 209.172
29. West Bengal 2175.264 2175.264 2175.264
30. Andaman and 6.915 7.14 7.14

Nicobar Islands
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1 2 3 4 5

31. Chandigarh 4.196 4.38 4.38
32. Dadra and Nagar Haveli 6.72 7.224 7.224
33. Daman and Diu 1.68 1.68 1.68
34. Lakshadweep 1.254 1.26 1.26
35. Puducherry 35.112 35.112 35.112

ToTAaL 27608.609 27677.928 27678.00

Statement-111

Adhoc additional allocation for BPL families

(Quantity in thousand tons)

SI. No. State/UTs 2010-11 2011-12 2012-13
1 2 3 4 5
1. Andhra Pradesh 511.57 311.57 311.57
2. Arunachal Pradesh 12.592 7.592 7.592
3. Assam 290.794 220.794 140.794
4. Bihar 500.214 600.214 500.213
5. Chhattisgarh 143.784 143.784 143.784
6. Delhi 31.364 31.364 31.364
7. Goa 3.68 3.68 3.68
8. Gujarat 162.572 162.572 162.572
9. Haryana 60.504 60.504 60.504
10. Himachal Pradesh 39.416 39.416 39.416
11. Jammu and Kashmir 56.44 56.44 56.44
12. Jharkhand 183.584 183.584 183.584

13. Karnataka 239.946 239.946 239.946
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1 2 3 4 5

14. Kerala 125.653 119.168 119.168
15. Madhya Pradesh 516.324 316.324 316.324
16. Maharashtra 501.06 501.060 501.059
17. Manipur 17.73 12.73 12.73

18. Meghalaya 19.034 14.033 14.033
19. Mizoram 10.214 10.214 5.214
20. Nagaland 14,51 19.51 9.51

21.  Orissa 252.906 252.906 252.906
22. Punjab 35.888 35.888 35.888
23.  Rajasthan 236.42 186.42 186.420
24. Sikkim 4.498 10.778 3.298
25.  Tamil Nadu 372.918 377.918 372.918
26.  Tripura 22.622 22.622 22.622
27. Uttar Pradesh 818.88 818.88 818.879
28.  Uttarakhand 38.188 38.188 38.188
29. West Bengal 397.152 397.152 397.152
30. Andaman and 2.146 2.146 2.146

Nicobar Islands

31. Chandigarh 1.764 1.764 1.764
32. Dadra and Nagar Haveli 1.382 1.382 1.382
33. Daman and Diu 0.268 0.268 0.268
34. Lakshadweep 0.23 0.23 0.23
35. Pondicherry 6.442 10.711 6.442
TotaL 5000.004# 5000.003# 5000.000

# The total in certain cases may not add upto the grand total shown of allocation made to the States due to

reallocation made from the unlifted savings within the overall allocatons.
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Statement-1V
Additional allocation to poorest districts for additional BPL/AAY families.
(Quantity in thousand tons)
Sl. No. States 2011-2012 2012-2013
1 2 3 4
1. Andhra Pradesh 116.797 11.584
2. Arunachal Pradesh 0.737 0
3. Assam 15.34 26.273
4, Bihar 596.511 595.395
5. Chhattisgarh 131.952 307.274
6. Gujarat 51.502 0
7. Haryana 9.739 7.164
8. Himachal Pradesh 11.537 11.537
9. Jammu and Kashmir 11.757 11.757
10. Jharkhand 132.229 131.781
11. Karnataka 31.395 31.395
12. Kerala 5.068 0
13. Madhya Pradesh 278.044 171.156
14. Maharashtra 105.812 0
15. Manipur 1.215 0
16. Meghalaya 1.719 0
17. Mizoram 0.159 0.159
18. Nagaland 0.315 0.315
19. Orissa 143.933 119.901
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1 2 3 4
20. Punjab 1.839 1.839
21. Rajasthan 99.054 50.538
22. Sikkim 0.264 0.44
23. Tamil Nadu 40.948 40.948
24, Tripura 2.734 1.746
25. Uttar Pradesh 316.724 159.556
26. Uttarakhand 2.602 1.681
217. West Bengal 259.315 259.315

TotaL 2369.241 1941.754

Watershed management projects in Rajasthan

1830. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a)  the details of the different schemes for the watershed management project
in the country;

(b)  the expenditure on such projects in Rajasthan;

(c)  whether Government has any regulatory authority to check the effectiveness
in terms of rise in ground water level of such projects; and

(d)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA) : (a) The Department of land Resources has been
implementing three major area development programmes namely, Drought Prone Areas
Programme (DPAP), Desert Development Programme (DDP) and Integrated
Wastelands Development Programme (IWDP) on watershed basis since 1995-96. All
the three programmes have been integrated and consolidated into a single modified
programme called Integrated Watershed Management Programme (IWMP) with effect
from 26.02.2009. The programme is being implemented in accordance with the
Common Guidelines for Watershed Development Projects, 2008 (Revised-2011).
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The main objectives of the IWMP are restoring ecological balance, conserving
& developing degraded natural resources viz. soil, water and vegetative cover, prevention
of soil run-off, regeneration of natural vegetation, rain water harvesting, promoting
sustainable livelihoods etc.

There is a provision of dedicated institution of State Level Nodal Agency (SLNA),
Watershed Cell-cum-Data Centre (WCDC), Project Implementing Agency (P1A) and
Watershed Committee (WC) at State, District, Project and Village level, respectively.
The projects under IWMP are selected by the SLNA as per the criteria prescribed by
this Department. The States have been empowered to sanction watershed projects
within their areas of jurisdiction as per the appraisal and approval of the Steering
Committee of the Department of Land Resources.

The major activities undertaken under IWMP inter-alia include preparation of
Detailed Project Reports, institution and capacity building, entry point activities, ridge
area treatment, drainage line treatment, soil and moisture conservation, rain water
harvesting, nursery raising, afforestation, horticulture, pasture development, livelihood
activities for the asset-less persons and production system & micro enterprises for
small and marginal farmers.

The cost norm under IWMP is Rs. 12,000 per hectare in plains, Rs. 15,000 per ha
in difficult and hilly areas and up to Rs. 15,000 per ha for Integrated Action Plan (IAP)
districts. Funding pattern is in the ratio of 90:10 between Central Government and
State Government.

(b)  Thedetails of Central share released to Rajasthan under watershed projects
are as under:

(Rs. in crore)

SI. No. Name of the programme Central share released
1. DPAP 214.17
2. DDP 1521.73
3. IWDP 267.25
4, IWMP 1070.26

(c)and (d) There is no specific authority to check the effectiveness in terms of
rise in ground water level of watershed projects. However, Central Ground Water
Authority (CGWA) has been constituted under Section 3(3) of the Environment
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(Protection) Act, 1986, for the purpose of regulation and control of ground water
management and development. The main objective for the constitution the Authority
is the urgent need for regulating the indiscriminate boring and withdrawal of ground
water in the country.

As regards effectiveness of watershed programmes is concerned, a comprehensive
assessment of watershed programmes in India carried out by International Crops
Research Institute for Semi-Arid Tropics (ICRISAT) inter-alia revealed that watershed
programmes are providing multiple benefits in terms of increasing cropping intensity,
creating additional water storage capacity, generating rural employment, reducing run-
off and soil loss, etc.

Science parks

1831. SHRIP. RAJEEVE : Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a)  whether the Ministry has any plans to start science parks in the country;
and

(b)  if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY (SHRI S. JAIPAL
REDDY) : (a) No, Sir. The subject matter of Science Parks is dealt by Ministry of
Culture.

(b)  Does not arise.
Spending on Research and Development

1832. SHRI THOMAS SANGMA : Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(@)  the current level of Government spending on Research and Development
(R&D) as percentage of our GDP;

(b)  the current level of Government spending on R&D in the renewable energy
sector;

(c)  whether the Government has decided to enhance the spending on R&D by
the end of Twelfth Five Year Plan period,;

(d)  if so, the details thereof;

(e)  whether Government is planning to enhance the spending on R&D in
renewable energy sector in the Twelfth Five Year Plan period; and
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) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY (SHRI S. JAIPAL
REDDY) : (a) The present level of investment in the country for Research &
Development (R&D) in science and technology sector is 0.88% of GDP. Out of which,
the Government spends 0.65%.

(b)  According to the Ministry of New and Renewable Energy, Rs. 239.56
crores was spent for R&D in the renewable energy sector during the Eleventh Five
Year Plan period.

(c)and (d) Yes Sir. The Government proposes to enhance the spending on R&D
as percentage of GDP to 2% by the end of XII Five Year Plan period from the current
level of 0.88% with enhanced participation from the private sector to keep up the pace
of development in S&T.

(e) and (f) Yes Sir. Abudgetary provision of Rs. 2300 crore has been made for
R&D in renewable energy sector in the Twelfth Five Year Plan period.

Setting up of BIRAC

1833. SHRI PARIMAL NATHWANI : Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(@)  whether Government has approved the setting up of the Bio-technology
Industry Research Assistance Council (BIRAC) in order to stimulate and enhance the
innovation capacity of the industry;

(b)  if so, the progress made in this regard, so far; and

(c)  whether Government has encouraged Public-Private Partnership in this
regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY (SHRI S. JAIPAL
REDDY) : (a) and (b) Yes, Sir. The Government approved the setting up of Bio-
technology Industry Research Assistance Council (BIRAC) a Section 25 ‘Not-for-
Profit Company’ of Government of India in November, 2011. BIRAC was registered
under Indian Companies Act, 1956 and has been incorporated on 20th March, 2012 as
an interface agency of Department of Bio-technology. BIRAC has been set up as a
single window to strengthen and empower the emerging biotech enterprise to undertake
strategic research and innovation, addressing nationally relevant product development
needs.
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The key strategies of BIRAC are:

©

Forster innovation and entrepreneurship in all places of research;
Promote affordable innovation in key social sectors;

Higher focus on start ups & small and medium enterprises;

Contribute through partners for capability enhancement;

Encourage diffusion of innovation through partners;

Enabling commercialization of discovery;

Ensure global competitiveness of Indian enterprises.

BIRAC has number of Schemes to promote Public Private Partnership:

Igniting new ideas - By making available Biotech Ignition Grant schemes
(BIG) centred on or around individuals, or a team of individuals that will
help mature nascent ideas into a stage where a start up company can be
envisioned.

Supporting early stage research for proof of concept, validation - Small
Business Innovation Research Initiative (SBIRI)

Partnership with industry for high risk discovery led innovation research -
Bio-technology Industry Partnership Programme (BIPP).

Facilitating technology validation and development - Contract Research
Schemes (CRS).

These are ongoing schemes involving the academia, research institutes,
universities as public partner and first generation start up, SME’s and large companies
as the private partners

Special emphasis on Research and Development

1834. SHRIMATI GUNDU SUDHARANI : Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

@

what are the reasons that Gross Domestic Expenditure on Research and

Development (R&D) in the country has gone up from 0.72 per cent of GDP in 1995 to
just 0.88 per cent of GDP now;
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(b)  whether the number of human resources engaged in S&T sector is just
0.15 million and researchers are just 40.2 million;

(c)  how the Ministry thinks, with these disappointing figures, India would be
able to become a scientific power in the world;

(d)  whether any special emphasis has been given for R&D during Twelfth
Five Year Plan; and

(e)  if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY (SHRI S. JAIPAL
REDDY) : (a) According to the latest available official Statistics, the Gross Domestic
Expenditure on Research and Development (R&D) as percentage of Gross Domestic
Product (GDP) in the country increased from 0.69% in 1995-96 to 0.88% in 2007-08
due to rise in the national R&D expenditure over the years. However, the private
sector contribution in national R&D is 0.23% of GDP.

(b)  No, Sir. According to the latest available official statistics, the number of
personnel engaged in R&D establishments in the country is 3.9 lakh out of which, 1.5
lakh are active researchers.

(c)to (e) The expenditure on national R&D has increased consistently during
the last decade. The Government further aims at increasing the total R&D expenditure
as percentage of GDP to 2% by the end of XII Plan period from the current level of
0.88%. This is more than double the expenditure over the past years and represents a
significant allocation of resources considering the overall resources of the country.
The Government proposes to achieve the targeted goal during the XII Plan period
through various measures such as policy changes, increase in investment in R&D
including by Industry and Strategic sectors, expansion of basic science infrastructure,
aligning S&T to development needs like food and health care, evolving new models of
public-private partnership in scientific research, encouraging international collaboration
etc.

Setting up of coal washeries

1835. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of COAL be
pleased to state :

(a)  whether Government has issued any guidelines for setting up coal washeries
on public sector coal companies’ land to bridge the demand-supply gap of washed
coal; and
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(b)  if so, the progress on the implementation of these guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : (a) Yes, Sir. The Government has issued guidelines vide
letter No. 43011/5/2001-CRC dated 19th September, 2005 for setting up coal washeries
on public sector coal companies’ land to bridge the demand-supply gap of washed
coal.

(b)  The details of private washeries operating in coal companies’ land are as

under:—
Coal Company Name of Washery Capacity [in Present Status

Million Tonnes

(MT)/year]
Mahanadi M/s. Spectrum 7.0 of washed =~ Commercial operation yet to
Coalfields Ltd. Coal & Power Ltd.  coal and 10.0 be started
(MCL) throughput
Central Coalfields  M/s. Monnet 5.0 Washing coal for Punjab State
Ltd. (CCL) Daniel Power Corporation Limited
South Eastern M/s. ACB (India) 12.0 Washing coal for Gujarat State
Coalfields Ltd. Limited Electricity Corporation Limited,
(SECL) Maharashtra State Power

Generation Co. Ltd. etc.

In addition, Coal India Limited (CIL) has planned to set up 20 nos. of coal
washeries (Coking and Non-Coking) having total capacity of 111.1 MT. of raw coal
throughput.

Expenditure on R&D

1836. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a)  whether itis afact that our total spending, as a percentage of GDP, towards
Research and Development (R&D) has remained stagnant at 0.9 per cent whereas
China directs around 1.42 per cent, of its much larger GDP, towards R&D;

(b)  if so, whether apart from our universities and PSUs, private sector is
spending substantial amount on R&D as they can visualize the expedient in the short-
term; and
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(c)  whether good offices of FICCI, Cll and similar other organizations would
be used in emphasizing that retaining the edge in manufacturing requires long-term
investment in cutting-edge R&D?

THE MINISTER OF SCIENCE AND TECHNOLOGY (SHRI S. JAIPAL
REDDY): (a) The present level of spending as percentage of GDP towards Research
and Development (R&D) in the country is around 0.9% whereas China spends around
1.42%. The national R&D expenditure as percentage of GDP has increased over a
decade from 0.69% to 0.88%.

(b) and (c) Realising the potential of R&D, the private sector participation
increased to 26% during 2005-06 from 19% during 2002-03 in the national R&D. It is
further expected to increase to 50% in a phased manner with the expected contribution
from corporate sector including Public Sector Undertakings (PSUs) during the XII
Plan period. The cooperation of the industry associations such as FICCI, ClI etc. is
being sought to stimulate industrial R&D in the country.

Water bodies in Goa

1837. SHRI SHANTARAM NAIK : Will the Minister of WATER RESOURCES
be pleased to state:

(a)  the details of water bodies in Goa;

(b)  whether the State Government has developed these bodies for their proper
utilisation;

(c)  whether Government has given any financial assistance to the State
Government to develop these water bodies; and

(d)  the details of the financial assistance given and achievements thereon, till
date?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) :
(a) According to 3rd Minor Irrigation Census conducted with reference year 2000-
2001, the number of water bodies in Goa used for the purpose of irrigation was 2877.
Out of these water bodies, 2779 were in use and 98 were not in use.

(b)  Yes, Sir. The development of water bodies in the State are being carried
out in a planned and phased manner.

(¢)  No, Sir.

(d)  Does not arise.



Written Answers to [10 DEC., 2012] Unstarred Questions 261

Allocation of fund to Andhra Pradesh for micro irrigation

1838. SHRIMATI T. RATNABAI : Will the Minister of WATER RESOURCES
be pleased to state:

(@)  whether Government has allocated more money for micro irrigation in
Andhra Pradesh during the Twelfth Five Year Plan period; and

(b)  if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (b) The details of allocation and release under centrally sponsored scheme National
Mission on micro irrigation in respect of Andhra Pradesh for the Eleventh Plan and
Twelfth Plan period (during 2012-13) are as under:—

Year Allocation Release
(Rs. in crore) (Rs. in crore)

2007-08 148.66 57.48

2008-09 149.32 97.27

2009-10 168.32 143.11

2010-11 240.00 240.00

2011-12 287.20 287.00

2012-13 295.00 195.84 (till 30.11.2012)

Construction of reservoirs in North Bihar

1839. SHRI N.K. SINGH : Will the Minister of WATER RESOURCES be pleased
to state:

(@)  whether efforts are being undertaken for long-term measures like
construction of reservoirs in upper catchment areas of North Bihar rivers with the
cooperation of Nepal;

(b)  if so, the details thereof;
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(c)  whether any other measures are being considered by Government to
improve the situation and flood vulnerability in Bihar; and

(d)  if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) VYes,
Sir.

(b)  After exchange of letter of Understanding between the two Governments
in June’ 2004, a Joint Project Office (JPO) was set up in August’ 2004 to undertake
detailed field investigations for preparation of DPR of Sapta Kosi High Dam Project
at Barakshetra, in Nepal. The field investigations include the field works of Sunkosi
diversion scheme (constructing a dam at Kurule so that the Sunkosi water could be
diverted to the Kamla basin through a tunnel) in the scope of work of JPO. In Kamla
basin, a dam coupled with a barrage was envisaged and included in the scope of study
by the JPO. Due to local problems, the field investigations are delayed.

(c)  Yes, Sir.

@ @) During X1 Plan period, central assistance of Rs 680.8 crores was
provided to Bihar for river management, flood control, anti-erosion,
drainage developments and restoration of damaged flood
management works under a State sector scheme, namely, “Flood
Management Programme (FMP)”. The Working Group on Flood
Management and Region Specific Issues for XII Plan constituted
by Planning Commission has recommended continuation of FMP
during XII Plan.

(i)  The embankments along Bagmati, Kamla, Lalbakeya and Khando
rivers are being strengthened on Indian side and extended from
India Nepal border to high ground in Nepal to prevent spilling of
flood water from Nepal side in protected area in Bihar.

(iii)  Expenditure by Government of Bihar on maintenance of flood
protection works for protection works in Nepal portion of Kosi river
is fully reimbursed by Government of India.

(iv)  Basin-wise comprehensive Plans for flood management has been
sent to Government of Bihar for taking up follow up actions on
both long-term and short-term measures.
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Scheme for enhancing irrigation capacities

1t1840. SHRI DARSHAN SINGH YADAV : Will the Minister of WATER
RESOURCES be pleased to state:

(a)  the proposals of the schemes for enhancing irrigation capacities under
consideration with Government, State-wise as on date;

(b) by when these schemes would be approved; and
(c)  the reasons for delay in granting approval?

THE MINISTER OF WATER RESOURCES (SHRIHARISH RAWAT) : (a) The
details of the Major, Medium and Surface Minor Irrigation scheme submitted by the
State Governments during 2012-13 under Accelerated Irrigation Benefitted Programme
(AIBP) given in Statement-1 and Il. Details of schemes under Repair, Renovation and
Restoration of Water Bodies received during 2012-13 from various States is given in
Statement-111 (See below). 8 Nos. of Major Medium Irrigation (MMI) projects received
during 2012-13 are under appraisal of Central Water Commission.

(b)and (c) The proposals received for Central Assistance under AIBP from the
State Governments are considered on year to year basis as per guidelines of the
Programme. Time taken for according approval of schemes depends upon the statutory
clearances required for the projects and compliance of observations, if any, by Central
Water Commission, Ministry of Water Resources, Ministry of Finance, Ministry of
Environment and Forests, Ministry of Tribal Affairs and other agencies.

Statement-1

Status of CA proposals of MMI projects of State Governments under
AIBP during 2012-13

Name of the State/Project Remarks
1 2
Assam
Burnt Dihing lift Returned by CWC to State Government for approval of
Planning Commission
Bihar
Durgawati Returned to State Government by CWC with

observations mainly on time extension from Planning
Commission

t Original notice of the question was received in Hindi.
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1 2
Batane Returned to State Government by CWC to comply the
observation mainly on time extension from Planning
Commission.
Punpun Barrage State Government has been asked by CWC to furnish

the details regarding time extention.

Restoration Eastern Kosi main Returned to State Government by CWC to comply the

canal and its System (New) observation mainly on time extension from Planning
Commission.

Nepal benefit Scheme-09 Returned to State Government by CWC with

Gandak Project (New) observation.

Bateswarsthan Pump Canal Returned for compliance of observations of CWC.

Project (New)

Chhattisgarh

Karra Nalla (New) Under process in CWC.

Gujarat

Sardar Sarovar Proposal recommended by MoWR to Ministry of

Finance.
Himachal Pradesh

Shahnahar Major Irrigation Project  Observations of CWC sent to State Government for
compliance.

Phena Singh med Irr Project (New) Observations of CWC sent to State Government for

compliance.

Jharkhand

Raisa Reservoir Project (New) Observations of CWC sent to State Government for
compliance.

J&K

Rajpora Lift Under process in CWC.

Tral Lift Under process in CWC.

Rest & Mod of main Ravi Canal Under Process in MoWR.
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1 2
M.P.
Mahi Under process in CWC.
Bawanthadi Under process in CWC.

Indira Sagar Canal Ph. 111
Lower Goi

Indira Sagar Ph-1VV
Maharashtra
Upper Manar

Lower Dudhna
Khadakpurna
Bembla

Tarali

Dhom Balkwadi
Arjuna

Lower Pedhi
Krishna Koyana Lift
Kudali

Tembhu LIS (New)
Urmodi (New)
Purna Barrage-2
Manipur

Khuga

Thoubal

Dolaithabi Barrage

Under process in CWC.
Under process in CWC.

Returned with observations.

Under process in CWC.
Under process in CWC.
Under process in CWC.

Under process in CWC.

Recommended by MoWR to Ministry of Finance.

Observations sent to State Government.
Under process in CWC.

Returned to State Government.

Recommended by MoWR to Ministry of Finance.

Observations sent to State Government.
Under process in CWC.
Under process in CWC.

Under process in CWC.

Recommended by MoWR to Ministry of Finance.
Recommended by MoWR to Ministry of Finance.

Recommended by MoWR to Ministry of Finance.




266  Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2
Orissa
Subernarekha Observations sent to State Govt.

Anandpur Barr./Integrated
Anandpur Barr.

Telengiri (KBK)
Kanupur
Punjab

Relining of Rajasthan Feeder
Cannal & Sirhind Feeder Canal

ERM of Various canals fed
from River Sutlej (New)

Rajasthan

IGNP Stage-I1
Narmada Canal

Mod. of Gang Canal
upP

Madhya Ganga Canal
Bansagar Canal

Mod. of Lachhura Dam
Madhya Ganga Canal Ph-11
Kachnoda Dam

Arjun Shyak

Kanhar (New)

Observations sent to State Govt.

Observations sent to State Govt.

Observations sent to State Govt.

Observations sent to State Govt.

Observations sent to State Govt.

Under process in CWC.
Under process in CWC.

Under process in CWC.

Observations sent to State Govt.

Observations sent to State Govt.

Observations sent to State Govt.

Observations sent to State Govt.

Observations sent to State Govt.

Observations sent to State Govt.
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Statement-111

Proposal of Repair, Renovation and Restoration of Water Bodies received during
2012-13 from various States

No. of water bodies Category Potential to be Cost
restored (ha.) (Rs. in crore)

1. Rajasthan
45 Special 57.99

2. Maharashtra

473 Special 14232 81.36
230 General 14753 56.35
TotaL =703 28985 138.21
3. Bihar
39 Special/Non-special 22537 127.53

4. Karnataka

75 Special/ Non-special 10068 40.65
5. Meghalaya
10 Special 65

Riverbed in Uttar Pradesh

11841. SHRIJUGUL KISHORE : Will the Minister of WATER RESOURCES
be pleased to state:

(a)  whether Government is aware of the fact that most of the riverbeds of the
rivers in Uttar Pradesh are getting shallow as a result of which floods take place easily
and it causes loss of life and property during rain;

(b)  if so, whether Government proposes to adopt any measure to deepen the
river- beds; and

t Original notice of the question was received in Hindi.
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(c)  if so, the details thereof and if not the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) Yes,
Sir.

(b)  Asinformed by the State Government of Uttar Pradesh no such measures
are proposed.

(c)  The State Government of Uttar Pradesh has informed that the rivers in the
State are natural, perennial and in regime conditions and, therefore, do not require
deepening of their beds.

Cauvery Monitoring Committee

1842. DR. K.P. RAMALINGAM : Will the Minister of WATER RESOURCES
be pleased to state:

(@)  whether it is a fact that the Cauvery Monitoring Committee (CMC) had
asked Karnataka Government on 15th November, 2012 to release a further 4.81 tmcft
of river water to Tamil Nadu;

(b)  if so, the details thereof;

(c)  whetheritis also a fact that there was a shortfall of 52 tmcft between June
and September, 2012 and Tamil Nadu demanded Karnataka to make up for that; and

(d)  if so, the steps taken by the CMC in this regard?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (b) Cauvery Monitoring Committee (CMC) in its 30th meeting held on 15th
November, 2012 decided that Tamil Nadu should receive 4.81 TMC of river water for
a period from 16th November, 2012 to 30th November, 2012. The decision of CMC
has been complied with.

(c)and (d) As per Interim Order dated 25.6.1991 of CWDT, Tamil Nadu should
receive 137 TMC of water from June to September. As per the discharge observation
at Billigundulu G&D Site of CWC, 39.37 TMC of water has been received by Tamil
Nadu from June to September, 2012. Tamil Nadu requested Karnataka to make up for
the same.

Cauvery River Authority (CRA) in its meeting held on 19th September, 2012
directed State of Karnataka to release 9000 cusecs of water daily from 20th September
to 15th October, 2012 at Billigundulu. Cauvery Monitoring Committee (CMC) has
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been met three times on 11.10.2012, 31.10.2012 & 15.11.2012 during current water
year to review the water being received at Billigundulu.

Release of Cauvery water to Tamil Nadu

1843. DR. K.P. RAMALINGAM : Will the Minister of WATER RESOURCES
be pleased to state:

(a)  whether it is a fact that Government has sought the comments of Cauvery
basin States on the inability of Karnataka to release 9,000 cusecs of water to Tamil
Nadu;

(b)  if so, the details thereof;

(c)  whether itis also a fact that Kamataka has made it categorically clear that
they will not release more than 4000 cusecs of water of Tamil Nadu; and

(d)  if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (b) Karnataka had filed a review petition against the decision of Cauvery River
Authority (CRA) to release 9,000 cusec of water daily form 20th September to
15 October, 2012. Comments of the co-basin State were invited on the review petition.

(c)and (d) During the 7th Meeting of Cauvery River Authority (CRA) held on
19.9.2012 Chief Minister of Karnataka, while concluding his opening remarks, stated
firmly that Karnataka cannot afford any further releases and the obligation to release
10,000 cusecs per day upto 20.09.2012 will be adhered to.

Demand for drinking water

1844. SHRI PARSHOTTAM KHODABHAI RUPALA :
SHRI MANSUKH L. MANDAVIYA:

Will the Minister of WATER RESOURCES be pleased to state:

(@) whether the Central Government, in consultation with the State
Governments, conducted any study about increasing demand for drinking water, keeping
in view the unprecedented climatic condition, rising industrial demand of water, deputing
underground water level and increase in population and if so, the details of the action
taken, so far; and

(b)  the details of the funds allocated to State Governments in this regard during
the last three years, State-wise?



272 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) No,
Sir. However, the National Commission for Integrated \Water Resources Development
(1999) had assessed that the total water requirement for domestic uses will be about
62 BCM and 111 BCM by the years 2025 and 2050 respectively.

(b)  Does not arise in view of reply to part (a) above.
Environmental clearance to big dams in Chhattisgarh

t1845. DR. BHUSHAN LAL JANGDE : Will the Minister of WATER
RESOURCES be pleased to state:

(a)  whether it is a fact that big dams are not being given clearance in the
Chhattisgarh in view of environment;

(b) if so, the reasons for Government not being concerned in providing
irrigation facilities to farmers;

(c)  whether Government proposes to relax, the environmental rules as the
work of various irrigation projects like Pariy Project, Jonk Project and small and big
dams has been stalled due to these; and

(d)  the details of irrigation projects not being cleared by Government in the
name of environment, the names thereof?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (d) As per information available in Central Water Commission, presently,
environmental clearance to 2 new Major Irrigation Projects of Chhattisgarh, namely
“Rajiv Samoda Nisda Diversion Scheme PH-11 (Earlier known as Rajiv Augmentation
Scheme Phase-11)” and “Sondur Reservoir Project” is to be obtained by State
Government from Ministry of Environment and Forests (MoEF).

(b) Irrigation being a state subject, the irrigation projects are planned, executed
and maintained by the State Government themselves as per their priorities. The State
Government is required to obtain statutory environmental clearance from the competent
authority before the project is considered for investment clearance from the Planning
Commission. The Environment Impact Assessment Notification, 2006 mandates prior
environmental clearance to various developmental projects including River Valley
projects as per following:

t Original notice of the question was received in Hindi.
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(i) Category-A at Central level for culturable command area of more
than 10,000 hectares and Hydroelectric projects of capacity more
than 50 MW

(ii)  Category-B at State level Environment Impact Assessment Authority
(SEIAA) for projects less than 10,000 hectares culturable command
area and Hydroelectric projects of capacity of 25 MW to 50 MW.

(c)  The Ministry of Environment and Forests accords environmental clearance
for the developmental projects after following due procedures and suggestions on
various safeguard measures. As per Environment Impact Assessment Notification,
2006 and its amendment, 2009 the environmental clearance for new projects comprises
of four stages - (i) Screening, (ii) Scoping, (iii) public consultation and (iv) appraisal
and the projects are to be cleared within 105 days from the receipt of the complete
information with requisite documents.

Per capita availability of water

1t1846. SHRI RAVI SHANKAR PRASAD : Will the Minister of WATER
RESOURCES be pleased to state:

(a)  whether it is a fact that the continuously diminishing availability of water
in different areas of the country causes climate pollution and at the same time affects
the human life and its effect on agriculture is also discernible;

(b)  if so, Government’s reaction thereto;

(c)  the shortage in the per capita availability of water in the country since the
last decade; and

(d)  whether there is a need to increase the per capita availability of water in
the country by according priority to it, if so, whether Government would encourage
the conventional water harvesting system in the country?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (b) Water being fundamental to life, livelihood, food security and development,
its scarcity in certain areas affects the quality of life and agricultural production.
Government of India is aware of the challenges in the water sector and has launched
National Water Mission as part of National Action Plan for Climate Change. The main
objective of National Water Mission is ‘conservation of water, minimizing wastage

t Original notice of the question was received in Hindi.
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and ensuring its more equitable distribution both across and within States through
integrated water resources development and management’. National Water Policy, 2002
also emphasizes the need to develop, conserve, utilize and manage this important
resource in a sustainable manner.

(c)  The average annual per capita availability of water in the country, taking
into consideration the population of the country as per the 2001 census, was 1816
cubic meters which reduced to 1545 cubic meters as per the 2011 census.

(d)  Yes, Sir. The Central Government supplements the efforts of State
Governments for augmentation, conservation and efficient management of water
resources by way of technical and financial support through various schemes such as
Accelerated Irrigation Benefits Programme (AIBP); Command Area Development and
Water Management (CAD & WM); Repair Renovation and Restoration of Water Bodies;
Demonstrative Projects on Rainwater Harvesting and Artificial Recharge.

On Farm Development work in Odisha

1847. SHRI DILIP KUMAR TIRKEY : Will the Minister of WATER
RESOURCES be pleased to state:

(@)  whether any proposal to modify the present cost norm for On Farm
Development (OFD) works specifically for Odisha i.e. KBK, drought prone, tribal
area to 90 per cent Central and 10 per cent State share and also for other areas to 75:25
respectively;

(b)  if so, the details thereof; and
(c)  if not, the reason therefor?

THE MINISTER OF WATER RESOURCES ( SHRI HARISH RAWAT) : (a) to
(c) Ministry of Water Resources has decided to recommend enhanced cost norm for
On Farm Development (OFD) works for both general and special category States/
areas including drought prone areas, tribal areas, KBK districts of Odisha.

Control of erosion due to river Brahmaputra

1848. SHRI BIRENDRA PRASAD BAISHYA : Will the Minister of WATER
RESOURCES be pleased to state:

(a)  whether Government has taken any steps towards conducting hydrological
study along with survey, research and analysis by involving experts from International
and National level in regard to the massive erosion that caused annually by the rivers,
Brahmaputra and Barak alongwith their tributaries, which affects and changing the
geographical scenario of Assam;
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(b)  if so, the details thereof; and

(c)  if not, the details of measures being taken by Government for control of
erosion by the Brahmaputra and Barak rivers and their tributaries during the last three
years?

THE MINISTER OF WATER RESOURCES ( SHRI HARISH RAWAT) : (a) to
(b) The following main studies have been undertaken by the Government on the issue
of erosion caused by River Brahmaputra and its tributaries in the recent past:—

)] Brahmaputra Board carried out studies in collaboration with Space
Application Centre, Ahmedabad to study bank-line migration/river
bank erosion in seven reaches at different locations.

(i)  Brahmaputra Board undertook specific survey in connection with
studies related to mitigation of miseries on account of recurring
floods and erosion at: 1. Dhola-Hatighuli (from Dhollaghat to
Rohmoria), 2. Majuli (entire length of Majuli), 3. Kaziranga area.

(iii)  Brahmaputra Board has done detailed study/research through
physical model studies in two reaches of Brahmaputra, which
includes Majuli Islands for location of spurs and finalizing river
training measures.

(iv)  Central Water and Power Research Station, Pune has been entrusted
to mathematical model studies for exploring feasibility of guide
bund in Majuli reach of Brahmaputra. Simultaneously, physical
model was set up at North Eastern Hydraulic and Allied Research
Institute, Brahmaputra Board to understand use of guide bund for
protection of Majuli River Island from floods and erosion.

(v)  National Disaster Management Authority (NDMA) got a study
conducted by 1IT Roorkee on erosion of Brahmaputra river & its
tributaries and its control. The final report has been submitted by
1T Roorkee in the month of May, 2012.

(c)  The flood control and management schemes are planned, investigated and
implemented by the State Governments with own resources as per priority within the
state. However, in order to assist the State Governments in flood management and
erosion control effectively, the Government of India set up Brahmaputra Board in
1980 for addressing the flood and river bank erosion problems in the North East States.

Brahmaputra Board has carried out basic survey and hydrological studies of all
tributaries of Brahmaputra and Barak (including Majuli Island) and brought out 57
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Master Plans and sent to Brahmaputra Basin States for implementation. In addition to
the above, Central Government is also providing financial assistance to States for
taking up flood management, anti-erosion, drainage development work etc. in respective
States under “Flood Management Programme” wherein an amount of Rs. 525 crore
has been released to the State of Assam during last three years.

BML canal for water of Sutlej

11849. SHRI ASHK ALI TAK : Will the Minister of WATER RESOURCES be
pleased to state:

(a)  whether itis a fact that Bhakhra Main Line (BML) canal system was built
for the water of Sutlej;

(b)  whether water of Rabi-Beas can also be made available through BML;
and

(c)  if so, the details of the authorized share of the partner States for the Rabi-
Beas water in BML?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) Yes,
Sir.

(b)  Yes, Sir.

(c)  Asinformed by Bhakra Beas Management Board, the States of Haryana,
Delhi and Rajasthan have been authorized to carry respectively 3.45 Million Acre Feet

(MAF), 0.20 MAF and 0.17 MAF (linked with the restoration of BML Canal) of the
Ravi-Beas water through the Bhakra Main Line Canal.

Water supply to Rajasthan from Punjab and Haryana

11850. SHRI ASHK ALI TAK : Will the Minister of WATER RESOURCES be
pleased to state:

(@)  the volume of water, in cusecs, supposed to be given to the Rajasthan
from Punjab and Haryana and the water being supplied currently;

(b)  the efforts being made by the Central Government to make the remaining
share of water available to the Rajasthan and by when the State would get its full share
of water; and

(c)  the details of the dates of correspondence made by the Chief Minister of
Rajasthan in this regard?

t Original notice of the question was received in Hindi.
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THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) As
informed by Bhakra Beas Management Board (BBMB), which decides the periodical
allocations of the waters of rivers Ravi, Beas and Sutlej in consultation with its Partner
States of Punjab, Haryana and Rajasthan, the shares and deliveries (in lakh cusec-
days) of the waters in respect of Rajasthan via Punjab and Haryana are as follows:

(in lakh cusec-days)

Year Ravi, Beas & Sutlej waters Sutlej waters via
via Punjab Haryana
Rajasthan’s share  Deliveries Rajasthan’s share Deliveries

2007-08 35 37.2 1.9 1.57
2008-09 34.3 42.6 1.95 2.17
2009-10 25 24.3 1.87 141
2010-11 34.1 40.3 2.07 2.19
2011-12 35.9 42.4 1.97 2.18

Rajasthan’s share of Yamuna water as per the four monthly distribution decided
by the Upper Yamuna River Board (UYRB) is 1281 cusec, 238 cusec and 288 cusec at
Okhla for the periods July-October, November-February arid March-June respectively;
and 1917 cusec at Tajewala for the period July-October and nil during the rest of year.
As informed by UYRB, Rajasthan gets no water from Hathnikund (Tajewala) Barrage
and gets less than the allocated share from Okhla Barrage.

(b)  Bhakra Beas Management Board (BBMB) has been supplying water to
all its partner states as per their requirements to the extent possible in spite of critical
position of the reservoirs. It has been requesting the other partner States namely Punjab
and Haryana to supply correct and agreed deliveries to Rajasthan. At meeting of Upper
Yamuna Review Committee held on 19.07.11, it was proposed to Haryana and Rajasthan
to resolve the issue of supply of Rajasthan’s allocation at Tajewala bilaterally and they
agreed. Regarding the issue of supply of full share of Rajasthan at Okhla, the Member
Secretary, UYRB had inspected the Gurgaon canal in 2010 and advised Haryana and
Uttar Pradesh to undertake desilting and repair works for restoring the designed capacity
of the canal and stop enroute unauthorised lifting of water. UYRB has also advised
Uttar Pradesh and Haryana from time to time to ensure that full share of Rajasthan
reaches its border. Further, Rajasthan had proposed two schemes for utilizing the
allocated waters in Bharatpur and Churu & Jhunjhunu areas. These schemes were
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cleared by the Advisory Committee of the Ministry of Water Resources in 2003 subject
to the concurrence of Haryana for construction works to be taken up in its territory.
Haryana has so far not given its concurrence. As Rajasthan getting its full share of
water depends on other concerned States through which the waters flow, no definite
time frame can be stated.

(c)  Hon’ble CM, Rajasthan in his letters dated 16.06.09 and 10.07.09 addressed
to the Hon’ble Prime Minister had raised the issue of release of water from Harike
barrage to Rajasthan indicating receipt of short supplies. In his letter 27.09.12, the
Chief Minister has requested the Hon’ble Minister of Water Resources to convene a
meeting of the Upper Yamuna Review Committee to resolve the issue of supply of
water to Rajasthan from the Tajewala Head Works through the Western Yamuna Canal.

Construction of barrage on Godavari river in Andhra Pradesh

1851. SHRI PALVAI GOVARDHAN REDDY : Will the Minister of WATER
RESOURCES be pleased to state:

(@)  whether it is a fact that an expert Shri Hanumantha Rao and a UN
Consultant, had submitted a detailed proposal for construction of a series of barrages
on Godavari river in Andhra Pradesh under Step Ladder Technology to produce power,
provide drinking water, irrigation facility and also for sea vessel navigation up to Sriram
Sagar;

(b)  if so, when such proposal was submitted and water action the Ministry
has taken thereon so far;

(c)  whether it is also a fact that some MPs from Telangana Region have also
met the Central Water Commission (CWC) in this regard recently; and

(d) if so, the action taken thereon so far?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (b) A proposal for alternative design of Polavaram high Dam by constructing a
barrage in place of the dam from Shri Hanumntha Rao was received in Central \Water
Commission (CWC) in November, 2009 and again in December, 2009 through Shri P.
Govardhan Reddy, Former Minister, Andhra Pradesh. The same was examined in CWC
and it was observed that barrages are constructed with limited storage capacity to
utilize water during the time when water is available in the river. Also, a barrage
cannot fully meet water requirements during non-monsoon period for Rabi Irrigation
and other purposes like diversion of water and supply of drinking water to a city.
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(c) and (d) Central Water Commission has not organized any consultation
meeting with Hon’ble Members of Parliament from Telengana Region during the last
six months in this regard.

Water supply to Kutch region in Gujarat

1852. SHRI NATUJI HALAJI THAKOR : Will the Minister of WATER
RESOURCES be pleased to state:

(@)  whether the Kutch region of Gujarat is a part of Sindhu basin; and

(b)  ifso, the action taken by Government to provide adequate water supply to
it from the basin?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) :
(a) Kutch region of Gujarat is not considered to be a part of the Indus Basin as per the
Irrigation Commission Report of 1972 or the present available basin maps.

(b)  Does not arise.
Japanese help for better water supply in Andhra Pradesh

1853. SHRI MOHD. ALl KHAN :
SHRIMATI T. RATNA BAI :

Will the Minister of WATER RESOURCES be pleased to state:

(a)  whether Government is taking Japanese help for better water supply and
its related projects;

(b)  if so, the details thereof, during the last five years especially in Andhra
Pradesh, State-wise; and

(c)  the amount spent in this regard during the said period?

THE MINISTER OF WATER RESOURCES ( SHRI HARISH RAWAT) : (a) Yes,
Sir.

(b) and (c) A Statement giving State-wise details of Japan International
Cooperation Agency (JICA) ODA loan assistance availed during the last 5 years for
better water supply and water related projects is given in Statement (See below).
Subsequent releases are made by JICA only after scrutiny of the bills/vouchers, in
respect of expenditure already incurred, submitted by the implementing agencies.



Unstarred Questions

[RAJYA SABHA]

STOC'TT'VC 11-9seyd
[VAVNASTA 65°¢6v¢ G2'814T [AA /0T0C°E0TE 108[0.1d uonebru| 1ebusy
ST0C°L0'8¢ 109loud
v’ 0rcT 2¢0°'508 7,691 126G 9T'TY 06'8 GGGTT /S00C°€0'TE uonebiuy Joul ueyiseley
T10290°8T BssuQO
- 1G'8/¢9 G6°2029 €9°¢r19 €8'T€SS 0S'TrOoY (A% /Y002 E0'TE ‘108l0.d uonebiuy 1ebusy
9T0C’L0°TT 18loid pooyijaar ®
GG TYSS 29'9¢2S 0T'20.C €2'898 v9'ST¥ LT8€ v.6€¢ /L002°€0°0€ uorebLu| ysapeld elypuy
11 108014 uoneziulapoN
Z102'90'8T |eued yedepn)d
GEV6EE LT'ETEE 8T'Tcce 96'9¥6¢ 8L'TT8¢ 9¢°'05€¢ ELLY /¥00C°€0'TE |oouin’y ysspeld elypuy
() 6 8 L 9 S ¥ € 4
€T-¢T0¢ ¢T0¢-TT0C TT-0T0C 0T-600¢ 60-800¢ 80-,00¢ UOIIINN
UsA) Buiso|
junowy /Buiubis "ON
(uorIA UBA) IuBWSSINgSIQ aAIRINWIND ueo] 10 areg 108loid Jo sweN ‘IS

Written Answers to

280

s1eak anl) 1se] ay1 Burinp s1oaload parejas 1a1em pue Ajddns Jarem 7 (uoirebiai]) seainosal Jayem Buiobuo Jo sjrereg

luswielels



281

Unstarred Questions

[10 DEC., 2012]

Written Answers to

¢L'5E6¢

€8'Gery

Ga8'ecy

G€'909

L1°988€

¥Z'89TT

0€'sLTLC

8.°€/88

06'618¢ T9'60LE

V'9LVE 80°€98
€C°E8E 0L°L¢¢
Sy'Lcc 82'649T

EEV6EE 99'TLLT

T19°/89 L€°6¢2S

6¢'0665¢ 67°00LEC

8.°01788 TO'€T.8

T.°6/8¢

8E'88¢E

6L°T9

¥8'66

L6'86€

¥8°L0€

86'0TTTC

¥6'2608

00L¢

Sv'0L

06'T49T

LT'TS.ST

L8'EEBTT

09'99€S

00L¢

T9'Tv.LS

¢LCEITT

0v'SY6e

T4S8

908¢¢

T906T

T969

(44174

YXAXAN

L112€

L66TT

1888

GT0C°€0'SC
/8002°€0°0T

LT0C'TT'8¢C
/200260 VT

9T0¢’L0'TT
/1.00C°€0°0€

LT0C°L0'TT
/2002°€0°0€

LT0C°L0'TT
/1.002°€0'TE

¢10C°L0'8¢
/6002°€0'TE

€T0C’E0'TE
/1002°€0°0€

800¢'90°€0
/1661°20°G¢

€T0C°0T'6T
/¥002°€0'TE

pun4 wswdojansq

ueqn npeN Jiwel 96T-ddl

109[0.14 abeiamas pue
Ajddns Jarem €09 68T-ddl

108l0.d
Juswanoidw| uonelues
pajelbaiu] essuO /8T-ddl

103l0.1d abeiamas

Jesiwy 98T-ddl

108l0.ud Ajddng
1818/ BIBY G8T-dAl

111 Ajddns Ja1epA BlRISS]

(11) 198l01d Ajddng
J3VEM BIRIDY ¥8T-ddl

(1) Aiddns Ja18AN BJRIDH

108l0.1d Ajddns Ja1epn
Andrer undjesig 2ST-ddl

4’

€T

T

T

0T



Unstarred Questions

[RAJYA SABHA]

Written Answers to

282

108l0.d
G60.LT LT02°L0'8¢ uonebnI sisoion|4 pue

¥1°059¢ ¥1°059¢ 02'22TT 0 0 0 /6002°€0°TE Alddng Jo1epn [espexaboH  “Tg
18l0.id
18€¢¢ /T0C°€0°SGC uonebni sisoionj4 pue

89'TE60T 89'TE60T 9T'6.0V 29°/99 76'7S /8002°€0°0T Alddng ssrep [exprexeboH ‘0z
109l0.1d 1uswanoidwi]
6¢LL 9T10C'L0'V¢ Baly JUswydled

¥0°G9.¢ YT1°0€9¢C 80°GE0C 1/1°G/0T 80°¢CLy /6°TGST /9002°€0°TE pue ayeT Jebes uresny ‘6T
109[0.1d 1uswanoidwi]
8GE 102,02 JuawWabeue|A 81Sep\

/G686 [A XAV ¥1'8¢S9 16'Tv¢C LV'GET €8'€¢C /9002°€0'TE pros elexq|ox ‘8T
€3¥6¢ 6T02'L0°'8¢ 109l0.1d Ajddng

12°€¢S¢ SY'v0TC 6T1'6€6 0 0 0 /6002°€0'TE I831eM\ Neyemn /T
T-11 8seyd 1aloid
166TY GT02°20°82 abesemas 7 Ajddns

1/'/6TSE 12°€8.1¢€ 19°/VETC 8C'EET8 G¥7'6.S celey /S002°€0°TE Jarep asojebueg GOT-dAl 9T
(z-11) 103l0.1d abesamas
8GE8¢ 9T0C’L0'¥¢C pue Ajddns Ja1epn

99°€C9T 61°¢90T €2°699 8/°GET 0 0 /9002°€0°TE aiojebueg 89T1-dAl ‘ST

0T 6 8 A 9 S 14 € 14 T




Written Answers to [10 DEC., 2012] Unstarred Questions 283

Irrigated land

1854. DR. JANARDHAN WAGHMARE : Will the Minister of WATER
RESOURCES be pleased to state:

(@)  whether it is a fact that the total geographical area of cultivable land is 81
MHA, the gross irrigated area is only 14.3 MHA,;

(b)  if so, whether it is a fact that only 23.23 per cent of the total cropped area
is irrigated in the drought districts, as compared to the all India average of 30.15 per
cent;

(c)  whether measures are taken to irrigate cultivable land in drought districts;
(d)  if so, the details thereof; and
(e)  if not, the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (b) As per the information provided by the Ministry of Agriculture and Cooperation,
in the year 2009-10, the total agricultural/culturable land, gross irrigated and total
cropped area in the country including drought districts is 182.466 MHa., 86.423 MHa.
and 192.197 MHa respectively. The percentage of gross irrigated area over total cropped
area is 44.96

(c)to (e) The State-wise details of Central Assistance (CA) released to Major/
Medium Irrigation (MMI) projects under Accelerated Irrigation Benefits Programme
(AIBP) during the last two years (2010-11 and 2011-12) to the projects benefiting
Drought Prone Area Programme (DPAP) area and Desert Development Programme
(DDP) area and utilisation thereof are given in Statement (See below). No CA to the
MMI projects benefiting DPAP area and DDP area has been released during the current
year (2012-13). The Surface Minor Irrigation (MI) schemes benefiting DDP area are
not eligible for funding under AIBP. State-wise details of grant released for M1 schemes
including drought prone areas during the last two years and current year under AIBP
and utilization thereof are given in Statement-11.
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Statement-1

State-wise details of Central Assistance (CA) released to Major/Medium Irrigation
(MMI) projects under Accelerated Irrigation Benefits Programme (AIBP) during the
last two years (2010-11 & 2011-12) to the projects benefitting Drought Prone Area
Programme (DPAP) area and Desert Development Programme (DDP) area and
utilisation thereof

SI. Name of the CA Released Expenditure Incurred
No. State (Rs. in crores) (Rs. in crores)
2010-11 2011-12 2010-11 2011-12
1. Andhra Pradesh 22.792 256.131 2354.159 0.000
2. Bihar 0.0000 0.0000 47.670 0.000
3. Chhattisgarh 6.318 22.250 16.330 0.000
4. Gujarat 361.420 0.0000 859.140 1727.360
5. Karnataka 480.501 272.391 1009.449 0.000
6. Madhya Pradesh 412.620 140.721 792.065 428.416
7. Maharashtra 1700.637 957.570 1649.947 465.520
8. Odisha 322.919 360.919 346.728 0.000
9. Punjab 105.840 0.0000 0.000 0.000
10. Rajasthan 41.920 0.0000 109.040 0.000
11. Uttar Pradesh 338.009 105.469 366.216 0.000

12. West Bengal 0.0000 5.346 0.672 0.000
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Proposals for water resources

1855. DR. NAJMAA. HEPTULLA : Will the Minister of WATER RESOURCES
be pleased to state:

(a)  the number of proposals sent by Madhya Pradesh Government regarding
water resources to the Central Government for clearance during the last three years
and the current year;

(b)  the number of proposals, out of these cleared, by Government along with
the number of proposals lying pending; and

(c) by when the pending proposals are likely to be cleared by Government?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) :
(a) During the last three years (2009, 2010 & 2011) and the current year (2012), 60
proposals of Major/Medium Irrigation Projects (50 New and 10 Revised) have been
received in Central Water Commission (CWC) from Government of Madhya Pradesh.

(b)  Out of the above 60 proposals received during the last three years, 19
proposals of Major/Medium Irrigation Projects, have been accepted by the Advisory
Committee of Ministry of Water Resources and compliance on 8 proposals is to be
submitted by Government of Madhya Pradesh. 33 number of projects have been sent
back to State Government to re-submit in proper format after compliance of the
observation of CWC.

(c)  Time taken for clearance of projects depends on the time taken by the
project authorities in furnishing compliance to the comments/observations of CWC/
Central Agencies and submission of statutory clearance from agencies including
Ministry of Environment and Forests (MoEF) and Ministry of Tribal Affairs (MoTA)
and concurrence of State Finance Department.

Irrigation facilities in Maharashtra

1856. DR. KANWAR DEEP SINGH : Will the Minister of WATER
RESOURCES be pleased to state:

(@)  whether despite massive spending on irrigation over the past decade,
Maharashtra’s irrigation potential has increased only by 0.1 per cent;

(b)  if so, the details thereof, including the reasons behind such slow progress;

(c)  whether any corrective steps are being taken to speed up the process;
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(d)  if so, the details thereof; and
(e)  if not, the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) to
(e) Information is being collected and will be placed on the table of the House.

Vanasadhara Water Dispute Tribunal

1857. SHRI DILIP KUMAR TIRKEY : Will the Minister of WATER
RESOURCES be pleased to state:

(@)  whether the VVanasadhara Water Dispute Tribunal has been constituted and
necessary logistics and support provided to the Tribunal to facilitate its smooth
functioning; and

(b)  ifnot, the details of the steps taken to ensure regular and smooth functioning
and expeditious hearing by the Tribunal?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) (a) and
(b) The Vansadhara Water Disputes Tribunal has been constituted by the Central
Government on 24.2.2010 and the dispute related to Inter State Vansadhara River has
been referred to it for adjudication. The logistic and support for the Vansadhara River
Water Dispute has been provided as given below:—

The Government has sanctioned 14 temporary posts which has been filled of
official staff car with driver and two attendants has been provided to the Chairman and
to the Members of the Tribunal. The office space for the Tribunal has been allocated
by Ministry of Water Resources, New Delhi and thereafter, two effective sittings of
the Tribunal have been held in its new office premises. The functioning of the Tribunal
commensurates with the provision of Section 5(2) of the Inter State River Water Disputes
(ISRWD) Act, 1956.

Policy for inter-linking of rivers

11858. SHRI PARVEZ HASHMI : Will the Minister of WATER RESOURCES
be pleased to state:

(a)  whether it is a fact that the policy for inter-linking of rivers has been
formulated for the purpose of fulfilling the shortage of water throughout the country;

t Original notice of the question was received in Hindi.
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(b)  whether sufficient water would be available for irrigation of the land and
depletion of ground-water level would be checked and also whether the availability of
potable water would surely increase with the implementation of the above-mentioned
policy; and

(c)  the details of the manner in which water would be made easily available
through the said project?

THE MINISTER OF WATER RESOURCES ( SHRI HARISH RAWAT) : (a) The
Ministry of Water Resources (MoWR) (erstwhile Ministry of Irrigation) formulated a
National Perspective Plan (NPP) for Water Resources Development in 1980 envisaging
inter-basin transfer of water from surplus basins to deficit basins/areas which comprises
two components, namely, Himalayan Rivers Development Component and Peninsular
Rivers Development Component. National Water Development Agency (NWDA) was
set up under the MoWR in 1982 for carrying out various technical studies to establish
the feasibility of the proposals of NPP and to give concrete shape to it. NWDA has
already identified 14 links under Himalayan Component and 16 links under Peninsular
Rivers Component is given in Statement.

(b) and (c) Yes, it has been estimated that the implementation of National
Perspective Plan is likely to would give benefit of 25 million hectares of irrigation
from surface waters, 10 million hectares by increased use of ground waters, raising
the ultimate irrigation potential from 140 million hectares to 175 million hectares and
generation of 34 million Kilo Watts of power, apart from the incidental benefits of
flood control, navigation, water supply, fisheries, salinity and pollution control etc.

Statement

Status of water transfer links identified for preparation of Feasibility Reports (FR)
by NWDA

Peninsular Rivers Development Component
1. Mahanadi (Manibhadra) - Godavari (Dowlaiswaram) link - FR completed

2. Godavari (Polavaram) - Krishna (Vijayawada) link* - FR completed (Taken
up by state as per their
own proposal)

3. Godavari (Inchampalli) - Krishna (Pulichintala) link - FR completed

4. Godavari (Inchampalli) - Krishna (Nagarjunasagar) link - FR completed
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Krishna (Nagarjunasagar) - Pennar (Somasila) link
Krishna (Srisailam) - Pennar link

Krishna (Almatti) - Pennar link

Pennar (Somasila) - Cauvery (Grand Anicut) link
Cauvery (Kattalai) - Vaigai - Gundar link

Parbati - Kalisindh - Chambal link*

Damanganga - Pinjal link*

Par - Tapi - Narmada link*

Ken - Betwa link*

Pamba - Achankovil - Vaippar link
Netravati - Hemavati Link

Bedti - Varda link

Himalayan Rivers Development Component

1.

2.

3.

10.

Kosi-Mechi link
Kosi-Ghaghra link
Gandak-Ganga link

Ghaghra-Yamuna link

Sarda-Yamuna link

Yamuna-Rajasthan link

Rajasthan-Sabarmati link

Chunar (at Ganga)-Sone Barrage link

Sone Dam - Southern Tributaries of Ganga link

Manas-Sankosh-Tista-Ganga (M-S-T-G) link

Unstarred Questions

FR completed
FR completed
FR completed
FR completed
FR completed
FR completed

FR completed & DPR
started

FR completed & DPR
started

DRP (Phase-1)
Completed

FR completed
PFR completed

FR completed

Entirely lies in Nepal
S & | works taken up
S & | works completed

FR completed (for
Indian portion)

FR completed (for
Indian portion)

S & | works completed
S & I works completed
S & I works completed
S & | works taken up

S & | works taken up
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11. Jogighopa (at Brahmaputra)-Tista-Ganga at Farakka - S & | works taken up
(Alternate to M-S-T-G) link

12. Ganga (Farakka)-Sunderbans link - S & | works completed
13. Ganga-Damodar-Subernarekha link - S & | works completed
14. Subernarekha-Mahanadi link - S & | works completed
* Priority links.

PFR- Pre-Feasibility Report; FR- Feasibility Report; DPR- Detailed Project Report.

S & | - Survey & Investigation in Indian portion.
Regulation of extraction of groundwater

11859. SHRI MOTILAL VORA : Will the Minister of WATER RESOURCES
be pleased to state:

(a)  whether the Prime Minister, in view of decreasing availability of water,
has stressed upon brining forward a legislation to regulate the extraction of groundwater;

(b)  if so, the steps being taken by Government in this regard;

(c)  whether Government would urgently put a curb on private companies
engaged in exploiting groundwater; and

(d)  if not, the reasons therefor?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a) The
Hon’ble Prime Minister, in his speech at the inaugural ceremony of India Water Week
on April 10, 2012 while expressing concern over the scarcity of water in the Country,
had indicated that the present legal situation gives every land holder the right to pump
unlimited quantities of water from a bore well on his own ground and there is no
regulation of groundwater extraction and no coordination among the competing users.
He had advocated the need to move to a situation where groundwater can be treated as
a common property resource and referred to a suggestion for a broad over-arching
National Legal Framework of general principles on water to pave ways for essential
legislation on water governance in every State.

(b) A Model Bill has been circulated by the Ministry of Water Resources to
all the States/Union Territories to enable them to enact groundwater legislation for its
regulation and development. The Ministry has also evolved a draft National Water

t Original notice of the question was received in Hindi.
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Policy, 2012 recommending a National Water Framework Law comprising general
principles to lead the way for essential legislation on water governance in every State
of the Union.

(c) and (d) Central Ground Water Authority (CGWA) has fixed norms for
abstraction of groundwater by industry using water as raw material. CGWA evaluates
proposals based on guidelines/criteria for evaluation of proposals and specific technical
studies for issuing ‘No Objection Certificate’ for withdrawal of groundwater for new
industry/project falling in over-exploited, critical and semi-critical areas in the Country.
Random inspections of the industries are carried out to ensure that the conditions laid
down in the “No Objection Certificate’, such as limiting withdrawals to the prescribed
limit, artificial recharge to augment groundwater resources, ground water quality and
water level monitoring and recycling/reuse of water are not violated. Further, it issues
directions to large and medium industries using groundwater in the over-exploited and
critical areas to take up water conservation measures.

Funds for irrigation

1860. SHRIMATI SMRITI ZUBIN IRANI : Will the Minister of WATER
RESOURCES be pleased to state:

(a)  the details of allocation and utilization of funds for irrigation given by the
Ministry during the Eleventh Five Year Plan period, State-wise and year-wise; and

(b)  how much funds were allocated and utilized by the Gujarat Government
on irrigation during the same period?

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : (a)
and (b) As per information provided by the Planning Commission, year-wise allocation
of funds for irrigation by the Union Government and State-wise utilisation thereof
during the Eleventh Plan Period, including that of State Government of Gujarat is
given in Statement.
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12.00 Noon
SHORT NOTICE QUESTION

MR. CHAIRMAN, Short Notice Question No. 3. The questioner is not present.
Let the answer be given.

Windmill plants in Andhra Pradesh

3. SHRI'Y.S. CHOWDARY : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@)  whether Government is considering to set up windmill plants in Andhra
Pradesh;

(b)  if so, the details thereof;

(c)  whether Government has identified the locations for windmill plants in
the State; and

(d)  if so, the details thereof and the present status of the setting up of the
plants?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) The State Governments give permission to establish wind power
projects to private developers under the overarching guidelines of the Government of
India. Atotal wind power capacity of 365.72 MW has been installed in Andhra Pradesh
so far. As per the information provided by the New and Renewable Energy Development
Corporation of Andhra Pradesh (NEDCAP), another 200 MW capacity is expected to
be installed in remaining period of financial year 2012-13. Location-wise details are
given in Statement-I (See below).

(c) and (d) A Wind Atlas for India has been prepared with help of RISO,
Denmark, which helps the states and investors in identifying the windy locations for
establishing the wind power projects. This apart, the Ministry through the Centre for
Wind Energy Technology has established 78 wind monitoring stations in Andhra Pradesh
for recording of wind data. The list of stations and district is given in Statement-11 (See
below). Another 10 stations at 100 m height are being installed in the State. The list of
these stations is given in Statement-111.
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Statement-1

Location-wise details of Wind Power installed capacity in Andhra Pradesh

SI. No Location District Capacity (MW)
1. Ramagiri Ananthapur 51.74
2. Tallimadugulu Ananthapur 5.00
3. Kadavakallu Ananthapur 43.45
4. Tirumala Hills Chittor 7.03
5. Kondamedapalli Kurnool 88.75
6. Nallakonda Ananthapur 75.20
7. Vajrakarur Ananthapur 86.10
8. Rekulakunta Ananthapur 5.95
9. Narasimhakonda Nellore 2.50

TotaL 365.72
Statement-11

Wind monitoring stations in Andhra Pradesh

SI. No. Station District
1 2 3
1. Alangarapeta Anantapur
2. Badhrampalli Kottala Anantapur
3. Badvel Cuddapah
4, Balapuram Anantapur
5. Banavasi Kurnool

6. Banderlapalli Kurnool
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1 2 3
7. Bhimunipatnam Vishakapatnam
8. Borampalli Anantapur
9. Boxampalli Anantapur

10. Burugula Kurnool

11. Chimalapenta Cuddapah

12. Chinnababayapalli Anantapur

13. Dakkili Nellore

14, Galikonda Vishakapatnam

15. Jamalamadugu 1 Cuddapah

16. Jamalamadugu 2 Cuddapah

17. Jangamguntla Prakasam

18. Kadavakallu (1) Anantapur

Kadavakallu (2) Anantapur

19. Kakula Konda Chitoor

20. Kodumuru Kurnool

21. Kondamedapalli Kurnool

22. Korrakodu Anantapur

23. Kota Nellore

24, Kotrathanda Mehbubnagar

25, Kotturu Medak

26. Lachambavi Guntur

27. M.P.R. Dam Anantapur

28. Madikere Kurnool
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1 2 3
29. Madugupalli Anantapur
30. Motlampalli Mehbubnagar
31. Mustikovala Anantapur
32. Nallakonda Anantapur
33. Narasimha Konda Nellore
34. Nazeerabad Rangareddy
35. Nekhanapuram Cuddapah
36. Pacharlapalli Chitoor
37. Pampanoor Thanda Anantapur
38. Payalakuntla Cuddapah
39. Peddavaram Krishna
40. Puttaparthy Anantapur
41. Ramagiri (2) Anantapur
Ramagiri (1) Anantapur
42. Ramagiri 111 Anantapur
43. Ramanaidu Kandrika Chitoor
44, Shahpuram Anantapur
45, Shivapuram Anantapur
46. Siddanagatta Kurnool
47. Singanamala Anantapur
48. Singarikonda Prakasam
49, Tadwai @ Nizamabad
50. Talaricheruvu Anantapur




300  Short Notice [RAJYA SABHA] Question
1 2 3
51. Tallimadugula Anantapur
52. Teranapalle Anantapur
53. Tirumala Chitoor
54, Tirumalayapalli Cuddapah
55. Ulindakonda Kurnool
56. Vajrakarur Anantapur
57. Vajrakarur Anantapur
58. Vepulaparthy Anantapur
59. Yeradoddi Anantapur
60. Sanghi Nagar Rangareddy
61. Pacharlakonda Vishakapatnam
62. Chowdarapali Medak
63. Chinnapalasa Adilabad
64. Wysapuram Anantapur
65. Basavapuram Anantapur
66. Kuttalapalli Anantapur
67. Kodiganipalli Chitoor
68. Molagavalli Kurnool
69. Chinnakolumulapalli Kurnool
70. Gangadevipalli Kadappa
71. Ottuguntla Mahabub Nagar
72. Bandameedapalli Rangareddy
73. Mangithanda Medak
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1 2 3
74. Gopiyanykthanda Medak
75. Samudrathanda Nizamabad
76. Patha Ananthapur Adilabad
77. Ontimamidi East Godavari
78. Malameedapalli Prakasam
Statement-111

New Wind Monitoring Stations under Installation in Andhra Pradesh

SI. No Site Name District
1. DevereddyPalli Anantapur
2. Kondurpalem Nellore
3. Lingampalli Warangal
4. Molalagutta Adilabad
5. Godugupeta West Godavari
6. Sunkisala Nalgonda
7. Kompalli Rangareddy
8. Chadmal Nizamabad
9. Gunduthanda Kurnool

10. Sorlagondi Krishna

DR. FAROOQ ABDULLAH : Mr. Chairman, Sir, | lay a Statement on the Table
of the House.

MR. CHAIRMAN : The Statement has been laid. Any supplementary on this?

it UehTeT TS : ¥R, T question &7 =T ¥, T answer, a1 87 Supplementary
Question &3 geAI?

SHRI BALBIR PUNJ : Sir, the question has not been circulated. How do you
expect the Members to seek clarifications?
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MR. CHAIRMAN : The rule is, if the questioner is not present, the question is
the property of the House.
SHRI BALBIR PUNJ : The question has not been circulated.
MR. CHAIRMAN : It has been circulated.

SHRI BALBIR PUNJ : The answer has not been circulated. How do you expect
the Members to ask supplementaries?

MR. CHAIRMAN : | will check on that. Thank you.

PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN in the Chair.
=1 Ifar ¥iehR wRIE (f98R) : R, ART Zero Hour &7 Ua A1eH &, Hudr 37 g7 allow & |
MR. DEPUTY CHAIRMAN : | will allow you after laying the papers.
Report and Accounts (2011-12) of SSSNIRE, Kapurthala and related papers

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH) : Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers—

(@)  Annual Reportand Accounts of the Sardar Swaran Singh-National Institute
of Renewable Energy (SSS-NIRE), Kapurthala, for the year 2011-12,
together with the Auditor’s Report on the Accounts.

(b)  Review by Government on the Working of the above Institute.
[Placed in Library. See No. L.T. 7507/15/12]

l. Reports and Accounts (2011-12) of NRDC, New Delhi and related
papers.

1. Reports and Accounts (2011-12) of various National Institutes and
related papers.

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND THE MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR) : Sir, on
behalf of Shri S. Jaipal Reddy, I lay on the Table—
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. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619A of the Companies Act, 1956:—

(a)  Fifty-eighth Annual Report and Accounts of the National Research
Development Corporation (NRDC), New Delhi, for the year 2011-12,
together with the Auditor’s Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7790/15/12]

. A copy each (in English and Hindi) of the following papers:—

(i) (@  Annual Report and Accounts of the Indian National Centre
for Ocean Information Services (INCOIS), Hyderabad, for
the year 2011-12, together with the Auditor’s Report on the
Accounts.

(b)  Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 7787/15/12]

(i) (@  Annual Report and Accounts of the National Centre for
Antarctic and Ocean Research (NCAOR), Goa, for the year
2011-12, together with the Auditor’s Report on the Accounts.

(b)  Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 7788/15/12]

(iii) (@) Annual Report and Accounts of the Indian Institute of
Tropical Meteorology (1ITM), Pune, for the year 2011-12,
together with the Auditor’s Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7786/15/12]

(iv) (@) Annual Report and Accounts of the National Institute of
Ocean Technology (NIOT), Chennai, for the year 2011-12,
together with the Auditor’s Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7785/15/12]
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(v) (@) Annual Report and Accounts of the National Institute of
Immunology (NI1), New Delhi, for the year 2011-12, together
with the Auditor’s Report on the Accounts.

(b)  Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7789/15/12]

Report and Accounts (2011-12) of Neyveli Lignite Corporation Limited,
Chennai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF COAL (SHRI PRATIK
PRAKASHBAPU PATIL) : Sir, on behalf of Shri Shriprakash Jaiswal, | lay on the
Table, under sub-section (1) of Section 619A of the Companies Act, 1956, a copy each
(in English and Hindi) of the following papers:—

(a) Fifty-sixth Annual Report and Accounts of the Neyveli Lignite Corporation
Limited, Chennai, for the year 2011-12, together with the Auditor’s Report
on the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7595/15/12]

Report and Accounts (2011-12) of MECL, Nagpur and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTRY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA) : Sir, on behalf of Shri Dinsha J. Patel, | lay on the Table,
under sub-section (1) of Section 619A of the Companies Act, 1956, a copy each (in
English and Hindi) of the following papers:—

(@)  Fortieth Annual Report and Accounts of the Mineral Exploration
Corporation Limited (MECL), Nagpur, for the year 2011-12, together with
the Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 7684/15/12]
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Eighth Annual Statement on Pending Law Commission Reports

SHRI RAJEEV SHUKLA : Sir, on behalf of Shri Ashwani Kumar I lay on the
Table, a copy (in English and Hindi) of the Eighth Annual Statement on Pending Law
Commission Reports (December, 2012). [Placed in Library. See No. L.T. 7859/15/12]

Report and Accounts (2011-12) of WAPCOS, New Delhi and related papers

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : Sir |
lay on the Table, under sub-section (1) of Section 619A of the Companies Act, 1956, a
copy (in English and Hindi) of the Annual Report and Accounts of the Water and
Power Consultancy Services (India) Limited (WAPCOS), New Delhi, for the year
2011-12, together with the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon. [Placed in Library. See No. L.T.
7860/15/12]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : Sir, | lay on the
Table—

I. (i) Acopyeach (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of Food and
Public Distribution), under Section 52 of the Warehousing (Development and
Regulation) Act, 2007:—

(1) GS.R.769 (E), dated the 18th October, 2012, publishing the Salaries,
Allowances and other Terms and Conditions of Service of
Chairperson and Members of Warehousing Development and
Regulatory Authority (Amendment) Rules, 2012. [Placed in Library.
See No. L.T. 8329/15/12]

(2) GS.R. 709 (E), dated the 21st September, 2012, publishing the
Warehousing Development and Regulatory Authority (Maintenance
of Records and Accounts of Warehousing Business) Regulations,
2012. [Placed in Library. See No. L.T. 7607/15/12]

Il. (i) A copy (in English and Hindi) of the Ministry of Consumer Affairs,
Food and Public Distribution (Department of Consumer Affairs) Notification No. G.S.R.
668 (E), dated the 4th September, 2012, publishing the Legal Metrology (General)
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Amendment Rules, 2012, under sub-section (4) of Section 52 of the Legal Metrology
Act, 2009. [Placed in Library. See No. L.T. 7608/15/12]

Report and Accounts (2011-12) of NSIC, New Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIAPPA) : Sir, | lay on the Table, under
sub-section (1) of Section 619A of the Companies Act, 1956, a copy each (in English
and Hindi) of the following papers:—

(a)  Fifty-seventh Annual Report and Accounts of the National Small Industries
Corporation Limited (NSIC), New Delhi, for the year 2011-12, together
with the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7874/15/12]

l. Notifications of the Ministry of Corporate Affairs.

1. Report and Accounts (2011-12) of CCI, New Delhi and Audit Report

thereon.

PRURET B AT & I T3 (31t e urrere) « #eiqy, # faRad o= wvves
T E—

I. (i) Copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 40 of the Cost and Works Accountants
Act, 1959:—

(1) GS.R.712(E), dated the 24th September, 2012, publishing the Cost
and Works Accountants Procedure of Meeting of Quality Review
Board and Terms and Conditions of Services and Allowances of
the Chairperson and Members of the Board (Amendment) Rules,
2012.

(2) GS.R.713(E), dated the 24th September, 2012, publishing the Cost
and Works Accountants (Procedure of Investigations of Professional
and Other Misconduct and Conduct of Cases) (Amendment) Rules,
2012.

[Placed in Library. For Sr. Nos. 1 and 2 See No. L.T. 7671/15/12]
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(3) No. G/18-CWA/9/2012, dated the 27th September, 2012, notifying
the Annual Report and Audited Statements of Accounts of the
Institute of Cost Accountants of India, for the year 2011-12. [Placed
in Library. See No. L.T. 7669/15/12]

A copy (in English and Hindi) of the Ministry of Corporate Affairs

Notification F. No. 104/32/Accts. dated the 27th September, 2012, regarding Annual
Report and Audited Statements of Accounts of the Institute of Company Secretaries of
India, for the year 2011-2012, under Section 40 of the Company Secretaries Act, 1940.
[Placed in Library. See No. L.T. 7668/15/12]

(iii)
Ministry of
1949:—

()

@)

©)

Il.
section (3)

A copy each (in English and Hindi) of the following Notifications of the
Corporate Affairs, under Section 30 B of the Chartered Accountants Act,

G.S.R. 810 (E), dated the 5th November, 2012, amending Notification No.
G.S.R. 38 (E), dated the 19th January, 2011, to substitute certain entries in
the original Notification. [Placed in Library. See No. L.T. 7673/15/12]

S.0. 2286 (E), dated the 24th September, 2012, amending Notification
No. S.0. 789 (E), dated the 20th March, 2009, to substitute certain entries
in the original Notification. [Placed in Library. See No. L.T. 7672/15/12]

No.1-CA(5)/63/2012, dated the 28th September, 2012, notifying the 63rd
Annual Report and Audited Statements of Accounts of the Institute of
Chartered Accountants of India, for the year 2011-12. [Placed in Library.
See No. L.T. 7670/15/12]

A copy each (in English and Hindi) of the following papers, under sub-
of Section 53 and sub-section (4) of Section 52 respectively of the

Competition Act, 2002:—

@

(b)

Annual Report of the Competition Commission of India (CCI), New Delhi,
for the year 2011-12.

Annual Accounts of the Competition Commission of India (CCI), New
Delhi, for the year 2011-12, and the Audit Report thereon.
[Placed in Library. See No. L.T. 7503/15/12]
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Report and Accounts (2011-12) of IIMC, New Delhi and related papers

SHRI RAJEEV SHUKLA : Sir, on behalf of Shri Manish Tewari, | lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(@)  Annual Reportand Accounts of the Indian Institute of Mass Communication

(1IMC), New Delhi, for the year 2011-12, together with the Auditor’s Report
on the Accounts.

(b)  Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 7611/15/12]

Report and Accounts (2011-12) of NIRD, Hyderabad and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN) : Sir, | lay on the Table, a copy each (in English and Hindi) of
the following papers:—

(@)  Annual Report of the National Institute of Rural Development (NIRD),
Hyderabad, for the year 2011-12.

(b)  Annual Accounts of the National Institute of Rural Development (NIRD),
Hyderabad, for the year 2011-12, and the Audit Report thereon.

(c)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7894/15/12]

Report and Accounts (2011-12) of Maulana Azad Education Foundation,
New Delhi and related papers

IRIRAD BRI FATAT F o T3 (7t Feiir S0« weiew, § faferRad u=il & va-ua
afcr (3T @RI fR=l H) U UR IRIdT g—

(a)  Annual Report of the Maulana Azad Education Foundation, New Delhi,
for the year 2011-12.

(b)  Annual Accounts of the Maulana Azad Education Foundation, New Delhi,
for the year 2011-12, and the Audit Report thereon.

(c)  Review by Government on the working of the above Foundation.
[Placed in Library. See No. L.T. 7676/15/12]
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STATEMENT BY MINISTERS

(i) Status of implementation of recommendations contained in the
Twenty-eighth Report of Department-related Parliamentary
Standing Committee on Rural Development

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH) :
Sir, | make a statement regarding Status of implementation of recommendations
contained in the Twenty-eighth Report of the Department-related Parliamentary
Standing Committee on Rural Development on Demands for Grants (2012-13)
pertaining to the Department of Land Resources, Ministry of Rural Development.

(i) Status of implementation of recommendations contained in the
Seventeenth Report of Department-related Parliamentary Standing
Committee on Food, Consumer Affairs and Public Distribution

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : Sir, | make a
statement regarding Status of implementation of recommendations contained in the
Seventeenth Report of the Department-related Parliamentary Standing Committee on
Food, Consumer Affairs and Public Distribution pertaining to the Department of Food
and Public Distribution.

MOTION FOR ELECTION TO THE SREE CHITRATIRUNAL INSTITUTE
FOR MEDICAL SCIENCES AND TECHNOLOGY,
THIRUVANANTHAPURAM

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND THE MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR) : Sir, on
behalf of Shri S. Jaipal Reddy, | move the following Motion:—

“That in pursuance of clause (j) of Section 5, read with sub-sections (1) and (2)
of Section 6 of the Sree Chitra Tirunal Institute for Medical Sciences and
Technology, Trivandrum Act, 1980 (No.52 of 1980), this House do proceed
to elect, in such manner as the Chairman may direct, one Member from
amongst the Members of the House to be a member of the Sree Chitra
Tirunal Institute for Medical Sciences and Technology,
Thiruvananthapuram.”

The question was put and the motion was adopted.
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MOTION FOR ELECTION TO THE CENTRAL ADVISORY COMMITTEE
FOR THE NATIONAL CADET CORPS

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTSAND THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI
JITENDRA SINGH) : Sir, I, on behalf of Shri A. K. Antony, move the following
Motion:—

“That in pursuance of clause (i) of sub-section (1) read with sub-section (1A) of
Section 12 of the National Cadet Corps Act, 1948 (XXXI of 1948), this
House do proceed to elect, in such manner as the Chairman may direct, one
Member from amongst the Members of the House, to be a member of the
Central Advisory Committee for the National Cadet Corps in the vacancy
that will be arising therein w.e.f. December 9, 2012 due to the expiry of
term of Shri Husain Dalwai in the said Committee.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COFFEE BOARD

THE MINISTER OF WATER RESOURCES (SHRI HARISH RAWAT) : Sir, 1,
on behalf of my colleague, Shri Anand Sharma, move the following Motion:—

“That in pursuance of clause (b) of sub-section (2) of Section 4 of the Coffee Act,
1942 (VI of 1942), read with sub-rule (1) of Rule 4 of the Coffee Rules,
1955, this House do proceed to elect, in such manner as the Chairman may
direct, one Member from amongst the Members of the House, to be a member
of the Coffee Board.”

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

Demand for fixing Pension liability on the basis of Population
ratio in Jharkhand

=i JoT PR (FRES) © TR, H 3P AAH A 57 A& BT 3R ARPR BT A SIRES
RIS & AR B dTel Aldel Fa8R Bl AR ATHNT HRAT <18 g ... (FGeH)....
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1 AR STAT (STR Y¥T) © R, PUAT Ul I(d bR YATE Si BT dlel Bl AR ST |
... .

it ST ¢ S 9AY e | oy AT ISy | . (<raEm). ..
it R IFATE : I TgT WNRAH AAT B | .. (SATE)...

MR. DEPUTY CHAIRMAN : Nareshji, | understood your point. 3ma @rT §f3u |
...(=a@uaF)... | have no difficulty. His name is already in the list, and, if the House
wants to call him first, I am also happy to call him first. He is the Deputy Leader. |
have no problem. Shri Ravi Shankar Prasad, after he finishes his speech, you can
speak.

il ISl PAR : HEIGY, 25.09.2012 BT & AXPR T SIRES AXPR Pl T U fogdr
e faa fr 98 Seq I Siog fIER AREGR 3l 2564 FRIS HUY fIER W AeiRFsaerT Yae,
2000 & TET URM ST P WU H A7GT BN | HEIGd, H GG Pl M d18dl g (& I8 UAr o B
T RIT T | 15 TawR, 2000 PI ARART FFE 7 A e g gu—fdgR JeiReArgaer Vae
2000, FTE SIRES 19T BT 16T g3l; IR T ARSI Vae 2000, M STRIES
RIS BT TS G AR HET TR JRIRFTGSRA Uae 2000, AT BRINTG RST BT TS T |
STl T BIIRIG 3R ITRIES & a1 7, pension liability f$HAEs &= & fofw urgerer &1
MR T1RT AT, AP SIREE T & AMel § TR 3116 gRegsl bl YT 1T T, forga!
TIIME H FRES WHR Pl 2564 TR HUY fIER BT a7 U W2 & | HEIGT, 1956 H o) ST dId
T Y 7 I & E, BRI uTgere @l pension liability fheRT w1 MR 91T T 8,
S R SIRES & B H I8 IR Rl & b TR 3iTh g7ers T pension liability ey
PR & foIY SR ST 17 & | P ARPR A I8 ST <18l § b 1956 H ofdhx 37T foreT
A Y ST T €, ST I b SIRES & HF H 1 el B e, dfed TR A6 gHASd
3T pension liability fhaT & & ol SR RIT 91T 1?7 ARG, 1956 A oIdH 3MTST Tdh
% UTgeIer NeaT Pl &1 MR S9RT -7 & | HET ST & [ SIRES ¥ 9gd DIl § 3R 3dH
SIS YER 8, I8 f[degel |l a1 & | SRS I 32 TR HRiel Bl HSR $vs ARBR Pl <l
2, 25 URIRRT d/ET 98 brs ARPR Pl <l 2|

oY SUUTUL ; 3MYP ST BT <SH GH BT AT

1 Aol PR : IR, § I8 AT BRAT § 1 el AT & MR TR IRBR UM liability
P UHS B |

off STy : S

=it JolT HAR : A AT & {5 ARPR SqD! IS PN |

o} STUAY : 31T g6 Srsv | i A 9ex AT |
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Reported lobbying by Walmart for entry in India

=11 Ife ¥iehv TS ((S8R) @ R, H SAUST Pae g b AU T dIelT BT fa¥R AT &1 G
TET B AagTIS favT BT § NUh THET S Aad H T T g YWl Aol gis Red i)
95T 989 geil &, T I 11eieT e &l TTg T 6 T o AN T ST B, /T H e
BY| I8 UHSIeNS & B S AedMl HHAI © [Brgwid H dicHe @, Sd UaIEeiNAl &
Rac PRIEE! 1 g5, I8 A B T1 989 ¥ quer & AFHI =T &7 30T Sieelt off 7 Al 59
JATRIPT TR IR I 57 Aad H gaf 3l oY T ARPR Bl IR A el 747 {6 U1 $o 78] & |

AT ITFHTART Sff, o7 g9R fog aga ot &t 9 ® f5 R <25 & 9N Agayet
IR H @R faaR & Bt & o diemre =7 =t dife T fevdiorer RUE, ST sFReT HiFe &r
T g, SAH PET T P 125 TRIS SUAT S AT & foT T B 8, ... (Faem™)... IR & forg
o fHar g1 ...(@demM)... AR 4 98 9@ ff s § fF Rk 2012 7 3 fAfesT o4, ser
fEg & Ay # @ fHar T § 3R Fral <=7 6 IR W | IE 984 81 TR [T g1 A
IYFHTIRT S, T TP 89 GAR HIoPIC Bl 1 Gl © | 37T MR 7 M 8T 8T 8, e
FISTHe BT R8T &, d1f I8t W dfer e &f entry fiel| ... (@em).... JMud! 71 2 f g
H AT IR-BIEA & | F I =g 3 gt 3 ST IR-Prg & | ST T IR &l g9
W B Bl 3R dfedIe 9 SRS ...(R@EH)... Uh e ...(EEH)... 3R dieMe =T
IR e & A 370+ fewatior Rare # Sifdr &) =@t @t 2 iR 98 ft & 8 b St
PRIS TUY fFgRIT 7 2012 H 9 gY &, A1 I8 Read & AR Ig AT o T8 8, I8 9RT
ARPHR TR | 3R QAT AHET 8, AT 9gd THIR AT &1 ¥ Jee! gis Rea @l entry R s899
Harferar R @ BT & | H A8  TRPR g/l SR < | g8 QX HARTel R d IR, Hifd
SHHT SA19 <, I8 H MY ART AT A8l 1 .. (qem)....

it R foart ([eR) @ W=, 98 9ga € TR JHer 21 ...(Saum)...

SHRI SITRAM YECHURY (West Bengal) : Sir, | want to say only one thing
...(Interruptions)... We associate ourselves with Shri Ravi Shankar Prasad
...(Interruptions)...

MR. DEPUTY CHAIRMAN : You will have to give a separate notice
...(Interruptions)... Mr. Ravi Shankar Prasad has given a notice ...(Interruptions)...

it TR AT (STR UL : SYAHURT ABIGY, I8 THR v 21 ... (aaem)....

SHRI SUKHENDU SEKHAR ROY (West Bengal) : Sir, please allow me to
make a point ...(Interruptions)...
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SHRI D. RAJA (Tamil Nadu) : Sir, this is a very serious issue ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Itis Zero Hour ...(Interruptions)... No discussion
during Zero Hour ...(Interruptions)... is Zero Hour ...(Interruptions)...

it RraF< ARt | STy 7819y, TREGR DI SHET SIa1d A7 AR ... (ATEF)...

SHRI SITARAM YECHURY : Sir, the issue is very serious ...(Interruptions)...

it 7ire RiE (SR U_9) | 9816y, WRGR Bl SHBT SA19 o7 ARY| ... (). ..

MR. DEPUTY CHAIRMAN : Please sit down ...(Interruptions)... Nothing will
go on record ...(Interruptions)...

it R foar >

=i YR AR THaT >

SHRI D. RAJA :*

SHRI SUKHENDU SEKHAR ROY :*
SHRI SITARAM YECHURY :*

it Rraree fars -+

SHRI DEREK O’BRIEN :*

SHRI SHASHI BHUSAN BEHERA :*
MR. DEPUTY CHAIRMAN : It is indiscipline. ...(Interruptions)...
SHRI SHYAMAL CHAKRABORTY :*
SHRI PYARIMOHAN MOHAPATRA :*
it ATR 5 eI - *

MR. DEPUTY CHAIRMAN : If you want to raise it, give a separate notice
...(Interruptions)... There cannot be any discussion during Zero Hour ...(Interruptions)...

* Not Recorded.
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o} FRT IET 1 *
SHRI TAPAN KUMAR SEN : *
SHRI D. RAJA :*

MR. DEPUTY CHAIRMAN : What can | do? ...(Interruptions)... Mr. P. Rajeeve
can associate with him as he has also given notice ...(Interruptions)... He can say
whatever he wants to say ...(Interruptions)... @i\, M9 ST I...(JTEM)... &, 3MT
93T, ...(z@Em).... Please. ...(Interruptions)... 3T 33T | ...(@em)... 17 93T | .. (). ..
In fact, this is very strange that ...(Interruptions)... Please. ...(Interruptions)... No, please.
This is very strange because Mr. Ravi Shankar Prasad’s notice was at the last. Some of
you wanted that he should be allowed to speak. | conceded to that. Now, after he has
spoken, all of you are standing up and making a noise. This is not permitted in Zero
Hour. ...(Interruptions)... No, no.

SHRI SITARAM YECHURY : We are only associating, Sir. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY : Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN : What do you want? | can’t hear you.
...(Interruptions)... What do you want? ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu) : All of us want to associate, Sir.
...(Interruptions)...

MR. DEPUTY CHAIRMAN : What can | do? ...(Interruptions)... What do you
want me to do? ...(Interruptions)... If you want discussion on this, give notice.

SHRI SITARAM YECHURY : Sir, we will give notice. But, as the Chair, you
can ask the Government to consider this very important issue and come with an answer
to the House.

MR. DEPUTY CHAIRMAN : If Government wants it, | have no objection.
...(Interruptions)... That is up to the Government. 3mg afey| ...(Interruptions)... The
point is, if a matter is raised with the permission of the Chair, that is fine. But if you
wish to have a reaction from the Government on that immediately, how is that possible?
...(Interruptions)... If the Government does it, | would be happy ...(Interruptions)...

* Not Recorded.
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it R At : a8 f&ar &1 vy 21 ... (=aem)...

it SuuTafey ;3T ARt 93T ... (=r@Em)... Would the Minister of Parliamentary
Affairs like to say something? ...(Interruptions)...

SHRI P. RAJEEVE (Kerala) : Sir, I would like to associate myself
...(Interruptions)...

MR. DEPUTY CHAIRMAN : You can associate. | have already said that.
...(Interruptions)... You can only associate, without saying anything further.
...(Interruptions)... | have allowed you. Please read it. ...(Interruptions)...

SHRI P. RAJEEVE : Sir, | associate myself with what the hon. Member has
mentioned. | urge upon the Government to have an independent inquiry conducted
into it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : | have called the Minister. ...(Interruptions)...

SHRI P. RAJEEVE : Sir, | urge upon the Government to have an independent
inquiry conducted. ...(Interruptions)...

it < ARt : TRER W TR RT 21 ...(FGEM).... ITRBR DI THS o+ ARy |
..(TE)...

MR. DEPUTY CHAIRMAN : No, no. You cannot ask for that. ...(Interruptions)...
No, it cannot be. ...(Interruptions)... Pradhan Mantri cannot be called for everything.
...(Interruptions)... Please, sit down. It is not possible. ...(Interruptions)... You had
requested and I allowed him. Now, you are making it difficult for me. ...(Interruptions)...
Please say what it is and what is it that you want.

T AN 98 : FDI & A1el 3 SRR 89 1Y ... (3aem). .
MR. DEPUTY CHAIRMAN : Let Mr. Rajeeve associate. ...(Interruptions)...
SHRI D. RAJA : Sir, this is a serious matter. ...(Interruptions)...
MR. DEPUTY CHAIRMAN : You have not given notice. ...(Interruptions)...

SHRI D. RAJA : Sir, Mr. M.P. Achuthan, one of our Members, had written a
letter to the Prime Minister. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN : Yes, but this is not the time. ...(Interruptions)...
Please sit down, Mr. Raja. ...(Interruptions)... Mr. Rajeeve, just say in one sentence
that you associate. The Minister would respond after that. ...(Interruptions)...

SHRI P. RAJEEVE : Sir, there were some reports that before amending FEMA,
Walmart had invested money in India. This is a case of bribery. This is a very serious
issue.

MR. DEPUTY CHAIRMAN : And you associate yourself. That is enough.
...(Interruptions)... Nothing more. Mr. Rajeev Shukla. ...(Interruptions)... If you want
to listen to Mr. Shukla, sit down. ...(Interruptions)... If you want to listen to the Minister,
take your seat. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY : Sir, ...

MR. DEPUTY CHAIRMAN : No, no. This is not going on record.
...(Interruptions)... There is no rule for that. ...(Interruptions)... You have not given
notice. ...(Interruptions)... You all know it. You have not given notice. | cannot allow
you. ...(Interruptions)... No. P. Rajeeve had given notice. That was why he was allowed.
...(Interruptions)...

MR. DEPUTY CHAIRMAN : It is a violation of rules. Please do not violate
rules. ...(Interruptions)... Hon. Members, do you not want to listen to the Minister?

SHRI SUKHENDU SEKHAR ROY : Sir, itisnotat all areply. ...(Interruptions)...
MR. DEPUTY CHAIRMAN : Mr. Roy, do you not want to listen to the Minister?

it Rrare fart | 99 @R #§ AR T B ()., et daesi 7 W U, S)eTE.
...(FEIF).... UH AfReR L (RFEF)... e AffRex ®F Sae <41 A1fitv L (SaE). .

MR. DEPUTY CHAIRMAN : Tiwariji, please sit down. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar) : Let the Prime Minister come and
reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : | cannot call the Prime Minister. Please do not
expect that. ...(Interruptions)... Please do not expect that the Prime Minister should
come for everything. ...(Interruptions)... No, please take your seats. Please sit down.
What is this? ...(Interruptions)... Your own Member raised this and you do not want to
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listen to the reply! Please sit down. ...(Interruptions)... Please take your seats. Your
own Member raised it and the Minister wanted to reply. Do you not allow him?
...(Interruptions)... Do you not want to listen to the Minister?

#ff fam Bfear (SR ugw) : SUFINRT ft, I8 TR AW ¥ ... (). .

it SuRafey ; T ST ...(=r@Em)... Let us hear the Minister. 52t STt &IT P8d g,
MY GHAT | IEH $O BRT ...(JFEM).... 3T ART HA1 ST BT AT, IGH 18 T .. (FqEH)...
BT .. (FALM).... AT S 3T ST .. (). ..

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA) : Hon. Members, the matter was raised on the basis of a
media report. | will bring it to the notice of the concerned Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Yes, that is all. ...(Interruptions)...
SOME HON. MEMBERS : No, no. It is not a reply. ...(Interruptions)...

it I 2iepY TRAIE : SUTOiY Sft, ' T 27 (). ..

it R At : STmfer S, 396 IR § WEEIERT ST AT ... (FFEH).... $9 e
BT T ML AT =Ry .. (). .

it ORI AT (T UST) - RIT I B HAY ... (FAEM).... BT ST SRR 8?2
...(TTEF).... FE STBRT T #7215, SAcARr S 3R o7 27 S Bl 811 ... (Fae). ..

SHRI SUKHENDU SEKHAR ROY : What is this reply? Is this a reply?
...(Interruptions)...

it R ARt : I8 smzaraT e =iy & ... (F9EM)... IRGR 57 TR TEHRT
< A7 R e L (cEE). ..

MR. DEPUTY CHAIRMAN : Shri V. Narayanasamy, the concerned Minister is
standing. Please listen to him. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE PRIME
MINISTERS OFFICE (SHRI V. NARAYANASAMY) : It will be brought to the notice
of the Minister concerned. ...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD : No, Sir, we want the hon. Prime Minister to
respond. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : I will have to adjourn the House. ...(Interruptions)...
If you behave this way, | will be forced to adjourn the House. ...(Interruptions)... The
House stands adjourned for ten minutes.

The House then adjourned at twenty-two minutes past
twelve of the clock.

The House reassembled at thirty-one minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN : Now, let me continue with the Zero Hour Mentions,
please. ...(Interruptions)...

it T vip” wTE ¢ WX, A SN Sla § LLL(UGE)... 39 ATl @l it 2R TRy
..(=TFE)...

it < fEr | R, IRGR BT AR T ARY ... ()., {5 98 397 AHer &)
Siter BRI | .. (ATEH)....

MR. DEPUTY CHAIRMAN : Shri Shyamal Chakraborty. ...(Interruptions)...
Shri Jagat Prakash Nadda. ...(Interruptions)...

it Rrarre e : s9a woe 9or M A1iRY | L (SGEE)... I8 BIS ARRT TR
T T . (FFF)... R, IRGR B AR 39 AHT B Sirg SR P GNon 8F A1y |
..(=TFE)...

MR. DEPUTY CHAIRMAN : It is Zero hour. ...(Interruptions)... Let me finish
the Zero Hour. ...(Interruptions)... Why do you do this in Zero Hour? ...(Interruptions)...
It is Zero Hour. ...(Interruptions)... | am not taking up that. ...(Interruptions)...

it ¥ vipx wRAE R, S Slare L (SaE)... R, S AW @) Sif 2 1Ry |
..(=TFE)...

MR. DEPUTY CHAIRMAN : | am taking up the Zero Hour. ...(Interruptions)...

it Rar=< A : W), @5 e a1 AT ... (FEaH).... ST J8yol el SaT & |
...(=TFE)...
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it STRwUfY : I" SIRT SffaR © ... (Tau™)... I8 @t 781 ' ... (aes)... Why are you
doing this? ...(Interruptions)...

ot Rrar< far : 97 eRIT ST 7Y €, WRAR S9¢ IR H Q| ... (FGEH).... TRBR
SIAE T ... (TTEH). ..

MR. DEPUTY CHAIRMAN : You give notice for it. ...(Interruptions)... 3mg siifew
AT ... (TaE)...

ot Rrar< A : 38 &9 dFT & SR 9 IRIT B .. (FaEF)....
MR. DEPUTY CHAIRMAN : The House is adjourned to meet at 2.00 p.m.

The House then adjourned at thirty-three minutes past
twelve of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN : The Constitution (One Hundred Seventeenth
Amendment) Bill, 2012. ...(Interruptions)...

oY Xf vipY TS TR, IS P AR H L (FQEF)....

SHRI M. VENKAIAH NAIDU (Karnataka) : What about the issue we raised in
the morning? ...(Interruptions)...

MR. DEPUTY CHAIRMAN : That is over. ...(Interruptions)... The Constitution
(One Hundred Seventeenth Amendment) Bill, 2012. ...(Interruptions)... Shri V.
Narayanasamy. ...(Interruptions)...

it Rram= fEr : Sty i, &89 @l & SR W SR B L (SEEE)... 89 T
SIETT 9Ted © b eraferad i 87 ... (| )...

MR. DEPUTY CHAIRMAN : | am not able to hear anything. ...(Interruptions)...

it Rrare fart : IRER o ®Re ¥ Realrg it ARy | ... (ae). .. T8 a7 A 872
...(=FaET). ..

SHRI V. NARAYANASAMY : Sir, | beg to ...(Interruptions)...
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MR. DEPUTY CHAIRMAN : Why do you stall it? ...(Interruptions)... You can
oppose it. ...(Interruptions)... | cannot hear anything. ...(Interruptions)... | am not able
to hear anything. ...(Interruptions)... Please cooperate in passing this Bill.
...(Interruptions)... If you want, you can oppose the Bill. ...(Interruptions)... This is not
the way. ...(Interruptions)... What is your problem? ...(Interruptions)... | will have to
adjourn the House. ...(Interruptions)... This is only indiscipline. ...(Interruptions)... |
adjourn the House to meet again at 11.00 a.m. tomorrow.

The House then adjourned at three minutes past two of the clock
till eleven of the clock on Tuesday, the 11th December, 2012.





